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 LOK  SABHA
 Wednesday,  February  24,  1965/

 Phalguna  5,  886  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  SPEAKER  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Cyclone  in  Rameshwaram

 shri  P.  C.  Borooah:
 Shri  Y.  Eswara  Reddy:
 Shri  Surendra  Pal  Singh:
 Shri  Yashpal  Singh:
 Shri  Nava]  Prabhakar:
 Shri  Rameshwar  Tantia:
 Shri  Prakash  Vir  Shastri:
 Shri  Jagdev  Singh

 Siddhanti:
 Shri  D.  N.  Tiwary:
 Shrimati  Savitri  Nigam:
 Shri  S.  M.  Banerjee:
 Shri  R.  G.  Dubey:
 Shri  Heda:
 Shri  Bishwanath  Roy:

 Shri  Gokulananda
 Mohanty:

 Shri  Bade:
 Shri  Onkar  Lal  Berwa:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bibhuti  Mishra:
 Shri  K,  N.  Tiwary:
 Shri  Sezhiyan:
 Dr.  P.  Srinivasan:
 Shri  Paramasivan:

 t  Shri  Madhu  Limaye:
 Shri  Sham  Lal  Saraf:
 Shri  Chuni  Lal:
 Shri  R.  S.  Pandey:
 Shri  Hem  Raj:
 Shri  U.  M,  Trivedi:
 Shri  PF.  L.  Barupal:
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 Shri  Surya  Prasad:
 Shri  R.  Barua:

 |  Shri  L.  N.  Bhanja  Deo:
 L  Shri  Vishwa  Nath  Pandey:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  a  cyclonic  storm  hit
 Rameshwaram  on  the  23rd  December,
 1964;

 (b)  if  so,  the  total  loss  of  life  and
 property  involved  therein;  and

 (c)  what  aid,  if  any  was  rendered
 by  the  Central  Government  for  relief
 of  the  victims?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  The  South-East  coast  of
 Madras  was  hit  by  a  cyclone  and
 floods  on  the  22nd  and  23rd  Decem-
 ber,  1964.

 (b)  and  (e).  A  statement  giving  the
 information  is  laid  on  the  Table  of
 the  House.  {Placed  in  Library,  see

 No.  LT-3835/65].
 Shri  P.  C.  Borooah:  May  I  know

 whether  it  is  a  fact  that  the  authori-
 ties  ignored  the  weather  warning
 given  by  AIR  before  the  cyclone
 actually  hit  the  land,  and  no  steps
 were  taken  to  avert  as  far  as  pos  i-
 ble  the  devastation  there?

 Shri  L.  N.  Mishra:  No;  warning  was
 given.  As  a  matter  of  fact,  on  the
 2ist  and  22nd  December,  1964,  AIR
 wlso  gave  a  warning,  and  the  local
 authorities  also  gave  the  ‘weather
 warning,  and  on  the  day  of  the
 cyclone,  a  large  number  of  fishermen
 teok  advantage  of  this  warning  and
 did  not  go  for  fishing.

 Shri  P.  C.  Berooah:  The  statement
 says  that  the  exact  number  of  human
 lives  lost  is  not  yet  known.  May  I
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 know  what  steps  have  been  taken  to
 find  out  the  actual  number  of  lives
 lost,  and  the  extent  of  territary  lost
 there  permanently?

 Shri  L.  N.  Mishra:  We  have  some
 figures.  We  think  that  the  number  of
 human  lives  lost  will  not  exceed  about
 500.  As  regards  loss  to  property  also, I  have  given  some  information  in  the
 statement.

 Shri  Bishwanath  Roy:  May  I  know
 whether  there  is  any  permanent
 arrangement  for  giving  warning  about
 storms  to  come?

 Shri  L.  N.  Mishra:  There  is  some
 arrangement,  but  they  are  contem-
 plating  to  improve  the  present  system.

 शी  यशपाल  सिंह  :  क्या  यह  सच  है  कि
 वहां  पर  पीने  के  पानी  की  कोई  व्यवस्था
 नहीं  थी  और  लोग  पानी  के  बिना  प्यासे
 रहे  ;  यदि  हां,  तो  वहां  पर  इस  के  कारण
 कितना  नुकसान  हा  ?

 शौ  ल०  सा०  मिथ:  चूंकि  एकाएक  सब
 चीज़  खत्म  हो  गई,  इस  लिए  तकलीफ  तो  हुई

 होगी  !  कुछ  देर  तक  पानी  खत्म  हो  गया  था
 और  बाद  में  पानी  भिजबाया  गया  ।  यह  ठीक
 है  कि  लोगों  को  बहुत  कष्ट  हुमा  v

 Shri  Surendrapal  Singh:  Have  any
 efforts  been  made  by  Government  to
 find  out  the  causes  and  the  reasons  for
 this  cyclone  and  the  tidal  wave?
 Were  they  due  to  any  volcanic  erup-
 tion  under  water  somewhere  near  the
 shores  of  India  or  due  to  some  other
 reason?

 Shri  L.  N.  Mishra:  We  are  not  aware
 of  any  volcanic  eruption.  As  regards
 the  causes,  I  cannot  say,  But  warn-
 ing  was  given  that  the  cyclone  was
 coming  on  the  South  Coast  of  Madras.

 et  नवल  प्रभाकर  :  इस  विवरण  में
 सम्पत्ति  की  हानि  का  जिक्र  करते  हुए  लिखा
 गया  है  कि  445  फिशिंग  बोनस  बिल्कुल
 तबाह  हो  गईं  और  850  बोट्ख'  को  बहुत
 हानि  पहुंची  ।  मैं  यह  जानना  चाहता  हूं  कि
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 क्या  उन  लोगों  को  कोई  अत्यधिक  सहायत  दी
 जायेगी  ।

 शी  ल०  ना०  सथ  :  नुक्सान  बहुत  हुमा
 झा थिक  सहायता  दी  जा  रही  है  जहां  तक
 मछुझों  का  सवाल  है,  जिन  के  नाइलन  के
 जाल  थे,  उन  को  450  रुपये  सबसिडी  के  रूप
 में  दौर  450  रुपये कर्ज  के  रूप  में  भोर  दूसरों
 को  300  रुपये--प्राधा  सबसिडी  भर  आधा
 कर्ज--दिये  जा  रह  हैं।

 शी  रामेशवर  टांटिया  :  क्‍या  भविष्य
 में  ऐसे  तूफानों  के  सम्बन्ध  में  कोई  भ्रमणी
 व्यवस्था  की  जा  रही  है,  ताकि  पहले  से  ही
 सावधानी  बरती  जा  सके  ?

 श्री  ल०  ना०  सिर  :  सावधानी  तो
 बरती  जा  सकती  है,  लेकिन  तूफान  को  रोकना
 मुश्किल  है  a

 Shri  Kapur  Singh:  From  the  reply
 just  now  given  on  the  floor  of  this
 House,  we  understand  that  the  havoc
 at  Rameshwaram  was  of  cyclonic
 origin  primarily,  and  also  that  there
 were  no  volcanic  eruptions.  Has  it
 also  been  ascertained  that  seismic  dis-
 turbances  did  not  contribute  towards
 this  havoc?  Have  we  got  any  compe-
 tent  oceanologist  to  go  into  such
 questions?

 Shri  L.  N.  Mishra:  I  am  not  aware
 of  volcanic  eruptions.

 Shri  Kapur  Singh:  What  about  seis-
 mic  disturbances?

 Shri  L.  N,  Mishra:  So  far  as  that  is
 concerned,  I  shall  take  into  considera-
 tion  the  suggestion  made  by  the  hon.
 Member,

 Shri  Kapur  Singh:  I  did  not  make
 any  suggestion,  but  I  wanted  informa«
 tion.

 Mr.  Speaker:  He  wants  to  know
 whether  it  has  been  ascertained  that
 seismic  disturbances  did  not  contri-
 bute  to  this  cyclone?

 Shri  L.  N.  Mishra:  We  have  no
 information  on  that  point.
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 Shri  Kapur  Singh:  Have  they  got
 any  competent  oceanologist?

 Mr.  Speaker:  He  has  no  information
 with  him  at  present.

 श्री  आकार  लाल  बरवा:  जो  लोग  मरे
 हैं  और  जिन  की  सम्पत्ति  नष्ट  हुई  है,  क्‍या
 उन  की  तरफ  से  क्लेम  की  दरख्वास्तें  आई
 हैं  ?

 भ्रध्यक्ष  महोदय  :  साइक्लोन  के  लिए
 क्लेम  कैसे  हो  सकते  हैं  ?

 शी  मू  लिये  :  जिन  लोगों  की  हानि
 हुई  है,  क्या  सरकार  उन  को  पूरा  मुआवजा
 देगी  ;  अगर  नहीं  देगी,  तो  क्‍या  आईन्दा
 के  लिए  ऐसे  संकटों  का  सामना  करने  के  लिए
 कोई  स्थायी  योजना  बनाई  जायेगी  ?

 को  ०  ना०  सिश :  मद्रास  सरकार
 ने  एक  बहुत  बड़ी  योजना  बसाई  है  कौर  वह
 गव  1,35  लाख  रुपये  खर्च  कर  रही  है

 और  सभी  को  सहायता  देने  की  कोशिश  कर
 रही  है।  भागे  क्या  होगा,  यह  कहना  मुश्किल
 2

 शो  साधु  लिये  :  क्या  उन  को  पूरा  नुक्सान
 का  मुआवजा  दिया  जायेगा  ?

 अध्यक्ष  महोदय  :  उन्होंने  जवाब  दे
 दिया  है  v

 Shrimati  Savitri  Nigam:  While
 replying  to  a  supplementary,  the  hon.
 Minister  mentioned  that  in  spite  of
 warning,  some  fishermen  had  gone
 out  on  fishing.  Was  any  order  issued
 by  the  local  authorities  prohibiting
 anybody  from  going  out  or  was  the
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 ed  breaches  and  95  tanks  were
 damaged  due  to  scour”  and

 “About  9,000  acres  of  cultivated
 land  got  silted  up  or  sandcast  due
 to  tank  breaches.”

 मंत्री  जी  ने  बताया  है  कि  1,35  लाख  स्प या
 मदद  में  दिया  जा  रहा  है  |  मैं  यह  जानना
 चाहता  हूं  कि  क्या  किसानों  की  मदद  के
 लिए  कोई  पैसा  दिया  जा  रहा  है,  ताकि  उन
 के  टैंक  बनाए  जा  सकें  और  उन के  खेतों  में
 जो  बालू  पड़  गई  है,  उस  को  निकाल  कर  खेतों
 का  सुधार  किया  जा  सके  ।

 श्री  ल०  ना०  सिर  :  मेरा  खयाल  है  कि
 मद्रास  सरकार  इस  को  देखती  होगी  ।  मेरे  पास
 इस  के  फिगर्स  नहीं  हैं  t

 Shri  Sham  Lal  Saraf:  Has  life
 returned  to  normal  there,  particularly
 in  regard  to  communicstions,  trains
 etc.  and  the  activities  of  the  small
 craftsmen  who  were  engaged  in  their
 own  trades  and  craft;  if  so,  to  what
 extent?

 Shri  L.  N.  Mishra:  About  damage,
 I  have  said  it  includes  communica-
 tions  also.  There  was  a  lot  of  damage
 to  communications  and  railways.  I
 cannot  give  the  exact  value  of  pro-
 perty  damaged.

 Shri  Sham  Lal  Saraf:  I  asked  whe-
 ther  life  has  returned  to  normal  there
 and  there  has  been  restoration  of  com-
 munications  and  so  on.

 Shri  L,  N.  Mishra:  I  think  it  is  fast
 returning  to  normal.

 warning  conveyed  to  the  fishermen  in  a  Mr.  Speaker:  Next  question.  Shri
 their  huts?

 Shri  L.  N.  Mishra:  I  did  not  say
 that  some  fishermen  went  out.  I  said
 a  large  number  of  them  did  not  go
 out.

 st  विभूति  सिर  :  इस  स्टेटमेंट  में  लिखा

 “As  many  as  289  irrigation
 tanks  mostly  in  F.P.  circle  suffer-

 Tantia.
 Shri  Rameshwar  Tantia:  Question

 No.  118,
 Shri  Rajaram:  Dr.  Srinivasan,  Shri

 Paramasivan  an  others  also  are  nam-
 eq  the  list.  We  have  not  been  given

 ay  chance  to  ask  supplementaries.
 You  have  to  go  through  all  the  names
 one  by  one.  All  the  Tamil  Nad  mem-
 bers  have  been  neglected.
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 Mr.  Speaker:  I  am  sorry.  I  could
 not  identify  them.  I  assure  him  I  had
 no  intention  to  exclude  them.

 Shri  Sezhiyan:  My  name  is  there.  I
 also  had  stood  up.

 Mr.  Speaker:  Anyway,  I  have  called a  the  next  question.

 Joint  Consultative  Machinery  for
 Government  Employees

 +
 Shri  Rameshwar  Tantia:
 Shri  Prabhat  Kar:
 Shri  Indrajit  Gupta:
 Shri  Yashpal  Singh:
 Shri  S.  M.  Banerjee:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  R.  Chakraverti:
 Shri  P.  C.  Borooah:
 Shrimati  Savitri  Nigam:
 Shri  U.  M.  Trivedi:
 Shri  Bade:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Sidheshwar  Prasad:
 Shri  Maheswar  Naik:

 (  Shri  Vishwa  Nath  Pandey:

 9118,
 |

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  progress  made  in  the  imple-
 mentation  of  the  joint  consultative
 Machinery  and  compulsory  arbitration
 scheme  for  Central  Government  em-
 ployees;  and

 (b)  the  reasons  for  the  delay  in  its
 introduction?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  and  (b).  Government
 are  making  every  effort  to  introduce
 the  scheme  as  early  as_  possible.
 Various  organisations  of  Government
 employees  have  been  consulted  and
 some  of  them  have  objected  to  certain
 aspects  of  the  scheme.  Their  objec-
 tions  are  being  further  considered  and
 further  meetings  with  the  representa-
 tives  of  Government  employees  will
 be  held  shortly  with  the  object  of
 finding  ways  and  means  to  introduce
 the  scheme

 FEBRUARY  24,  965  Oral  Answers  70०94

 श्री  रामेश्वर  टाटिया  :  यह  सलाहकार
 समिति  कब  बनाई  गई  थी  ?  क्‍या  विभिन्न
 ट्रेड  यूनियन  का  इस  को  सहयोग  नहीं  मिल
 रहा  है  ?

 गृह-काय  मंत्रालय  में  राज्य-मंत्री  भी
 हाथी)  :  सलाहकार  समिति  बनाने  की  बात
 नहीं  है  ।  व्हिटले  कौंसिल  जैसी  संस्था  बनाने
 की  बात  है  वह  अभी  बनी  नहीं  है।  हम  ने
 उस  को  बनाने  के  लिए  एक  रूप-रेखा  तैयार  की
 है,  जिस  के  बारे  में  बातचीत  हो  रही  ।

 श्री  रामेश्वर  टांटिया  :  यह  योजना
 कब  बनाई  गई  थी  और  क्या  कारण  है  कि  यह
 योजना  कार्यान्वित  नहीं  हो  सकी  हैं  ?

 शी  ल०  ना०  मिश्र  :  .960  में  हड़ताल
 हुई  थी  ।  उस  के  बाद  यह  योजना  बनाई  गई
 थी।  963  4  मंत्री-मंडल  ने  इस  को  पास
 किया  था।  उस के  बारे  में  बातचीत  हो  रही
 है  t

 श्री  यशपाल  लिए  :  क्या  यह  सच  हूँ  कि
 इस  मामले  में  होम  मिनिस्ट्री  और  लेबर
 मिनिस्ट्री  एक  मत  नहीं  हो  सक  हैं  और
 उनके  बाच  इख्तलाफ  के  कारण  जनता  को
 न्‌कसान  पहुंच  रहा  हूं  ?

 श्री  ल०  ना०  निश् :.  यह  बात  सत्य
 नहीं  हैं  ।

 Shri  Daji:  Is  it  a  fact  that  the  trade
 unions  concerned  gave  their  reactions
 some  ten  months  back,  and  that  after
 that  there  has  been  no  move  ostensi-
 bly  from  the  Government  side  either
 to  meet  their  point  of  view  or  to  meet
 them  again  or  to  explain,  and  for  ten
 months  matters  have  only  stoad  where
 they  were?

 Shri  L.  N.  Mishra:  It  is  not  correct.
 The  matter  has  been  going  on,  dis-
 cussions  have  taken  place,  even  today
 discussion  is  being  held.  Therefore,
 it  is  not  correct  to  say  that  no  pro-
 gress  has  been  made  in  ‘en  months’
 time.

 Dr.  Ranén  Sen:  The  hon.  Minister
 just  now  said  that  the  Goverament
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 employees’  unions  have  made  konwn
 their  reactions  to  Government  and
 Government  is  considering  that.
 What  are  the  reactions  of  the  Central
 Government  employees’  unions  in
 regard  to  the  guggestions  of  the
 Government?

 Shri  L.  N,  Mishra:  I  would  not  like
 to  give  the  details.  The  matter  is  in
 the  process  of  negotiation  and  it  will
 not  be  advisable  to  give  them  at  this
 time.

 i
 ८

 Shri  A.  P.  Sharma:  FA  it  not  a  fact
 that  most  of  the  Central  Government
 employees’  organisations,  particularly
 the  National  Federation  of  Indian
 Railwaymen,  have  clearly  indicated
 that  being  industrial  workers,  as  rail-
 way  employees  they  will  not  accept
 this  Whitley  Council,  and  is  it  not  a
 fact  that  they  have  requested  the
 Government  to  implement  the  provi-
 sions  of  the  Industrial  Disputes  Act
 which  has  so  far  not  been  implemented
 on  the  Indian  Railways?  May  I.  know
 how  long  Government  will  take  to
 take  a  final  decision  and  to  implement
 the  provisions  of  the  Industrial  Dis-
 putes  Act?

 7  ™.  Speaker:  So  long.
 Shri  L.  N.  Mishra:  So  far  as  the

 Industrial  Disputes  Act  is  concerned,
 that  is  a  different  question.  About
 the  point  of  view  of  the  National
 Federation  of  Indian  Railwaymen,  he
 is  an  office-bearer  of  the  organisation,
 and  I  think  he  knows  their  point  of
 view.

 Shri  A.  P.  Sharma:  My  question
 is....

 Mr.  Speaker:  When  the  question  is
 fo  long,  I  cannot  compel  the  Minister.

 When  he  reaches  the  end,  the  begin-
 ning  is  forgotten.

 Shri  A,  P.  Sharma:  We  have  indi-
 cated  to  the  Government  that  being
 industrial  workers  of  a  Government
 department,  we  are  not  prepared  to
 aceept  the  Whitley  Council,  and  we
 have  insisted  on  the  implementation
 of  the  provisions  of  the  Industrial  Dis-
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 putes  Act.  I  wanted  to  know  the
 reaction  of  the  Government  to  that.

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  The  hon.  Member,  it  seems,
 hag  volunteered  to  disclose  the  infor-
 mation  that  one  of  the  reasons  for  the
 delay  in  coming  to  some  conclusion
 about  it  is  the  insistence  of  the  organi-
 sation,  and  naturally,  we  cannot  agree
 to  everything  in  order  to  expedite
 some  kind  of  a  settlement  of  a  matter
 about  which  there  are  differences.
 There  have  been  discussions  with  the
 Government  and  the  Railway  Minis-
 try,  and  I  hope  that  in  course  of  time
 those  differences  will  be  resolved  and
 some  settlement  will  be  reached.

 Shri  P.  R.  Chakraverti:  What  are
 the  stipulations  made  by  the  Govern-
 ment  which  have  to  be  fulfilled  by
 the  employees’  unions  to  enable  them
 to  take  part  in  this  Council?

 Shri  Nanda:  There  is  the  whole
 scheme,  no  question  of  stipulations
 There  are  several  ingredients  in  that
 scheme.  Regarding  some  of  them,
 some  of  the  organisations  have  reser-
 vations,  have  objections,  and  we  are
 trying  to  iron  out  these  differences.

 Mr.  Speaker:  Shri  Bhagwat  Jha
 Azad.

 Shri  Bhagwat  Jha  Azad:  I  do  not
 want  to  put  a  question.

 Shrimati  Renu  Chakravartty:  Is  it
 not  a  fact  that  the  insistence  of  Gov-
 ernment  on  taking  away  the  right  of
 strike  as  a  right  is  the  main  and  basic
 point  around  which  the  whole  nego-
 tiation  is  floundering?  Why  is  it  that
 such  a  fundamental  right  is  being
 sought  to  be  taken  away,  though  it
 may  be  used  judiciously?

 Shri  Nanda:  It  is  a  voluntary
 arrangement.  The  new  set-up  is  going
 to  confer  certain  benefits  on  the
 workers,  Arbitration  is  going  to  be
 given.  There  cannot  be  both  arbitra-
 tion  and  stfikes,  and  therefore  it  was
 quite  natural  for  the  Government  to
 ask  the  organisations  to  say  that
 because  of  this  they  will  3876४  that
 there  will  be  no  strikes.
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 Shri  ‘Daji:  Does  the  Government
 agree  to  arbitration?

 Shri  Nanda:  The  two  things  go
 together,  the  system  includes  that.
 One  of  the  ingredients  is  that  there
 will  be  arbitration  on  most  of  the
 important  matters  which  concern  the
 workers.

 Shri  Daji:  Not  most,  but  all.
 give  all,  they  are  ready.

 If  you

 Shri  Nanda:  Then,  regarding  the
 others  there  are  other  ways  of  deal-
 ing  with  them,  for  example  individual
 cases.  In  the  Government  there  is  a
 system  which  confers  necessary  secu-
 rity  and  enables  people  to  have  an
 assurance  that  justice  will  be  done.
 Regarding  these  other  important
 matters,  there  will  be  arbitration.
 I  believe  it  will  be  possible  to  come
 to  some  kind  of  understanding  and
 that  without  changing  the  constitution
 there  will  be  some  understanding
 about  strikes.

 Shrimati  Savitri  Nigam:  In  view  of
 the  fact  that  it  has  taken  four  years
 for  the  Government  to  come  to  a  final
 conclusion,  do  the  Government  intend
 to  make  some  interim  arrangement  in
 order  to  keep  government  servants
 satisfied  and  meet  their  genuine
 demands?

 Shri  Nanda:  Government  has  not
 taken  four  years  Government  has  pro-
 duced  a  scheme  and  the  others  are
 taking  time  about  it;  it  is  not  that  the
 time  is  against  government  that  way.
 From  time  to  time  measures  are  being
 taken  to  meet  the  requirements  of  the
 government  servants.

 Shri  Alvares:  Is  it  not  a  fact  that
 the  Railway  organisations  have  indi-
 cated  their  fundamental  opposition  to
 a  joint  machinery  and  have  voted  for
 the  present  arrangement?

 Shri  Nanda:  That  has  already  been
 indicated  in  answer  to  the  previous
 question.

 Shri  Priya  Gupta:  In  the  Govern-
 ment  there  are  different  Ministries  and
 different  workers  having  different
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 service  conditions,  Has  the  Govern-
 ment  examined  that  while  implement-
 ing  the  Whitley  Council  formula,  they
 are  going  to  snatch  away  the  rights
 already  given  to  the  industrial  workers
 like  the  Railwaymen?

 Shri  Nanda:  No,  Sir;  whatever
 facilities  are  now  available  for  the
 redressal  of  grievances  will  remain
 intact.

 al  हुकम  चन्द  कछवाय  :  क्‍या  सरकार
 विश्वास  दिलायेगी  कि  इस  मामले  का  बहुत
 जल्दी,  निकट  भविष्य  में  फैसला  कर  दिया
 जाएगा  ?  क्‍या  यह  भी  बतलाने  की  कृपा
 की  जाएगी  कि  कितने  दिन  फैसला  होने  में
 लगेंगे  ?

 श्री  बन्दा  :  बहुत  जल्दी  इसको  करने
 की  कोशिश  होगी  जहां  तक  हमारा  सम्बन्ध
 है  a  दूसरे  लोग  अगर  देर  न  करें  तो  जल्दी
 हो  सकेगा  ।  मेरा  अपना  खयाल  है  कि  लोगों
 को  बुला  कर  फिर  कोशिश  की  जाए  t

 श्री  दाजी  :  आप  बुला  लो  तो  हो
 जाएगा

 श्री  नन्दा :  अच्छी  बात  है,  मेहरबानी  ।
 Shri  D.  0.  Sharma:  Since  the  right

 to  strike  is  becoming  universal  and
 even  teachers  and  doctors  are  going
 on  strike,  may  I  know  if  all  these
 cases  come  within  the  purview  of  the
 joint  consultative  machinery  for  Gov-
 ernment  employees?

 Shri  L.  N.  Mishra:  It  does  not  cover
 all  the  Government  employees.

 Shri  P.  C.  Borooah:  Is  it  a  fact  that
 the  existing  staff  councils  set  up  for
 ventilating  the  grievances  of  the  staff
 are  not  working  satisfactorily  on
 account  of  the  irreconcilable  attitude
 of  the  officers  and,  if  so,  what  modi-
 fications  are  going  to  be  made  in  the
 consultative  machinery?

 Shri  Hathi:  There  are  ste™  councils
 and  some  other  machineries.  But  as
 experience  has  shown,  all  the  disputes
 are  not  being  solved,  and  the  workers
 have  sometimes  to  resort  to  strikes.
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 Therefore,  Whitley  Councils  are  being
 thought  of.

 Shri  मर,  0.  Heda:  Why  is  the  Gov-
 ernment  not  accepting  and  enforcing
 Whitley  Councils  with  regard  to  such
 organisations  as  had  accepted  it?

 Shri  Hathi:  No  organisation  has
 accepted  the  proposal  in  toto;  they
 have  something  to  say  on  some  con-
 dition  or  the  other.

 Shri  Hukam  Chand  Kachhavaiya:
 3  19.

 Shri  P,  Venkatasubbaiah:  3l  may
 7  aise  be  taken  up  along  with  this.

 Mr.  Speaker:  If  it  is  convenient  to
 /re  Minister,  both  may  be  taken  up

 together.

 हिन्दी  का  प्रयोग

 “+b
 ६  ओ  हुकस  चन्द  कछवाय  :

 शी  सुरेशपाल  सिह  :
 श्री  Yo  रं०  बदा  :
 श्री  So  रं०  चक वर्त ों  :
 श्री  नवल  प्रभाकर  :
 श्री  यशपाल  सिह  :
 श्री  Ho  ला०  दीवारों  :
 श्री  भागवत  झा  आजाद  :
 शी  प्रकाशवोीर  शास्त्री  :
 श्री  जगदेव  सिह  सिद्धान्तों  :

 घो मतों  सावित्री  निगम  :
 श्री  Wo  Alo  तिवारी  :
 श्री  विभूति  सिश  :
 भी  बलजीत  सिह  :

 शी  Eto  Ato  तिवारी  :
 श्री  ठंडक
 शी  राम  सहाय  पांडेय  :
 डा०  राम  मनोहर  लोहिया  :
 श्री  किशन  पटनायक
 श्री  मघ  लिमये  :
 शी  रा०  मरा  :
 श्री  कोयला  वेंकैया  !
 भी  मानने  साहू  :

 L  wre  सकमीसलल  सिथति  :

 क्या  गृह-कर्म  मंत्री  यह  बताने  की  कृपा

 *119,
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 करेंगे  कि  :

 ;  (क)  26  जनवरी,  i965  &  अंग्रेजी
 के  स्थान  पर  हिन्दी  को  देश  की  राजभाषा
 बनाने  के  सम्बन्ध  में  संविधान  के  उपबन्धों  को

 लागू  करने  के  लिये  केन्द्रीय  सरकार  ने  क्‍या
 विशेष  उपाय  किये  हैं;

 (ख).  क्‍या  इस  सम्बन्ध  में
 सरकार  ने  राज्य  सरकारों  को  भी  कोई
 हिदायतें  भेजी  हैं;  और

 (ग)  यदि  हां,  तो  वे  क्‍या  हैं  ?

 गृह-कार्य  मंत्रालय  में  राज्य-मंत्रो  (६ क
 हाथो)  :  (क)  से  (ग).  एक  विवरण  सभा
 घटा  पर  रख  दिया  गया  ।

 विवरण

 (क)  26  जनवरी,  i965  &  अंग्रेजी
 के  स्थान  पर  हिन्दी  को  लाने  का  सवाल  ही
 पैदा  नहीं  हुआ  क्‍योंकि  संसद्‌  ने  राजभाषा
 अधिनियम  की  धारा  3  के  अन्तर्गत  संघ  के
 उन  सभी  सरकारी  प्रयोजनों  के  लिये,  जिनके
 लिये  अंग्रेजी  का  पहले  ही  से  प्रयोग  किया  जा
 रहा  था,  हिन्दी  के  साथ  साथ  अंग्रेज़ी  के
 प्रयोग  को  जारी  रखने  की  व्यवस्था  कर  दी
 थो  v  कुछ  साल  पहले  हिन्दी  के  क्रमिक
 प्रयोग  के  लिये  सरकार  द्वारा  विभिन्न  प्रारम्भिक
 उपाय  हाथ  में  लिये  गये  थे.।  26  जनवरी,
 965  से  हिन्दी  को  राजभाषा  के  रूप  में

 लाने  के  सम्बन्ध  में  ये  विशेष  उपाय  किये
 गये)  भारत  के  राज पत्न  का  हिन्दी  घौर
 अंग्रेज़ी  में  प्रकाशन  और  (ii)  (क)  फार्मों  के
 शीर्षों  शौर  रजिस्टरों  का  भागे  से  हिन्दी  और
 अग्रेज़ी  में  मुद्रण  तथा  (ख)  27  जनवरी,
 i965  को  सभी  मंत्रालयों  द्वारा  हिन्दी  को
 राजभाषा  के  रूप  में  अपना  लेने  वाली  राज्य
 सरकारों  को  एक  पत्र  हिन्दी  में  भेजने  के

 अनुदेश  |

 (ख)  शौर  (7).  राज्य  सरकारों  को
 कोई  हिदायतें  नहीं  दी  गई  हैं  ।  दिनांक
 3  दिसम्बर,  964  के  मुख्य-मंत्री  सम्मेलन

 में  यह  तय  किया  गया  था  कि  हिन्दी  को
 राजभाषा  के  रूप  में  अपना  लेने  वाली  राज्य
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 सरकारें  परस्पर  हिन्दी, में  पत्र-व्यवहार  कर
 सकेगी;  (ii)  ऐसी  रीति  भ्रपनाई  जाय
 जिससे  हिन्दी  भारी  राज्यों  के  साथ  पत्र-
 व्यवहार  में  अंग्रेजी  का  संयोग  जारी  रहे
 कौर  यदि  मूल  पत्र  हिन्दी  में  हो  तो  उसका  एक
 प्राधिकृत  हिन्दी  अनुवाद  साथ  भेजा  जाय
 झौरफूं  (ill)  यदि  कोई  राज्य  केन्द्रीय  सरकार
 को  हिन्दी  में  लिखे  तो  साधारणतः  अंग्रेजी
 अनुवाद  साथ  भेजा  जाय  ।

 Anti-Hindi  Demonstrations

 +

 |

 Shri  P.  Venkatasubbaiah:
 Shri  ९.  है,  Chakraverti:
 Shri  Rameshwar  Tantia:
 Shri  D.  C.  Sharma:
 Shri  Krishna  Pal  Singh:
 Shri  Prakash  Vir  Shastri:
 Shri  Gulshan:
 Shri  S.  M.  Banerjee:
 Shri  Sarjoo  Pandey:
 Shri  Indrajit  Gupta:
 Shri  Daji:
 Shrimati  Ramdulari  Sinha:
 Shri  Yashpal  Singh:
 Shri  H.  V,  Koujalgi:
 Shri  Hem  Raj:
 Shri  Parashar:
 Shri  D.  N.  Tiwary:
 Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:
 Shrimati  Savitri  Nigam:
 Shri  P.  C.  Boreovah:

 |  Dr.  L.  M.  Singhvi:

 *I8l,

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 have  been  demonstrations  in  the
 States  of  Madras,’  Kerala  and  Andhra
 Fradesh  regarding  the  declaration  of
 Hindi  as  the  Official  Language;  and

 (b)  if  so,  the  steps  taken  by  the
 Government  of  India  in  allaying  the
 fears  of  the  non-Hindi  speaking
 people?  -

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  and  (b),  A  statement  is
 latd  on  the  Table  of  the  Hotse,
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 SratEMENT

 (a)  Demonstrations  have  been  held
 over  the  question  of  introduction  of
 Hindi  as  official  language  from  26th
 January,  1965.  Hindi  became  official
 language  automatically  under  Consti-
 tutional  provisions  and  no  formal
 declaration  was  needed.

 (b)  The  Union  Home  Minister  had
 stated  at  Madras  on  January  23  that
 Government  had  taken  very  great  care
 to  see  that  no  inconvenience  was
 caused  to  the  non-Hindi  speaking
 States  er  to  non-Hindi  knowing  func-
 tionaries  in  Central  Ministries  and
 offices.  He  reiterated  the  position  on
 January  25,  while  returning  from
 Trivandrum  via  Madras.  He  further
 said  that  whatever  would  be  done,
 would  be  in  line  with  the  unanimous
 understanding  reached  at  the  Chief
 Ministers’  Conference  held  on  Decem-
 ber  13,  1964.

 2.  In  his  broadcast  to  the  Nation
 on  26th  January,  1985,  the  Home
 Minister  explained  that  under  Consti-
 tutional  provisions,  Hindi  would  take
 its  place  as  Union  official  language
 from  26th  January  1965,  but  people
 who  were  not  conversant  with  Hindi
 would  not  be  put  to  any  difficulty  or
 inconvenience  as  Parliament  had
 already  made  provision  by  law  for
 the  use  of  English  besides  Hindi  for
 all  the  official  purposes  of  the  Union.
 He  also  gave  public  assurances  (a)
 that  the  process  of  bringing  Hindi  into
 use  for  the  various  official  purposes
 of  the  Union  will  be  so  regulated  and
 developed  that  it  does  not  cause  diffi-
 culty  in  the  transaction  of  official  work
 or  inconvenience  to  people  who  do
 not  know  Hindi  at  present;  (b)  in
 determining  the  pace  of  introducing
 Hindi,  consideration  will  be  given,
 among  other  things,  to  the  spread  of
 knowledge  of  Hindi  in  non-Hindi-
 speaking  areas,  and  the  extent  of
 Hindi  knowledge  of  Government  func-
 tionaries;  (c)  that  people  belonging  to
 non-Hindi-speaking  areas  would  ot
 suffer  in  the  matter  of  recruitment  to
 Central  services  and  it  would  not  be
 necessary  for  any  candidate  to  have
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 prior  knowledge  of  Hindi  for  entry into  these  services.  These  assurances
 were  reiterated  by  the  Home  Minister
 in  the  course  of  his  speech  at  the
 meeting  of  the  Eastern  Zonal  Council
 held  at  Calcutta  on  28th  January,
 1965.

 3.  The  position  was  reviewed  com-
 prehensively  by  the  Prime  Minister,
 Shri  Lal  Bahadur  Shastri,  in  his
 Broadcast  to  the  Nation  on  llth  Feb-
 Tuary,  965  in  the  course  of  which  he
 detlared  that  Government  stood  fully
 by  the  solemn  assurances  given  by
 Shri  Jawaharlal  Nehru  to  non-Hindi-
 speaking  people  on  the  question  of
 Language,  and  that  these  assurances
 would  be  honoured  in  letter  and  spirit
 without  qualification  and  reservation.
 The  Prime  Minister  also  said  that  if
 there  are  any  grievances,  he  and  his
 colleagues  were  ready  to  listen  to  them
 and  to  discuss  these  matters  in  a
 sincere  endeavour  to  resolve  differ-
 ences  and  misapprehensions.  The
 Prime  Minister  publicly  announced  on
 17th  February,  965  his  intention  of
 consulting  the  Opposition  leaders  as
 part  of  his  efforts  to  find  a  solution
 on  the  language  issue.  He  also  con-
 vened  a  Conference  of  Chief  Ministers
 on  23rd  and  24th  February,  965  to
 consider  the  assurances  given  by  the
 late  Prime  Minister  to  non-Hindi-
 speaking  people.

 aft  gear  awa  कछुआ  :  मैं  जानना
 चाहता  हूँ  कि  किन  किन  राज्यों  ने  अरपना
 कॉम  हिन्दी  में  करना  प्रारम्भ  कर  दिया  है  और
 किन  किन  राज्यों  से  केन्द्रीय  सरकार  ने  अपना
 बत्तन-व्यवहार  हिन्दी  में  प्रारम्भ  कर  दिया  है  ।

 भी  हाथो  :  उत्तर  प्रदेश  ने  तो  भ्र पना
 काम  हिन्दी  में  शुरू  किया  है  लेकिन  जहां  तक
 केद्रीय  सरकार  की  चिट्ठी  लिखने  की  बात  है
 उसकी  चिट्ठियां  अंग्रेजी  में  भाती  हैं  v

 थो हुकम  प्बम्द  कार्य  :  में  जानना
 चाहता  हूं  कि  ऐसे  कितने  राज्य  हैं  जिन्होंने
 हिन्दी  लागू  करने  से  इन्कार  किया  है  भर
 बां  एक  विद्रोह  खड़ा  हो  गया  है।  क्‍या  मंत्री
 महोदय  ऐसे  कुछ  राज्यों  के  नाम  बतलायेंगे  ?
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 गृह-कार्य  मंत्री  (ओ  सजदा)  :  किसी  ने
 इनकार  नहीं  किया  है  जिसे  इन्कार  नहीं  करना
 चाहिये  था  ।

 Shri  Surendra  Pal  Singh:  In  para- graph  2  of  the  statement  regarding question  119,  it  is  stated  that  it  was
 agreed  at  the  conference  of  Chief
 Ministers  held  on  December  13,  1964, that  if  a  State  which  has  adopted  Hindi as  Official  language  writes  to  the
 Centre  in  Hindi,  an  English  translation
 would  ordinarily  accompany  it.  May I  know  if  this  instruction  will  still  be
 adhered  to  by  the  Hindi-speaking States  and,  if  so,  why?

 Shri  Nanda:  Yes,  Sir.
 Shri  P.  C.  Borooah:  Acharya  Vinoba

 Bhave  has  described  the  regional language  as  the  right  eye,  and  Hindi as  the  left  eye  and  English  as  the
 spectacles.  May  I  know  what  steps have  been  taken  to  revitalise  the  eyes so  that  we  can  do  away  with  the
 spectacles?

 Shri  Nanda:  The  right  eye  and  the
 left  eye—both  eyes—are  equally  use-
 ful,  and  sometimes  spectacles  also  as
 long  as  necessary,

 Shri  P.  Venkatasnbbaiah:  In  view of  the  fact  that  there  have  been  violent
 demonstrations  against  the  imposition of  Hindi  resulting  in  loss  of  life  and
 property,  etc,  and  in  view  of  the
 assurance  given  by  the  Prime  Minister and  the  President  of  India,  what
 arrangements  or  proposals  do  the
 Government  propose  to  make  to  put the  assurances  given  by  the  late  Prime
 Minister  in  statutory  form  so  as  to
 allay  the  fears  of  the  non-Hindi-
 speaking  people  that  Hindi  is  being
 imposed  on  them?

 Shri  Nanda:  Those  occurrences  were
 certainly  extremely  regrettable:  what.
 ever  has  been  thrown  up  in  the  form
 of  some  kind  of  discontent  or  some
 kind  of  apprehension  or  fear  about
 the  future;  naturally  steps  have  to  be
 taken  to  see  how  to  deal  with  this
 matter  satisfactorily,  and  the  matter
 is  being  considered.
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 श्री  किसान  पटनायक  :  यह  देखते  हुए  कि

 कुछ  राज्यों  में  हिन्दी  के  प्रति  एक  चिढ़  सी  हो
 गई  है  और  करोड़ों  भारतवासियों  के  कंठ  से
 हिन्दी  मुर्दाबाद  का  नारा  लग  रुका  है  क्‍या
 भारत  सरकार  इस  पर  विचार  कर  रही  है  कि
 उन  राज्यों  से  हिन्दी  में  कोई  सम्बन्ध  नहीं
 रखा  जायेगा,  न  पत्-व्यवहार  में  और  न  शिक्षा
 में  ।  और  खासकर  ऐसे  बेमतलब  पर्चे  छापने
 बन्द  किये  जायेंगे  जिन  में  हिन्दी  विरोधियों
 को  चिढ़ाने  के  लिये  ऊपर  तो  नाम  लिख  दिया
 जाता  है  भारत  का  ' राजपत्र  लेकिन  हिन्दी
 पढ़ने  वालों  के  लिये  एक  भी  वाक्य  हिन्दी  में
 नहीं  रहता  है  ।

 श्री  नन्दा :  मैं  बहुत  अच्छी  तरह  से
 समझा  नहीं  हूं  ।

 अध्यक्ष  महोदय  :  कुछ  प्रान्तों  को  हिन्दी
 पढ़ने  से  चिढ़  सी  हो  गई  है,  क्या  यह  इन्तजाम
 किया  जायेगा  कि  उन  के  पास  कोई  ऐसी  चीज़
 न  भेजी  जाये  जो  कि  हिन्दी  में  हो  ।

 श्री  नन्वा :  चिढ़  की  बात  तो  यह  है  कि
 कभी  कभी  ऐसा  हो  जाता  है,  और  फिर  वह
 चिढ़  दूर  भी  हो  जाती  है  ।

 Shri  Ranga:  Are  they  changing
 Hindi  into  another  language?

 Mr.  Speaker:  He  probably  did  not
 follow  the  whole  thing.

 Shri  Ranga:  Yes,  that  Hindi!
 Mr.  Speaker:  Because  I  know  no

 language  perfectly,  it  is  difficult.
 Shri  Ranga:  That  is  the  case  with

 everybody  when  we  are  speaking  in
 so  many  languages.

 Shrimati  Renu  Chakravartty:  In
 the  statement  which  has  been  placed
 before  the  House,  there  is  a  proposal
 that  States  which  have  adopted  Hindi
 might  use  Hindi  for  communication,
 and  that  for  communication  with  non-
 Hindi-speaking  States  English  has  got
 to  be  used.  May  I  know  in  the  case
 of  communication  between  a  Hindi-
 speaking  State  and  a  non-Hindi-
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 jpeaking  State,  what  will  be  the
 Procedure  which  the  Home  Ministry
 proposes  to  follow?

 Shri  Nanda:  There  has  been  a  deci-
 sion  on  that;  it  has  to  be  in  English.
 If  at  all  anywhere  we  send  any  com-
 munication  in  Hindi,  it  must  be
 accompanied  by  an  authentic  trans-
 lation  in  English.

 थ्रो  mo  सि०  सहगल  :  क्या  सेंट्रल
 गवर्नमेंट  ने  स्टेट  गवर्नमेंट  को  जो  सुझाव
 हिन्दी  को  प्रोत्साहन  देने  के  लिये  दिया  था
 उस  को  दक्षिण  में  जो  स्टेट  गवनेमेंट्स  हैं  वह
 पूरा  नहीं  कर  सकीं  ।  यदि  हां,  तो  इस  का
 क्या  कारण  है  ।

 श्री  उम्दा  :  कोई  सवाल  नहीं  उठा  है
 न  करने  का  ।

 श्री  स०  ला०  द्विवेदी  :  मैं  जानना  चाहता
 हूं  कि  क्‍या  केन्द्र  से  जो  पत्न-व्यवहार  विभिन्न
 राज्य  सरकारों  से  होंगे  उन  में  सभी  के  साथ
 अनुवाद  होगा,  हिन्दी  के  साथ  अंग्रेज़ी  का
 अनुवाद  और  अंग्रेज़ी  के  साथ  हिन्दी  का
 अनुवाद  ।  यदि  हां,  तो  ऐसे  कितने  राज्य  हैं,
 और  ऐसे  कितने  राज्य  होंगे  जिन  के  पास
 अनुवाद  नहीं  जायेगा  ।

 श्री  नन्वा :  इस  मामले  में  आहिस्ता
 आ्राहिस्ता  हालत  बदल  सकती  है  ।  जहां  तक
 केन्द्र  का  सम्बन्ध  है  इस  वक्‍त  जो  नोन-हिन्दी
 राज्य  हैं  उनके  साथ  अंग्रेज़ी  में  ही  पत्र-ब्याह
 होगा,  और  जो  हिन्दी  राज्य  हैं  उन  के  साथ
 हिन्दी  में  हो  सकेगा,  लेकिन  उन  के  साथ  अंग्रेजी
 का  अनुवाद  रहेगा  ।

 Shri  Shinkre:  In  view  of  the  fact
 that  this  question  relates  directly  to
 the  larger  question  of  policy  of  Gov-
 ernment  towards  education,  do  Gov-
 ernment  contemplate  any  steps  to
 ensure  that  there  is  uniformity  of
 education  in  the  country  by  making
 education  a  Central  subject?

 Mr.  Speaker:  That  is  a  different
 wider-policy  matter.

 Shri  Shinkre:  It  is  related  to  the
 same  question.
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 Mr.  Speaker:  In  a  supplementary,  it
 As  difficult  to  answer.

 Shri  Shinkre:  If  the  Minister  wants
 to  give  an  answer,  I  do  not  think  there
 is  any  objection.

 Shri  Sezhiyan:  The  Home  Minister
 said  that  wherever  a  State  writes  to
 the  Centre  in  Hindi,  it  will  be  accom-
 panied  by  an  English  translation.  But
 the  last  sentence  in  the  statement
 says:

 “if  a  State  writes  to  the  Central
 Government  in  Hindi,  an  English
 translation  would  ordinarily
 accompany  it.”

 Does  the  word  ordinarily’  mean  that
 it  is  not  obligatory  for  them  to  send
 an  English  translation?

 Shri  Nanda:  In  any  case,  necessary
 arrangements  will  be  there,  so  that
 English  translations  are  available  for
 those  who  require  them  in  English.

 et  मधु  लिस थे  :  श्री  विनोबा  भावे
 द्वारा  जो  अनशन  किया  गया  था  उस  के
 समाप्त  होने  के  पहले  मुख्य  मंत्रियों  ने  उन
 के  इस  सुझाव  को  माना  था  कि  गैरहिन्दी
 इलाकों  पर  हिन्दी  नहीं  थोपी  जायेगी  और

 हिन्दी  राज्यों  पर  प्रंग्रेजी  नहीं  लादी  जायेगी  ।
 अगर  यह  बात  सही  है  तो  मैं  जानना  चाहता
 हूं  कि  हिन्दी  इलाकों  में  जो  केन्द्रीय  सरकार
 के  विभाग  हैं,  जैसे  रेल  है,  डाक  विभाग  है
 आय  कर  विभाग  है  उन  में  क्‍या  तुरन्त  हिन्दी
 लागू  करने|  का  विचार  सरकार  का  है

 श्री  नन्दा :  यह  दो  झल्लाहट  भलाहदा
 बातें  हैं  4 विनोबा  जी  के  साथ  जो  बात  चीत

 हुई  है  उस  में  यह  सही  है  कि  सब  चीफ  मिनिस्टर्स
 ने  उन  फी  बात  को  मान  लिया  था।  जहां
 तक  डिपार्टमेंट्स  का  सवाल  है  वहां  पर  हिन्दी
 ही  होगी,  उन  पर  अंग्रेजी  नहीं  थोपी  जायेंगी  ।

 यह  सवाल  इस  लिये  नहीं  उठता  है  कि  फालसे
 ः  7ह  तो,दोनों  भाषियों  में  होंगे  V

 eft  किराम  पटनायक  :  यह  सवाल  बसे

 नहीं  उठता  है  ।
 शी  मधु  'लिमये  :  पहले  गृह  मंत्री  जी  मेरा

 सवाल  समझ  लें  फिर  जवाब  दें  ताकि  गलतफहमी
 न  हो।  मेरा  सवाल  यह  था  कि  विनोबा  जी
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 का  यह  सुझाव  कि  हिन्दी  इलाकों  तर  अंग्रेजी
 न  थोपी  जाये  कौर  गैर  हिन्दी  इलाकों  पर
 हिन्दी  न  थोपी  जाये,  मुख्य  मंत्रियों  ने  मान
 लिया  भा  |  अगर  वह  मान  लिया  था  तो
 फिर  हिन्दी  इलाकों  में  अपने  विभागों  में  हिन्दी
 को  तुरन्त  चालू  करने  का  सरकार  विचार
 कर  रही  है  या  नहीं  ।

 क्रि  सजदा:  मैं  जवाब  दे  चुका  हूं  कि

 चूंकि  दोनों  ही  भाषायें  मौजूद  रहती  हैं  इसलिये
 दिक्कत  की  बात  नहीं  रहती  ।  फॉर्म्स  वगैरह
 जो  हैं  उन  में  अंग्रेजी  भी  होगी  शर  हिन्दी
 भी  ।  इस  लिये  जो  अंग्रेजी  की  तरफ  निगाह
 नहीं  करना  चाहते  वह  उसे  न  देखें,  वे  उस
 हिस्से  को  हिन्दी  में  देखें  ।

 श्री  मघ  लिये  :  पहले  मेरा  प्रश्न  गृह
 मंत्री  जी  समझ  लें  |  मैं  ने  केवल  काम  का
 जिक्र  नहीं  किया  था,  पूरे  सरकारी  विभाग  के
 काम  काज  के  बारे  में  पूछा  था।  क्या  हिन्दी
 इलाकों  में  जो  केन्द्रीय  सरकार  के  विभाग
 हैं  उन  में  हिन्दी  का  प्रयोग  किया  जायेगा  ।
 मैं  ने  केबल  फोन  या  पत्रव्यवहार  की  चर्चा
 नहीं  की  है  ।

 प्रत्यक्ष  महोदय  :
 जाइये  ।
 Shrimati  Lakshmikanthamma:  May

 I  know  what  action  will  be  taken
 against  those  enthusiastic  officers  who
 have  sent  circulars  only  in  Hindi  to
 non-Hindi-speaking  States  without
 any  English  translation  attached
 which  they  are  expected  to  do?

 wa  श्राप  बैठ

 Shri  Nanda:  There  have  been  very
 few  instanceg  like  that.  Our  officers
 like  ourselves  are  apt  to  make  mis-
 takes  sometimes.  I  do  not  know  who
 has  not  committed  some  mistake  in
 his  lifetime.

 Shrimati  Renu  Chakravartty:  In
 view  of  the  fact  that  it  is  an  admir-
 able  proposal  that  non-Hindi  States
 should  not  opt  for  English  but  they
 should  use  their  own  regional  langu-
 ages,  will  it  be  permitted  that  com-
 munications  between  the  Centre  and
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 non-Hindi-speaking  States  or  the
 non-Hindi-speaking  States  and  other
 States  may  be  carried  on  in  their  own
 regional  languages  with  a  translation
 either  in  English  or  in  Hindi?

 Shti  Nanda:  That  makes  the  thing much  more  complicated.  At  the
 moment  I  think  it  is  enough  that  we
 have  made  provision  to  see  that  non-
 Hindi-speaking  States  do  not  suffer,
 because  anything  that  goes  to  them  in
 Hindi  will  be  accompanied  by  an
 English  translation.  The  question  of
 regional  language  is  already  there  so
 fat  as  they  are  concerned,  in  their
 own  spheres,  in  their  own  dealings
 within  the  State.

 Shrimati  Renu  Chakravartty:  My
 question  wes  not  that.

 Mr.  Speaker:  He  says  that  if  those
 regional  languages  are  also  introduc-
 ed  at  this  stage  that  would  create
 gteater  complications,

 Shrimati  Renu  Chakravartty:  Sup-
 pose  we  do  not  write  to  them  in
 English,  we  send  the  original  com-
 munication  in  our  own  language  and
 attach  a  translation  in  English  or  in
 Hindi  as  thry  desire,  will  that  be  per-
 mitted?

 Mr.  Speaker:  He  does  not  agree  to
 that  at  present.

 Shri  Inder  J.  Malhotra:  In  view  of
 the  present  situation  which  has  arisen
 in  the  country,  may  I  know  if  the
 Government  is  contemplating  to  take
 certain  steps  to  make  Hindi  language
 more  simple  and  understandable  to
 the  majority  of  the  people  in  this
 country?

 Shri  Nanda:  It  is  very  desirable.
 Shri  Kapur  Singh:  Has  the  Govern-

 ment  made  it  sufficiently  clear  to  all
 States  that  Hindi  is  not  to  submerge
 er  demote  older  and  richer  languages
 such  as  Punjabi?

 Shri  Nanda:  My  mother-tongue  is
 Punjabi.

 Shri  Kapur  Singh:  Sir,  no  reply  has
 been  given.
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 Mr.  Speaker:  He  says  his  mother-
 tongue  is  Punjabi,  he  loves  it  and
 therefore  he  will  see  to  it.

 Shri  Kapur  Singh:  I  have  never
 doubted  his  love  for  Punjabi.

 Mr.  Speaker:  As  a  lover  of  Punjabi
 he  would  see  to  it  that  it  is  not  sub-
 therged.

 Shri  Kapur  Singh:  That  does  not
 follow.

 Shri  Ranga:  In  view  of  the  fact  that
 so  many  assurances  and  statements
 have  been  made  from  so  many  quar-
 ters  on  the  side  of  the  Government
 with  regard  to  this  matter,  may  we
 know  whether  Government  do  con-
 template  providing  a  statutory  assur-
 ance  and  guarantee  that  the  place
 asked  for  English  by  the  non-Hindi-
 speaking  south-Indian  States  would  be
 assured?

 Shri  Nanda:  I  have  already  ans-
 wered  that  question.

 Shri  Ranga:  They  have  asked  for
 a  statutory  assurance  for  the  -continu-
 ed  use  of  English.

 Mr.  Speaker:  Would
 statutory  assurance?

 Shri  Nanda:  The  other  question
 also  teally  was  in  the  same  direction. I  said  that  this  matter  is  certainly
 being  considered,

 sit  यशपाल  सिह  :  क्‍या  सरकार  यह
 बतलाने  की  कृपा  करेगी  कि  भारत  के  संविधान
 के  अ्रनुसार,  जिस  के  प्रति  हम  सब  ने  निष्ठा
 के  साथ  शपथ  ली  है,  जिंन  मंत्रियों  को  हिन्दी
 का  एक  शब्द  भी  नहीं  आता,  क्‍या  वे  सुविधा-
 निक  रूप  से  मंत्री  होने  के  अ्रधिकारी  हैं  ?

 अध्यक्ष  महोदय  :  यह  सिविल  नहीं  उठता  |

 श्री  क०  नौ०  तिवारी  :  आज  के  प्राइम
 मिनिस्टर  के  बयान  से  ऐसा  मालूम  हीला  है,
 कि  हिन्दी  भ्र ौर  अंग्रेजी  के  सवाल  फो  लेकर
 जो  मद्रास  में  तथा  श्राप  प्रसन्दी  भाषी  प्रान्तों
 में  झगड़े  हुए  उसमें  झाम  जनता  ने  भी  काफी
 हिस्सा  लिंग  और  'उत्तरी  वजह  यह  थी  कि

 there  be  a
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 वहां  गलतफहमी  यहां  तक  फैला  दी  गयी  कि
 उन  प्रान्तों  के  बच्चों  को  अम्मा  के  स्थान  घर
 माता  जी  का  इस्तेमाल  करना  होगा  और
 इसी  प्रकार  अन्य  हिन्दी  शब्दों  का  प्रयोग
 करना  होगा  ।  क्‍या  इस  गलतफहमी  को दूर
 करने  के  लिए  सरकार  कदम  उठा  रही  है
 जिस  में  फि आगे  इस  प्रकार  की  गलतफहमी
 जनता  में  न  फैले  ?

 Shri  Sezhiyan:  In  UP  and  not  in
 ‘Tamilnad.

 श्री  नन्दा  :  जो  कुछ  हुआ  है  उसके  कारण
 तो  कई  थे,  उन  में  यह  भी  होगा  ।  और  जागे
 ऐसा  न  हो  उस  के  लिए  सब  किस्म  करे  कदम
 उठाए  जाएंगे  t

 Shri  J.  B.  Kripalani:  May  I  know
 how  many  States  have  substituted  the
 regional  language  for  English  in  their
 administration?

 Shri  Nanda:  All  are  doing  it  pro-
 gressively.  Some  have  progressed
 much;  some  others  have  not  yet  pro-
 gressed  that  much,

 Shri  Daji:  In  the  matter  of  the
 implementation  of  the  Official  Lang-
 uages  Act,  particularly,  the  provision
 that  English  may  be  used  for  all  the
 purposes  of  the  Union,  I  want  to  know
 what  cireular,  if  any,  was  issued  by
 the  Government,  explaining  the  neces-
 Sary  steps  to  be  taken  to  enforce  thet
 and  to  send  English  translation  of
 Hindi  circulars  after  the  26th  January
 so  that  contingencies  like  the  Food
 Ministry  first  issuing  a  circular  only

 in  Hindi  and  then  subsequently  with-
 drawing  it  or  the  summons  from  a
 Bombay  Magistrate  to  a  Magistrate  in
 Calicut  being  returned  and  not  being
 served  because  an  English  translation
 was  not  attached,  could  have  been
 avaided.

 Shri  Nanda:  All  the  circulars  have
 been  printed  in  the  form  ef  a  booklet
 and  whatever  is  issued  is  made  known
 and  is  available  to  ‘everybody  con-
 cerned,

 Shri  Daji  rose—
 Mr.  Speaker:  It  has  been  explain-

 ed  sufficiently.  -Now  next  question.
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 Import  ef  Discarded,  Technology

 Shri  Yashpal  Singh
 Shri  Bhagwat  Jha  Azad
 Shri  Bade:
 Shri  Onkar  Lal  Berwa:
 Shri  Vidya  Charan  Shukla:
 Shri  D.  J.  Naik:

 Will  the  Minister  of  Education  be
 pleased  tc  state:

 (a)  whether  the  Director  General,
 Council  of  Scientific  and  Industrial
 Research  has  complained  against  the
 large  seale  import  of  discarded  for-
 eign  technology  in  India;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto  and  the  actien,  if  any,
 proposed  to  be  taken  in  the  matter?

 The  Minister  of  Education  (Shri
 M.  0.  Chagla):  (a)  and  (b).  A  state-
 ment  is  laid  on  the  Table  of  the  House.
 [Placed  in  Library.  See  No.  LT-3836/
 65).

 Shrimati  Savitri  Nigam:  May  I
 know  why  this  sort  of  statement  was

 made  by  such  a  responsible  officer?
 Shri  M.  0.  Chagla:

 given  in  the  statement.  The  statement
 was  made  to  protest  against  our
 dependence  on  foreign  know-how.
 We  are  most  anxious  that  we  should
 develop  our  own  know-how  and  not
 always  be  dependent  on  foreign  know-
 how.  We  have  28  laboratories  where
 we  have  brilliant  scientists.  The
 reason  for  making  that  statement  was
 that  we  should  encourage  our  own
 men  and  not  always  be  dependent  om
 foreign  technicians.

 Shri  K.  C.  Pant:  In  the  last  page
 of  the  statement  it  is  stated:

 “In  due  course,  further  steps
 are  expected  to  be  taken  so  ag  to
 accelerate  the  process  of  eschew-
 ing  foreign  collaboration  as  much
 as  possible  ang  encouraging  indi.
 genous  know-how

 May  I  know  what  these  steps  are?
 Shri  M.  C.  Chagla:  Two  of  the

 steps  are  that  the  CSIR  has  been  ‘given

 (
 Shrimati  Savitri  Nigam

 |
 *120,
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 The  reason  is
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 Tepresentation  on  the  Licensing  Ccom-
 mittee  and  the  Foreign  Armaments
 Committee.  The  reason  for  this  is, before  we  get  know-how  from  out-
 side,  our  industrialists  should  try  to
 find  out  whether  Indian  know-how  is
 available  or  not.

 ओ  यशपाल  सिह  :  क्‍या  सरकार  यह
 बतलाने  की'  कृपा  करेगी  कि  इसका  क्या  कारण
 है  कि  जब  कि  हमारे  पास  ऊंचे  किस्म  के  इंजि-
 नियर  हैं  जिनको  अमरीका  दो  हजार  रुपए
 रोज  पर  बुलाया  जाता  है,  उसी  रुड़की  यानी-
 बरसिटी  के  अनेकों  इंजिनियर,  ड्राफ्ट मैन
 और  ओवरसियर  बेकार  रहते  हैं  और  बाहर
 से  इंजिनियर  यहां  बुलाए  जाते  हैं  ?

 श्री  मु०  क०  चागला  :  मैं  यही  कहता  हूं
 कि  बाहर  से  बुलाने  की  कोई  जरूरत  नहीं  है  ।
 अपने  पास  जो  झ्रच्छे  इंजिनियर  हैं,  हम  उन  से
 ही  काम  लें  1

 श्री  बड़े  :  कया  यह  सच  है  कि  डाइरेक्टर
 जनरल  साफ  इंडियन  काउंसिल  श्राफ  साइंटिफिक
 एंड  इंडस्ट्रियल  रिसर्च  ने  अपने  भाषण  में  कहा
 है  कि  यहां  अच्छे  साइंटिस्ट  होते  हुए  भी  बाहर
 से  जो  साइंटिस्ट  बुलाए  जाते  हैं  उसका  केवल
 मात्र  कारण  यह  है  कि  यहां  के  सेक्रेटरीज  या
 कुछ  इंटरेस्टेड  लोग  उन  को  सैलफिश  मोटिव
 से  बुलाते  हैं  जिससे  यहां  के  साइंटिस्ट्स  का

 'मारा  कम  होता  है  ?

 Shri  M,C,  Chagla:  If  we  have  bril-
 liant  scientists  here  who  can  supply
 the  know-how  to  our  industrialists  and

 ‘we  turn  to  foreign  countries  for  the
 import  of  know-how,  it  undoubtedly

 .undermines  the  morale  of  our  scien-
 tists.

 शनी  श्लोंकार  लाल  बैरवा  :  क्‍या  यह  सच
 है  कि  जो  लोग  हिन्दुस्तानी  औद्योगिक  संस्थानों
 में  काम  करते  हैं,  पर  जिनके  पास  पैसा  न
 होने  के  कारण  मशीनरी  शादी  नहीं  होती
 उनको  लाइसेंस  नहीं  दिया  जाता  ?  यदि  हां,
 तो  क्या  उनको  लाइसेंस  देने  क ेलिए  सरकार
 कदम  उठा  रही  है  ?
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 भ्रध्यक्ष  महोदय  :  इसमें  लाइसेंस  देते
 का  सवाल  कहां  जाता  है  ?

 थनी  झोंककर  लाल  वेरका  :  इसमें  मशीन
 का  काम  जानने  वालों  आदि  के  बारे  में

 लिखा  है
 Shrimati  Renu  Chakravartty:  May I  know  whether  the  CSIR  or  the  Gov-

 ernment  have  set  up  any  machinery
 whereby  if  any  industrialist  or  public
 sector  undertaking  wants  to  introduce
 foreign  technology  it  will  be  screened
 to  find  out  whether  we  ourselves  have
 got  that  technology  and  know-how
 with  our  scientists  before  we  give  them
 Permission  for  visa  for  entry  into
 India?

 Shri  M,  C.  Chagla:  That  is  exactly
 what  we  are  trying  to  do  and  that  is
 why  we  hzve  now  secured  represen-
 tation  on  the  Licensing  Committee
 and  the  Foreign  Agreements  Commit-
 tee.  The  C.SIR.  has  secured  the
 repersentation  there.

 Shri  K.  ¥).  Malaviya:  On  this  ques-
 tion  of  import  of  modern  technology,
 are  there  not  instances  where  the
 well-considered  recommendations  of
 the  C.S.I.R.  have  been  rejected  by
 other  Ministries  on  grounds  which
 cannot  stand?  Is  the  Minister  in  a
 position  tc  say  that  such  recommen-
 dations  have  not  been  rejected  by
 other  Ministries?

 Shri  M.  C.  Chagla:  I  never  said  they
 were  not  rejected.  My  grievance  is
 that  not  only  the  C.S.ILR.  has  not  been
 consulted  but  sometimes  when  we
 have  pointed  out  that  we  have  got  the
 know-how,  still  the  collaboration
 agreement  has  been  entered  into  in
 order  to  get  know-how  from  outside.

 Shri  K.  D.  Malaviya:  What  is  the
 Government  then  doing  for  a  coordi-
 nated  action  with  a  view  to  see  that
 all  such  techonology  which  is  mature
 is  not  imported  so  far  as  the  future  is
 concerned?

 Shri  M.  0.  Chagla:  I  thought  7
 explained  it.  I  will  explain  it  again.
 Our  attempt  is  to  see  that  in  future
 no  collaboration  agreement  is  entered
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 into  which  seeks  to  import  the  know-
 how  without  consulting  .the  CSIR
 and  finding  out  whether  our  own
 scientists  cannot  supply  the  know-how.

 Shri  P.  B,  Ramakrishnan:  May  I
 know  the  number  of  industries  that
 have  been  set  up  either  in  the  public
 or  in  the  private  sector  with  the
 C.S.LR.  know-how  or  the  indigenous
 know-how?

 Shri  M.  C.  Chagla:  Well,  Sir,  the
 C.S.I.R.  did  not  use  to  have  the  infor-
 mation.  That  is  why  they  have  secur.
 ed  the  representation  in  the  Licensing
 Committee  and  the  Foreign  Agree-
 ments  Committee.  In  future,  before  a
 licence  is  issued,  the  C.S.I.R.  can  make

 a  representation,  “Do  not  issue  a
 licence;  we  have  got  the  know-how”.

 Shri  Bade:  There  are  so  many
 scientists  whom  they  have  dis-
 carded......

 Mr.  Speaker:  I  have  not  called  him.
 Order,  order,

 Shri  Himatsingka:  Is  the  Minister
 aware  that  the  C.SI.R.  stand  in  the
 way  of  collaboration  when  they  have
 not  got  any  know-how?

 Shri  M.  C.  Chagla:  No,  Sir.  That  is
 not  true.

 Shri  Daji:  The  reply  of  the  Educa-
 tion  Minister  is  not  clear  to  us.  He
 says  that  the  C.S..R.  will  represent
 that  the  licence  should  be  given.
 that  if  the  C.SIR.  says  that  they
 Have  the  Government  taken  a  decision
 that  if  the  C.SI.R.  says  that  they

 can  supply  the  know-how  no  foreign
 know-how  shall  be  allowed?  Has  the
 categorical  decision  been  taken  by  the
 Government?

 Shri  M.  C.  Chagla:  That  is  not  for
 the  Education  Ministry.  The  Educa-
 cation  Ministry  can  only  point  out  to
 the  proper  Ministry  that  we  have  got
 the  know-how.  If  that  Ministry  does
 not  take  the  advice  and  chooses  to  go
 in  for  it.

 Shri  Bade:  On  a  point  of  order,
 Sir,

 ee
 Daji:  On  a_  point  of  order,

 ir,
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 Mr.  Speaker:  He  may  sit  down.
 First  Mr.  Bade  had  raised  it.

 Shri  Bade:  My  point  of  order  is
 this.  Can  the  Minister  say  that  he  is
 responsible  for  the  other  Ministry?
 There  is  the  joint  responsibility  of
 the  Ministers.

 Mr  Speaker:  He  can  say  that.  I
 have  said  before  also  that  during  the
 Question  Hour,  the  Minister  has  to
 answer  only  for  his  subject  for  which
 he  is  primarily  responsible.  Here,  the
 joint  responsibility  does  not  operate.
 He  may  kindly  see  Rule  41.

 Shri  Harish  Chandra  Mathur:  This
 is  a  longstanding  complaint  on  the
 scientific  side,  on  the  side  of  the
 Director  General  C.S.L.R.  that  it  has
 been  rejected  by  the  industry  on  the
 ground  that  the  knowledge  of  our
 scientists  is  only  bookish  and  that  they
 have  no  practical  experience  and,
 therefore,  it  cannot  be  accepted.  May
 I  know  whether  any  assessment  has
 been  made  by  the  Government  as  such
 as  to  what  is  the  substance  in  the
 rejection  by  the  industry  of  their
 know-how  which  is  readily  available
 at  home?  May  I  know  ewhether  any
 assessment  has  been  made  in  this
 regard?

 Shri  M.  C.  Chagla:  It  is  a  gross
 libel  on  our  scientists  to  say  that  their
 knowledge  is  bookish.  They  are  2
 set  of  first-class  brains.  The  Prime
 Minister  only  recently  inaugurated  an
 atomic  plant,  the  whole  of  which  has
 been  built  by  Indian  scientists.

 Shri  Harish  Chandra  Mathur:  My
 question  is  whether  this  complaint  has
 been  examined  and  whether  any
 assessment  has  been  made.

 Shri  M.  C.  Chagla:  An  assessment
 has  been  made.  I  am  sorry  to  say
 that  our  industrialists  have  no  confi-
 dence  in  our  own  people  but  they
 have  more  confidence  in  people  from
 abroad.  (Interruptions.)

 Shri  H.  N.  Mukerjee:  May  I  know
 whether  the  Ministry  of  Education  is
 so  out  of  touch  with  the  task  of  for-
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 mulating  decisions  at  Cabinet  level  by collective  discussion  that  it  has  failed so  far  in  impressing  upon  Government to  take  a  decision  that  we  shall  not have  foreign  know-how  when  intelli- Sent  indigenous  know-how  is  actually available?

 Shri  M.  0.  Chagla:  I  am  sure  Gov- ernment  will  take  that  decision.
 The  Prime  Minister  and  Minister  of Atemic  Energy  (Shri  Lal  Bahadur Shastri):  This  matter  was  recently

 brought  to  our  notice  by  the  Educa- tion  Minister,  and  this  was  also  refer-
 red  to  at  the  meeting  of  the  CSIR
 which  was  held  very  recently.  We
 have  now  decided  that  there  will  be
 better  co-ordination,  and  it  would
 definitely  be  seen  that  if  we  have  got the  necessary  know-how,  at  least,  as
 has  just  now  been  referred  to  by  my hon.  friend  Shri  K.  D.  Malaviya,  in
 the  Government  projects  in  the
 various  Ministries,  they  will  certainly
 aecept  the  indigenous  know-how  or
 the  know-how  of  our  scientists  first;
 and  then  if  any  further  process  is
 necessary  which  is  not  available  here,
 we  could  take  advantage  of  the  foreign
 technical  know-how.

 Some  hon.  Members  rose—
 Mr.  Speaker:  After  this  answer  by

 the  Prime  Minister,  I  think  we  should
 proceed  further.  Now,  next  question.

 Academy  of  Scientists
 +

 Shri  Surendra  Pal  Singh:
 Shrimati  Savitri  Nigam:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  Yashpal  Singh:
 Shri  S.  M.  Banerjee:
 Shri  है.  G.  Dubey:
 Maharatkumar  Vijaya

 Shri  9.  N.  Tiwary:
 a  शाल  Onkar  Lal  Berwa:

 Shri  9.  BD,  Pan:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Madhu  Limaye:
 Shri  Kishen  Pattnayak:
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 |  Dr.  L.  M.  Singhvi:
 |  Shri  P.  K.  Deo:
 |  Shri  Kapur  Singh:
 L  Shrimati  Sharda  Mukerjee:

 Will  the  Minister  of  Education  be pleased  to  state:
 (a)  whether  Government  have studied  all  the  aspects  of  the  Prime Minister’s  proposal  to  set  up  an  Aca-

 demy  of  Scientists  to  advise  Govern- ment  on  matters  affecting  scientific
 policy  and  its  impact  on  national  life;

 (b)  whether  Government  propose  to
 adopt  this  Proposal;  and

 (c)  if  so,  when?
 The  Minister  of  Education

 का.  0.  Chagla):  (a)  to  (ce).  Establish-
 ment  of  a  National  Academy  of
 Scientists  as  proposed  by  the  Prime
 Minister  is  under  consideration.

 (Shri

 Shri  Surendra  Pal  Singh:  May  we
 know  how  the  functions  of  this  pro-
 posed  Academy  would  differ  from
 those  of  the  CSIR,  and  what  safe-
 guards  will  there  be  to  see  that  the
 work  of  the  two  institutions  does  not
 overlap?

 Shri  M.  C.  Chagia:  The  National
 Academy  of  Scientists  contemplated
 by  the  Prime  Minister  is  of  an  entirely different  conception  from  that  of  the
 CSIR.  It  is  something  like  the  Hoyal
 Academy  of  Scientists  in  England,
 like  the  National  Academy  in  the
 United  States  and  like  the  National
 Academy  of  Scinetists  in  the  USSR
 The  function  of  the  CSIR  is  to  have
 laboratories  which  would  apply  science
 for  industrial  purposes.  The  National
 Academy  of  Scientists  will  contain
 some  of  the  most  brilliant  scinetists
 in  India  who  will  advise  Government
 on  scientific  policy  and  look  after
 science  in  other  ways.

 Shri  Surendra  Pal  Singh:  Will  those
 senior  and  eminent  scientists  who
 would  be  called  upon  to  serve  tnis
 Academy  be  working  on  a  part-time
 basis  or  on  a  whole-time  basis?

 Shri  M.  C.  Chagla:  No  details  have
 been  worked  out.
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 Shrimati  Savitri  Nigam:  May  1
 know  whether  this  would  give  an
 opportunity  to  all  those  brilliant
 Indian  scientists  who  have  settled  in
 various  foreign  countries  to  come  hack
 and  join  in  the  work  of  national  deve-
 jJopment?

 Shri  M.  C.  Chagla:  I  want  every
 Indian  scientist  abroag  to  come  back
 and  serve  this  country.

 Shri  P.  R.  Chakraverti:  May  I  know
 whether  Government  have  taken  into
 account  the  comments  of  the  review-
 ing  committee  headed  by  Dr.  Bhabha
 that  these  Academies  should  be  made
 independent  of  Government  control
 and  be  given  full  autonomy?

 Shri  M.  C.  Chagla:  That  is  one  of
 the  suggestions  which  will  be  consi-
 dered  when  we  set  up  this  Academy.

 श्री  Fo  Ato  तिवारी  :  इस  को  डिटेल्स
 में  वर्क  आउट  एजुकेशन  मिनिस्टरी  कर  रही
 हैं  या कोई  सब  कमेटी  बना  दी  गई  है  साइंटिस्ट्स
 लोगों  की  जोकि  इसे  वर्क  आउट  करेंगे  ?

 Shri  M.  0.  Chagla:  As  I  have  sand,
 we  have  not  progressed  much  farther
 than  the  suggestion  thrown  out  by  the
 Prime  Minister  recently.  No  decision
 has  been  taken  about  which  Ministry
 will  work  it  out.

 श्री  यद्यपि  सिह  :  हमारे  जितने  डिपार्ट-

 मेंट्स  हैं,  उन  में  बैस्ट  इंजीनियर्ज  पहले  से

 मौजूद  हैं  और  हमारी  कोई  योजना  ज्ञान  के
 अभाव  सें  फेल  नहीं  हुई  है,  बल्कि  पुरुषार्थ  के
 अभाव  में  फेल  हुई  है  ।  जो  बात  पसीना  बहाने
 से  हल  होगी,  वह  बातें  बनाने  से  हल  नहीं  होगी  ।
 इस  अवस्था  में  टेक्स-पेयर्स  पर  नया  भार
 डालने  के  लिए  यह  नई  'एकेडेमी  बनाने  की
 जरूरत  क्‍यों  पड़ी  है  ?

 Shri  M.  C.  Chagla:  In  order  that
 science  could  progress  in  any  country,

 we  have  to  give  recognition  to  scien-
 tists.  This  has  been  done  in  the  US,
 it  has  been  done  in  the  UK;  it  has
 deen  done  in  the  USSR.  Therefsre
 the  National  Academy  gives  recogni-
 tion  to  scientists.
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 श्री  औंकार  लाल  बैरवा  :  चूंकि  भारतीय
 वैज्ञानिकों  और  विदेशी  वैज्ञानिकों  की  तंखाहों
 में  बहुत  कुछ  अन्तर  है,  इसी  लिए  भारतीय
 वैज्ञानिक  विदेशों  में  जाते  हैं  ।॥  तो  क्या  सरकार
 विदेशों  और  भारत  में  वैज्ञानिकों  को  मिलने
 वाली  तहखानों  में  जो  अन्तर  है,  उस  को  कम
 करेगी  या  उतना  ही  पैसा  देगी  ?

 Shri  M.  C.  Chagla:  This  does  not
 directly  arise  from  the  question.

 sit  ag  लिये  :  इस  नई  एकेडेमी  का
 सुझाव  झ्र मल  में  लाने  के  पहले  क्‍या  सरकार
 अधिकृत  ढंग  से  हमारी  राष्ट्रीय  प्रयोगशाला रों
 के  द्वारा  आज  तक  किये  गए  काम---खासकर
 के  खोज  के  बारे  में  काम--की  जांच  करेगी,
 जिस  का  असर  औद्योगीकरण  पर  पड़ता  है
 और  बाद  में  ही  इस  एकेडमी  के  प्रस्ताव  पर
 सोच-विचार  करेगी  ?  .

 Shri  M.  C.  Chagla:  Yes,  I  shall  bear
 that  suggestion  in  mind.

 Shri  Kapur  Singh:  May  I  take  it
 that  these  academicians  will  solely
 concern  themselves  with  the  questicn
 of  research  and  spread  of  science  and
 not  with  the  political  question  of  any
 policy  and  its  impact  on  national  life?

 Shri  M.  0.  Chagla:  Scientists  are
 not  politicians.

 Shri  Shinkre:  Should  not  be.

 Shri  Hari  Vishnu  Kamath:  They
 sometimes  gabble  in  politics.

 Shri  Kapur  Singh:
 fic  question  whether  they  will  be
 called  upon  to  advise  on  _  sciectific
 policy  and  its  impact  on  national  life.

 I  asked  a  speci-

 Shrimati  Sharda  Mukerjee:  Will
 the  Minister  be  pleased  to  give  an
 assurance  that  this  Academy  will  not
 be  dominated  by  civil  servants  and
 bureaucrats,  because  that  is  one  of
 the  main  reasons  for  frustration
 among  scientists?  If  this  is  going  ६०
 be  dominated  by  bureaucrats  and  the
 civil  service,  it  is  not  going  to  serve
 any  purpose.
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 Shri  M.  C.  Chagla:  The.  National
 Academy  will  be  dominated  by  scien-
 tists.

 Shri  Narendra  Singh  Mahida:  What
 is  the  co-ordination  and  connection
 between  this  body  and  the  Inventions
 Promotion  Board?

 Shri  M.  C.  Chagla:  Ag  I  said,  no details  have  been  workeg  out.  They are  still  in  the  stage  of  accepting  the
 conception  of  a  new  institution.  The
 Getails  will  have  to  be  worked  out, It  must  take  some  time.  We  must
 give  consideration  to  various  aspects of  the  matter.

 Shri  H.  N.  Mukerjee:  I  am  rather befuddled.  I  wish  the  Minister  to clarify  the  position.  There  are  in  the
 country  organisations  like  the  National Institute  of  Sciences,  the  Indian
 Science  Congress  Association  and

 «others  where  our  scientists  do  have an  independent  opportunity  to  get  in
 touch  with  Government  and  offer
 advice,  quite  apart  from  the  national laboratories.  Why  are  we  considering the  setting  up  of  another  proliferating organisation,  an  Academy  of  Scientists, who  does  not  seem  to  have  any  kind of  blueprint  so  far?

 Shri  M.  C.  Chagla:  We  have  today four  organisations,  the  National  Insti- tute  of  Sciences,  New  Delhi,  the  Indian
 Institute  of  Science,  Bangalore,  the
 National  Academy  of  Sciences  of
 India,  Allahabad,  and  numerous  other
 scientific  associations.  The  idea  is  to
 have  one  central  organisation  rather
 than  deal  with  scientists  in  so  many
 different  organisations.

 Shri  H.  N.  Mukerjee:  Will  that
 mean  the  abolition  of  these  other
 organisations?

 Shri  M.  C.  Chagla:  That  again  is  a
 matter  for  consideration.

 Shri  Sham  Lal  Saraf:  Apart  from
 pooling  the  resources  and  the  scienti-
 fic  knowledge  within  the  country,  may I  know  whether  attempts  will  be  made

 ‘to  lay  down  a  perfect  and  best  policy for  onr  science  education,:  science
 research  ete.  and  also  whether
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 attempts  will  be  made  to  get  back  top Indian  scientists  who  have  made  a mark  in  other  countries  of  the  world in  order  to  make  this  Academy  a
 perfectly  successful  Academy?

 Shri  M,  C.  Chagia:  Every  attempt will  be  made  to  make  this  Academy as  successful  as  possible;  they  will  lay down  the  policy,  they  will  advise
 Government  on  the  policy,  and  if  they want  collaboration  from  scientists
 abroad,  I  am  sure  they  will  be  able
 to  get  it.

 Shri  R.  S.  Pandey:  Many  scientists
 and  students  go  abroad  for  further
 study  with  the  help  of  Government.  I
 want  to  know  whether  they  all  come
 back,  hecause  half  the  people  remain
 there  because  of  the  better  facilities
 they  get  abroad.

 Shri  M.  0.  Chagla:  That  is  not
 correct;  since  we  established  the
 Science  Pool,  a  large  majority  of  our
 scientists  are  coming  back,  and  I  must
 say  to  their  credit  that  even  when
 they  are  offered  fat  salaries  in  the
 United  States  and  United  Kingdom,
 they  have  come  back  to  India.

 Shri  D.  C.  Sharma:  Since  the  work-
 ing  of  the  Academies  which  we  have
 set  up  like  the  Sahitya  Akadami,  the
 Lalit  Kala  Akadami  and  others  has
 not  been  very  satisfactory,  may  I
 know  if  there  is  any  justification  in
 adding  to  the  number  of  academies
 in  this  country  in  which  I  think  the
 old  mistakes  will  be  repeated?

 Shri  M.  0.  Chagla:  How  can  we  say that  this  Academy  will  not  be  satis-
 factory  when  it  has  not  even  been
 started?

 Shri  K.  0.  Pant:  When  the  Minis-
 ter  says  that  scientists  are  not  politi-
 cians,  is  he  throwing  out  a  hint  that
 this  Academy  will  have  to  be  even-
 tually  supported  by  2  fullfledge
 Ministry  of  Science?

 Mr.  Speaker:  Shri  Kachchavaiya.:
 करो  हुकम  च्चन्व  कछवाय  :  माननीय  मंत्री

 जी  ने  बताया.है  कि  बहुत  से  भारतीय  वैज्ञानिक
 विदेशों  से  वापस  झा  रहे  हैं  ।  मैं  यह  जानना
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 चाहता  हूं  कि  ब  तक  कितने  वैज्ञानिक  झा

 चुके  हैं  ।

 थ्री  मु  का०  घागला  :  दो  तीन  दफा

 साइंटिस्ट्स  का  यह  सवाल  झा  चुका  है  कौर

 यह  सारा  किस्सा  बताया  गया  है  कि  कितने
 वापस  आए  हैं  और  कितनों  को  यहां  जाब्ज
 मिली  हैं।  अगर  मेरे  दोस्त  को  यह  इन्ना-
 शन  चाहिए,  तो  मैं  दे  दूंगा  ।

 भ्रष्टाचार  के  आरोपों  को  जांच  सम् यन् भो
 प्रक्रिया

 +

 |

 श्री  यशपाल  सिंह  :
 श्री  भागवत  झा  आजाद  :
 शी  हरिश्चन्द्र  माथुर  :
 श्री  Ho  ला०  द्विवेदी  3

 ¥122.  श्री  स०  Wo  सामन्त  :

 |

 श्री  स०  सो०  बनर्जी  :
 श्री  विभूति  मिशा  :
 श्री  Ho  Ato  तिवारी  :
 शी  Wo  ना०  विद्याशंकर  :

 |  गयी  विद्याचरण  शुक्ल  ।

 क्या  गृह-कार्य  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि:

 (क)  क्‍या  सरकार  के  पास  केन्द्र  तथा
 राज्यों  में  मंत्रियों  जैसे  राजनीतिक  सत्ताधारी
 व्यक्तियों  के  विरुद्ध  भ्रष्टाचार  के  आरोपों
 की  जांच  करने  संबंधी  प्रक्रिया  तथा  नीति
 में  आगे  परिधान  करने  का  कोई  प्रस्ताव  है  ;
 और

 (ख)  यदि  हां,  तो  इसकी  मुख्य  बातें
 क्‍या  हैं?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  शी
 हाथी)  :  (क)  जी,  नहीं

 (ख)  प्रश्न  ही  नहीं  उठता।

 श्री  यशपाल  सिह  :  भारत  की  जनता  के
 दिल  में  यह  सन्देह  है  शौर  भारत  की  जनता
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 बारबार  कह  चुकी  है  कि  उसी  पार्को  के  मंत्री
 लोग  भ्रष्टाचार  करें  और  उसी  पार्टी  के  बड़े
 मंत्री  दत्त  की  तहकीकात  करें,  यह  न्यायसंगत

 नहीं  है।  तो  क्या  सरकार  ने  यह  कार्य

 सुप्रीम  कोर्ट  या  हाई  कोर्ट  के  मातहत  करने
 का  फैसला  किया  है  ?

 श्री  हाथी  :  नहीं,  सरकार ने  सुप्रीम  कोर्ट
 शौर  हाई  कोर्ट  के  अज़ीज़  को  इस  बारे  में
 फैसला  करने  के  विषय  में  तय  नहीं  किया  है।

 श्री  यशपाल  सिह:  अभी  तक  कितने
 मामले  अंडर  इन्क्वायरी  हैं  मौर  कितने  में

 हाई  कोर्ट  या  सुप्रीम  कोर्ट  की  मदद  ली  गई
 है?

 Shri  Hathi:  That  depends  upon  the
 nature  of  the  enquiry.  If  it  is  a  Com-
 mission,  if  Government  decides  to  ap-
 point  a  Commission  with  a  High  Court
 Judge,  it  is  a  different  matter.

 att  हरि  विष्णु  कामल  :  अध्यक्ष  महोदय,
 प्रश्न  स्यारा  था।  प्रश्न  यह  था  कि  कितने
 मामले  सरकार  के  अधीन  हैं  और  कितने

 सुप्रीम  कोर्ट  और  हाई  कोर्ट  के  अधीन  हैं,
 यह  विवरण  दिया  जाये  ।

 The  Minister  of  Home  Affairs  (Shri
 Nanda):  I  believe  the  question  refers
 to  allegations  against  Ministers.  All
 the  cases  that  we  have,  so  far  as  we
 are  concerned,  we  have  daalt  with.
 The  Commission  of  Inquiry  in  the
 Jammu  and  Kashmir  case  was  not  ap-
 pointed  by  us  here.  The  rest  of  the
 cases  have  been  dealt  with  in  the
 manner  which  we  have  indicated  be-
 fore  the  House  earlier.

 att  बिगड़ो:  अध्यक्ष  म  हो  दय,  मेरा  व्यवस्था
 का  प्रश्न  है।  माननीय  सदस्य  श्री  यशपाल  सिंह
 का  प्रश्न  केन्द्र  के  मंत्रियों  के  विरुद्ध  जांच  वगैरह
 के  बारे  में  है।  माननीय  मंत्री  यह  बता  सकते

 हैं  कि  कितने  केंद्रीय  मंत्रियों  के  विरुद्ध  शिकायतें

 हैं
 meu  महोदय:  इस  का  उखर  दे  दिया

 गया  है।
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 et  ay  लिये:  इस  सदन  की  कार्य
 प्रणाली  के  सम्बन्ध  में  मेरा  व्यवस्था  का  प्रश्न
 है।

 अध्यक्ष  महोदय  :  कार्य  प्रणाली  का  सवाल
 नहीं  उठता  है।

 श्री  मु  लिये  :  व्यवस्था  का  प्रश्न  है।
 अध्यक्ष  महोदय:  ठहर  जाइये।

 श्री  म०  लाग  द्विवेदी  :  जो  कदम  भ्रष्टाचार
 की  रोकथाम  के  सरकार  ने  कब  तक  उठाये
 हैं  क्या  वे  सन्तोषजनक  हैं  यदि  नहीं  तो  उनको
 रिवाइज  करने  की  जरूरत  क्‍यों  नहीं  समझी
 गई  ?

 शो  नन्दा :  यह  एक  लम्बा  चौड़ा  सवाल
 है।  जो  कुछ  कारंवाई  हुई  है  उससे  कुछ
 फायदा  हुआ  है।  मैं  यह  कहने  को  तैयार  नहीं
 हैं  कि  उससे  सब  कुछ  बरच्छा  हो  गया  है  श्लोक
 मामला  साफ  हो  गया  है।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Illegal  Cracker  Factories
 Shri  Rameshwar  Tantia:

 |  Shri  Hukam  Chand
 Kachhavaiya:

 |  Shri  Yashpal  Singh:
 Shri  S.  M.  Banerjee:
 Shri  D.  C.  Sharma:

 128,  J  Shri  P.  R.  Chakraverti:
 j  Shrimati  Savitri  Nigam:

 |  Shri  Onkar  Lal  Berwa:
 Shri  P.  H.  Bheel:
 Shri  Daljit  Singh:
 Shri  Mohan  Swarup:
 Shri  Bade:
 Shri  Basumatari:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  in  the
 course  of  inter-State  raids  the  special
 staff  of  the  Delhi  CID  unearthed  two
 illegal  cracker  factories  and  seized
 aeveral  thousand  pounds  of  explosive
 material;
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 (b)  if  so,  the  particulars  thereof;

 (c)  whether
 involved;  and

 any  foreigners  are

 (d)  the  action  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 and  (b).  The  C.I.D.  Special  Staff  of
 the  Delhi  Police  carried  out  a  raid  at
 Meerut  in  Uttar  Pradesh  on  the  30th
 December,  1964,  and  seized  from  2
 Persons  10,000  throw  down  type  of
 crackers  banned  by  Government,
 Another  Taid  was  carried  out  by  the
 C.I.D.  Special  Staff  of  the  Delhi  Police
 at  Jind  in  Punjab  on  the  23th  January, 1965,  and  7,000  such  crackers  were
 seized  from  the  possession  of  two
 other  persons.  No  illegal  cracker  fae-
 tory  was,  however,  unearthed.

 (c)  No,  Sir.

 (d)  Four  cases  under  section  6  of
 the  Indian  Explosives  Act,  1884,  two
 at  Meerut  and  two  at  Jind,  were  regis-
 tered  and  the  accused  persons  were
 arrested.  Investigation  of  these  cases
 has  been  taken  up  by  the  Uttar  Pra-
 desh  Police  and  the  Punjab  Poliee
 respectively.

 पाकिस्तानी  द्वेष  प्रवेशकर्तताओं  का  निष्कासन

 श्यो  प्रकाश वीर  शास्त्रों  :
 श्री  जगवेव  सिह  सिद्धान्त  :
 शी  सुरेन्द्रपाल  सिह  :
 ह ड  विभूति  मिश्र  :
 शी  Go  ना०  तिवारी  :
 श्री  राम  रख  यादव  :
 श्री  विशवनाय  पांड्य  :
 श्री  प्र०  ०  वक्रवर्तों  :
 श्री  हेम  राज  :
 श्रीमती  रेणुका  बड़ कट को  :

 श्री  रवीन्द्र  वर्मा  :

 क्या  गृह-कार्यो  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि  :

 *#24.

 न
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 (क)  अवैध  रूप  से  प्रवेश  करने  वाले
 पाकिस्तानियों  को  झा साम,  मनीपुर  और

 त्रिपुरा  से  निकालने  की  दिशा  में  अरब  तक  क्या
 लगती  हुई  है  ;

 (ख)  आसाम  सीमा  पर प्रस्तावित निर्जन
 पट्टी  बनाने  संबंधी  प्रस्ताव  किस  अवस्था  में

 है;  श्र

 (ग)  क्‍या  अन्य  पाकिस्तानियों  के  अवैध
 रूप  से  प्रवेश  करने  के  समाचार  प्राप्त  हुये
 हैं,  भौर  यदि  हां,  तो  उसे  रोकने  के  लिये  सरकार
 क्या  कदम  उठा  रही  है  ?

 शह-कार्य  मंत्रालय  सें  राज्य-मंत्रो  (भो
 हाथो)  :  (क)  1961  से  i964  तक  की
 भ्र वधि  में  भारत  में  अवैध  रूप  से  घुस  आने
 बाले  1,09,145,  पाकिस्तानी  ऑ्रासाम  से
 कौर  19,277  त्रिपुरा  से  निकाले  गये।
 3  ऐसे  पाकिस्तानियों  को  964  में  मनीपुर

 से  निकाला  गया।

 (ख)  राज्य  सरकार  ने  राजस्व  के
 मामलों  में  अनुभवी  एक  वरिष्ठ  अधिकारी
 को  विस्तृत  सर्वेक्षण  करने  के  लिये  नियुक्त
 किया  था  और  उनकी  रिपोर्ट  की  प्रतीक्षा  की
 जा  रही  है।

 (म)  जो  सूचनाएं  मिली  हैं  उनसे  पता
 चलता  हैँ  कि  सीमा  पर  चौकियों  को  मज़बूत
 करने  और  उनकी  संख्या  बढ़ाने  तथा  सीमा
 पर  गश्त  बढ़ाने  के  लिये  किये  गये  विभिन्न
 उपायों  के  कारण,  अब  गलबंध  प्रवेश  करने  वालों
 की  संख्या  बहुत  कम  हो  गई  है।

 इंडिया  अाफिस  लाहिरी

 (श्री  ‘Fo  लाग  द्विवेदी  :
 * 125d  थी  qo  Wo  सामन्त :

 भी  शाण  स०  तिवारी  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  इंडिया  आफिस  लाइब्रेरी  लन्दन
 को  भारत  लाने  के  बारे  में  हो  रही  बातचीत
 में  अब  तक  क्या  प्रगति  हुई  है  ;

 (ख)  इस  लाइब्रेरी  को  स्थानान्तरित
 करने  में  देरी  होने  के  क्या  कारण  हैं;  और

 (ग)  इस  मामले  के  शीघ्र  निपटाये
 जाने  के  लिये  उन्होंने  क्या  कार्यवाही  की  है?

 शिक्षा  संतरी  गयी  मु०  क०  चागला):
 (क)  कुछ  प्रगति  हुई,  किन्तु  अभी  तक  कोई

 निर्णय  नहीं  किया  जा  सका  है।  प्रगति  के
 संबंध  में  विस्तार  से  बताना  संभव  नहीं  हैं
 क्योंकि  तीनों  सरकारों  के  बीच  हुए  समझौते
 के  अनुसार  भ्रान्ति  निर्णय  होने  तक  बातचीत
 को  बताया  नहीं  जा  सकता।

 (ख)  समस्या  का  हल  ढ्ड्ने  से  पहले
 झलग  अलग  मतों  में  मेल  बैठाना  जरूरी  है  ;
 शौर

 (7)  मामले  को  जल्दी  ही  निपटाने
 के  लिये  जोरदार  प्रयत्न  किये  गए  हैं।

 Lubricating  Oil  Plant  at  Haldia

 {  Shri  Mohammad  Elias:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  S.  M.  Banerjee:
 Shri  P.  Cc  Borooah:
 Shri  P.  B.  Chakraverti:
 Shri  Surendra  Pal  Singh:
 Shri  Yashpal  Singh:
 Shri  M.  L.  Dwivedi:
 Shri  Bhagwat  Jha  Arad:
 Maharajkumar  Vijaya

 Ananda:
 Shri  Onkar  Lal  Berwa:
 Shri  D.  J.  Naik:

 ones.  Shrimati  Renuka  Barkataki:
 Shri  R.  S.  Pandey:
 Shri  Indrajit  Gupta:
 Dr.  Renen  Sen:
 Shri  Dinen  Bhattacharya:
 Shri  D.  C.  Sharma:
 Shri  Rameshwar  Tantia:
 Shri  P,  G.  Sen:
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 Shri  Ram  Sewak:
 Shri  Himatsingka:
 Shri  Daji:
 Shri  Koya:
 Shri  Vidya  Charan  Shukla:
 Shri  R.  Barua:
 Shri  L.  N.  Bhanja  Deo:

 |  Shrimati  Sharda  Mukerjee:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:

 (a)  whether  Government  have
 finalised  the  plan  for  setting  up  a
 lubricating  oil  plant  at  Haldia  along
 with  the  proposed  oil  refinery;

 (b)  if  so,  the  estimated  cost  there-
 of;

 (c)  the  production  capacity  of  the
 plant;  and

 (d)  whether  negotiations  with  some
 foreign  oil  companies  regarding  their
 collaboration  have  been  finalised?

 The  Minist  of  Petr  and
 Chemicals  (Shri  Humayun  Kabir):
 fa)  Government  have  decided  to  build
 a  lubricating  oil  plant  as  an  integral
 part  of  the  Haldia  refinery.

 (b)  This  has  not  been  accurately
 estimated  so  far,  but  it  may  be  about
 Rs.  9  crores.

 (c)  About  200,000  to  250,000  tonnes
 per  annum.

 (d)  Offers  for  the  refinery  have  been
 invited  by  5th  April,  1965.

 Ex-Chief  Justice  of  Madras  High
 Court

 ¥*127,  Shri  Hari  Vishnu  Kamath:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  84l  on  the  2nd
 December,  964  and  state:

 (a)  the  date  on  which  the  petition
 under  Article  2173)  of  the  Constitu-
 tion  was  submitted  to  the  President
 by  a  Member  of  the  Madras  Bar;

 {b)  the  date  on  which  relevant
 documents  in  support  of  the  aforesaid
 petition  were  received  by  the  Presi-
 dent:
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 (९)  the  date  or  dates  on  which  a
 memorial  by  Members  of  Parliament
 was  received  by  the  President  and  the
 Prime  Minister;

 (d)  the  date  on  which  the  Chief
 Justice  of  Madras  resigned;  and

 (e)  whether  his  resignation  is  a  bar
 to  inquiry  under  Article  217(3)?,

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 i3th  May,  1964,

 (b)  3ist  August,  1964.
 (c)  23rd  September,  1964.
 (6)  Ist  November,  1964.

 (e)  Yes.

 Administrative.  Terminology  in  India

 128,  JS  Dr.  L.  M.  Singhvi:
 \  Shri  Naval  Prabhakar:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  technical,  legal  and
 administrative  terminology  in  Hindi
 has  been  standardised  by  Govern-
 ment;

 (b)  if  so,  whether  the  same  has  been
 accepted  for  adoption  by  the  Hindi
 speaking  States;

 (c)  the  steps  being  taken  for  popu-
 larising  and  enforcing  a  standardised
 terminology  throughout  the  country;
 and

 (da)  whether  it  is  proposed  to  set
 up  a  joint  committee  comprising  of
 representatives  of  the  States  and  -.the
 Centre  for  evolving  a  uniform  pattern
 of  changeover  to  Hindi  terminology  in
 the  matter  of  law  and  other  official
 documents?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  The  Ministry  of  Edu-
 cation  is  responsible  only  for  the
 evolution  of  technical  and  administra-
 tive  terminology.  Technical  termino-
 logy  pertaining  to  7  basic  sciences
 (Physics,  Chemistry,  Mathematics,
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 Botany,  Zoology,  Geography  and  Geo-
 logy)  upto  the  first  degree  standard
 has  been  finalised  and  published  as
 Science  Glossary.  Steps  are  being
 taken  for  the  finalisation  of  termino-
 logy  in  other  subjects.  Administrative
 terminology’  has  also  been  finalised
 and  published.  Legal  terminology  is
 being  evolved  under  the  Ministry  of
 Law.

 (b)  The  administrative  and  techni-
 cal  terminology  has  been  finalised  in
 collaboration  with  the  representatives
 of  the  various  State  Governments  and
 subject  Experts  drawn  from  the
 various  Linguistic  regions,  including
 the  Hindi-speaking  States.  It  can,
 therefore,  be  assumed  that  the  termi-
 nology  will  be  acceptable  to  all  the
 Hindi-speaking  States.

 (c)  The  standardised  terminology  is
 being  popularised  and  adopted  by  lay-
 ing  emphasis  on  its  use  in  the  pre-
 paration  of  all  original  works  as  well
 as  translations  of  standard  works  of
 University  level  in  Hindi,  which  are
 being  undertaken  by  the  Universities,
 academic  bodies  and  publishers  with
 the  financial  aid  from  the  Government
 of  India.  The  State  Go#ernment  have
 also  been  requested  to  prescribe  only
 such  text  books  for  schools  and  col-
 leges,  in  which  standardised  termino-
 logy  has  been  used.

 (d)  For  evolution  and  coordination
 of  technical  and  Administrative  ter-
 minology,  with  which  this  Ministry  is
 concerned,  a  number  of  Expert  Advi-
 sory  Committees,  comprising  repre-
 sentatives  of  State  Governments,  sub-
 ject  experts  from  various  linguistic
 regions  and  the  representatives  of  the
 Central  Government  etc.  are  already
 functioning.

 Enquiry  Commission  on  Exodus  of
 Minorities  from  East  Pakistan

 (  Shri  P.  R.  Chakraverti:
 |  Shri  P.  C.  Borooah:
 |  Shri  Sudhansu  Das:

 Shri  S.  M.  Banerjee:
 |  Shri  Subodh  Hansda:
 |  Shri  Daljit  Singh:

 Shri  Yashpal  Singh:
 #129.  J  Shri  D.  6.  Sharma:
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 Shrimati  Renuka  ,Barkataki:
 Shri  Bibhuti  Mishra:
 Shri  Rameshwar  Tantia:
 Shri  Hem  Barua:
 Shrimati  Savitri  Nigam:
 Shri  Mohan  Swarup:
 Shri  D.  N.  Tiwary:
 Shrimati  Renuka  Ray:
 Shri  R.  S.  Pandey:
 Shri  H.  V.  Koujalgi:
 Shri  Himatsingka:
 Shrimati  Sharda  Mukerjee:
 Shri  R.  Barua:  .
 Shri  L.  N.  Bhanja  Deo:
 Shri  Onkar  Lal  Berwa:
 Shri  Ravindra  Varma:
 Shri  Koya:

 Will  the  Minister  of  Home  Aff
 be  pleased  to  state:

 (a)  whether  Government  have
 appointed  a  Commission  to  inquire
 into  the  question  of  exodus  of  minori-
 ties  from  East  Pakistan;  and

 (b)  if  so,  the  composition  and  terms
 of  reference  of  the  Commission?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 Yes,  Sir.

 (b)  A  copy  of  the  notification  issued
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  see  No.  LT-3837/
 65].

 Rehabilitation  of  Refugees  in  NEFA
 *130.  Shri  Tridib  Kumar  Chaudhuri:

 Will  the  Minister  of  Rehabilitation  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  plans
 are  under  way  to  settle  recently  arriv-
 ed  displaced  persons  from  East  Pak-
 istan  in  virgin  lands  in  the  NEFA;
 and

 (b)  whether  any  survey  of  virgin
 lands  available  in  NEFA  has  been
 made,  if  so,  the  extent:  thereof?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  (a)  Yes.

 (b)  The  survey  is  in  progress.  The
 total  area  of  land  that  would  be  avai-
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 lable  for  resettlement  of  migrants from  East  Pakistan  will  be  known
 after  the  completion  of  the  survey.
 Meanwhile,  the  NEFA  Administration.
 has  taken  about  1,052  families  of
 migrants  to  camps  set  up  in  NEFA  and
 are  proceeding  with  the  arrangements
 for  settling  them  on  land  in  the  Noad-
 hing  Valley  in  the  Tirap  Frontier
 Division.

 Hindi  Medium  for  All-India
 Services  Examinations

 f  Shrimati  Maimoona  Sultan:
 Shri  Rameshwar  Tantia:
 Shri  P.  R.  Chakraverti:

 ong,  Shri  B.  Barua:
 Shri  Vishwa  Nath  Pandey:
 Shri  R.  S.  Pandey:
 Shri  Bibhuti  Mishra:
 Shri  K.  N.  Tiwary:

 Will  the  Miinster  of  Home  Affairs be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  allow  Hindi  as  a  medium
 for  competitive  examinations  conduct- ed  by  the  U.P.S.C.  including  the  All-
 India  Services  Examinations;  and

 (b)  if  so,  the  precise  decision  in  this regard?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affair  (Shri  Hathi):  (a) and  (b).  On  the  recommendation  of
 the  Committee  of  Parliament  on  Off-
 cial  Language  in  1959,  it  was  decided that  action  may  be  taken  in  consul-
 tation  with  Union  Public  Service  Com-
 mission  for  the  introduction  of  Hindi
 az  an  alternative  medium  for  the
 competitive  examination  conducted  by the  Commission,  after  some  time.  In
 consultation  with  the  U.P.S.C.  and  the
 Chief  Ministers  of  States  a  satisfac-
 tory  Scheme  of  moderation  with  a
 view  to  maintaining  uniform  standards
 in.  the  valuation  of  answer  books,  is
 ‘being  evolved.  After  this  has  been
 done  the  decision  will  be  implemented. Be
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 Oil  in  Gangetic  Plain

 (  Shri  Surendra  Pal  Singh:
 Shri  P.  C.  Borooah:
 Shri  D.  C,  Sharma:
 Shrimati  Savitri  Nigam:
 Shri  R.  G.  Dubey:
 Shri  Vishwa  Nath  Pandey:
 Shri  Bishwanath  Roy:
 Shri  Hukam  Chand

 Kachhavaiya:
 Shri  Bade:
 Shri  Hem  Barua:
 Shri  Subodh  Hansda:
 Shri  8.  C.  Samanta:
 Shri  Tridib  Kumar

 Chaudhuri:
 Shri  Sham  Lal  Saraf:
 Dr.  Ram  Manohar  Lohia:
 Shri  Kishen  Pattnayak:

 |  Shri  Madhu  Limaye:

 #133,  J

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the Russian  Geologists  who  attended  the recent  International  Geological  Con- ference  in  Delhi  disclosed  that  Indo-
 Gangetic  plain  offered  a  promising area  for  oil  Prospecting  and  suggested that  the  Government  of  India  should undertake  a  programme  of  extensive test-drilling  in  this  Tegion;  and

 (b)  if  so,  whether  the  feasibility  of this  proposal  has  been  examined  and if  so,  the  result  thereof?

 The  Minister  of  Petroleum  and Chemicals  (Shri  Humayun  Kabir): (a)  Qne  of  the  Russian  Geologists  who attended  the  recent  Congress  at  Delhi stated  that  in  his  opinion  the  Indo-
 Gangetic  Plains  offered  80०9  possibili- ties  of  finding  oil.

 (b)  The  Oil  and  Natural  Gas  Com- mission  has  also  held  this  view  and has  been  carrying  out  geological  and
 geophysical  surveys  and  exploratory drilling  operations  in  the  Tegion  over the  last  few  years.
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 Rehabilitation  in  Andamans

 (  Shri  Rameshwar  Tantia:
 Shri  Surendra  Pal  Singh:
 Shri  S.  M.  Banerjee:
 Shri  Bhagwat  Jha  Azad:
 Shri  P.  R.  Chakraverti:
 Shri  K.  N.  Tiwary:
 Shri  Sham  Lal  Saraf:
 Shri  P.  C.  Borooah:
 Shri  Sudhansu  Das:
 Shri  Dinen  Bhattacharya:
 Dr.  Ranen  Sen:
 Shri  P.  K.  Deo:
 Shri  Kapur  Singh:
 Shri  P.  K.  Ghosh:
 Shri  M.  L.  Dwivedi:
 Shri  S.  C.  Samanta:
 Shri  Yashpal  Singh:
 Shri  Mohammad  Elias:
 Shri  Onkar  Lal  Berwa:
 Shri  P.  H.  Bheel:

 (  Srhi  0.  K.  Bhattacharyya:
 Will  the  Minister  of  Rehabilitation

 be  pleased  to  state:

 |

 (a)  whether  it  is  a  fact  that  some
 time  back  a  team  of  experts  was  sent
 by  the  Centre  to  survey  the  Andaman
 Islands  to  ascertain  their  rehabilita-
 tion  potential;

 (b)  whether  the  team  has  submitted
 its  recommendation  in  this  regard;
 and

 (९)  if  so,  the  broad  features  thereof?
 The  Minister  of  Rehabilitation  (Shri

 Tyagi):  (a)  A  small  team  of  four  Offi-
 cers  of  the  Rehabilitation  Ministry
 visited  the  Island  in  December/Jan-
 uary  last  (from  25th  December,  to
 ist  January  965)  for  exploring  the
 Possibilities  of  accelerating  forest-
 clearance  and  land  reclamation  work
 in  Middle  Andamans;  for  employment
 of  migrants  on  these  works;  and  for
 setting  up  of  a  camp  for  their  families,
 This  was  followed  by  an  inter-depart-
 mental  team  which  went  to  the  Islands
 on  5th  February,  965  and  has  return-
 ed  on  the  20th  February,  1965.

 (b)  and(c).  The  visit  of  the  Reha-
 bilitation  Ministry’s  Officers’  team
 outlined  the  steps  for  reclamation  of
 about  4,000  acres  of  land  in  Betapur

 Catchment  area  and  the  resettlement
 of  about  600  families  thereon.  It  also
 formulated  proposals  for  the  transfer
 of  400  Sahkaris  belonging  to  the
 Reshtriya  Vikas  Dal  and  their  employ-
 ment  on  works  in  Middle  Andaman.
 The  team  also  indicated,  generally,
 that  considerable  scope  for  the  deve-
 lopment  of  the  Islands  existed  in  the
 field  of  agro-forest  industries,  planta-
 tions,  fisheries  etc.  The  report  of  the
 inter-departmental  team  has  not  yet
 been  received  since  the  team  has
 returned  from  the  Islands.  only
 recently.

 “बिहार  के  मुख्य  मंत्री  के  विरुद्ध  आरोप

 श्री  हुकम  चन्द  कछवाय  :
 श्री  प्रकाशवीर  शास्त्री  :
 श्यो  जगदेव  सिह  सिद्धान्त  :
 श्री  दी०  Wo  फार्मा  :
 श्री  यशपाल  सिह  :
 श्री  स०  मो०  बनर्जी  :
 श्री  भागवत  झा  झा जाव  :
 श्री  हरि  विष्णु  कामत  :
 श्यो  दल जोत  सिंह  :
 श्री  सथु  लिये  :
 श्री  कोला  वेंकैया  :
 श्री  Ho  ना०  स्वामी  :
 श्री  प०  बेंकटासुब्यया  :
 श्री  wo  Go  बचा  :

 |  शी  विभूति  मिथ  :

 कं]  35."  4

 क्या  गृह-कार्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  बिहार  के
 विधायकों  के  एक  प्रतिनिधि-मण्डल  ने  राष्ट्र
 पति  को  400  पृष्ठों  का  एक  स्मरण  पत्र
 दिया  जिस  में  उस  राज्य  के  मुख्य  मंत्री  के
 विरुद्ध  विभिन्न  आरोप  लगाये  गये  हैं  ;  और

 ख)  यदि  हूं,  हो  इस  विषय  में  क्‍या
 कार्यवाही  की  गई  है?
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 गृह-कार्य  मंत्री  (थो  नन्दा:  (क)
 दस  व्यक्तियों  ने,  जिनमें  एक  संसद्‌  सदस्य
 तथा  बिहार  विधान  सभा  के  9  सदस्य  शामिल
 हैं  एक  ज्ञापन  राष्ट्रपति  को  दिया  था।
 इस  ज्ञापन  में  बिहार  के  मुख्य  मंत्री  के  विरुद्ध
 कुछ  आरोप  लगाये  गये  हैं।  परिशिष्ट  भाग
 को  मिलाकर  इस  ज्ञापन  में  0  पृष्ठ  हैं,
 न  कि  400)

 (ख)  इस  ज्ञापन  तथा  मुख्य  मंत्री  से
 प्राप्त  सामग्री  की  जांच  कर  ली  गई  है  और
 प्रधान  मंत्री  प्राप्त  निष्कर्षों  का  उल्लेख  इस
 सदन्‌  को  एक  विवरण  में  दे  चुके  हैं।

 Andaman  and  Nicobar  Islands

 Shri  Mohammad  Elias:
 Shri  Prakash  Vir  Shastri:
 Shri  Ram  Harkh  Yadav:
 Shri  Bibhuti  Mishra;
 Shri  K.  N.  Tiwary:
 Shri  M.  L.  Dwivedi:
 Shri  R,  S.  Tiwary: *I36.2  Shri  S.  0.  Samanta:

 |  Shri  Yashpal  Singh:
 Shri  S.  M.  Banerjee:

 |  Shri  Bhagwat  Jha  Azad:
 |  Shri  Hukam  Chand
 |  Kachhavaiya:

 Shri  Onkar  Lal  Berwa:
 ॥  Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  question  of  demo-
 ecratising  the  administration  in  Anda-
 man  and  Nicobar  Islands  has  been
 considered  by  Government;  and

 (b)  if  so,  the  decision  taken  in  this
 respect?  '

 FEBRUARY  24,  965  Written  Answers  Boe  पर
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Hathi):  (a)
 and  (b),  Under  article  239  of  the
 Constitution,  the  Union  Territory  is
 administered  by  the  President  of
 India  through  an  Administrator  desig-
 nated  as  Chief  Commissioner.  No
 proposal  for  effecting  any  change  in
 the  existing  setup  is  under  considera-
 tion.

 All  India  Educational  Service

 (  Shri  P.  0.  Borooah:
 Shri  Eswara  Reddy:
 Shri  P.  R.  Chakraverti:
 Shri  K.  C.  Pant:
 Shri  Sidheshwar  Prasad:
 Dr,  L.  M.  Singhvi:
 Shri  Bade:
 Shri  Onkar  Lal  Berwa:
 Shri  P.  H.  Bheel:
 Shri  Bibhuti  Mishra:
 Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  D.  0.  Sharma:

 *37.<

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  steps  so  far  taken  in  con-
 nection  with  the  proposal  to  constitute
 an  All  India  Educational  Service;

 (b)  the
 Scheme;  and

 broad  outline  of  the

 (c)  when  the  service  is  likely  to  be
 constituted?

 The  Minister  of  Education  (Shri
 M.  6.  Chagla):  (a)  to  (c).  The  matter
 is  still  under  consideration  and  the
 broad  outlines  of  the  Scheme  have
 not  yet  been  finalised.
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 Leftist  Faction  of  Communist  Party

 Shri  Rari  Vishnu  Kamath:
 Shri  Yashpal  Singh:
 Shri  Bibhuti  Mishra:
 Shri  P.  K.  Deo:

 {Shri  Narasimha  Reddy:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 9138,

 (a),  whether  reports  have  been  re-
 ceived  that  foreign  money  has  passed
 from  China  to  the  so-called  ‘leftist’
 faction  of  the  Communist  Party  of
 India;

 (b)  if  so,  the  quantum,  purpose  and
 modus  operandi  thereof;

 (०)  the  names  of  countries  whose
 Government  or  missions  in  India  are

 _involved  in  that  nefarious  transaction;
 and

 (d)  the  action  taken  in  fhe  matter?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Hathi):  (a),
 to  (d).  It  is  not  in  the  public  interest
 to  discuss  this  matter  on  the  floor
 of  the  House.

 Uniform  Sales  Tax

 *139,  Shrimati  Maimoona  Sultan:
 Will  the  Minister  of  Home  Affairs  be
 Pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  084  on  the
 l6th  April,  1964,  and  state:

 (a)  whether  the  question  of  having
 a  uniform  rate  of  sales  tax  in  the
 Northern  Zone  has  since  been  consi-
 dered  by  a  Sub-Committee  of  the
 Northern  Zonal  Council;

 (b)  if  so,  the  recommendations  made
 by  the  sub-committee;  and

 (c),  the  decision  taken  by  Govern-
 ment  thereon?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  to  (c).  At  the  seventh
 meeting  of  the  Northern  Zonal  Council
 held  at  Chandigarh  on  740  and  l5th
 October,  1963,  a  Committee  was  set
 up  to  examine  the  question  of  having
 uniformity  in  sales  tax  systems|rates
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 in  the  various  States  and  Administra-
 tions  constituting  the  Northern  Zone
 The  reconrmendationgs  made  by  the
 Committee  were  considered  at  the
 last  (eighth)  meeting  of  the

 Northern  Zonal  Council  held  at
 Jaipur  on  2th  November,  1964.
 The  proceedings  embodying,  inter  alia,
 the  decisions  of  the  last  meeting  of  the
 Northern  Zona]  Council  on  the
 recommendations  of  the  Committee
 will  be  placed  in  the  Parliament  Lib-
 rary  as  usual  as  soon  as  they  are
 finalised  and  it  would  be  for  the  Gov-
 ernments  of  the  member  States  of  the
 Zone  to  take  further  action  in  the
 matter.

 Assassination  of  Shri  Kairon
 (  Shri  Yashpal  Singh

 Shrimati  Savitri  Nigam:
 Shri  S.  M.  Banerjee
 Shri  D.  C.  Sharma:
 Shri  Daji:
 Shri  Warior:
 Shri  P.  C.  Borooah:
 Shri  Krishnapal  Singh:
 Shri  Prakash  Vir  Shastri:
 Shri  Bibhuti  Mishra:
 Shri  N.  C.  Chatterjee:
 Shri  Balmiki:
 Shri  N.  P.  Yadab:
 Shri  Ram  Sewak  Yadav:
 Shri  Onkar  Lal  Berwa:
 Shri  Vidya  Charan  Shukla:
 Shri  P.  L.  Barupal:
 Shri  Dhuleshwar  Meena:
 Shri  Buta  Singh:
 Shri  Gulshan:
 Shri  Narasimha  Reddy:
 Shri  Naval  Prabhakar:
 Shrimati  Renuka  Ray:

 [  Shri  Jashvant  Mehta:
 ‘Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a),  whether  the  C.B.I.  have  given

 any  help  to  the  Punjab  Police  in  the
 investigations  of  the  assassination  of
 Sardar  Pratap  Singh  Kairon  on  the
 6th  February,  i965;  and

 (b)  whether  the  culprits  have  been
 arrested?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 and  (b),  No,  Sir,
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 «  Fertiliser  Plants

 (  Shri  Surendra  Pal  Singh:
 Shri  S.  C.  Samanta:
 Shri  Yashpal  Singh:
 Shri  J.  B.  Singh:
 Shrimati  Renu  Chakravartty:
 Shri  Onkar  Lal  Berwa;
 Shri  Hukam  Chand

 Kachhavaiya:
 Dr,  L.  M.  Singhvi:
 Shri  Bibhuti  Mishra:
 Shri  Daljit  Singh:
 Shri  D.  D.  Puri:
 Shri  M.  L.  Dwivedi:
 Shri  Subodh  Hansda:
 Shri  A.  N,  Vidyalankar:
 Shri  P.  C.  Borooah:
 Shri  Rameshwar  Tantia:
 Shri  D.  D.  Mantri:
 Shri  Ram  Sewak:
 Shrimati  Renuka  Barkataki:
 Shri  Uikey:
 Shri  R.  S.  Pandey:
 Shri  Vidya  Charan  Shukla:
 Shri  Heda:
 Shri  Ravindra  Varma:
 Shri  Koya:
 Shri  P.  G.  Sen:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 636  on  the  23rd  December,  964  re-
 garding  the  proposal  for  setting  up five  fertilizer  plants  in  India  in  colla-
 boration  with  U.S.  Private  Consortium
 and  state:

 (a)  whether  the  said  U.S.  Consor
 tium  has  submitted  its  feasibility  re-
 Port  by  now;

 (b)  if  so,  the  broad  features  thereof;
 (c)  whether  negotiations  with  some

 other  foreign  Governments  and/or
 firms  are  afoot  for  the  establishment
 of  new  fertilizer  and  petro-chemical
 industries  in  the  Public  Sector;  and

 (d)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  Yes,  Sir.

 (b)  The  report  suggests  the  aesta-
 blishment  of  five  large  sized  plants  of
 standard  design,  three  in  coastal  loca-

 *141,
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 tions  and  two  inland  plants,  for  the
 production  of  l  million  tonnes  ०
 nitrogen  (N),  500,000  tonnes  of  phos-
 phorous  (P,  0)  and  250,000  tonnes  of
 potassium  (K,0).  The  total  cost  of
 these  plants  is  estimated  at  Rs,  202.30
 crores.  The  proposals  contained  in
 the  report  are  under  discussion.

 (०)  No  negotiations  with  foreign
 Governments  are  afoot,  Negotiations
 are,  however,  going  on  with  certain
 foreign  firms  for  the  establishment  of
 petro-chemical  industries.  A  few  firms
 have  expressed  interest  in  the  setting
 up  of  fertilizer  plants  also,

 (d)  No  decision  on  their  proposals
 has  been  taken  so  far.

 Oil  Exploration

 |

 Shri  P.  C.  Borooah:
 Shri  Rameshwar  Tantia:
 Shri  Surendra  Pal  Singh:
 Shri  M.  L.  Dwivedy:
 Shri  5,  (0.  Samanta:
 Shri  R.  S.  Tiwary:
 Shri  R.  G.  Dubey:
 Shri  Sidheshwar  Prasad:
 Shri  Bhagwat  Jha  Azad:
 Shri  Yashpal  Singh:
 Shri  Ram  Harkh  Yadav:
 Shrimati  Ramdulari  Sinha:

 Shri  Hukam  Chand
 Kachhavatya:

 Shri  Indrajit  Gupta:
 Shri  Daji:
 Shri  Ram  Sewak:

 |  Shri  Vidya  Charan  Shukla:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:
 (a)  whether  the  agreement  between

 the  Iranian  authorities  and  ONGC-
 ENI-Phillips  group  on  the  off-shore
 oil  exploration  concession  in  Iran,  has
 been  finalised;  and

 (०)  if  so,  the  main  terms  of  the
 agreement?

 The  Minister  of  Petreleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a),  Yes,  Sir.

 (b)  A  statement  giving  the  required
 information  ig  laid  on  the  Table  of

 [Placed  in  LAbrary,  see
 No.  LT-3838/65].
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 Hindi  Examinationg

 Shri  Ram  Harkh  Yadav:
 252,  Shri  Murli  Manohar:

 Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  Government  have  ex-

 tendeq  the  terms  of  certain  Hindi
 examinations  in  the  country;

 (b)  if  so,  the  term  of  the  extensions;

 (९),  the  details  of  the  examinations
 to  which  the  extensions  are  applica-
 ble;  and

 (d)  the  reasons  ang  the  exigencies
 thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt
 Darshan):  (a)  Yes,  Sir.

 (b)  to  (a).  A  copy  each  of  the  two
 Press  notes  issued  in  this  behalf,  con-
 taining  al]  the  information  required,
 is  placeq  on  the  Table  of  the  Lok
 Sabha.  [Placed  in  Library,  see  No.
 LT-3839/65].
 Commonwealth  Scholarships  Scheme

 283.  S  Shri  Ram  Harkh  Yadav
 "  Shri  Murli  Manohar

 Will  the  Minister  of  Education  be
 pleased  to  state:

 fa)  the  number  of  =  scholarships
 awarded  to  Indians  under  the  Com-
 monwealth  Scholarships/Fellowships
 Phan  during  ‘1963-64;

 (b)  the  amount  of  money  involved
 in  the  plan;

 (९)  the  details  of  the  scholarships
 2306  its  beneficiaries;  and

 (d)  the  total  number  of  scholarships
 so  far  awarded  to  Indians  since  the
 inception  of  the  Plan?

 The  Minister  of  Education
 M.  0.  Chagla):  (a)  79.

 (b)  Exact  information  is  not  read-
 ily  available,  The  expenditure  in-
 volved  on  payment  of  cost  of  passage,

 (Shri

 maintenance  allowance,  tyition  and
 laboratory  fees  etc.  is  borne  by  the
 awarding  countries,  The  Government
 of  India  has  to  Pay  to  the  candidates
 calleq  for  interview  the  cost  of  jour-
 ney  for  attending  the  interview  and
 T.A.[D.A,  to  non-official  members  of
 the  Selection  Committte  for  attend-
 ing  the  meetings  of  the  Committee.

 (९)  The  Scholarships  are  for  study
 and  research  in  Engineering,  Techno-
 logy,  Sciences,  Humanities  and  Fine
 Arts.  They  cover  cost  of  passage,
 maintenance  allowance,  tuition  and
 laboratory  fees  etc,  and  are  open  to
 nationals  of  Commonwealth  countries.

 (d)  339.

 Scholarships  for  Study  of  Hindi
 254.  Shri  V.  V.  Thever:  Will  the

 Minister  of  Education  be  pleased  to
 State:

 (a)  the  principles  under  which  the
 scholarships  are  being  sanctioned  to
 college  students  who  take  up  Hindi
 as  their  optional  subject;  and

 (b)  the  number  of  applications  re-
 ceived  for  the  award  of  these  scho-
 larships  and  the  number  sanctioned  in
 Madras  State  in  1964-652,

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt  Darshan):
 (a)  The  selection  of  students  for  the
 scholarships  is  made  with  the  help  of
 a  Selection  Committe  on  the  basis  of
 merit  within  the  sanctioned  budget.
 The  scholarships  are  given  for  study
 at  all  stages  of  University  education
 and  Hindi  teacher  training.

 (b)  Out  of  564  eligible  applications
 from  Madras,  39  were  awarded
 scholarships.  Although  the  quota  of
 Madras  out  of  the  available  scholar-
 ships  was  190,  more  could  be  given  to
 this  State  by  diverting  a  part  of  the
 unutilised  scholarships  in  some  other
 States.

 Complaint  Cells
 255.  Shri  D.  N.  Tiwary:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Ministry  of  Home  Affairs  has  advised
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 ‘all  Ministries  for  setting  up  of  com-
 plaint  cells;  and

 (b)  if  so,  the  reaction  of  the  Minis-
 tries  thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 Yes,  Sir.

 (b)  (i)  The  following  Ministries
 having  substantia]  contacts  with  the
 public  have  either  set  up  separate
 complaint  cells  or  otherwise  made
 adequate  arrangements  to  deal  with
 complaints  received  by  them:—

 Ministry  of  Civil  Aviation
 Ministry  of  Commerce
 Ministry  of  Education
 Ministry  of  External  Affairs
 Ministry  of  Finance  (Department

 of  Company  Affairs  &  Insur-
 ance),

 Ministry  of  Food  &  Agriculture
 Ministry  of  Health
 Ministry  of  Industry  &  Supply
 Ministry  of  Irrigation  &  Power
 Ministry  of  Labour  &  Employment
 Ministry  of  Petroleum  &  Chemi-

 cals
 Ministry  of  Railways
 Ministry  of  Rehabilitation
 (Ministry  of  Steel  &  Mines
 Ministry  of  Works  &  Housing
 Department  of  Socia]  Security

 (ii)  The  following  Ministries  not
 having  much  contact  with,  or  receiv-
 ing  only  few  complaints  from,  the
 public,  have  not,  however,  considered
 it  necessary  to  set  up  separate  com-
 plaint  celis:—

 Ministry  of  Community  Develop-
 ment  &  Co-operation

 Ministry  of  Defence
 Ministry  of  Finance  (Departments

 of  Expenditure  &  Co-ordina-
 tion)

 Ministry  of  Home  Affairs
 Ministry  of  Information  &  Broad-

 casting
 Ministry  of  Law
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 Ministry  of  Transport
 Department  of  Atomic  Energy
 Department  of  Cabinet  Affairs
 Department  of  Communications
 Department  of

 Affairs

 Department  of  Statistics
 Planning  Commission

 Parliamentary

 (iii)  The  matter  is  under  considera-
 tion  in  the  remaining.

 Fertilizer  Plant  at  Durgapur

 (  Shri  D,  0.  Sharma:
 |  Shri  P.  C.  Borooah:

 Shri  Hukam  Chang
 Kachhavaiya:

 Shri  Onkar  Lal  Berwa:
 Shri  5.  M.  Banerjee:
 Shri  Yashpal  Singh:
 Shri  Mohammad  Elias:
 Shri  Bhagwat  Jha  Azad:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  has  been  finaly  de-
 cided  to  set  up  a  fertilizer  plan  at
 Durgapur;  and

 256.

 (b),  if  so,  the  broad  features  there-
 of?

 The  Minister  of  State  in  the  Minls-
 try  of  Petroleum  ang  Chemicals  (Shri
 Alagesan):  (a)  Yes.

 (b)  The  plant  will  have  a  capacity
 of  125,000  tonnes  of  nitrogen  and
 108,500,  tonnes  of  7,  05,  the  end  pro-
 ducts  being  560,000  tonnes  of  amino-
 nium  phosphate  and  55,009  tonnes  of
 urea  per  annum.  The  total  cost  of
 the  project  is  estimated  to  be  Rs,  35°63
 crores  out  of  which  Rs.  13-99  crores
 will  be  in  foreign  exchange.

 Separation  of  Judiciary  From
 Executive

 Shri  S.  M,  Banerjee:
 Shri  Yashpal  Singh:
 Shri  Ramachandra  Ulaka:

 257,  Shri  Dhuleshwar  Meena:
 Shrimati  Savitri  Nigam:

 (  Shri  Ram  Sewak.  Yadav:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
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 (a)  whether  separation  of  judiciary
 from  executive  has  taken  place  in  all
 the  States  and  Union  Territories;

 (9),  if  not,  the  States|Union  texri-
 tories  where  this  has  not  been  done;
 and

 (c)  the  reason  for  the  same?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 Not  yet  Sir.

 (b)  and  (c).  A  note  explaining  the
 Position  in  the  various  States  and
 Union  territories  is  laid  on  the  Table
 of  the  House.  [Placed  in  Library,
 see  No.  LT-3840/65].

 Seniority  of  Mysore  Government
 Officers

 S  Shri  R,  G.  Dubey:
 258.7  Shri  Yashpal  Singh,
 Will  the  Minister  of  Home  Afiairs

 be  pleased  to  state:

 (a)  whether  the  Mysore  Govern-
 ment  have  made  certain  recommenda-
 tions  regarding  the  seniority  list  of
 officers  in  the  Department  of  Agri-
 eulture;

 (b)  whether  complaints  have  been
 received  from  the  Belgaum  Division
 that  their  claims  for  seniority  have
 not  received  a  fair  and  just  treatment
 at  the  hands  of  the  Mysore  Govern-.
 ment;  and

 (०)  whether  the  State  Advisory
 Committee  have  finalized  their  recom-
 mendation?

 The  Minister  of  State  in  the  Minis-
 try  ef  Home  Affairs  (Shri  Hathi):
 (a)  to  (९).  The  Government  of  Mysure
 have  published  final  Inter-State  Sen-
 jority  List  of  the  Gazetted  cadre  in
 accordance  with  the  decisions  of  the
 Government  of  India,  As  regards
 non-Gazetted  Staff  revised  provisional
 Inter-State  Seniority  Lists  in  respect
 of  the  cadres  of  Superintcndents,
 Managers,  Head  Clerks,  Stenographers
 Typists,  Draughtsmen,  Tracers,  Labo-
 ratory  Assistants  and  Surveyots  have
 been  pwhlished  by  the  State  Govern-

 ment  and  objections  receiveg  there-
 against  have  been  sent  to  the  State
 Advisory  Committee  with  the  remarks
 of  that  Government.  The  recommen-
 dations  of  the  Committee  have  not
 yet  been  received.  Revised  provision-
 al  Inter-State  Seniority  Lists  in  res-
 pect  of  the  cadres  of  I  &  II  Division
 Clerks  have  been  published  and  the
 representations  received  against  them

 are  under  scrutiny  by  the  State  Gov-
 ernment  before  being  forwarded  to
 the  State  Advisory  Committee  with
 their  comments,  Revised  prcevisional
 Inter-State  Seniority  Lists  in  respect
 of  the  cadres  of  Agriculture  Demon-
 strators,  Field  Assistants,  Fieldmen
 and  Agricultural  Engineering  Unit  are
 yet  to  be  published  by  the  State  Gov-
 ernment.  Some  representations  have
 been  receiveq  from  officers  of  the
 ‘Bombay’  area  against  the  equation  of’
 posts  in  the  cadre  of  Agriculture
 Demonstrators.  These  representations
 are  premature  since  the  revised  provi-
 sional  list  in  respect  of  that  cadre  has
 not  yet  been  published.

 Recognition  of  Unions  of  Government
 Employees

 Shri  S,  M.  Banerjee:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 259.

 (a)  whether  new  rules  for  recogni-
 sing  Government  employees’  unions
 have  been  framed;

 (ib)  if  so,  whether  a  copy  of  the
 rules  will  be  placed  on  the  Table;  and

 (c)  if  the  reply  to  part  (a)  above
 be  in  the  negative  the  reason  for  the
 delay?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  No.

 (ib)  Does  not  arise.
 (९)  Draft  instructions  for  recogni-

 tion  of  associations|unions  which  have
 already  been  circulated  to  employees’
 organisations,  are  connected  with  the
 provisions  of  the  joirt  consultation



 1149  Written  Answers

 and  compulsory  arbitration  scheme.
 These  instructions  will  be  finalised  as
 soon  as  the  employees’  organisations
 accept  the  scheme  in  principle.

 Government  Servants  Conduct  Rules

 Shri  S.  M.  Banerjee:
 [  Shri  Yashpal  Singh,

 Shri  Surendra  Pal  Singh:
 Shri  Bhagwat  Jha  Azad:

 |  Shri  P,  R.  Chakraverti:
 |  Shri  K.  N.  Tiwary:
 (Shri  Sham  La)  Saraf:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 260.

 (a)  whether  Government  Servants
 Conduct  Rules  were  amended  in  1964;

 (b)  if  so,  the  salient  features  of
 those  amendments;  and

 (९)  whether  some  of  the  amend-
 ments  have  adversely  affected  the
 Government  employees?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  Yes,  Sir,

 (b)  The  salient  features  of
 amendments  are:

 the

 (i)  fixation  of  responsibility  on
 officers  holding  supervisory  posts  to
 ensure  the  integrity  and  devotion  to
 duty  of  their  subordinates;

 (ii)  prohibition  of  the  exercise  by
 all  Government  servants  of  their  offi-
 cial  position  or  influence  to  secure
 employment  for  members  of  _  their
 families  in  firms  enjcying  Govern-
 ment  patronage;

 (iii)  prohibition  of  acceptance  by
 Government  Servants  of  free  services,
 like  transport,  boarding,  lodging  etc.
 from  persons  other  than  their  near
 relatives  or  personal  friends  not  hav-
 ing  official  dealings  with  the  Govern-
 ment  servants,  and  acceptance  of
 frequent  or  lavish  hospitality  from
 persons  having  official  dealings  or  from
 industrial  or  commercia!  firms;  and

 (iv)  the  provision  for  submission
 by  Government  servants  of  periodical
 returns  of  their  assets  and  liabilities
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 containing  full  particulars  regarcing
 both  movable  and  immovable  proper-
 ties  as  well  ag  debts  and  other  liabi-
 lities.

 (c)  The  revised  Conduct  Rules  have
 only  imposed  certain  new  obligations
 on  Government  servants,  particularly
 in  respect  of  acceptance  of  gifts  and
 submission  of  detailed  returns  of  as-
 sets  and  liabilities.

 Jobs  in  L0.C.

 26  J  Shri  S.  M.  Banerjee: l.  |  Shri  Yashpal  Singh:
 Will  the  Minister  of  Petroleum  and

 Chemicals  be  pleased  to  state:

 (a)  whether  a  large  number  of  em-
 Ployees  from  Private  Oil  Companies
 have  applied  for  jobg  in  I.0.C.;

 (b)  if  so,  the  number  of  applica-
 tions  received  up  to  3lst  December,
 1964;  and

 (c)  the  number  of  those  whc  have
 been  offered  jobs?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  to  (c)  Altogether  505  and  93  ap-
 plications  for  jobs  have  been  received
 at  the  headquarters  of  the  Marketing
 and  Refineries  Divisions  of  the  Indian
 Oil  Corporation  up  to  December,  964
 from  employees  of  private  oi!  com-
 panies  in  India.  Of  these  28  persons
 in  the  Marketing  Division  and  38
 persons  in  the  Refineries  Divisiun  have
 been  offered  jobs.

 Sealing  off  East  Pakistan  Border

 f  Shri  Surendra  Pal  Singh:
 ‘262,

 Snri  Supoan  Hansda:
 हे  Shri  S.  C.  Samanta:

 Shri  Indrajit  Gupta,
 Will  the  Minister  of  Rehabilitation

 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernments  of  West  Bengal  and  Assam
 have  urged  the  Central  Government
 to  either  seal  off  the  border  with
 East  Pakistan  or  take  over  the  res-
 ponsibility  of  rehabilitating  those
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 refugees  who  crossed  into  those
 States  without  migration  certificates
 after  the  lst  November,  ‘1964;  and

 (b)  if  so,  the  Central  Government’s
 reaction  thereto?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  (a)  and  (b).  In  October  1964,
 the  Central  Government  decided  to
 restrict,  with  effect  from  the  Ist
 November  1964,  relief  and  rehabili-
 tation  penefits  to  those  who  come  f:om
 East  Pakistan  with  migration  certi-
 ficates,  The  West  Bengal  Govern-

 ment,  however,  pointed  out  that  unless
 the  entry  of  persons  coming  from
 East  Pakistan  without  migration  cer-
 tificates  is  barred,  the  decision  to
 restrict  relief  and  rehabilitation  bene-
 fits  only  to  those  who  possess  migra=
 tion  certificates  would  create  problems
 for  that  State.  The  West  Bengal  Gov-
 ernment  was  accordingly  advised  thet
 they  might  exercise  discretion  to  send
 to  the  Central  camps  hard  cases  -f
 persons  coming  without  ‘migration
 certificates,

 The  Governments  of  Assam  and
 Tripura  also  expressed  similar  views
 and  they  too  have  heen  given  the
 discretion  to  give  relief  and  rehabi-
 litation  benefits  in  hard  cases  of
 migrants  coming  without  migration
 certificates.

 The  policy  in  this  regard  is  kept
 constantly  under  review  by  the  Gov-
 ernment  of  India  in  consultation  with
 the  State  Governments  concerned.

 Vigilance  Commission,
 Shri  Yashpal  Singh:
 Shri  Bhagwat  Jha  Azad:
 Shri  Naval  Prabhakar:
 Shri  P.  C.  Borooah:
 Shrimati  Savitri  Nigam:

 263.

 Shri  Onkar  Lal  Berwa:
 Shri  Sivamurthi  Swamy:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  only
 in  six  States,  Vigilance  Commissions on  the  pattern  of  the  Central  Vigi-
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 lance  Commission  have  been  set  up;
 and

 (b)  if  so,  the  reasons  advanced  by
 the  remaining  States  in  not  setting
 up  such  Co:nmissions?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  Yes,  Sir.

 (b)  The  Governments  of  Mysore,
 Nagaland  and  Orissa  have  decideg  to
 set  up  Vigilance  Commissions  on  the
 central  pattern.  The  Government  of
 Bihar  have  set  up  an  Anti-Corruption
 Board  containing  the  essential  ingre-
 dients  of  the  Central  Vigilance  Com-
 mission,  The  Punjab  Government
 have  also  decided  to  set  up  a  Vigi-
 lance  Commission.  Details  of  its
 organisation  are  being  ascertained.
 The  Governments  of  Jammu  and
 Kashmir,  Madras  and  Uttar  Pradesh
 have  set  up  organisations  differing  in
 some  respects  from  the  Central  model.
 The  Government  of  Kerala  and  West
 Benzal  are  still  considering  the
 matter.

 Oceanography

 264.  Shri  R.  Ramanathan  Chettiar:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  arrangements  exist
 on  the  eastern  coast  for  conducting
 studies  in  oceanography;  and

 (b)  if  so,  the  location  and  broad
 outlines  thereof?

 The  Minister  of  Education  (Shri
 ML  C.  Chagila):  (a)  Intensive  study  in
 Oceanography  is  now  taking  place  as
 part  of  the  International  Indian  Ocean
 Expedition  and  it  includes  both
 eastern  and  western  coasts  of  India.

 (b)  This  study  comprises  the  entire
 Indian  Ocean  from.  30°  to  20°E,  but
 the  Indian  Programme  is  mainly  con-
 centrating  on  the  northern  parts  of
 the  Arabian  Sea  above  the  equator
 with  60°  longitude  as  ‘western  boun-
 dary  and  the  Sumatra  coast  along
 with  the  Andaman  and  Nicobar
 islands  as  the  eastern  boundary.
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 weal  के  ्य  पुस्तक

 _ श्री  हुकम  छन्द  क्रचबाय
 नी  झोंककर  साल  बिस्वा

 क्या  क्  मंत्री  सह  बताने  क्रि  कृषि
 करेंगे  कि  :

 265

 (क)  क्‍या  ग्रह  सच  है  कि  दिल्ली
 पब्लिक  ला मज़े री  ज्न्घों  के  लिये  बेल  पुस्तकों
 की  व्यवस्था  कर  रही  है  ;

 (ख)  यदि  हां,  तो  ये  पुस्तकें  तैयार
 करते  पर  कितनी  राशि  ब्यय  होगी  ;
 और

 (ग)  पुस्तकालय  में  कितनी  पुस्तकें
 सखी  जायेंगी  और  उन  से  कितने  अन्यों  को
 बास  होगा  ?

 शिक्षा  मंत्री  (ओ  मु०  क०  मामला):
 (क)  जी  हां  ।

 (ख)  बेतर  पुस्तक  तैयार  करने  का
 काम  लायब्रेरी  ने  हाथ  में  नहीं  लिया  है  ।

 (म)  इस  समय  पुस्तकालय  के  ब्रेल

 अग्रभाग  में  2123  ब्रेल  पुस्तक  हैं  और
 इसके  303  सदस्य  हैं  v

 i

 Will  the  Minister  of  Petreleum  and
 Ohemieals  be  pleased  to  state:

 (a)  the  decision  taken  on  the
 various  offers  of  collaboration  for  set-
 ting  up  the  Madras  Refinery;

 (bh)  which  ong  of  the  offers  has
 deen  aceepted;  and
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 (०)  the  main  terms  of  the  collabo-
 ration  found  acceptable  by  the  Gov-
 ernment?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  to  (c).  The  offer  from  National
 Iranian  Gil  Company/American  Inter-
 national  Oil  Company  has  been
 accepted.  The  terms  to  be  incorporat-
 ed  in  the  Formation  Agreement  are
 under  discussion,

 Gas  from  Gauhati  Refinery

 Jf  Shri  P.  0.  Boreoah:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 267,

 (a)  whether  it  is  a  fact  that  a
 scheme  was  received  by  Government
 in  July  last  for  the  supply  of  gas
 from  the  Gauhati  Refinery  at  Gauhati
 ang  Shillong  for  domestic  use;

 (b)  if  so,  whether  Government
 have  since  approved  the  same;  and

 (c)  the  salient  features  of  the  ap-
 proved  scheme?

 The  Minister  of  Petroleum  ané@
 Chemicals  (Shri  Humayun  Kabir):
 (a)  to  (c).  The  proposal  from  Indian
 Oil  Corporation  (Refineries  Division)
 was  received  early  this  month  and  is
 under  examination.

 Expansion  of  Oil  Refineries
 Shri  J.  8  Singh:
 Shrimati  Renu  Chakravartty:

 {  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  foreign  oil  com-
 panies  request  for  expansion  of  oil
 refineries  has  been  considered  by
 Government;  and

 (b)  if  so,  the  decision  taken  there-
 gn?
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 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  Yes,  Sir.

 (b)  It  has  been  considered  un-
 necessary  to  expand  these  refinerjes
 at  present.

 Use  of  D.LR.  against  Hoarders  and
 Profiteers

 (  Shri  J.  B.  Singh:

 ।  Shri  0.  0.  Sharma:
 269.  4  Shri  M.  Rampure:

 Shri  Warior:
 Shri  Daji:
 Shrimati  Ramdulari  Sinha:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have
 utilised  the  powers  available  under
 the  Defence  of  India  Rules  to  put
 down  hoarding  and  profiteering  in
 foodgrains  and  essential  commodities;

 (b)  if  so,  the  details  of  the  action
 taken  so  far  by  the  Centre  and  the
 States  in  this  connection;  and

 (c)  the  total  number  of  persons  so
 far  detained  or  prosecuted  under
 DIR,  for  hoarding  and  profiteering?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  to  (c).  Information  is  being  col-
 lected  from  State  Governments  and  a
 statement  will  be  laid  on  the  Table
 of  the  House  in  due  course,

 बिल्ली  प्रशासन  विभाग  में  हिन्दी  का  प्रयोग

 270.  ओ  नवल  प्रभाकर  :  कया  गृह
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्ली
 प्रशासन  ने  इस  झा शय  के  आदेश  जारी  किये
 हैं  कि  26  'जनवरी,  t965  से  सभी  कार्य
 हिन्दी  में  किया  जाये  ;  और

 Shrimati  Renu  Chakravartty:

 (a)  यदि  हां,  तो  इन  आदेशों  का
 अब  तक्र  कहां  तक  पालन  किया  गया  है  ?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  No.

 (b)  Does  not  arise.

 Smuggling  of  Liquor
 27i.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  liquor
 is  being  smuggled  by  air  to  cities
 under  prohibition  like  Bombay  and
 Madras  as  parcels  of  machinery;  and

 (b)  ig  so,  the  number  of  such  cases
 that  have  come  to  notice  recently
 and  the  action  taken  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  No  case  of  smuggling  by  air  of
 liquor  as  parcels  of  machinery  to  the
 cities  under  prohibition  eg.  Bombay
 and  Madras,  has  come  to  notiee  in
 recent  years.

 (b)  Does  not  arise.
 Staff  to  Check  Explosions  in  Delhi

 (  Shri  D,  0.  Sharma:
 |  Shri  Bade:

 Shri  Hukam  Chand
 Kachhavaiya:

 Shri  Onkar  La]  Berwa:
 Shri  P.  0.  Borooah:

 |  Shri  P.  R,  Chakraverti:
 [  Sbri  Sudhansu  Das:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  has  been  decided  to
 reorganize  and  strengthen  the  special
 staff  in  the  CID  to  prevent  explosions
 in  Delhi  and  to  apprehend  those  res-.
 ponsible  for  them;  and

 |

 272.

 (b)  if  so,  the  broad  features  there-
 of?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  The  matter  is  under
 consideration.

 (b)  Does  not  arise.
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 Internal  Security  Force

 (  Shri  P|  BR.  Chakraverti:
 273.  <  Shri  P.  C.  Borooah:

 [  Shri  Yashpal  Singh:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:

 (a)  whether.  the  Central  Govern-
 ment  have  examined  the  suggestion of  the  Home  Minister  of  Orissa  that the  recent  communal  riots  in  Rour-
 kela  and  students  unrest  in  different
 Parts  pointed  to  the  need  for  a
 “strong  and  unified  internal  security force”  under  the  control  of  the  Union
 Government;  and

 (b)  whether  the  Centre  is  taking
 steps  to  ensure  uniform  standards
 for  the  police  force  throughout  the
 country?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  No  such  proposal  thas  been  re-
 ceived  by  the  Government  of  India.

 (b)  No,  Sir,

 African  Studies

 215,  Shri  Heda:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  the  names  of  the  universities
 which  have  sponsored  African  studies;

 (b)  the  total  aid  or  subsidy  given to  the  universities  for  the  programme; and

 (c)  whether  there  is  any  move  to
 encourage  Indian  studies  in  African
 universities?

 The  Minister  of  Education
 M.  C.  Chagia):
 Delhi,

 (b)  Rs.  ,33,250.85p.  plug  mainten-
 ance  expenses  on  the  department
 from  96l-62  which  have  been  met
 from  the  Block  Grant  to  the  univer-
 sity.

 (Shri
 (a)  University  of

 (e)  Certain  schemes
 consideration,

 are  under
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 राष्ट्रीय  भ्रनुशासन  योजना

 276.  श्री  सिद्धेश्वर  प्रसाद  :  क्‍या
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  राष्ट्रीय
 अनुशासन  योजना  के  महा  निदेशक ने  प्रशिक्षण
 संस्था  के  लिये  उचित  ढंग  से  करार  किये
 बिना  अलवर  के  निकट  परीक्षा  महल  में
 एक  मकान  किराये  पर  लिया  था  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  सरकार
 द्वारा  इस  मकान  की  मरम्मत  पर  लाखों
 रुपये  खर्च  किये  गये  हैं  ;

 (ग)  क्‍या  इस  से  राष्ट्रीय  अनुशासन
 योजना  के  भूतपूर्व  महा  निदेशक  की  अनिल-
 मिलता  साबित  होती  है  ;  और

 (घ)  यदि  हां,  तो  उस  के  विरुद्ध  क्या
 कार्यवाही  की  गई  है  ?

 शिक्षा  मंत्रालय  में  उपसंत्री  (६ 3  भक्त
 दर्शन)  :  (क)  जी  हां  ।  किन्तु  भूतपूर्व
 महानिदेशक  झर  महल  के  मालिक  के
 बीच  पत्तों  का  आदान-प्रदान  हुआ  था  ।
 पत्तों  के  आधार  पर  पट्टे  का  एक  मसौदा
 भी  तैयार  किया  गया  था,  जिसे  भूतपूर्व
 महानिदेशक  के  जीवन-काल  में  अन्तिम  रूप
 नहीं  दिया  जा  सका  t

 (ख)  आवश्यक  मरम्मत  तथा  वाटर
 पम्प,  जिन  आदि  जैसे  उपस्कर  की  खरीद
 पर,  जो  राजकीय  सम्पत्ति  है,  लगभग  3
 लाख  रुपए  खर्च  किए  गए  हैं  ।

 (ग)  कोई  गम्भीर  अनियमितता  नहीं
 हुई  क्योंकि  इस  आशय  का  पत्र-व्यवहार
 किया  गया  था  और  जिसमें  की  गई  बातें
 ही  प्रायः  समझौते  का  आधार  थीं  ।

 (घ)  प्रश्न  नहीं  उठता  ।
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 राष्ट्रीय  प्रशासन  योजना  का  निदेशालय

 277.  भी  सिद्धेश्वर  प्रसाद:  क्या
 ज्षिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राष्ट्रीय
 अनुशासन  योजना  के  निदेशालय  के  कायें-
 करण  में  गम्भीर  वित्तीय  श्रनियमिततायें  पाई
 गई  हैं  ;

 (ख)  यदि  हां,  तो  उस  का  ब्योरा  क्‍या
 है  और  इस  का  क्‍या  कारण  है  ;  और

 (ग)  इस  योजना  के  श्रुतांत  कुप्रबन्ध
 की  जांच  करने  के  लिए  सरकार  द्वारा  स्वाधीन
 समिति  नियुक्त  करने  के  क्या  कारण  हैं  ?

 शिक्षा  मंत्रालय  में  उप मंत्रो  (६. |  भक्त
 दर्शन  )  :  (क)  राष्ट्रीय  अनुशासन  योजना
 निदेशालय  के  कार्य  संचालन  में  कोई  गम्भीर
 वित्तीय  भ्रनियमितता  नहीं  दिखाई  देती  ।
 किन्तु  आडिट  अधिकारियों  ने  कुछ  अनिल-
 मितताएं  बताई  हैं,  जो  तकनीकी  किस्म  की
 हैं  1

 ख)  इन  प्र नियमितता ओं  का  ब्यौरा
 है  —

 (i)  जिन  फर्मों  से  स्टोर  खरीदने  के
 आदेश  दिए  गए  थे  उनसे  प्राप्त  अग्रिम  बिलों
 पर  खजाने  से  राशि  निकालना  ;  (2)  स्टाक
 लेखों  का  अनियमित  भनुरक्षण  ;  (3)
 सरिस्का  में  केन्द्रीय  प्रशिक्षण  संस्थान  के  लिए
 स्थान  के  संबंध  में  पट्टा  न  लिखवाना  ;  (4)
 प्रशिक्षार्थियों  तथा  स्टाफ  से  ठहरने  फॉर
 सेवायों  पर  होने  वाले  व्यय  की  वसूली  न
 करना  ।

 (ग)  उपर्युक्त  अनियमितताओं  को
 चूंकि  तकनीकी  किस्म  का  पाया  गया  इसलिए
 सरकार  ने  इन  मामलों  की  स्वतंत्र  रूप  से
 जांच  कराने  के  लिए  किसी  सा  नन  की  नियुक्ति
 उचित  नहीं  समझा  v
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 Delhi  Municipal  Corporation

 (  Maharajkumar  Vijaya
 278,  q  Ananda:

 [  Shri  D.  C.  Sharma:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  Government  are

 aware  that  the  multiplicity  of  D.M.C.
 authorities  have  resulted  in  ineffici-
 ency  and  needless  delay  in  the  im-
 plementation  of  development  activi-
 ties;

 (b)  whether  the  demand  of  the
 large  majority  of  people  to  streamline
 the  administration  and  bring  about
 cohesion  in  the  administrative
 machinery  is  being  seriously  consider-
 ed;

 (c)  whether  it  ig  proposed  to  amend
 the  D.M.C.  Act  to  bring  it  in  a  prac-
 tical  shape;  and

 (d)  if  so,  when  the  amending  Bilt
 is  likely  to  be  introduced  in  the  Lok
 Sabha?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  to  (d).  The  Government  of  India
 are  considering  the  question  of  re-
 organising  the  existing  administrative
 ‘set-up  in  Delhi  including  the  execu-
 tive  machinery  of  the  Delhi  Munici-
 pal  Corporation.  After  a  decision  has
 been  taken  on  the  future  set-up,
 appropriate  legislative  measures  in-
 cluding  amendment  of  the  Delhi
 Municipal  Corporation  Act,  if  found
 necessary,  will  be  undertaken.

 Summer  Science  Programme

 (  Maharajkumar  Vijaya
 Ananda:

 t  Shri  Heda:
 Will  the  Minister  of  Education  be

 pleased  to  state:

 279.

 (a)  the  result  of  Summer  Science
 programme  conducted  with  the  assist-
 ance  of  the  U.S.  Government  during
 ‘1964;
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 (b)  the  “details  of  the  agreement
 entered  into  with  U.S,  Government
 covering  this  programme  for  1965;

 (c)  the  number  of  professors  and
 teachers  expecteg  to  be  benefited
 thereby;  and

 (d)  the  total  expenditure  involved
 —separately  in  respect  of  expenditure
 met  by  the  Ministry  and  that  out  of
 .the  grants  and  other  aid  received
 trom  the  U.S.  and  other  agencies?

 The  Minister  of  Education  (Shri
 ‘M,C.  Chagla):  (a)  The  Summer
 Science  Institutes  conducted  in  964
 were  attended  by  640  high  school
 teachers  and  658  College  teachers
 from  all  over  the  country.  The  pro-
 gramme  substantially  achieved  its
 major  objectives  of  upgrading  the
 subject  matter  competence  of  the
 participating  teachers  which  would
 ‘contribute  towards  improvement  of
 the  standard  of  Science  education  in
 ‘schools  and  colleges.

 (b)  For  the  year  965  the  agree-
 ment  provides  for  the  holding  of  78
 Summer  Science  [nstitutes:  49  for

 secondary  school  teachers,  29  for  col-
 lege  proféssors  “including  one  for
 teacher  educators,

 (c)  Each  Institute  will  be  limited
 to  45  participants  and  a  total  of  400
 college  teachers  and  2200  secondary
 school  teachers  is  likely  to  be  benefit-
 -ed,

 (d)  The  total  expenditure  to  b°
 worne  by  the  Government  of  India
 ‘would  be  Rs,  94.40  lakhs  for  organiz-
 ing  the  Science  Institutes  including
 their  commodity  requirements.  The
 US.A.LD.  will  make  available  as
 grant  a  tofal  amount  of  Rs.  85  lakhs
 for  providing  services  of  U.S.  consul-
 tants  and  training  facilities  in  the
 U.S.A.  for  Indian  participants,

 Private  Engineering  Colleges
 280,  Maharajkumar  Vijaya  Ananda:

 ‘Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 {Starred  Question  No.  62  on  the  18th
 ‘November,  964  and  state:
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 (a)  whether  the  Report  of  the
 ‘Special  Inspection  Committee  to  look
 into  the  conditions  of  work  and  in-
 structional  facilities  provided  at  pri-
 vate  Engineering  colleges  and  their
 affiliations  has  been  studied;  and

 (b)  if  so,  the  coficlusions  arrived
 thereat?

 The  Minist  of  Edueati  (Shri
 ‘M.  C.  Chagla):  (a)  Yes,  Sir.

 (b)  The  report  has  been  forwarded
 to  the  Mysore  Government  and  affili-
 ating  Universities.  On  receipt  of  their
 nomments  further  consideration  will
 he  given  to  the  report  in  consultation
 with  the  University  Grants  Commis-
 sion

 Gauhati  Refinery

 ig  Shri  Gokulananda  Mohanty:
 |  Shri  Ramachandra  Ulaka:

 Shri  Dhuleshwar  Meena:
 Shri  R.  s&s.  Pandey:

 |  Shrimati  Renuka  Barkataki:
 |  Shri  R.  Barua:
 (  Shri  L.  N.  Bhanja  Deo:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  802  dated  the  2nq  December,  964
 and  state:

 28i,

 (a)  if  the  offer  of  Rumanian  Gov-
 ernment  for  the  expansion  of  Gauhati
 Refinery  has  beén  examined;  and

 (b)  the  decision  taken  by  Govern-
 ment  in  the  matter?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  and  (b),  This  is  stilt  under

 axamination.

 विदेशों  में  धर्म  प्रचारक

 थी  बड़े:
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 a)  oft  झंकार  लाल  बैरवा  :

 क्या  गुह-कर्म  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  ;

 (क)  भारत  में  कितने  विदेशी  धर्मे-
 प्रचारक  काम  कर  रहे  हैं  ;
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 (ख)  उन्हें  वर्ष  i963-64  %  विदेशों
 से  कितना  धन  मिला  ;  और

 हैं

 (ग)  इन  मिशनों  में  कितने  गर-भारतीय
 काम  करते  हैँ  ?

 The  Minister  in  the  Ministry  ¢f
 Heme  Affairs  (Shri  Hathi):  (a)  The
 number  of  registered  foreign  missioa-
 aries  in  India  ag  on  I-l-964  was  4,320.

 (b)  According  to  the  information
 available,  a  sum  of  rupees  l077  lakhs
 was  received  during  963  and  a  sum
 of  rupees  844  lakhs  during  the  peridd
 January-September,  ‘1964.

 (c)  The  information  is  not  avail-
 able.

 Ex-Ruler  of  Bastar

 Shri  Bade:
 |  Shri  Vishram  Prasad:

 283.  4  Shri  Onkar  Lal  Betwa:
 Shri  Yashpal  Singh:
 Shri  M.  L,  Dwivedi:

 Will  the  Minister  of  Home  Aftairs
 be  pleased  to  state:

 (a)  whether  former.  Maharaja  of
 Bastar  Shri  Pravinchandra  Bhanj
 Yeo  has  written  to  Government
 urging  for  a  thorough  administrative
 inquiry  iftto  the  affairs  of  Bastar;

 (b)  whether  he  has  threatened  Gov-
 ernment  that  if  no  inquiry  is  made
 tbe  would  go  on  a  hunger  strike  before
 Parliament;  and

 (९)  if  so,
 thereto?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  and  (b).  A  delegation  of  four
 pérsons  from  Bastar  among  whom
 Shri  Pravinchandra  Bhan}  Deo  was
 one,  had  sent  a  list  of  demands  to  the
 Government  of  India.  One  of  the
 demands  was  for  the  appointment
 of  a  high  level  committee  to  make  an
 on-the-spot  study  of  the  affaits  of

 Government’s  reaction
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 Bastar.  A  threat  was  also  held  out
 that  Shri  Pravinchandra  Bhanj  Deo
 may  join  in  a  fast  of  protest  if  the
 ctemands  were  not  met.

 (९)  All  mattérs  referred  to  in  the
 (lemands  pertain  to  the  sphere  of  the
 State  Governmettt  atid  the  Govern-
 merit  of  Ihdia  are  not  concerned.

 माध्यमिक  स्कूलों  में  हिन्दी

 284-  की  कार  लाल  बरवा  :  क्‍या
 दिया  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  यह  संच  है  कि  विभिन्न  राज्य
 सरकारों  ने  केन्द्र  सरकार  को  माध्यमिक  स्तर
 पर  हिन्दी  चालू  करने  के  मार्ग  में  भाने  वाली
 वित्तीय  कठिनाइयों  के  बारे  में  सूचित  किया

 हैं  ;  और

 (ख)  यदि  हां,  तो  केन्द्र  सरकार  ने  इसे-
 कार्य  के  लिए  राज्यवार  कितनी  राशि  मंजूर
 की  है?

 शिक्षा  मंत्री  (शी  मु०  क०  चागला)  £

 (क)  कौर  (ख).  विवरण  नीचे  दिया  गया

 है  V

 विवरण

 प्राथमिक,  मिडिल  और  हाई उच्च
 माध्यमिक  स्कूलों  में  एक-एक  हिन्दी  अ्रध्यापक

 नियुक्त  करने  के  लिए,  भद्दी-भाषी  राज्यों
 को  वित्तीय  सहायता  दी  जाती  है  i  96i—
 62  तक  इस  योजना  के  खर्च  का  60  प्रतिशत

 दिया  जाता  था  और  इसके  बाद  शतप्रतिशत
 दिया  जाता  हैं  t

 मद्रास,  केरल,  मैसूर,  प०  बंगाल,  गुजरात
 शौर  झांक  प्रदेश  की  सरकारों  को  ये  अ्रनुदान
 मिल  रहे  हैं  ।  महाराष्ट्र,  जम्मू  तथा  कश्मीर,
 पंजाब  (पंजाबी  क्षेत्र),  इस  संबंध  में  वित्तीय
 सहायता  नहीं  लेते  हैँ  t  चालू  वित्तीय  वर्ष
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 में,  इस  योजना  के  अन्तगेत  निम्नलिखित
 रकम  मांगी  गई  है  —

 राज्य  का  नाम  पिछले  वर्षों  चालू  वित्तीय
 की  कमी  [हू  वर्ष  (.964—

 65)  में  अनु-
 मानित  खर्चे

 1,076  —,77,240
 (2,53,565  2,09,050

 19,10,631  (27,41,962
 18,64,740  (42,41,280

 मैसूर  9,53,159  55,58,000
 उड़ीसा  10,555  1,35,088
 पश्चिम  बंगाल  4,  72,320

 (पिछले  वर्षों
 में  स्वीकृत

 अनुदानों  में
 से  बची  हुई
 राशि  जो
 1,88,  732

 रुपये  है,  को
 कम  करक े)

 गुजरात

 झान्ध  प्रदेश  से  सूचना  कभी  तक  प्राप्त
 नहीं  हुई  है  1

 तिब्बती  बच्चों  के  लिये  स्कूल

 थी  बड़े
 285.

 4
 श्री  हुकमी  चन्दा  कछवाय  :

 ो  झंकार  लाल  बैरवा  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  ने  तिब्बत ों  बच्चों
 के  लिए  देश  में  स्कूल  खोल  दिए  हैँ;
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 (@)  यदि  हां,  तो  क्या  i963-64
 में

 ऐसे  स्कूलों  की  संख्या  में  वृद्धि  हुई  थी  ;

 (ग)  1963-64  में  कितने  बच्चों  ने
 शिक्षा  प्राप्त  की  ;  शौर

 (घ)  1964-65,  में  कब  तक  कितने
 बच्चे  शिक्षा  प्राप्त  कर  रहे  हैं  और
 सरकार  द्वारा  इन  पर  कितना  व्यय  किया  गया
 है?

 शिक्षा  मंत्रों  (शो  मु०  क०  चागला)  :
 (क)  जी  हां  ।  तिब्बती  स्कूल-सोसायटी  को
 अनुदान  दे  कर  t

 (ख)  जी  हां।  एक  रिहायशी  और  चार
 विन  के  स्कूलों  के  द्वारा  ।

 (ग)  4637  (2524  रिहायशी  श्राप
 अन्य  223)

 (घ)  अक्तूबर,  i964  तक  लगभग
 5078(  3548  रिहायशी कौर  अन्य  1530)
 खच :  32.  5  लाख  रुपये  (i964-65  ae
 में  खोले  गये  नए  स्‍कूलों  का  खर्च  भी  इसमें
 शामिल  है  )  ।

 Murders  in  Delhi

 (  Shri  Daljit  Singh:
 286  Shri  Bhagwat  Jha  Azad:

 )  Shri  Yashpal  Singh:
 }  Shri  M.  Rampure:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  murders  com-
 mitted  in  Delhi  and  New  Delhi  during the  last  six  months  and  whether  there
 has  been  comparative  increase  in
 them;

 (b)  the  causes  thereof;  ang
 (c)  the  action  taken  to  stop  the

 onward  trend,  if  any?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L.  N.
 Mishra):  (a)  During  the  period  from
 3-8-G4  to  31-1-65,  4  true  cases  of
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 murder  were  registered  by  Police  in
 Delhi  and  5  true  cases  were  register- ed  in  New  Delhi,  In  the  correspond-
 ing  period  of  the  previous  year,  23
 true  cases  of  murder  were  registered
 by  the  Police  in  old  Delhi  and  6  cases
 were  registered  in  New  Delhi.  Thus
 there  was  no  increase  in  the  true
 cases  of  murder  during  the  last  6
 months  as  compared  to  the  corres-
 ponding  period  of  the  previous  year.

 (०)  The  causes
 were  as  under:

 Domestic  troubles

 of  these  murders

 4
 Previous  enmity  4
 Sudden  quarrels  3
 Love  Affairs  3
 Misc.  and  unknown  causes  5

 (c)  Does  not  arise.
 All  India  Forest  and  Engineers

 Services

 J  Shri  Vidya  Charan  Shukla:
 Shri  Mohammad  Elias:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  specific  reasons  for  the
 delay  in  creation  of  an  All  India
 Forest  ang  Engineers  Services;  and

 (b)  when  these  two  All  India  Ser-
 vices  are  likely  to  be  constituted?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  and  (b).  Since  in  the  matter  of
 formation  of  these  All  India  Services,
 the  State  Governments  and  also  the
 concerned  Central  Ministries  have  to
 be  consulted,  differing  view  points
 reconciled  and  a  scheme  acceptable
 to  all  evolved,  a  certain  amount  of
 delay  is  inevitable.  However,  every
 effort  is  being  made  to  constitute
 these  Services  as  early  ag  possible,
 Declaration  of  Assets  and  Liabilities

 by  Government  Employees
 288  Shri  Vidya  Charan  Shukla:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  precise  revised  rules  for
 submission  of  periodical  reports  of
 assets  and  liabilities  with  particulars
 of  movable  and  immovable  proper-
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 ties  as  well  as  debts  and  other  liabili-
 ties  for  the  Central  Government  em-
 ployees;

 (b)  whether  more  or  less  simila’
 provisions  exist  in  the  earlier  Conducr
 Rules  for  the  Central  Government  em
 ployees;

 (c)  how  many  such  reports  were
 filed  under  the  earlier  rules;  and

 (१)  how  many  reports  have  been:
 filed  by  the  Government  employees
 under  the  newly  revised  Conduct
 Rules?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shri  L.  N.  Mishra):
 (a)  Under  rule  8(l)  of  the  Central
 Civil  Services  (Conduct)  Rules,  1964,
 every  Government  servant,  except
 those  holding  Class  IV  posts,  shall  on
 his  first  appointment  to  any  service  or
 post  and  thereafter  at  such  intervals
 as  may  be  specified  by  the  Govern-
 ment,  submit  a  return  of  his  assets
 and  liabilities,  in  such  form  as  may
 be  prescribed  by  the  Government,
 giving  the  ful]  particulars  regarding:

 (i)  the  immovable  property  inherit-
 ed  by  him,  or  owned  or  acquired  by
 him  or  held  by  him,  on  lease  or  mort-
 gage,  either  in  his  own  name  or  in  the
 name  of  any  member  of  his  family  or
 in  the  name  of  any  other  person;

 (ii)  shares,  debentures  and  cash
 including  bank  deposits  inherited  by
 him  or  similarly  owned,  acquired,  or
 held  by  him;

 (iii)  other  movable  property  inhe-
 rited  by  him  or  similarly  owned,  ac-
 quireg  or  held  by  him;

 (iv)  debts  and  other  liabilities  in-
 curred  by  him  directly  or  indirectly.

 (b)  Under  rule  15(3)  of  the  Central
 Civil  Services  (Conduct)  Rules,  1955,
 every  member  of  Clasg  I  and  Class
 TI  services  was,  on  first  appointment
 in’  the  Government  service  and
 thereafter  at  intervals  of  every
 twelve  months,  required  to  submit  a
 return  in  the  prescribed  form  of  all
 immovable  property  owned,  acquired
 or  inherited  by  him  or  held  by  him
 on  lease  or  mortgage,  either  in  his
 own  name  or  in  the  name  of  any
 member  of  his  family  or  in  the  name
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 of  any  other  perso.  There  wags  no
 provision  for  inclusion,  in  that  perio-
 dical  return,  of  particulars  relating  to
 movable  property,  and  debts  and  other
 liabilities,

 (c)  As  the  earlier  rules  réquired
 every  Class  I  and  Class  II  Govetn-
 ment  sefvant  to  submit  at  the  time  of
 his  appointment,  and  thereafter  an-
 nually,  a  return  relating  to  his  immo-
 vable  property,  as  many  first  reports
 and  annual  reports  were  fileq  as  there
 were  Class  I  and  Class  II  Govern-
 ment  servants,

 (a)  As  prescription  of  the  form.  of
 Teturn  under  the  new  Conduct
 Rules  and  its  periodicity  are  under
 consideration  of  Government,  no  ré&
 ports  have  been  filed  under  the  new
 Conduct  Rules.  Meanwhile  returns
 are  being  submitted  under  the  old
 ‘Rules,

 Limited  Conipetitive  Examination
 289.  Shri  Sezhiyan:  Wil]  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 scheme  for  limited  competitive  exa-
 mination  for  recruitment  to  the
 LAS.,  LF.S,  and  Central  Class  I  Ser-
 vices  was  considereg  at  Chief  Minis-
 ters’  Conference;

 (b)  the  reactions  of  the  States  to
 this  proposal;  and

 (c)  whether  Government  have
 taken  any  decision  in  the  matter?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 The  scheme  for  the  Limiteq  Competi-
 tive  Examination  for  recruitment  to
 the  LAS.|LF.S.  and  other  Central
 Class  I  Services  was  not  considered
 in  any  of  the  conferences  of  the  Chief
 Ministers  but  was  discussed  in  a  con-
 ference  of  the  Chief  Secretaries  of
 States  held  in  March,  1963.  However,
 the  Chief  Ministers  had  been  ad-
 dressed  in  the  matter  by  the  Home
 Minister  in  1964.

 (b)  The  scheme  diq  not  find  favour
 with  the  majority  of  the  States.
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 (e)  It  has  been  decided  not  to  ptir-
 sue  the  schame  for  the  present.

 Central  Vigilance  Commission

 (  Shri  Balkrishna  Wasnik:
 280.  4  Shri  Ram  Sewak  Yadav:

 (Shri  Sivamurthi  Swamy:
 Will  the  Minister  of  Home  Affairs

 ४96  pleased  to  state:

 (a)  the  number  of  cases  received  by
 the  Vigilance  Commission  at  tne
 Centre  so  far;  and

 (b)  the  disposal  by  them  with  re-
 sults?

 The  Minister  of  State  in  the  Minis-
 of  Home  Affair,  (Shri  Hathi):  (a)

 and  (b)  <A  statement  is  placed  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary,  see  No.  LT-384/65].

 Grants  to  Universities

 ih.  Shij  Sivamurthi  Swamy:  Will
 the  Minister  of  E@ucation  be  pleased
 to  state:

 (a)  the  amount  of  grant  or  loan
 given  by  the  University  Grants  Com-
 mission  to  various  universities  in
 India  for  recurring  and  non-recurring
 expenses  during  the  Third  Plan
 periog  (university-wise);

 (b)  the  rate  of  interest  the  Univer-
 sity  Grants  Commission  has  charged
 for  leans  sanctioned  to  each  of  the
 universities;

 (c)  whether  there  are  any  univer-
 sities  or  educational  societies  which
 have  requested  for  exemption  from
 the  payment  of  interest;  and

 (a)  if  so,  which  and  the  amount
 thus  exempted?

 The  Minister  of  Education  (Shri
 M.  ©.  Chagia):  (a)  Information  re-
 garding  grants  given  by  the  Univer-
 sity  Grants  Commission  to  Universi-
 ties  during  the  Third  Plan  period  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.
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 The  Commission  is  not  competent
 to  advance  loang  to  Universities  un-
 det  its  Act  of  incorporation.

 (b)  to  (d),  Do  not  arise.

 Bam  on  Creation  of  Pests
 292.  Shri  Chuni  Lal:  Wil)  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  Whether  it  is  a  fact  that  there
 is  a  Ban  on  the  ereation  of  posts;

 (b)  if  so,  when  it  was  imposed;
 (c)  the  number  of  posts  of  Secre-

 taries,  Special  Secretaries  and  Addi-
 tional]  Secretaries  created  since  the
 ban  wag  imposed;  and

 (d)  the  reasons  for  creating
 posts  when  there  was  a  ban?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shri  L,  N.
 Mishra):  (a)  Yes;  Sir.

 (b)  3th  June,  1963,

 the

 (c)  Seeretaries—7  (one  post  in  lieu
 of  Additional  Secretary).

 Special  Secretary—l  (discontinued
 since  ‘19-5-1964).

 Additionat  Secretaries—il  (4  posts
 in  lieu  of  Joint  Secretaries;  one  post
 held  in  abeyance),

 (d)  Broadly  the  reasons  were:
 (i)  Creation  of  new  Ministries/

 Departments;
 (ii)  Re-organisation  of  existing

 Ministries/Departinents;
 ii)  Expansion.  of  activities  in

 existing  Ministries/Depart-
 ments  and  consequent  in-
 crease  in  work.

 Cricket
 293.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  India
 ig  losing  in  the  International  cricket
 fleld;

 (0)  if  80,  the  reasons  therefor;  and
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 (c)  the  steps  taken  to  improve  the
 position?

 The  Deputy  Minister  im  the  Minis-
 try  of  Education  (Shri  Bhakt  Dar-
 shan):  (a)  No,  Sir.

 (b)  ang  (०)  Do  not  arise.

 Secientific  Research
 Shri  D.  D.  Puri:
 Shri  Sham  Laj  Saraf:

 294.  ~  Shri  P,  K.  Deo:
 “Shri  Kapur  Singh:

 Shri  P.  K.  Ghosh:
 Will  ६८९  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  Government  have

 considered  and  accepted  the  sugges-
 tion  that  at  least  one  percent  of
 national  income  be  spent  oh  scientific
 research;  and

 (b)  the  concrete  steps  being  taken
 for  a  rapid  expansion  of  research  faci-
 lities?

 The  Minister  of  Education  (Shri
 M.  0.  Chagla):  (a)  The  question  of
 the  quar.tum  of  funds  to  be  allocated
 for  scientific  research  during  the
 Fourth  Five  Year  Plan  is  receiving
 consideration.

 (b)  The  Scientific  Advisory  Com-
 mittee  t«  the  Cabinet  made  the  fol-
 lowing  recommendations  for  accelera-
 ting  the  tempo  of  scientific  research
 in  the  country:—

 (i)  The  number  of  men  engaged
 in  scientifie  research  and
 development  should  be  in-
 creased  and  their  quality  im-
 proved;

 (ii)  Materials,  instrumenta  4nd
 tools,  particularly  those  re-
 quired  for  developing  new
 materials,  tools  and  weapons
 for  defence,  shoulg  be  freely
 provided;

 (iii)  The  study  of  the  country’s  en-
 vironmenta?  and  natural  re-
 sources,  with  a  view  te  their
 better  utilisation,  should  be
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 intensified;
 (iv)  The  country  should  be  made

 to  turn  away  from  the  con-
 cept  that  research  in  deve-
 lopment  is  a  kind  of  luxury
 and  should  be  made  to  realise
 that  under  present  conditions
 the  speeding  up  of  research
 and  development  is  a  matter
 of  the  most  vital  importance,
 especially  for  defence;  and

 (v)  Within  the  normal  budget
 limitations  there  should  be  no
 ban  on  the  creation  of  new
 scientific  posts  in  scientific
 institutions.

 These  recommendations  have  been
 brought  to  the  notice  of  the  various
 scientific  research  institutions  for  ne-
 cessary  action,  and  implementation.

 निरक्षरता

 95  थी  किशन  पटनायक
 :

 395.
 "  की  इसा जीत  गुप्त  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  देश  में  निरक्षरों
 की  संख्या  बढ़  कर  964  में  33  करोड़
 हो  गई  है  ;  और

 (ख)  यदि  हां,  तो  सरकार  की  इस'
 सम्बन्ध  में  क्‍या  प्रतिक्रिया  है  ?

 शिक्षा  मंत्री  थनी  म्‌०  क०  खालसा):
 (क)  निरक्षरता के  बारे  में  उपलब्ध  नवीनतम
 आंकड़े  96  की  जनगणना  से  ही  मिलते

 हैं  ।  इस  के  अनुसार  देश  में  96  में  निरक्षर
 व्यक्तियों  की  कुल  संख्या  333,709,021
 अजब  33.4  करोड़  है  ।

 ख)  सरकार  इस  बात  के  लिए  बड़ी
 उत्सुक  है  कि  निरक्षरता  को  काफी  हद  तक
 कम  करने  (यदि  इसे  बिल्कुल  ख़त्म  करना  संभव
 त  हो)  के  लिए  प्रभावशाली  कदम  उठाए
 जाएं  ।  फिर  भी,  इस  कार्यक्रम  की  गति,
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 व्यक्तियों  के  भाग  लेने  के  उत्साह  तथा  स्वैच्छिक
 प्रयत्नों  पर  निर्भर  करती  है  ।  जहां-जहां
 ऐसा  सहयोग  प्राप्त  हुआ  है,  वहां  अच्छे  परि-
 शाम  निकले  हैं।  सरकार  ऐसे  प्रयत्नों  के
 लिए  प्रोत्साहन  तथा  सहायता  दे  रही  है  ।

 Scheduled  Castes  &  Scheduled  Tribes
 in  LAS.

 296.  Shri  Sivamurthi  Swamy:  Will
 the  Minister  of  Home  Affairs  be
 pleaseq  to  state:

 (a)  the  number  of  persons  selected
 for  I.A.S.  from  amongst  the  Scheduled

 Castes,  Tribes  and  Backward  Classes
 during  962  to  1964;

 (b)  the  number  out  cf  them  who
 had  been  given  tuition  for  such  exa-
 mination  at  State  expenditure;  and

 (९)  the  steps  being  taken  to  fill  up
 the  reserved  quota  for  all  backward
 classes  in  this  service?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 There  is  no  reservation  for  Backward
 Classes  other  than  Scheduled  Castes
 and  Scheduled  Tribes  in  the  IAS.
 The  number  of  persons  belongirg  tv
 the  Scheduled  Castes  and  Scheduled
 Tribes  appointed  to  the  Indian  Ad-
 ministrative  Service  during  the  years
 1962,  963  ang  1964,  from  the  Com-
 bined  Competitive  Examination  ~con-
 ducted  in  the  years  96l,  962  and
 963  respectively,  ig  as  follows:—

 Year  Year  of  ©  Number  Number  of
 of  appoint-  of  Sch,  Sch.  Trbes

 Exam.  ment.  Castes  appointed.
 appointed.

 37967  I962  22  40
 3962  7963  It  4
 7963  7904  34  5

 (9)  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House  as  soon  as  possible.

 (c)  The  question  does  no  arise  as
 in  all  the  three  years  all  the  vacancies
 in  the  reserved  quota  for  Scheduled
 Castes  ang  Scheduled  Tribes  were  fill-
 ed  by  the  appointment  of  candidates
 belonging  to  the  respective  categories.
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 Pak.  Spy  Ring  in  Kashmir

 (  Shrimati  Renuka  Barkataki:
 297,  J)  Shri  P.  C.  Borooah:

 aT  Shri  P,  BR.  Chakrave-ti:
 L  Shrimati  Zohraben  Chivda

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  recent-
 ly  a  Pakistani  spy  ring  has  been  un-
 earthed  in  Kashmir;  and

 (b)  if  so,  the  number  of  arrests
 that  have  been  made  and  other  steps
 taken  to  smash  the  spy  ring?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 and  (b).  The  Jammu  and  Kashmir
 Police  have  arrested  two  persons  in
 the  Mendhar  area  in  October  964
 and  three  persons  in  Jammu  area  in
 December  964  in  connection  with
 the  explosions  in  the  State.  These
 persons  are  strongly  suspected  to  be
 connecteq  with  Pakistani  spy  rings
 in  Jammu  and  Kashmir.  The  cases
 against  them  are  under  investigation.

 वैज्ञानिक  पूल

 298.  शी  राम  सेवक  यादव  :  कया
 शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे  :

 (क)  विदेशों  में  पढ़ने  वाले  ऐसे  भार-
 तीय  विशेषज्ञों  तथा  वैज्ञानिकों  की  संख्या
 क्या  है  जिन  से  वैज्ञानिक  पूल  क ेलिए  i963—
 64  कौर  ‘964-65,  4  कब  तक  प्रार्थना

 सत्र  प्राप्त  हुए  हैं  ;

 (ख)  क्या  इन  में  से  कुछ  व्यक्ति  इन्टरव्यू
 के  लिए  भारत  औ्राये थे;  भोर  यदि  हां,  तो
 उनकी  संख्या  कितनी  है  शौर  उनमें  से  कितने
 व्यक्ति  छांटे  गये  ;  भौर

 (ग)  इन्टरव्यू  किस  स्थान"  पर  हुश्न
 था?

 शिक्षा  मंत्रो  (श्री  मु  क०  चागला)  :

 (क)  विदेशों  में  अध्ययन  करने  वाले  या,
 प्रशिक्षा धीन  भारतीय  वैज्ञानिकों  को  वैज्ञानिक
 पूल  में  स्थान  पाने  के  लिए  आवेदन  करने
 की  आवश्यकता  नहीं  है  -  वे  नेशनल  रजिस्टर
 में  पंजीकृत  किए  जाते  हैं।  यह  रजिस्टर
 इसी  कार्य  के  लिए  बनाया  गया  है  ।

 I--63  और  i-2-65  के  बीच
 में  250  व्यक्तियों  के  मामलों  पर,  जिन्होंने
 हाल  ही  में  विदेश  में  प्रशिक्षण  प्राप्त  किया  है,
 वैज्ञानिकों  के  पूल  में  चुनाव  के  लिए  विचार
 किया  गया  था  ।

 (ख)  383  व्यक्ति  जिन्होंने  भारत  लौटने
 की  रिपोर्ट  दी  थी,  इन्टरव्यू  के  लिए  बुलाए
 गए  थे  वास्तव  में  इन  में  से  283  उपस्थित
 हुए  और  i99  चुने गए।

 ग)  केन्द्रीय  लोक  सेवा  आयोग,  नई
 दिल्ली  ny

 Explosion  in  F.A.C.T.

 (299,  f  Shri  Ravindra  Varma:
 |  Shrimati  Renuka  Barkataki:

 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  any  enquiry  has  been
 conducted  into  the  explosion  that
 took  place  in  the  Oil  Gasification
 Plant  of  the  F.A.C.T,  on  the  4th
 January,  1965;  ang
 +

 (b)  if  so,  the  result  of  the  enquiry
 and  the,extent  of  the  damage  caused
 thereby?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  and  (b).  There  was  no
 explosion  or  fire  in  the  plant  on  the
 i4th  January,  1965.  There  was,  how-
 ever,  a  minor  rupture  of  a  pipe  due
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 to  localised  corrosion.  A  departmen-
 ta]  enquiry  was  conducted  and  it  was
 foung  that  it  was  purely  an  accident.
 The  damage  is  estimated  at  about  Rs.
 500  only,

 Koyali  Refinery
 Shri  Bhagwat  Jha  Azad:

 309.  <  Shri  Yashpal  Singh:
 (Shri  Narendra  Singh  Mahida:

 Will  the  Minister  of  Petrolenjyn  and
 Chemicals  be  pleased  to  state:

 (a)  whether  the  execution  of  -he
 first  stage  of  Koyali  refinery  is  pro-
 ceeding  aecording  to  schedule;

 {b)  if  s0,  when  it  will  be  conrmis-
 sioned;  and

 (९)  whether  according  to  the  agree-
 ment  signed  with  U.6.S.R.  providing
 fer  equipment,  material  ang  specia-
 lists  have  started  arriving?

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (8)  No,  Sir.

 (b)  By  about  August,  1965.
 (०)  Yes,  substantially  according  to

 the  agreement.
 Strike  in  Mining  Engineering

 Institutes

 302.  Shri  Hem  Kaj:  Will  the  Minis-
 ter  of  Education  be  pleased  to  refer
 to  the  reply  given  to  Starred  Question
 No,  8  on  the  8th  November,  964
 and  state:

 (a),  whether  the  joint  Board  of
 Engineering  Education  has  completed
 its  enquiry  into  the  causes  of  the
 strike  by  the  students  of  mining  ens
 gineering  institution;  and

 (b)  if  so,  whether  a  copy  cf  their
 recommendations  will  be  laid  on  the
 Table?

 The  Minister  of  Education  (Shri
 M.  Cc  Chagia):  (a)  and  (b).  The  Joint
 Board  has  looked  into  the  question  of
 ‘m=exployment  of  Mining  Enginecring
 students  on  completion  of  their  train-
 ing.  The  relevant  recommendations
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 of  the  Board  are  given  in  the  state-
 ment  given  below:

 STATEMENT
 l.  Early  steps  should  be  taken  to

 make  ag  statutory  provision  for  the
 appointment  of  qualified  personnel  as
 Safety  Officers  in  the  mines,

 2.  An  “orientation”  course  of  one
 year’s  duration  should  he  instituted
 for  the  purpose  of  training  mining
 engineering  graduates  to  make  them
 eligible  for  appointment  as  Colliery
 Engineers.  While  undergoing  this
 course,  the  graduate;  should  be  paid
 the  same  stipend  as  given  to  practical
 training  stipendiaries  under  the  Gov-
 ernment  scheme.

 3.  The  Indian  Bureau  of  Mines  and
 the  Chief  Inspectorate  of  Mines  should
 take  urgent  steps  to  make  eppoint-
 ments  to  their  vacant  posts.

 4,  The  Council  of  Scientific  and  In-
 dustrial  Research  should  offer  research
 fellowships  to  about  ten  mining  gra-
 dustes  every  year.

 5.  Wherever  possible,  students  of
 ist  ang  2nd  year  of  the  Mining  Course
 may  be  permitted  te  change  over  to
 other  courses’  if  they  so  desire.

 6.  A  careful  assessment  of  require-
 ments  of  Mining  Engineers  shoulg  be
 made  with  regard  te  the  development
 programmes  proposed  for  the  4th  and
 5th  Plan  periods.  The  training  capa-
 city  of  Mining  Engineering  institu-
 tions  should  be  related  to  these  re-
 quirements,

 Cemmunist  Detenus

 f  Shri  Nambiar:
 \  Shrimati  Ramdoulari  Simha:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a),  whether  the  Central  Govern-
 ment  have  issued  jnstructions  to  all
 States,  as  to  how  and  under  what
 conditions  the  Communist  detenus
 now  detained  under  the  D.LR,  who
 were  recently  arrested  as  per  their
 directive,  are  to  be  kept.
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 (b)  whether  they  are  being  treated
 like  prisonerg  in  the  matter  of  lock-
 up,  letter  writing  and  interviews;

 (c)  whether  it  is  the  directive  of
 the  Central  Government  not  to  release
 any  getenu  on  parole  eyen  in  cases  of
 serious  illness  or  death  of  a  close  re-
 lative;

 (d)  whether  any  uniform  rules  re-
 lating  to  the  condition  of  such  deten-
 tion  have  been  issued;  and

 (e)  if  so,  whether  the  same  will  be
 laid  on  the  Table?

 THe  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 and  (b).  The  recent  detentions  were
 under  orders  issued  by  the  State  Gov-
 ernments  on  an  examination  of  indi-
 vidual  cases  and  the  question  of
 Central  Government’s  directive  does
 not  arise,  No  instructions  are  also
 necessary  regarding  their  conditjons
 of.  detention  as  under  rule  30(4)  of
 DIR.,  the  State  Governments  are
 competent  to  prescribe  the  conditions
 of  detention.  However  according  to
 information  available,  in  the  matter
 of  lock-up,  letter  writing  and  inter
 views,  the  detenus  are  given  adequate
 facilities  Any  complaint  in  this  re-
 gard  may  be  taken  up  with  the  State
 Governments  by  the  detenus  concern-
 ed.

 (c)  and  (d).  No,  Sir.

 (e),  Does  not  ‘arise.

 Secondary  Education  grants
 Commission

 304.  Shri  Man  Sinh  P.  Patel:  Will
 the  Minister  of  Education  be  pl  d
 to  state:

 (a)  whether  Government  have  taken
 the  fina]  decision  to  appoint  a  grants
 Commission  for  secondary  education;
 and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  Education  (Shri  M.

 ©.  Chagia):  (a)  and  (b).  Qn  examina-
 tion  of  the  legal  aspect  of  the  ques-
 tion,  it  has  been  found  that  the  Cen-
 tral  Government  has  no  powers  under
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 the  Constitution  to  set  up  ७  Statutory
 Commission  dealing  with  ‘Secondary
 Education,

 Study  of  Sanskrit,  Arabic,  Persian  and
 Pali

 805.  Shri  U.  M.  Trivedi:  Wil]  the
 Minister  of  Ed@ucation  be  pleased  to-
 state  the  total  amounts  spent  by  the
 Government  of  India  during  the  year
 1964-65  for  the  promotion  of  the  stud-
 jes  of  (i)  Sanskrit  (ii)  Arabic,  (iii)
 Persian  and  (iv)  Pali?

 The  Deputy  Minister  in  the
 Ministry  of  Education  (Shri  Bhakt
 Darshan):  Information  is  being  col-
 lected  and  it  will  be  laid  on  the  table
 of  the  House  in  due  cyurse.

 Arrests  of  Spies
 306.  Shri  U.  M,  Trivedi:  Will  the

 Minister  of  Home  Affairs  be  pleased’
 to  state:

 (a),  the  total  number  of  spies  arrest-
 ed  during  1964;

 (b)  the  countries  for  which  they
 were  working;  and

 (c)  the  nationality-wise  break-up  of
 those  spies?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):  (a)
 to  (०).  It  will  not  be  in  the  public
 interest  to  disclose  the  information.

 School  Teachers  of  Kerala
 309.  Shri  Bibhuti  Mishra:  Wil]  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Government  of  Kerala  under  the
 President’s  Rule  have  increased  the
 salaries  of  the  School  teachers;

 (b)  if  so,  the  quantum  of  incre-
 ment;  and

 (९)  how  far  the  teachers  are  satis-
 fied?

 The  Minister  of  Education  (Shri
 M,  0.  Chagia);  (a)  to  (c).  The  infor-
 mation  is  being  collected  from  the
 State  Government  and  will  he  laid  on
 the  Table  of  the  House  in  due  course..
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 विदेशों  में  अध्ययन  के  लिये  छात्रवृत्तियां

 310-  शी हेम  राज:  क्या  शिक्षा  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भारतीय  युवकों  की  उच्च  तक-
 निकी  शिक्षा  के  लिए  किस  प्रकार  की  विदेशी

 छात्र  त्तियों  दी  जाती  हैं;  और

 (ख)  इनकी  मासिक  राशियां  क्या  हैं,
 ये  किन  देशों  द्वारा  दी  जाती  है  और  किन
 विषयों  के  लिये  दी  जाती  हैं  तथा  ये  किन  शर्तों
 चर  दी  जाती  हैं  ?

 शिक्षा  मंत्रों  (श्री  मुल्क"  चागला)  :

 (क)  और  (व)  “स्कोलरशिप्स  फार
 स्टडी  'ब्रोड  एन्ड  एट  होम  चतुर्थ  संशोधित
 संस्करण  i964”  नामक  प्रकाशन  में  पूरी
 जानकारी  दी  गई  है  ,  जिस  की  ,प्रतियां  संसद

 पुस्तकालय  में  उपलब्ध  हैं  ।

 कालो बंग  में  पुरातत्व  सम्बन्धी  खुदाई

 श्री  To  Ato  बारूपाल:
 शी  सूर्य  प्रसाद  :

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा  करेंगे

 37]

 कि

 (क)  राजस्थान  राज्य  के  श्री  गंगानगर
 जिले  के  कालीबंग  गांव  में  प्राचीन  अवशेषों
 की  खुदाई  पर  कितना  व्यय  किया  गया  है,
 और

 (ख)  इस  पर  कुल  कितना  व्यय  होने  की
 अम्म भावना  है  ?

 शिक्षा  मंत्री  (श्री मु  क०  चागला):

 (क)  और  (ख)  :  सूचना  एकत्रित  की  जा

 रही  है  और  सभा  पटल  पर  रख  दी  जाएगी।

 Indian  Tea  Association  Scheme  in
 Cachar

 ‘312,  Shrimati  Jyotsna  Chanda:  Will
 the  Minister  of  Rehabilitation  be
 Pleased  to  state:

 (a)  whether  any  report  has  been
 ‘submitted  by  the  Enquiry  Committee
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 constituted  to  go  into  the  failure  of
 the  Indian  Tea  Association  Scheme  in
 Cachar;

 (b)  if  so,  the  findings  thereof;  and

 (c)  #f  not,  how  long  will  it  take  to
 submit  the  report?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  (a)  No.

 (b)  Does  not  arise.

 (c)  Meetings  of  the  Committee  were
 held  on  3lst  January,  Ist  ang  2nd
 February,  1965,  The  report  could  not
 be  completed  as  some  more  witnesses
 are  required  to  be  examined,  The
 report  is  now  expected  by  April,  1965.

 Namrup  Fertilizer  Plant

 313  Shri  J.  ‘N.  Hazarika:  Will  the
 Minister  of  Petroleum  and  Chemicals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  site
 of  Namrup  Fertilizer  Plant  is  going
 to  be  shifted  to  another  locality  in
 view  of  obstructions  created  by  gas
 emission;

 (b)  if  so,  whether  a  new  site  has
 been  selected  and  some  progress  made
 regarding  construction;  and

 (c)  the  additional  cost  estimated  for
 the  shifting?

 The  Minister  of  State  in  the  Minis-
 try  of  Petroleum  and  Chemicals  (Shri
 Alagesan):  (a)  Yes.

 (b)  A  new  site,  which  is  not  very
 far  from  the  old  site,  hag  been  select-
 ed.  The  selection  could  be  finalised
 only  recently  on  completion  of  the
 necessary  soil  tests  which  showed  that
 this  site  is  fit  for  location  of  the  fac-
 tory.  Construction  work  on  this  state
 hag  not  yet  begun.

 (c)  Whether  any  and  how  much
 additional  cost  will  be  involved  in
 shifting  to  the  new  site  has  not  yet
 teen  determined.
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 School  Teacher,  in  Kerala

 3i4.  Shri  H.  V_  Koujalgi:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a),  whether  the  teachers  in  the
 Government  schools  in  Kerala  State
 staged  a  one-day  “chalk  down  strike”
 on  lith  January,  ‘1965;

 (b)  if  so,  the  reasons  therefor;
 (c)  the  number  of  teachers

 took  part  in  it;  and
 (d)  whether  Government  propose

 to  take  any  disciplinary  acticn  against
 them?

 The  Minister  of  Education  (Shri
 M.  C,  Chagla):  (a)  to  (d).  The  infor-
 ‘mation  is  being  obtained  from  the
 State  Government  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 Refinery  Gag
 (  Shri  Prabhat  Kar:

 Shri  Indrajit  Gupta:
 Shri  Daji:

 {  Shri  Warior:
 Will  the  Minister  of  Petrolenm  and

 Chemicals  be  pleased  to  state:
 (a)  whether  Government  have  exa-

 mined  the  cost  structure  of  liquified
 Tefinery  gas,  marketteq  under  brand
 Names  by  private  oil  companies  in
 India;

 (b)  the  quantity  and  value  of.  pro-
 duction  of  liquified  refinery  gas

 marketted  in  India;  and
 (c)  whether  there  is  any  proposal

 for  entry  of  public  sector  refineries
 ‘into  the  field  of  marketting  refinery
 Bas?

 The  Minister  of  Petroiéum  and
 ‘Chemicals  (Shri  Humayun  Kabir):
 (a),  No  Sir.

 (b)  It  is  regrétfed  that  this  infor-
 Mation  cannot  be  disclosed  in  view  .of
 the  restrictions  imposeg  by  the  De-
 fence  of  India  Rules.

 (c)  Yes  Sir.  The  liquified  petro- leum  gas  available  from  Berauni  Re-
 finery  is  proposed  to  be  bottled  and
 distributed  by  the  Marketting  Divi-
 sion  of  the  Indian  Oil  Corporation
 Limited,  Bombay.

 2207  (Ai)  LSD—4
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 Institutes  of  Foreign  Languages

 316,  Shrimati  Maimoona  Sultan:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  prcpose.  to
 set  up  institutions  for  study  of  foreign
 languages  other  than  Russian;  and

 (b)  if  so,  Government's
 me  in  this  respect?

 program-

 The  Minister  of  Education
 M.  C.  Chagla);  (a)  No,  Sir.

 (b)  Does  not  arise.

 (Shri

 Basic  Education  Week

 317  _  Shrimati  Maimoona  Sultan:
 me  Shri  P.-R.  Chakraverti:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  a  Basic  Education  Week
 was  observed  on  the  20th  January,
 965  in  Mthi;

 (b)  if  so,  the  salient  features  there-
 of;  and

 (९)  the  estinmated  progress  made  in
 the  field  of  basic  education  durixg  the
 first  three  years  of  the  current  plan,
 and  the  programme  for  rest  of  the
 plan  period  for  promotion  of  Basic
 Education?

 The  Minister  of  Education  (Shri
 M.  0.  Chagia):  (a)  Yes,  Sir.

 (b)  (i)  Organisation  of  exhibitions
 in  schools,  (ii)  debates,  recitations,
 lectures,  and  studies  (iii)  games  and
 matches  (iv),  cleanliness  drives,  को
 parent-teacher  meetings;  and  (vi)
 radio  broadcast;

 (c)  The  number  of  basic  schools  in
 the  country  increased  from  80,218
 in  1960-51.  to  89,462  in  9¢!-62.  The
 number  of  children  enrolled  in  these
 schools  increased  from  97,21,432,  ‘in
 1960-61  to  1,12,61,491  in  1961-62,  Simi- larly,  the  Lasi¢e  training  institutions
 increased  from  ‘1078  to  us  during



 1185  Written  Answers

 this  period  (data  for  the  years  1962-
 63  end  onwards  are  rot  available).

 The  Third  Five  Year  Plan  proposals
 comprise  of  converting  about  57,760
 schools  into  basic  schools;  to  orient
 the  remaining  schools  to  the  basic
 pattern;  to  remodel  al!  training  insti-
 tutions  along  basic  lines;  to  establish
 basic  schools  in  urban  areas  and  to
 link  up  basic  education  with  the  deve-
 lopment  activities  gf  each  local  com-
 munity.

 Price  of  Gas  in  Gujarat

 318,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  whether  it  is  8  fact  thar  the
 question  of  fixation  of  price  of  gas  in
 Gujarat  has  been  referred  to  arbitra-
 tion,

 (b),  if  so,  the  detai’s  of  report  on
 arbitration,  if  received;  and

 (c)  if  not,  when  the  report  is  likely
 to  be  submitted?

 The  Miniter  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 {a),  Yes,  Sir.

 (b)  The  report  has  not  yet  been
 received  as  the  arbitration  proceed-
 ings  are  still  in  progres3.

 (c)  It  is  difficult  at  present  to  fore-
 cast.

 Rehabilitation  Industries  Corporation

 JS  Shri  Ramachandra  Ulaka, ‘31.  5  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Rehabilitation
 fe  pleased  to  state  the  amount  out-
 standing  with  different  industrial  con-
 eerns  who  were  provided  with  loans
 by  the  Rehabilitation  Industries  Cor-
 poration  as  on  the  3is¢  January.  1965?

 The  Minister  of  Rehabilitation  (Shri
 Tyagi):  A  Statement  ig  laid  on  the
 Table  of  the  House.  [Placed  in
 Library,  see  No,  LT-3842/65]
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 Auditoria  in  Orissg  Schools  and
 Colleges

 28
 Shri  Ramachandra  Ulaka: 328.  4  Shri  Dhuleshwar  Meena:

 Will  the  Minister  0  Education  be
 pleased  to  state:

 (a)  the  amount  sanctioned  by  the
 Centre  for  construction  of  auditoria  in
 various  schools  and  colleges  in  Oriss?
 during  ‘1964-65;

 (b),  the  details  thereof;  and

 (c)  the  amount  proposed  to  be  given
 to  that  State  for  the  said  purpose  dur-
 ing  1965-66?

 The  Deputy  Minister  in  the  Minis-
 try  of  Education  (Shri  Bhakt  Dar-
 shan):  (a)  Rs,  20,000.

 (b)  (i),  Gopabandhu  High
 Begunia—Rs.  10,000.

 (ii)  Salipur  High  Schcol,  Salipur—
 Rs.  10,000.

 (c)  A  balance  of  Rs.  51,399  remains
 to  be  paid  in  instalments  for  five
 projects  (including  the  two  mentioned
 above)  sanctioned  in  Orissa,  This  will
 be  paid,  if  and  when  the  conditions
 laid  down,  are  satisfied.

 School,

 Polytechnics  for  Women

 J  Shri  Ramachandra  Ulaka:
 ‘|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 32i.

 (a)  the  number  of  polytechnics  for
 women  at  present  in  the  country,
 (State-wise);  and

 (b)  the  number  of  such  polytech-
 nics  proposed  to  be  opened,  State-
 wise,  during  ‘1985-06?

 The  Minister  of  Education
 Mi.  0.  Chagia):  (a)

 Andhra  Pradesh
 Assam
 Delhi
 Gujarat
 Kerala

 (Shri

 oe

 e
 me

 bw
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 Madras
 Madhya  Pradesh
 Mysore
 Punjab
 Uttar  Pradesh
 West  Bengal

 Total  ry ~~

 —
 it
 it

 RD

 OD

 (b)  One  polytechnic  for  women  is
 proposed  to  be  opened  in  Gujarat  and
 ene  in  Bihar  in  1965-66.

 Orissa  High  Court

 22  JS  Shri  Ramachandra  Ulaka: 322.  |  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 of  writ  petition
 Cuttack

 (a)  the  number
 filed  in  Orissa  High  Court,
 during  1964;  and

 (b)  the  number  out  of  them  on
 which  judgement  has  been  delivered
 and  the  number  still  pending?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  and  (b),  The  information  is
 being  obtained  and  will  be  laid  on
 the  Table  of  the  House.

 Consumption  of  Petroleum  in  Orissa

 J  Shri  Bamachandra  Ulaka: 323.
 4  Shri  Dhuleshwar  Meena:

 Will  thé  Minister  of  Petroleum  and
 Chemicals  be  pleased  to  state:

 (a)  the  total  consumption  of  petro-
 leum  and  _  petroleum  products  in
 Orissa  during  1964-65;  and

 (b)  the  details  thereof?.

 The  Minister  of  Petroleum  and
 Chemicals  (Shri  Humayun  Kabir):
 (a)  [६  is  estimated  that,  during  1964-
 65,  the  total  consumption  of  petro-
 leum  products,  in  Orissa,  will  be
 about  3.9  lakh  tonnes.

 (b)  It  is  regretted  that  the  details
 eannot  be  disclosed  in  view  of  the
 restriction  imposed  by  the  Defence  of
 India  Rules,

 Junior  Technical  Schools  in  Orissa

 BA  Sf  Shri  Dhuleshwar  Meena:
 {U  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  the  number  of  junior  technical
 schools  at  present  in  Orissa;

 (b)  the  number  of  such  schools
 proposed  to  be  ‘opened  in  Orissa
 during  1965-66;  and

 (c)  the  places  where  they  would  be
 located?

 The  Minister  of  Education
 M.  C.  Chagla):  (a)  Two.

 (b)  Nil,
 (c)  Doeg  not  arise.
 Officers  borroweg  from  Private

 Sector
 325.  Shri  M.  Rampure:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  officers  borrowed
 by  the  Central  Government  from  the
 Private  Sector  since  the  declaration
 of  emergency;

 (b)  how  many  of  them  have  been
 absorbed  through  U.P.S.C.  test;  and

 (c)  how  many  have  been  returned
 back  to  the  Private  Sector?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  to  (c).  The  information  is  being
 collected  and  will  be  laid  on  the
 Table  of  the  House  ag  early  as
 possible.

 Departmental  Schools  in  Kerala
 327.  Shri  A.  V.  Raghavan:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  has  been  decided
 by  the  Government  of  Kerala  not  to
 sanction  any  more  departmental  or
 aided  schools  during  1965-66;

 (Shri
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 (b)  if  80,  the  steps  taken  to  accom-
 inodite  over  two  lskhs  bf  new  en-
 trants;  atid

 (c)  how  far  the  problem  could  be
 solved  by  opening  additional  divi-
 sions  in  the  existing  sthools?

 The  Mitister  of  Eddeation  (Shri
 M.  60.  Chagta):  (a)  to  (c),  _The  in-
 formation  is  being  collected  from  the
 State  Government  and  will  be  laid
 on  the  Table  of  the  House.

 Admission  in  Delhi  Colleges

 328  _  Shri  BR.  Baraa
 au  Shri  Yashpal  Singh

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Delhi  Students
 Congress  at  its  meeting  held  on  the
 30th  January,~965  urged  that  res-
 trictions  on  the  students  who  had
 secured  less  than  40  per  cent.  marks
 at  the  Higher  Secondary  Examination
 seeking  admission  to  B.A.  classes  be
 withdrawn;  and

 (०)  if  so,  the  action  taken  in  the
 matter?

 The  Minister  ef  Education  (Shri
 M.  C.  Chagia):  (a)  No  resolution  of
 the  Delhi  Students  Congress  to  this
 effect  has  so  far  been  received  by
 Government.

 (b)  Does  not  arise.

 Oil  in  Pondicherry

 f
 :  ashpal

 929  |  Shri  Daljit,  Singh:
 Shrimati  imoona  Sultan

 {  Shri  Vishwa  Nath  Pandey

 Will  the  Minister  of  Petrolenm  and
 Chemicals  be  pleased  to  state

 4
 whether  जी  hag  been  found  in

 Pondictierry  area;  and
 (b)  if  so,  the  details  thereof?

 of  Petroleum  and The
 Chemicals  (Shri  Humayun  Kabir)
 (a)  and  (b),  Some  shows  of  hydro-
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 carbons  have  been  found  in  the  first
 well  Grilled  near  Karaikkal.  The
 well  was  drilleq  up  to  a  depth  of
 about  700  metres  and  traces  of  gas
 and  oil  have  been  noticed.  Drilling
 of  further  wells  is  necessary  to  deter-
 mined  whether  there  are  adequate
 reserves,  ryt  हैं)

 Three  Language  Formula

 330  J  Shri  R,  Barua
 Vv  Shri  Rameshwar  Tantia

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  asked  the  State  Govern-
 ments  particularly  the  Hindi  Speak-
 ing  States,  to  implement  the  three
 language  formula;  and

 (b)  if  so,  the
 for  this  purpose?

 The  Minister  of  Education  (Shri
 M.  C.  Chagia):  (a)  All  State  Gov-
 ernments  have  been  requested  to
 implement  the  formula.

 amount  sanctioned

 (b)  No  separate  amount  has  been
 sanctioned  for  this  purpose,

 Detenues  in  Kerala  under  DIR.

 f  Shri  Kolla  Venkaiah:
 १  Shri  Nambiar:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 33

 (a)  the  number  of  persons  detained
 under  DLR.  in  Kerala  State  who
 filed  their  nominations  and  are
 standing  as  candidates  for  the  Legis-
 lative  Assembly  elections  in  Kerala
 which  are  taking  place  on  the  4th  of
 March,  965

 (b)  whether  any  representation  for
 their  release  has  Beer  received  so
 that  they  may  compaign  for  the  elec-
 tion;  and

 (c)  if  so,  how  many  such  persons
 have  been  released?

 ‘The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (a)  4
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 (b)  Yes.
 (c)  None.

 Shortage  of  Shotgun  Cartridges  in
 Delhi

 332.  Shri  Maheswar  Naik:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Delhi
 is  facing  an  acute  shortage  of  shotgun
 cartridges  of  the  indigenous  make
 and  few  shops  which  have’  small
 stocks  are  selling  these  cartridges  at
 twice  the  fixed  price;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  steps  taken  to

 situation?
 The  Minister  of  State  in  the  Mints-

 try  of  Home  Affairs  (Shri  Hathi):
 (a)  Yes,  Sir,  But  no  complaint  has
 been  received  that  these  cartridges
 are  sold  at  price  higher  than  that
 fixed.

 meet  the

 (b)  Ordnance  factories  under  Cen-
 tral  Government  afte  primarily
 engaged  in  the  production  of  more
 important  items  required  for  the
 defence  of  the  country;  and

 (c)  It  is  proposed  to  increase  the
 capacity  of  ordnance  factories.

 33  brs.

 RE.  GOA

 st  मच  लिमये  (मुंगेर)  :  भ्रष् यक्ष
 महोदय,  मेरा  व्यवस्था  का  प्रश्न  यह  है  कि
 जनवरी  के  तरन्त  में मैंने  गोलमा  को  महाराष्ट्र
 के  साथ  झोर  दमन  कौर  दीव  को.  (इंटर-
 प्शंज)  मूझ  को  नियम  शादी  सब  पढ़ने
 दीजिये  फिर  भाप  झपना  फ्रैसला  दीजिये  |

 झायँ  महोदय  :  भाप  बन  जाइये  ।
 मैं  फैसला  क्यों  दे  सकता  हूं,  .यह  मैं  भ्रापको
 बतला  देता  हूं  ।  मैंने  कई  बार  कहा  है  कि
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 जो  काम  सामने  न  हो,  उसके  मुताल्लिक़
 उसके  सम्बन्ध  में  कोई  व्यवस्था  का  प्रश्न
 नहीं  उठ  सकता  है  v  हम  सवाल  ले  रहे  थे
 और  आपने  एक  और  चीजे  शुरू  की  i
 सवाल  खत्म  हुए  कौर  हम  दूसरा  विजनेस
 लेने  लगें  तो  आपने  दूसरी  चीज़  उठा  दी  ।
 जो  चीज़  सामने  हो  उससे  बाहर  कोई  चीज़
 अगर  उठाना  चाहते  हैं  तो  पहले  मूझ  को  चिट्ठी
 लिखें,  मैं  भ्रापको  वक्‍त  दूंगा  और  फिर  आप
 उठायें  ।  किसी  वक्‍त  भी  जब  आपका  जी
 चाहे  नियमावली  के  सम्बन्ध  में  या  किसी
 श्र  चीज़  के  सम्बन्ध  में  आप  क्वेश्चन
 उठाना  चाहें  तो  नहीं  उठा  सकते  हैं।  जिस
 चीज़  का  मूझे  पता  नहीं  है,  उसको  मैं  इस
 तरह  से  उठाने  की  इजाज़त  नहीं  दे  सकता
 हूं।  मैंने  श्रापों  इसलिये  बन्द  किया  है  कि
 यह  सवाल  इस  वक्‍त  नहीं  उठ  सकता  है  ।
 आप  मूझे  लिखें  कि  क्‍या  उठाना  चाहते  हैं,
 मैं  आपको  वक्‍त  दूंगा,  वक्‍त  मुकेश  कर
 दूंगा  और  तब  श्राप  उठा  लीजिये  ।

 श्री  मघ  लिमये  :  व्यवस्था  का  प्रश्न
 भी  पेश  नहीं  करने  देते  हैं  t

 अध्यक्ष  महोदय  :  व्यवस्था  का  प्रश्न
 भी  जो  सामने  बिजनेस  है,  उसके  सम्बन्ध
 में  तो  उठ  सकता  है,  दूसरी  किसी  चीज़
 के  सम्बन्ध  में  नहीं  उठ  सकता  है।  यह
 बात  अब  सामने  नहीं  है  ।

 2.62  hrs.
 RE:  REGULATIONS  OF

 HOUR
 Shri  H.  N,  Mukerjee  (Calcutta  Cen-

 tral):  May  I  request  that  in  regard  to
 the  points  of  order  raised  during  the
 question  hour,  you  may  please  call
 some  kind  of  a  meeting  so  that  we
 can  minimise  them.  It  impinges  upon the  one  hour  that  we  have  got.  We
 have  misseq  some  important  questions
 because  time  was  taken  up  on  ‘points which  led  nowhere.  (Interruptions.)

 An  hon.  Mensber:  The  hon.  Speaker
 wanted  such  a  meeting.

 QUESTION



 II93  Obituary  Reference

 Mr,  Speaker:  Certainly,  I  would
 welcome  such  a  suggestion;  I  am  pre-
 pared  to  do  G0,

 Shri  Kapur  Singh  (Ludhiana):  In
 respect  of  the  point  made  by  Prof.
 Mukerjee,  I  would  like  to  support
 him.  Question  Hour  is  important  and
 jt  should  not  be  escalated  into  other
 things,  and  some  kind  of  a  check
 should  be  devised  so  that  vy@vastha
 cannot  be  made  an  excuse  for  saying
 whatever  you  happen  to  have  in
 mind.

 Shri  Ranga  (Chittoor):  This  is  only
 about  the  Question  Hour,

 st  बिगड़ो  :  प्वाइंट  साफ  भ्रार्डर  तो
 बेशक  उठा  सकता  है  न  ?

 Shri  Shinkre  (Marmagoa):  Sir,  dur-
 ing  the  last  session,  it  was  found  that
 during  the  Question  Hour,  Lok  Sabha
 could  hardly  have  time  for  one  dozen
 questions:  that  is  why  the  number  of
 questions  had  been  limited  to  about
 20;  this  session  the  number  of  ques-
 tions  is  in  the  region  of  30  and  from
 the  beginning  we  have  not  been  able
 to  answer,  not  even  one  fourth  or  one-
 fifth  of  that  number.  Will  you,  there-
 fore,  direct  the  hon.  Minister  of  Parlia-
 mentary  Affairs  that  from  now  on  the
 number  of  questions  is  reduced...

 Several  hon.  Members:  No,  no.

 12-04  hrs.

 OBITUARY  REFERENCE

 (Sart  SHANKARRAO  KHANDERAO  008)

 Mr,  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  Shri
 Shankarrao  Khanderao  Dige  who
 passed  away  at  Kolhapur  on  the  8th
 February,  1965,  at  the  age  of  52.  He
 was  a  Member  of  the  Second  Lok
 Sabha  during  the  years  957  to  1962.

 We  deeply  mourn  the  loss  of.  this
 friend  and  I  am  sure  the  House  will
 join  me  in  conveying  our  condolences
 to  the  bereaved  family.
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 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 7794

 The  Members  then  stood  in  silence
 for  a  short  while.

 32°@5  hrs,

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 DISCHARGE  OF  CASUAL  LABOUR  ON
 Sourn  EASTERN  RAILWAY

 Shri  Dinen  Bhattacharya  (Seram-
 pore):  I  call  the  attention  of  the
 Minister  of  Railways  to  the  following
 matter  of  urgent  public  importance
 and  I  request  that  he  may  make  a
 statement  thereon:—

 “The  large-scale  retrenchment
 of  casual  and  temporary  railway
 workers in  South  Eastern  Rail-
 way  at  Kharagpur,  Kolaghat  and
 other  places.”

 The  Minister  of  State  in  the  Mini-
 stry  of  Railways  (Dr.  Ram  Subhag
 Singh):  On  the  South  Eastern  Rail-
 way,  casual  Jabour  have  been  render-
 ed  surplus  due  to  reduction  in  con-
 struction  work.  It  was,  therefore,
 inevitable  to  discharge  the  surplus
 casual  labourers.  Since  the  employ-
 ment  of  casual  labour  igs  res-
 orted.  to  against  works  of
 purely  casual  nature  not  connected
 with  maintenance  and  operation  of
 the  Railways,  it  is  not  possible  to  re-
 tain  them  in  service  _  indefinitely.
 Efforts  will,  however,  be  made  to  re-
 engage  these  discharged  casual
 labourers  89  and  when  works  may
 come  up  requiring  their  services.

 Shri  Dinen  Bhattacharya:  As  the
 hon,  Minister  has  just  assured  us  that
 efforts  will  be  made  to  reabsorb  them
 when  the  opportunity  comes,  may  I
 know  what  is  the  exact  arrangement
 «made  on  behalf  of  the  railway  autho-
 rity  to  see  that  the  retrenched
 workers  may  again  come  back  and  to
 see  that  the  information  reaches  these
 workers  when  the  opportunity  of
 new  vacancies  comes?
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 Dr.  Ram  Subhag  Singh:  Whenever
 any  construction  work  is  undertaken,
 local  labourers  are  engaged,  and  it
 thas  not  been  the  practice,  nor  can  it
 be  possible,  to  write  to  every  worker
 decause  even  the  workers  who  have
 been  retrenched

 Shri  Dimen’  Bhattacharya:  Then
 there  is  no  use  in  giving  the  assurance.

 Dr.  Ram  Subhag  Singh:....belong
 tto  the  neighbouring  areas  of  Kharag-
 pur  ang  other  places  where  some
 construction  work  has  been  stopped.
 So,  they  can  themselves  know  where
 the  work  is  going  to  be  started.

 2.07  brs.
 PAPERS  LAID  ON  THE  TABLE

 NotTIrIcATIONS  UNDER  AtL-INpIA  Ser-
 vices  ACT,  AMENDMENT  TO  KERALA
 Pusiic  Service  Commission  (Con-
 SULTATION)  REGULATIONS  AND  Nori-
 FICATIONS  UNDER  KERALA  MOoUNICcI-
 PALITIEs  Act.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hathi):
 (i)  to  re-lay  on  the  Table—

 (i)  a  copy  each  of  the  following
 Notifications  under  sub-sec-
 tion  (2)  of  section  3  of  the
 Al)  India  Services  Act,
 95:—

 fa)  G.S.R.  1660,  dateq  the  28th
 November,  1964,  making
 certain  amendments  to
 Schedule  II]  to  the  Indian
 Administrative  Service
 (Pay)  Rules,  1954.  [Placed
 in  Library,  see  No.  LT-
 3610/64].

 {b)  G.S.R.  1716  dateq  the  5th
 December,  1964,  making
 certain  amendments  to.
 Schedule  III  to  the  Indian
 Administrative.  Service
 (Pay)  Rules,  1954.
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 (०)  The  Indian  Administrative
 Service  (Cadre)  Amend-
 ment  Rules,  1964,  publish-
 ed  in  Notification  Na
 GSR.  778  dated  the  Sth
 December,  1964.

 (d)  The  Indian  Police  Service
 (Cadre)  Amendment  Rules,
 1964,  publisheg  in  Notifica-
 tion  No.  G.S.R,  7779  dated
 the  5th  December,  ‘1964.

 +  [Placed  in  Library,  200 No.  LT-9707/64].

 (ii)  a  copy  of  Notification  No.
 G.O.MS.  No.  430  published  in
 Kerala  Gazette  dated  the  Ist
 September,  1964,  making  cer-
 tain  amendment  to  thé
 Kerala  Public  Service  Com-
 mission  (Consultation)  Regu-
 lations,  1957,  under  clause
 (5)  of  article  320  of  the  Con-
 stitution  read  with  clause
 (c)  (iv)  of  the  Proclamation
 dated  the  l0th  September,
 1964,  issued  by  the  President
 in  relation  to  the  State  of
 Kerala,  together  with  an  ex-
 planatory  Memorandumt
 thereto.  [Placed  in  Library, see  No,  LT-3585/64}.

 (2)  to  lay  on  the  Table  a  copy  each
 of  the  following  papers:—

 (i)  Notification  No.  SRO  392/64,
 published  in  Kerala  Gazette
 dated  the  8th  December,  1964,
 containing  the  Kerala  Muni-
 cipalities  (Payment  of
 Grants-in-aid  to  Libraries
 and  Reading  Rooms)  Rules,
 1964,  under  sub-section  (27
 of  section  345  of  the  Kerala
 Municipalities  Act,  1960,  read
 with  clause  (c)(iv)  ०  the
 Proclamation  dated  the  0th
 September,  1964,  issued  by the  President  in  relation  to
 the  State  of  Kerala.  [Placed in  Library,  see  No.  LT-3834/
 65).

 (ii)  The  All  India  Services  (Me-
 dica]  Attendance)  Amend-
 ment  Rules,  ‘1965,  published
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 {Shri  Hathi]
 in  Notification  No.  G.S.R.  62
 dated  the  30th  January,  1965,
 under  sub-section.  (2)  of
 section  3  of  the  All  India
 Services  Act,  95l.  [Placed  in
 Library,  -see  No.’  LT-880l/
 65).

 ANNUAL  REPORT  OF  EXECUTIVE  Com-
 MITTEE  OF  TRUSTEES  OF  THE  VICTO-

 RIA  MEMORIAL,  CALCUTTA.

 The  Minister  of  Cultural  Affairs  in
 the  Ministry.  of  Education  (Shri
 Hajarnavis):  I  beg  to  lay  on  the
 Table  a  copy  of  Annual  Report  of  the
 Executive  Committee  of  the  Trustees
 of  ‘the  Victoria  Memorial,  Calcutta,
 for  the  year  ended  the  3lst  March
 1963  [Placed  in  Library,  see  No.
 LT-3802/65]

 2.09  hrs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Firry-srxra  Report

 Shri  Krishnamoorthy  Rao  (Shi-
 moga):  I  beg  to  present  the  Fifty-
 sixth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolu-
 tions.

 12-083,  hrs.

 RE:  POINT  OF  ORDER  RAISED  ON
 22-2-1965.

 Mr,  Speaker:  I  had  said  the  other
 day  that  I  would  be  announcing  or
 delivering  that  decision  that  is  -pend-
 ing  with  me.  Iam  sorry  J  have  taken
 some  time,  because  there  were  other
 engagements;  some  foreign  delega-
 tions  ang  others  were  here.  I  have
 not  been  able  to  study  it.  The  day
 after  tomorrow,  after  the  Question Hour,  I  will  announce  that.

 Shri  Ranga  (Chittoor):.In  the:mean-
 while,  .just  -the  -eocasion  60  :which  the
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 reference  to:  that  particular  report has  tobe  made  and  made  with  some
 benefit  for  the  House  as  well  as  for
 the  public,  that  relevant.  time.  would.
 be  lost

 Mr.  Speaker:  No.  I  have  just  con-
 sidereq  that  as  well,  but  immediate-
 ly  after,  we  are  having  the  general
 discussion  on  the  budget  and  al}  other:
 discussions,  and  there  will  be  ample
 opportunity  to  criticise  or  discuss  or-
 consider  all  those  points  which  the
 Members  have  in  mind.  There  are so  many  occasions.

 Shri  Ranga:  But
 taking  place.

 that  delay  is.

 श्री  मधु  लिये  (मेंधर)  :  इस  सदन
 में  एक  हास्यास्पद  स्थिति  पैदा  हो  गई  है  ।
 जब  डिप्टी  स्पीकर  साहब  कुर्सी  में  बैठते
 हैं  तो  भाषणों  में  बराबर  सी  0  बी  0  ग्राम0  की
 रिपोर्ट  का  जिक्र  किया  जाता  है  ।  लेकिन
 उसके  ऊपर  आप  कोई  फैसला  नहीं  दे  रहे  हैं
 जल्दी  से  आप  जल्दी  फैसला  द्रीजिये
 कि  इस  रिपोर्ट  को  टेबल  पर  रखा  जा  सकता
 है  या  नहीं  रखा  जा  सकता  है।  या  तोः
 आप  सरकार  से  कहें  कि  जितने  सारे  काग़ज़ात
 हैं  उनको  वह-स्वयं  ठेबल पर  सख् दे  ताकि
 जो  राष्ट्रपति  के  अभिभाषण  पर  बहस:
 हो  रही  है,  उस  में  सुप्रिया  हो  जाये,
 नहीं  तो  बड़ी  हास्यास्पद  .स्थिति  पैदा  हो
 जाएगा  ।

 अ्रष्यक्ष  महोदय  :  यह  बात  परसों
 उठी  थी  और  मैंने  साफ  कर  दिया  था  कि
 जो  कुछ  बहो बका  उनको  तो  मैं  निकाल  नहीं
 सकता :हूं  दौर  जो  उस  में  दर्ज  'है  उसके
 बारे  में  कोई  रेफरेंस  दे  वो  मैं  उसको  रोक
 नहीं  'सकता  हूं  ।  बाकी  न्ब्हां  तक  फैसले
 का  सम्बन्ध  है,  मेने  बता  दिया  है  1

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  On  a  point  of  clarification: may  I  know,  in  the  first  ‘place,  whe-
 ther  some  Minister  on  behaif  of  the
 Government  will  make  a  statement
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 either  today.  or  tomorrow  before  you
 give  your  important  decision?

 Mr,  Speaker:  Ceriainly,  I  shail  ask
 the  Hcme  Minister;  but  anyone,  the
 Law  Minister  or  the  Home  Minister,
 whoever  likes  to  speak  on  behalf  of
 the  Government,  will  do  so.

 Shri  Hari  Vishnu  Kamath:  Today  our
 tomorrow?

 Mr.  Speaker:  Tomorrow.

 Shri  Hari  Vishnu  Kamath:
 pucca,  Sir?

 Is  it

 Mr.  Speaker:  When  I  have  to  give
 my  decision  day  after  tomorrow,  then,
 I  will  call  the  Minister  first  and  then
 after  hearing  him,  I  will  give  the  de-
 cision,  instead  of  taking  it  on  two
 different  days  and  starting  a  discussion
 on  two  days,  I  think  one  occasion  is
 enough.  That  wags  what  I  was  consi-
 dering.

 Shri  Hari  Vishnu  Kamath:  Secondly,
 Sir,  I  want  to  know  whether  the  im-
 Portant  decision  which  you  are  going to  announce  on  Friday—it  is  impor-
 tant  in  more  ways  than  one—will
 cover  not  merely  the  CBI  report,  but
 also  the  document  embodying  the  con-
 clusions  of  the  Cabinet  Sub-commit-
 tee.  Both  were  brought  before  the
 House  that  day.

 Mr,  Speaker:  Cabinet  Sub-committee
 Shri_Hari  Vishnn  Kamath:  Yes,  Sir;

 Cabinet  Sub-committee’s  conclusions. I  read  out  from  ‘that  also.
 Bhri  Bede  (Khargone):  Sir,  your

 decision  will  be  very  important  and
 it  will  be  always  quoted  in  the  Vidhan
 Sabhas  of  the  different  States.  Be-
 fore  giving  your  decision,  I  hope  you
 will:be  giving  chances  to  us'to  express
 our  views.

 Mr,  Speaker:  I  have  heard  enough. We  have.  discussed  it  enough.  I  can-
 Set  give  further  chances,  He  can
 Come  to  me.  He  has  already  come  to
 me  and  given  me  the  benefit  of  his
 views,

 Shri  Bale:  I  have  not  quoted  the
 books,  op  ES
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 Mr.  Speaker:  I  have  requested  him
 to  send  me  the  books.  That  is  why
 I  am  taking  time,  because  he  promised
 me  to  send  the  books  and  he  has  not
 sent  them  so  far.

 Shri  Bade:  I  will  send  them  tcday.
 But  when  the  Minister  makes  a  state-
 ment,  why  should  it  not  be  discussed
 here?

 Mr,  Speaker:  It  has  been  discussed’
 here.

 श्री  बागड़ी  (हिसार)  :  ग्रध्यक्ष  महोदय,
 इस  सम्बन्ध  में  मेरा  कहना  यह  है  कि  आप
 ने  कोई  फैसला  नहीं  दिया  है  7  जब  तक
 आप  फैसला  नहीं  देते  हैं  तब  तक  हम  रुके
 रहेंगे,  यह  भी  तो  एक  फैसला  है  ।  आप
 ने  रोक  लगा  दी  ।  अगर  हम  जिक्र  नहीं  कर
 सकते  तो  एक  किस्म  का  फैसला  तो  आप  का
 हो  गया  कि  आप  ने  रोक  लगा  दी  है  जब
 आप  का  फैसला  बीच  में  ही  पड़ा  हुया  है
 और  फैसला  देना  है  उस  वक्‍त  तक  रोक
 रहे  या  न  रहे  इन  दोनों  में  से  कोई  फैसला
 बाप  को  नहीं  देना  चाहिये  ।  अगर  बाप
 रोकते  हैं  कि  जब  तक  आप  कोई  फैसला
 नहीं  देते  हैं  उस  वक्‍त  तक  हम  जिक्र  न  करें
 तो  यह  रोक  का  फैसला  भी  एक  पक्षपात
 सा  नजर  भाता  है  ।  .  इस  लिये इस  -फ़ैसले
 को  प्री  रोका  जाये  झोर  जो  -सिविक-फैसला
 उपाध्यक्ष  महोदय  का  है,  वह  तब  तक  चलता.
 रहे  जब  तक  बाप  कोई  निर्णय  न  दें  t

 wean  महोदय  :  यह  बात  उठाई
 गई  थी  कौर  मैंने  राय  भी  दी थी  ।  मुझे
 अफसोस  है  कि  शब  इस  पालियामेंट  में  कुछ:
 मेम्बर  साहिबान  यह  -मुनासिब  समझते:
 हैं  कि  वह  मुझे  हर  वक्‍त  क्रिटिसाइज  किये
 जायें  ।  अभी  यह  भी  कह  दिया  कि  यह
 पक्षपात  की  बात  है  कि  इस  पर  रोक लगाई
 है...

 श्री  बावड़ी:.  मैंन ेयह  नहीं  कहा  कि
 यह  पक्षपात है  ।

 अध्यक्ष  सहारा  :  धाप  आरंभिक:
 को  देख  सीजिये  ।
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 श्री  बागड़ी :  मैंने यह  कहा  भा.  .

 अ्रध्यक्ष  महोदय  :  अभी  आपने  कहा
 और  अभी  मैंने  सुना  ।

 शौ  बागड़ी  :  मैंने  यह  कहा  था  कि
 चिया  समझा  जा  सकता  है  |

 अध्यक्ष  महोदय  :  कब  मैं  हाउस  को

 यह  भी  याद  कराऊंगा  कि  अगर  मैं  उस  वक्‍त

 कुछ  ऐसा  कर  गया  जो  मूनासिब  नहीं  है,
 अगर  वह  ठीक  नहीं  है  तो  हाउस  के  पास
 रेमंड  है  ॥  It  cankick  me  out  any
 moment  that  it  likes.  34  _  दिन

 कहा  गया  कि  मैं  अपना  लफ्ज  वापस  लूं  जो
 मैने  चोरी  का  इस्तेमाल  किया  था--प्रभी
 वापस  लीजिये--यह  बात  बिल्कुल
 नाजायज  है  ।  कभी  किसी  पार्लियामेंट
 में  ग्राम  तक  ऐसी  बात  नहीं  हुई  7  जो
 लब्ज  मैं  कहूं  उस  को  मुझे  'एक्स्प्लेन  न  करने

 “दिया  जाये  और  डिमान्ड  आये  कि  मैं  उसे
 वापस  लूं,  क्या  राज  तक  किसी  पीलिया-
 मेंट  में  ऐसा  हुआ  है  ।  अगर  किसी  को

 “शिकायत  है  तो  वह  दूसरा  ऐक्शन  ले  सकता

 है  लेकिन

 शी  हुकम  चन्द  कछवाय  (देवास)  :

 आप  हम  पर  रहम  करते  हैं  इस  लिये  लोग

 ऐसा  कहते  हैं  v

 अध्यक्ष  महोदय  :  मैं  भी  तो  उम्मीद
 करता  हूं  कि  मुझ  पर  रहम  की  जाये  ।

 श्री  मधु  लिमये  :  भाप  मेहरबानी  कर
 के  लांछन  न  लगायें।  (“Interruptions.)

 Some  hon.  Members  rose—

 Mr.  Speaker:  Order,  order.  I  am
 ‘not  discussing  that  just  now.

 Shri  Vidya  Charan  Shukla  (Maha-
 samund):  He  should  express  his

 Mr.  Speaker:  Order,  order.  That
 ‘we  will  see.
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 Shri  Dinen  Bhattacharya  (Seram-
 pore):  Sir,  I  would  like....
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 Mr.  Speaker:  Order,  order.

 Shri  Dinen  Bhattacharya:  I  am  not
 speaking  about  this  subject.  I  would
 request  you  to  give  me  a  patient
 hearing  for  one  minute.

 “Mr.  Speaker:  If  it  is  not  connected
 with  this  subject,  he  has  no  right  to
 raise  it  now.

 Shri  Dinen  Bhattacharya:  When  can
 I  raise  it?  The  Education  Minister

 is  going  to  make  a  statement  in  the
 other  House  tomorrow  on  the  sub-

 Mr.  Speaker:  He  can  write  to  me.
 I  cannot  allow  it  just  now.

 Shri  Dinem  Bhattacharya:  When  can
 I  raise  it  on  the  floor  of  the  House?

 Mr.  Speaker:  He  can  write  a  alip
 and  I  will  take  a  decision.

 Shri  R.  S.  Pandey  (Guna):  Sir,  I
 will  take  only  one  minute.

 Mr,  Speaker:  Order,  order.  When
 I  am  not  allowing  anybody  on  this
 side,  how  can  I  allow  him?

 2.6  hrs.
 MOTION  ON  THE  PRESIDENT’S

 ADDRESS—contd.

 Mr.  Speaker:  The  House  will  now
 take  up  further  consideration  of  the
 following  motion  moved  by  Shri
 Harish  Chandra  Heda  and  seconded
 by  Lt.  Col.  Maharajkumar  Dr.  Vijaya
 Ananda  of  Vizianagram  on  the  19th
 February,  1965,  namely: —

 “That  an  Address  be  presented
 to  the  President  in  the  following
 terms:

 ‘That  the  Members  of  Lok
 Sabha  assembleq  in  this
 Session  are  deeply  grate-
 ful  to  the  President  for
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 the  Address  which  he  has
 been  pleased  to  detiver  to
 both  Houses  of  Parlia-
 ment  assembled  together
 on  the  l7th  February,
 1965."

 Shrimati  Akkamma  Devi  may  con-
 tinue  her  speech.

 Shrimati  Akkamma  Devi  =  (Nilgi-
 ris):  Mr.  Speaker,  Sir,  yesterday  I

 was  referring  to  the  worg  ‘may’  in
 the  Official  Languages  Bill  when  it

 came  before  the  House  in  1963.  After
 a  long  discussion  on  the  floor  of  the
 House  and  when  the  late  Prime  Minis-
 ter  assured  the  House  that  the  word
 ‘may’  means  ‘shall’,  the  Bill  was
 passed  without  any  changes.  As  I
 have  already  requested  during  the
 course  of  my  speech,  I  once  again
 request  the  Prime  Minister  to  imple-
 ment  the  assurances  given  by  our
 late  Prime  Minister  and  give  statu-
 tory  safeguards  to  the  non-Hindi-
 speaking  States  and  thereby  put  an
 end  to  the  doubts,  misgivings  and
 apprehensions  in  the  minds  of  the
 people,  for  ever.
 2.7  hres,

 (Mr.  Deputy-Speaker  in  the  Chair]

 Sir,  while  speaking  on  the  adjourn-
 ment  motion,  the  DMK  leader,  Shri
 Manoharan,  stateq  that  the  agitation
 in  the  south  is  chiefly  because  the
 Chief  Minister  refused  to  see  the
 students.  This  is  absolutely  baseless.
 On  the  day  when  the  students  de-
 monstrated  and  marched  to  the  secre-
 tariat  to  see  the  Chief  Minister,  the
 Chief  Minister  was  not  in  the  secreta-
 Tiat.  He  had  gone  to  the  airport  to
 receive  our  Home  Minister,  Nandaji,
 and  from  there  he  had  gone  to  Vellore
 on  some  programme.  Therefore,  the
 statement  made  by  Shri  Manoharan  is
 absolutely  baseless.  Our  Minister  of
 Industries,  Shri  Venkataraman,  hear-
 ing  the  shouting  of  the  students  and
 knowing  that  the  Chief  Miinster  was
 not  in  the  secretariat,  called  in  the  stu-
 dent  representatives,  heard  what  they
 had  to  say,  explained  to  them  that  the
 Chief  Minister  was  not  in  the  secre-
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 tariat  and  gave  them  sound  advice.
 Therefore,  once  again  I  submit  that
 Shri  Manocharan’s  statement  is  abso-
 lutely  baseless.

 Again,  Shri  Manoharan  used  these
 words  against  our  Chief  Minister.  He
 used  the  words  “callous,  indifferent,
 obstinate,  blood-thirsty  Chief  Minister
 Bhaktavatsalam”.  Should  an  hon
 Member  of  this  House  use  such  nasty
 words?  Is  it  the  way  an  hon.  Mem-
 ber  representing  lakhs  of  voters
 should  speak  in  this  House?  Time  and
 again  our  Speaker  has  requested  us
 that  names  of  ministers  and  other  per-
 song  should  not  be  brought  in  when
 they  are  not  present  to  defend  them-
 selves.  Here,  the  hon.  Member,  the
 leader  of  the  DMK  party,  has  not  only
 used  such  words  but  he  has  dragged
 the  name  of  our  Chief  Minister  inte
 the  picture.  I  would  be  failing  in  my
 duty  if  I  do  not  say  that  our  Chief
 Minister  rose  to  the  occasion...

 Shri  Narendra  Singh  Mahida
 (Anand):  Sir,  I  rise  to  a  point  of  or-
 der.  The  Speaker  had  decided  in
 the  first  session  of  this  third  Lok
 Sabha  that  no  hon.  Member  should
 approach  the  Chair.  I  find  that  many
 hon.  Members  are  approaching  the
 Chair.

 Mr.  Deputy-Speaker:
 point  of  order.

 Shrimati  Akkamma  Devi:  Sir  I  was
 referring  to  our  Chief  Minister.  He
 did  meritorious  work  in  handling  the
 whole  situation.  He  brought  law  and
 order  into  a  State  full  of  confusion
 and  chaos.  He  used  his  moral  courage
 and  with  a  firm  hand  put  down  the.
 agitation  bringing  peace  in  the  State.
 Therefore,  we  are  grateful  to  our  Chief
 Minister.

 Again,  the  DMK  leader,  called  the
 Congress  Party  a  party  of  goondas.  I
 am  really  ashamed  that  a  Member  of
 this  House  is  using  such  words.  Are
 those  members  who  follow  peaceful
 methods,  co-existence  and  non-vio-
 lence  goondas?  Are  we,  members  of
 the  parent  organisation  of  the  country,
 given  to  us  by  the  father  of  the  nation,
 goondas?  Are  we,  the  branches  of  the

 There  is  no
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 ‘[Shrimati  Akkamma  Devi]
 everlasting  banyan  tree,  goondas?  So, I  say,  as  the  proverb  goes,  as  we  are
 We  think  others  to  be  so,  Those  ad-
 jectives  go  with  the  DMK  party  and
 not  our  party.

 I  will  conclude  my  speech  by  refer-
 ring  to  the  quota  system.  I  think  the
 quota  system  should  go.  If  the  quota
 system  is  introduced,  it  will  bring  in
 inefficiency  in  our  administration.
 There  wil]  be  only  quantity  and  not
 quality,  We  will  be  failing  to  absorb
 the  best  products  of  our  country. Apart  from  reserving  seats  for  the
 Scheduled  Castes,  Scheduled  Tribes
 and  backward  classes,  the  quota  sys- tem  must  go.  Appointments  should
 always  be  based  on  merit.  Then  alone
 will  there  be  efficiency  in  administra-
 tion  and  we  will  be  in  a  position  to
 root  out  corruption.

 I  will  also  say  that  the  examinations
 to  the  Union  Public  Service  Commis-
 sion  should  continue  to  use  the  English
 language  until  such  time  when  all  the
 languages  of  our  country  are  fully
 developed  and  are  capable  of  being used  for  this  purpose,  -With  these words,  I  support  the  Motion  of  Thanks.

 डा०  गोबिन्द  दास  (  जबलपुर  )
 उपाध्यक्ष  जी,  इधर  राष्ट्रपति जी.  के  भाषण
 पर  जो  विवाद  चल  रहा  है,  उसे  मैंने  सरकारी
 तौर  पर  देखने  का  प्रयत्न  किया,  झौर  मुझे
 यह  मालूम  हुआ  कि  यथार्थ  मैं  इस  समय  देश
 के  सामने  जो  सब  से  जड़ा  ज्वलन्त  प्रश्न  हो
 गया  है,  और  :जिस  का  “जिस  राष्ट्रपति  जी
 ने  अपने  भाषण  में  किया  था,  उसी  पर
 अधिकांश  सदस्य  कुछ  न  कुछ  कह  र
 हैं।

 यह  -  प्रश्न  भाषा  का  प्रश्न  है  और  ,इस
 सदन  के  तथा  इस  सदन  के  बाहर  के  भी  सभी
 लोग  इस  सम्बन्ध  में  मेरे  मनसे  परिचित
 हैं  -  मेरा,  जिस  समग्र  संविधान  सभा  .में
 हम  ने  हिन्दी  को  राजभाषा  माना  उसी  समय
 से  यह  मत  रहा  है  कि  यदि  दस  देश  .की  हमें
 एकता  रखती  है,  तो  वह  एक  भाषा  से  ही
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 रह  सकती  है,  शौर  वह  भाषा  हिन्दी  ही
 हो  सकती  है  ।  जिस  भाषा  को  कम  से
 कम  इस  देश  के  42  प्रतिशत  लोग  बोलते
 हों,  और  यदि  दक्षिण  के  कुछ  हिस्सों  को
 छोड़  दिया  जाय  तो  शेष  भारत  जिस  भाषा
 को  समझता  हो,  वह  भाषा  यदि  इस  देश  की
 राष्ट्र  भाषा  और  राज  भाषा  नहीं  हो  सकती
 तो  फिर  कौन  सी  भाषा  हो  सकती  है  ?  लेकिन
 जब  मैं  हिन्दी  के  सम्बन्ध  में  कुछ  कहता  हूं
 तो  गलत  न  समझा  जाऊं,  इसलिये  मैं  एक  बात
 और  कहता  रहा  हूं  कि  जितनी  भाषाएं  भी
 हमने  अपने  संविधान  में  स्वीकार  की  हैं,
 वे  सब  हमारा  राष्ट्रभाषाएं  हैं,  किसी  विदेश
 से  पायी  हुई  भाषाएं  नहीं  हैं,  और  हिन्दी
 तथा  उन  सब  भाषाओं की  उन्नति  एक  साथ  हो
 सकती  है  ।  यदि  हिन्दी  की  उन्नति  होगी
 तो  उन  भाषाओं  की  भी  होगी,  और  यदि
 श्म्रेज़ी  इस  द्वेश  में  चलती  रही,  तो  न
 हिन्दी  की  उन्नति  :होने  वाली  है,  और  न  हमारी
 दूसरी  भारतीय  भाषाओं  की  होने  वाली
 है

 जिस  समय  संविधान  सभा  मैं  हिन्दी
 को  राज  भाषा  माना  गया,  उस  समय  एक
 दुर्भाग्यपूर्ण  बात  हुई  कि  इस  के  लिए  हमले
 5  बच्चा  समम  स्वीकार  कर.  लिया  ny

 पूज्य  टंडन  जी  उस  समय  थे  और  उनकी  यह
 राय  थ्री  कि  जितना  अ्रप्तिक  समय  इस  क्राम
 के  लिए  किया  जाएगा  उतना  ही  बच्चे  खड़ा
 होगा,  और  हम  ने  देखा  कि  वह  बात  हो  कर
 रही  1963.7  एक  विधेयक  सद  में
 और  स्वीकार  हुआ,  जिस विधेयक  के  अनुसार
 सन्‌  965  की  26  जनवरी  के  बाद  यात्री,
 5  वर्ष  बीत  जाने  के  बाद  भी  अनिश्चित  काल

 तक  अंग्रेज़ी  चलेगी  यह  बात  हम  ने  स्वीकार
 की।  श्राप  जानते  होंगे  कितने  जस  विश्लेषक
 का  .विरोध  किया ा  प्लोर  कांग्रेस  इनमें में
 मैं  ही शायद  एक  सदस्य  था,  शायद  क्‍यों
 मैं  ही  ,एक  सदस्य  था,  कि  जिस मे  उसके
 विरुद्ध  अचेतन  का  नोटिस  रहते  जुए.
 भी  अपना  सत  दिया  क्‍योंकि  में  उस  विधेयक
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 को  राष्ट्रीय  समझता  था  और  आज  भी
 में  यह  समझता  हूं  कि  उस  विधेयक  को
 पास  करना  एक  बड़ी  गलत  बात  हुई  ।

 लेकिन  शब  जो  स्थिति  2  वहं  स्थिति
 क्‍या  है  ?  आज  जो  मद्रास  में  हुआ,  क्‍यों
 हुआ  मेंरी  समझ  के  बाहर  हैं।  अगर  किसी
 को  शिकायत  होनी  चाहिये  तो  वह  हम  लोगों
 को,  हिन्दी  भाषा  भाषियों  को,  या  जों
 भारतीय  भधिशओं  के  संपर्क  हैं,  उनको
 होनी  चाहिये  थी  ।  मद्रास  वालों  को  यां
 बंगाल  वालों  की,  क्‍योंकि  इन्हीं  दो  राज्यों
 मैं  हिन्दी  का  थोड़ा  बहुत  विरोध  था,  क्‍यों
 शिकायतें  होनी  चाहिये  यह  मेरी  समझ  के
 बाहर  है,  और  यह  जो  कहा  जाता  है  कि
 हमारे  स्वर्गीय  प्रधान  मंत्री

 Shri  Ranga  (Chittoor):  I  would  like
 to  inform  him  that  similar  objection
 is  being  raised  and  has  been  raised  in
 Andhra,  Kerala  ang  Mysore  also.

 डा०  गोबिन्द  दास  :  हां,  लेकिन
 रंगा  साहब  इस  बात  को  भूल  जाते  हैं  कि  इन
 देशों  में  जो  पंचायत  या  जो  बखेड़ा  हुआ
 वह  मद्रास  वालों  ने  अधिकांश  किया  है  1  मद्रास
 से  ऐसे  लोग  वहां  गये,  उनको  रुपया  दिया
 गया  जिससे  वहां  भी  बखेड़ा  हो  ।  वहां
 के  लोगों  ने  कोई  बखेड़ा  नहीं  किया  t
 और  जहां  तक  हमारे  रंगा  जी  का  सम्बन्ध
 है,  मुझ  याद  है  कि  वह  संविधान  सभा  मैं
 पहले  व्यक्ति  थे  जिन्होंने  हस्ताक्षर  किये
 थे  इस  प्रस्ताव  पर  कि  देवनागरी  लिपि  में
 लिखी  जाने  वाली  हिन्दी  इस  देश  की  राज-
 भाषा  होगी  ।  मैं  उनको  याद  दिलाना
 चाहता  हूं  कि  वह  पहले  व्यक्ति  थे  जिन्होंने
 उस  प्रस्ताव  पर  हस्ताक्षर  किए  थे  ।

 तो  में  भाप  से  कह  रहाथा

 Shri  Ranga:  I  did  not  say  so  many
 things  with  due  consideration  and  res-
 pect  for  Seth  Govind  Das  and  Tandon-
 Ji.  But  unfortunately  they  hive  not
 Played  their  role,
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 Mr,  Deputy-Speaker:  Order,  order.
 He  is  not  yielding.

 Shri  Ranga:  They  have  not  respond-
 ed  to  the  call  as  we  had  responded  at
 that  time.

 श्री  नाथ  पाई  (राजापुर  )  :  मेरा
 व्यवस्था  का  प्रश्न  है  ।

 मेरा  व्यवस्था  का  प्रश्न  यह  है  कि  जब
 किसी  भाषा  भाषी  का  उल्लेख  किया  जाए
 तो  उसे  मद्रास  वाला  यां  बंगाल  वालों  नहीं
 कहां  जाना  चाहिये  ।  कल  राज्य  सभा  में
 कहा  गया  कि  इस  तरह  का  उल्लेख  अनुचित
 तथा  अशोभनीय  है।  कल  नन्दा  जी  ने
 हिन्दी  वाला  कहा  था  उस  पर  आपत्ति  उठायी
 गईं  थीं  इसलिये  मेरी  माननीय  सदस्य  से
 दरख्वास्त  है  कि  वह  कहें  “तमिल  मातु  भागों
 भाषी  या  बंगला  मातू  भाषा-भाषी  आदि”
 मद्रास  वाला  या  बंगाल  वाला  आदि  शब्द
 कानों  अनुचित  तथा  अशोभनीय  हैं  v

 wo  गोबिन्द  दास  :  नगर.  मेरे मुंह
 से  कोई  ऐसी  बात  निकल  गई  हो  तो  में  उंसेकें
 लिए  क्षमा  चाहता  हूं  7  मेरे  मने  में  सेब  के
 लिए  समान  आदर  है।  मैंने  द्वारा  वालों
 नहीं  कहा,  मैंने  कहा  था  कि  वहाँ  के  लोगे.
 और  अगर  उससे  किसी  कों  धक्का  पहुंचा  हैं
 तो  में  उन  से  क्षमा  मांगता  हूं  ।

 Mr,  Deputy-Speaker:  It  is  not  a
 point  of  order.  But,  I  think,  the  hon.
 Member  should  take  note  of  it.  It  is
 a  question  of  propriety.

 Mo  गोविन्द  दास  :  मैं  आप  से  कह
 रहा  था  कि  हिन्दी  भाषा  भाषियों  को  बनाये
 में  शिकायत  होनी  चाहिये  थी  ।  तमिल
 भाषा  भाषियों  को  या  बंगला  भाषा  भाषियों
 को  या  दूसरों  को  नहीं  1  क्योंकि  हमारे
 प्रधान  मंत्री  ने  जो  कुछ  सन्‌  963  में
 उस  विधेयक  के  पास  होते  समय  कहा  था  बहू
 यह  कहा  था  कि  26  जनवरी  965  से
 हिन्दी  पहली  भाषा  होगी  और  भ्रंग्रेशी  सह-
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 [डा०  गोबिन्द  दास]
 भाषा  होगी,  एसोसिएट  लग्वेज  होगी  t
 क्या  यह  बात  हुई  ?  सन्‌  965  की  26
 जनवरी  से  क्या  हिन्दी  पहली  भाषा  हुई  ?
 मैं  श्राप  के  सामने  यह  लोक  सभा  के  समस्त
 चमक  उपस्थित  करना  चाहता  हूं  कोई  भी
 सज्जन  इन्हें  ल ेकर  देख  लें  कि  इन  सब  पत्रकों
 में  पहली  भाषा  अंग्रेज़ी  है  या  पहली  भाषा
 हिन्दी  है  ?

 एफ  तो  जो  सन्‌  963  में  अंग्रेज़ी
 ब्बलाने  वाला  विधेयक  पास  हो  गया  उस  के
 बाद  भी  केन्द्रीय  सरकार  के  सारे  काम  हिन्दी
 में  चलने  चाहिये  थे  ।  पहले  हिन्दी  भाषा
 होनी  चाहिये  थी  और  उस  के  बाद  अंग्रेज़ी,
 एसोसिएट  लैंग्वेज,  एक  सह  भाषा  के  रूप
 में  चलनी  चाहिये  थी  ।  हमारे  प्रधान  मंत्री
 जी  ने  जिस  समय  कि  यह  राजभाषा  के  सम्बन्ध
 में  विधेयक  पाया  था  यह  बात  स्पष्ट  कही
 जी।  लेकिन  मैं  आप  के  सामने  इन  कागजों
 को  केवल  लोक-सभा  के  कुछ  पत्रकों  को  पेश
 करता  हूं,  .मैं  कहता  हूं  कि  श्राप  यह  देखें  कि
 बचा  में  यह  बात  हुई  है  कि  नहीं  हुई  है  ?
 बथायथं  में  26  जनवरी  965  के  बाद  भी
 केन्द्र  का  समस्त  काम  अंग्रेजी  मे ंचल  रहा  है  ।
 जहां  जहां  हिन्दी  लाई  भी  गई  वहां  हिन्दी  सह-
 भाषा  के  रूप  में  लाई  गई  है  प्रधान  भाषा
 के  रूप  में  नहीं।

 963  4  राज  भाषा  के  सम्बन्ध  में
 जो  विधेयक  पास  किया  गया  वह  भी  संविधान
 के  भ्रनुसार  एक  गलत  बात  है  और  एक
 राष्ट्रीय  बात  है  t

 शिकायत  हमें  होनी  चाहिये,  शिकायत
 हिन्दी  भाषा  भाषियों  को  या  जो  लोग
 भारतीय  भाषियों  से  प्रेम  करते  हैं  उन  को
 होनी  चाहिये  ।  हम  को  शिकायत  तो
 जरूर  है  लेकिन  हम  ने  इस  तरह  की  कोई
 बात  नहीं  की  जसी  कि  मद्रास  में  हुई  ।  हम
 लोग  गांधी  जी  के  प्रत्याशी  हैं  जोर  हम  किसी
 हालत  में  भी  हिंसा  को  कोई  प्रोत्साहन
 नहीं  देंगे  बाई  कोई  भी  परिस्थिति  क्‍यों
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 न  उत्पन्न  हो  जाय  ।  हम  लोग  अहिंसक
 लोग  हैं  ।  हम  अहिंसा  में  विश्वास  करते
 हैं  और  हम  इन  प्रश्नों  को  रहिसा  के  द्वारा
 हल  करना  चाहते  हैं  ।

 उस  के  बाद  क्‍या  हुआ  ?  मुझे  प्रधान
 मंत्री  जी  से  बहुत  बड़ी  शिकायत  है।  मद्रास
 में  जो  कुछ  हुआ  उस  का  जितनी  सख्ती  से
 उन  को  विरोध  करना  चाहिये  था  उस  प्रकार
 की  सख्ती  से  उन्होंने  उस  का  विरोध  नहीं
 किया  उन  का  जो  पहला  वक्तव्य  निकला
 उसमें  मद्रास  की  घटनाओं  का  विरोध  और
 जितने  दल  शब्दों  में  विरोध.  प्रकट  करना
 चाहिये  था  उस  प्रकार  का  उन  का  कोई
 विरोध  नहीं  है  -  इतना  ही  नहीं  हुमा ।
 उस  के  बाद  मुख्य  मंत्रियों  की  बैठक  प्रधान
 मंत्री  जी  द्वारा  बुलाई  गई।  मेरी  समझ
 में  नहीं  जाता  कि  मुख्य  मंत्रियों  की इस  समय
 बेठक  बुलाने  की  क्या  आवश्यकता  थी  ?
 इस  विषय  पर  कांग्रेस  किंग  कमेटी  की  भी
 बैठक  बुलाने  की  भी  क्‍या  आवश्यकता  थी  ?
 यह  तो  एक  प्रकार  से  अपनी  कमजोरी  का
 प्रदर्शन  है  ।  जिन  लोगों  ने  इस  प्रकार  के
 उपद्रव  किये,  उन  के  मन  में  यह  बात  उठती
 है  कि  हमने  जो  उपद्रव  किये  उस  से  सारी
 सरकार  कांप  गई,  किंग  कमेटी  की
 मीटिंग  हो  रही  है  शौर  मुख्य  मंत्रियों  की

 भी  बैठक  बुलाई  जा  रही  है  भौर  यह  हो  रहा  हैं
 कौर  वह  हो  रहा  है।  ऐसे  अवसर  पर  हमारे
 केन्द्रीय  मंत्रिमंडल  के  दो  मंत्रियों  ने  इस्तीफे
 दिये,  मैं  यह  तो  नहीं  कहता  कि  उन्होंने  जो  कुछ
 मद्रास  में  हुआ  उस  का  प्रत्यक्ष  रूप  से  समर्थन
 किया  लेकिन  इस  प्रकार  के  इस्तीफ़ों  से
 यदि  प्रत्यक्ष  रूप  से  नहीं  तो  परोक्ष  रूप  से
 अवश्य  इस  प्रकार  की  घटनायें  का  समर्थन
 हुआ  है।  इन  इस्तीफ़ों  को  तुरन्त  स्वीकार  न
 करके  हमारे  प्रधान  मंत्र।  ने  कमजोरी  दिखाई
 उन्हें  इन  इस्तीफ़ों  को  तुरन्त  स्वीकार
 कर  लेना  चाहिएं  था  ।  ऐसी  स्थिति  में
 जब  कि  हम  को  शिकायत  होनी  चाहिये  थी
 मद्रास  में  एक  तरह  की  पंचायत  है  भौर  मद्रास
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 की  पंचायत  के  सम्बन्ध  में  हमारे  प्रधान
 मंत्री  जी....

 Shri  Ranga:  Many  other  Ministers
 should  have  resigned;  the  whole  Cabi-
 net  should  have  resigned.  What  is  it
 that  my  hon,  frienld  is  saying?  Even
 the  Law  Minister  should  have  resign-
 ed,  but  he  is  sitting  tight.

 डा०  गोबिन्द  दास  :  हमारे  प्रधान
 मंत्री  को  मद्रास  की  घटनाओं  का  जिस  प्रकार
 सख्ती  से  उनका  विरोध  करना  चाहिये  था
 बह  उन्होंने  नहीं  किया  ny  कांग्रेस  किंग
 कमेटी  की  मीटिंग  बुलाई  गई  शर  मुख्य
 मंत्रियों  को  बुलाया  गया  मैं  आप  से
 कहना  चाहता  हूं  कि  बुकिंग  कमेटी  को
 इस  सम्बन्ध  में  अपना  कोई  निर्णय  नहीं
 करना  चाहिए  था  ।  हमारे  जो  मुख्य
 मंत्री  यहां  आए  हैं  उन  को  इस  सम्बन्ध  में
 कोई  निर्णय  नहीं  करना  चाहिये  और  उन
 को  इस  सारे  मामले  को  भागे  बढ़ा  देना
 चाहिये  ।  यदि  इस  समय  कोई  भी  निर्णय
 किया  जाता  है  तो  यह  माना  जायगा  कि
 वहू  निर्णय  मद्रास  में  जो  कुछ  हुआ  उससे
 दब  कर  सरकार  कर  रही  है।  इस  तरह  से
 कोई  सरकार  चल  नहीं  सकती  ।  जहां  तक
 संविधान  का  सम्बन्ध  है  पंडित  जी
 संविधान  के  बदलने  के  बिलकुल  वीरुध  थे
 नहीं तो  963  में  वह  विधेयक  न  लाते
 और  उन्होंने  संविधान  में  परिवर्तन  का
 विधेयक  उपस्थित  किया ।  होता  उस
 के  साथ  हम  को  उन  की  भावनाओं  की  रक्षा
 करनी  है|  उनकी  भावनाएं  सन्‌  963  के
 विधेयक  में  सब  की  सब  शामिल  कौ हुई  हैं।
 मदि  उस  विधेयक  में  अंग्रेजी  के  पक्ष  में  संशोधन
 करने  का  कोई  प्रस्ताव  भाया  तो  मैं  उस
 का  घोर  विरोध  करने  वाला  हूं।  जिस  तरह  से
 मैं  ने  7963.3  उस  विधेयक  का  विरोध  किया -
 था  उसी  प्रकार  यदि  इस  विधेयक  के  संशोधन
 के  सम्बन्ध  में  कोई  और  बात  भाई  जिस  से
 ह:  तेजी  को  समर्थन  मिलाता  मैं  उस  का

 PHALGUNA  5,  886  (SAKA)  Address  (Motion)  r2I2

 घोर  विरोध  करने  वाला  हूं  भले  ही  उसका
 विरोध  करने  वाला  मैं  अकेला  ही  क्‍यों  न  रहूं  t
 यह  इस  लिए  कि  मैं  यह  मानता  हुं  कि  हिन्दी  के
 ऊपर  इस  देश  की  एकता  निर्भर  करती  है  +
 भाषा  के  विषय  को  मैं  ने  सदा  सब  से  भ्रामक
 महत्व  का  इसलिए  माना  हँ  कि  मनुष्य  सृष्टि
 का  सर्व  श्रेष्ठ  प्राणी  अपनी  ज्ञान  शकिस्त  के
 कारण  है  और  ज्ञान  शरीयत  द्वारा  जो  कुछ
 वह  व्यक्त  करता  है  उस  में  भाषा  प्रधान
 होती  है  ।  इस  लिये  भाषा  का  प्रश्न  आजादी
 के  प्रश्न  के  बाद  मैं  न ेसब  से  महत्व  का  माना  है  ।
 यही  कारण  था  कि  सम्‌  963%  विधेयक  के
 स्तरीय  चाहे  मैं  भ्र केला  ही  क्‍यों  न  रहा  हूं  ,  मैं  ने
 विरोध  किया  था  और  भाज  भी  यदि  श्नग्रेजी
 के  पक्ष में  उस  63  वाले  विधेयक  में  कोई  भी
 संशोधन  हुआ  तो  मैं  उस  का  विरोध  करनेवाला:
 हूं  1

 Shri  Ranga:  Sir  Winston  Churchill
 also  had  opposed  the  freedom  of  India.

 डा०  गोबिन्द  दास  :  उस  समय  उस
 विधेयक  का  विरोध  करने  वाला  मैं  अकेला  ही
 था  लेकिन  इस  समय  जैसी  परिस्थिति  है  उस
 परिस्थिति  में  मेरे  साथ  इस  सदन  के  बहुत
 लोग  होंगे,  ऐसी  राशा  रखता  हूं  ।इस
 प्रकार  का  प्रंग्रेजी  के  पक्ष  का  यदि  उस  में  कोई
 संशोधन  उपस्थित  किया  गया  तो  मैं  आशा
 रखता  हूं  कि  वह  संशोधन  स्वीकार  भी  नहीं
 होगा ।

 हमारे  राष्ट्रपति  के  भाषण  में  सब  से
 प्रधान  बात  भाषा  के  सम्बन्ध  में  थी।  भाषा:
 के  सम्बन्ध  में  हम  को  शिकायत  होनी  चाहिए
 थी  दूसरों  को  नहीं  ;  यदि  मद्रास  भारी  में  जो

 कछ  घटनाएं  हुई  हैं  उन  के  आधार  पर  इस
 समय  कोई  संशोधन  माता  है,  राज्यों  के

 मुख्य  मंत्री  कुछ  करते  हैं  या  कांग्रेस  की  कार्य-
 कारिणी  समिति  कुछ  करती  है  तो  वह  देश
 के  लिए  हितकर  नहीं  होगा  अपितु  अ्रहितकर
 होगा  ।  ऐसा  कर  के  एक  ऐसी  परिपाटी  को
 डालना  होगा  जो  परिपाटी  भागे  चलकर  बढ़ी
 ख़ौफ़नाक  परिपाटी  हो  सकती  है  इसलिए



 I273  President's

 [ste  गोबिन्द  दास]
 मैं  आप  से  निवेदन  करना  चाहता  हूं  कि  और
 आपकी  मौत  राष्ट्रपति  जी  से  निवेदन  करना
 चाहता  हुं  कि इस  विषय  कौ  अत्यन्त  महत्व  का
 मानें  और  इसे  महत्व  का  मान  कर  इस  समय

 “कोई  ऐसी:  परिस्थिति  उत्पन्न  न  होने  दें  जिससे
 कि  सरकार  की  किसी  प्रकार  की  कमजोरी
 :प्रदर्शित  हो  या  हमारे  राष्ट्रीय  हितों  को  कोई
 'ऐसी  बाधा  उपस्थित  हो  जांय  जिससे  दोगे
 चल  कर  हम  देश  की  एकता  और  राष्ट्रीय
 हितों  को  सुरक्षित  न  रख  सकें  |

 Shri  Daji  (Indore):  The  Address
 of  the  President  rightly  poses  the
 question  of  reviewing  the  events  of
 the  last  eight  months  or  so  during
 ‘which  the  nation  has  lived  without
 the  late  Prime  Minister  Nehru.  We
 have  to  take  stock  of  these  eight
 months  and  see  what  lessons  can  be
 drawn  for  the  months  and  years

 ahead.  I¢  the  events  of  the  last  eight
 months  could  be  summed  up  in  two
 phrases,  I  can  make  bold  to  say  that
 they  have  been  marked  by  a  shaky
 foreign  policy  and  ineffective  home
 ‘policy.

 Though  the  Address  places  before
 us  the  perspéctive  of  the  develépment
 of  a  pfosperous  socialist  society,  no

 ‘step  worth  the  name  has  been  taken
 during  the  last  eight  months  to  show
 us  even  a  glimmer  of  hope  that  we
 are  marching  to  words  any  society
 near  prosperity  or  socialism.

 3  would  not  like  to  beat  the  dead
 horse  of  the  language  controversy
 vover  again....

 Shri  Nath  Pai:  It  is  not  a  dead
 ‘horse.  It  is  kicking  very  much  and
 is  alive.

 Shri  Daji:  .because  many  speak-
 ‘ers  before  me  had  done  it  again  and
 again.  But  I  would  like  to  put  a
 much  more  pointed  question  to  Shri

 ‘Nanda.  Shri  Nanda,  the  Home  Mi-
 nister,  cannot  escape  with  a  law  and
 “order  speech.  With  the  greatest  res-
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 pect  for  him,  I  would  say  that  his
 reply  to  the  adjournment  motion  be-
 fitted  more  an  Inspector-General  cf
 Police  rather  than  an  imaginative Home  Minister  of  a  great  and  diverse
 country.  It  is  not  a  mere  law  and
 order  problem.  The  Government,
 whether  it  be  the  Home  Ministry  or
 some  other  official,  has  to  explain
 why  such  things  happened  despite  the
 clear  instructions,  if  any,  of  the  Gov-
 ernment,  why  a  circular  was  sent  out
 in  Hindi  without  Shri  C.  Subrama-
 niam  knowing  anything  about  it,  why
 another  went  out  without  Shrimati
 Indira  Gandhi  knowing  about  it,  and
 why  a  third  one  went  out  without  the
 Home  Minister  knowing  anything
 about  it,  and  why  a  magistrate  from
 Bombay  sent  a  summons  or  a  warl-
 rant  to  an  accused  in  Calicut  in  Hindi,
 which  warrant  was  returned  back  to
 the  magistrate  saying  that  the  people
 there  did  not  know  the  language  that
 the  warrant  had  been  written  in.
 When  all  these  things  had  happened,
 my  hon.  friend  the  Home  Minister
 cannot  just  say  that  it  was  just  a
 law  and  order  problem  instigated  by
 hooligans.  The  whole  point  is  that  the
 Government  have  muddled  the  whole
 language  problem  and  muddled  it  be-
 yond  repair  and  muddled  it  to  the  ex-
 tent  that  now  the  muddle  is  likely
 to  overtake  the  Government  them-
 sélves.  And  now  Government  only
 want  to  shoot  down  a  number  of
 people  and  say  that  this  is  only  a
 law  and  order  problem.  This  is  the
 most  unimaginative  way  in  whcih  the
 language  question  has  been  dealt  with.
 I  strongly  disagree  with  what  Dr.
 Govind  Das  has  said.  Language  is  a
 link;  language  is  a  means  of  com-
 munication;  language  is  a  vehicle
 which  unites  people.  If  there  is  any
 question  of  language  which  divides
 the  nation,  then  it  is  not  worth  the
 salt.  The  language  question  has  to
 unite  and  cement  us.  May  I  recall  the
 phenomentl  unity  shown  by  India  after
 the  Chinese  aggression?  That  unity
 has  now  been  frittered  away  by  Gov-
 ernment’s  wrong  policies.  An  imagina-
 tive  corrective  ig  sertainly  required.
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 Coming  to  the  economic  front,  I  am
 surprised  to  find  in  the  Address  more
 sorrow  for  the  cyclonic  victims  than
 for  the  victims  of  the  food  disaster.
 There  are  more  tears  for  cyclonic
 victims.  What  has  happened  during
 the  last  year?  The  last  year  has  been
 a  year  of  severe  strain  and  great
 hardship.  It  has  been  a  year  of
 nightmarish  experience  for  the  com-
 mon  people.  There  was  a  total  col-
 Japse  of  distribution,  resulting  in
 soaring  prices,  severe  shortages,  dep-
 rivation  and  hardship.  All  this  has
 been  going  on  unchecked  because
 there  is  no  definite  policy  which  the
 Government  wishes  to  pursue.

 The  Economic  Survey  of  the  Finance
 Ministery  has  pointed  out  that  the
 highest  profits  ‘today  are  reaped  by
 the  trading  channels.  The  Finance
 Minister  knows  it,  but  he  is  unable
 to  stop  it.  He  is  unable  to  stop  it  and
 also  stop  the  resulting  catastrophe  for
 the  people.  I  maintain  that  any  gov-
 ernment,  whether  it  talks  of  socialism
 or  welfare  state,  has  as  its  first  duty,
 obligation,  to  maintain  a  standard  of
 minimum  consumption  for  the  people.
 We  have  been  talking  about  controls,
 physical  controls,  price  controls,  mo-
 netary  control,  this  and  that  control,
 limited  control,  family  control.

 Shri  Kapur  Singh  (Ludhiana):
 That  is  going  too  far.

 Shri  Daji:  But  nothing  is  done.

 After  all,  what  is  the  mind  of  the
 Government?  Has  the  Government  no
 mind?  Is  each  Ministry  a  monarch  in
 its  own  department?  The  Finance  Mi-
 nistry  goes  one  way,  the  Home  Mi-
 nistry  another  way.  I  will  come  to
 the  political  part  of  it.  But  this  is  a
 very  deplorable  state  of  affairs.

 Take  the  question  of  black  money.
 We  have  laid  hands  on  the  small  fish.
 But  as  regards  the  big  fish,  what  have
 you  done?  Now  Government  has  come
 forward  with  a  statement  that  if
 someone  wants  to  disgorge  the  black
 money,  Government  will  consider  how
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 to  excuse  him.  Smaller  fish  are
 caught.  There  was  a  craze  for  the
 lockers  of  film  actresses.  But  what
 about  the  bigger  lockers?  Government
 do  not  put  their  hand  into  them.

 I  say  black  money  has  become  a
 Parallel  currency  in  the  country.  The
 government’s  currency  is  just  half  of
 the  total  actual  currency.  There  is  ab-
 solutely  the  rule  of  the  jungle  pre-
 vailing  in  economic  life.  You  will  not
 be  able  to  control  inflation  and  prices
 as  long  as  a  bold  and  strong  policy  is
 not  adopted  at  least  to  find  out  what
 is  the  extent  of  the  black  money.
 Some  say  it  is  of  the  order  of  Rs.  000
 crores;  some  estimate  it  at  Rs.  500
 crores.  But  no  one  knows  exactly.  In
 the  meantime,  more  delay  means
 more  opportunity  for  black  money  to
 be  invested  in  certain  properties....

 Shrimati  Renu  Chakravartty  (Bar-
 rackpore):  Rea]  estate.

 Shri  Daji:  and  hushed  up.  What
 is  being  done  to  counteract  it?  Noth-
 ing.

 Our  Prime  Minister  went  to  Lon-
 don  and  put  up  a  very  good  impres-
 sion  by  his  modesty  and  humbleness.
 But  what  actually  happened?  When
 he  was  faced  by  the  foreign  tycoons,
 he  collapsed.  About  the  patents  law,
 he  gave  an  assurance.  When  they  aske
 ed  a  question  about  it,  If  you  are
 satisfied  with  the  present  position,  |
 can  assure  you  that  we  will  not
 amend  it’.  Yet  the  President  in  his
 Address  has  mentioned  the  patcnts
 law  as  one  of  the  laws  to  be  amend-
 ed.  What  is  the  meaning  of  the
 amendment.

 I  may  inform  the  House,  by  way
 of  an  example,  that  a  tranquiliser  lib-
 brium,  is  imported  into  India  under
 Swiss  patent  at  Rs.  5500  a  Kg.  But  in
 Italy  it  costs  Rs.  300  a  ke.  Yet  we
 cannot  take  advantage  of  this  because
 of  the  patents  law.  This  is  an  ins-
 tance  of  the  grip  of  foreign  capital
 which  is  growing.

 Then  there  was  the  conference  of
 the  ICI  here  which  the  Prime  Minis-
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 ter  addressed.  He  said  Government
 will  have  a  dialogue  with  industrial-
 ists.  What  was  the  result  of  this  dia-
 logue?  The  result  of  this  dialogue  was
 that  the  Prime  Minister  assured  them
 that  there  is  no  difference  between
 us  which  cannot  be  resolved  by  a
 dialogue.  The  conference  passed  a  re-
 solution  containing  a  7-point  demand
 asking  for  unrestricted  opportunity
 for  private  capitalists  to  loot  the
 people.  On  top  of  it,  the  Government
 is  clumsy  and  therefore  in  the  Plan-
 ning  machinery,  they  said  ‘please  in-
 clude  our  representative’.  That  was
 the  sum  and  substance  of  it.

 Let  us  take  other  cases.  Take  the
 foreign  exchange  crisis.  Do  we  realise
 the  significance  of  the  announcement
 made  by  the  Finance  Minister  the
 other  day?  Do  we  realise  that  with
 the  bank  rate  raised  to  almost  a
 crisis  level,  the  Indian  treasury  is
 on  the  brink  of  bankruptcy?  What  is
 the  remedy  the  Finance  Minister  pro-
 poses?  He  has  a  pet  remedy—invite
 foreign  capital,  invite  foreign  invest-
 ments,  not  loans.  That  is  why  I  say
 that  apart  from  the  fact  that  political-
 ly  it  is  a  dangerous  policy—more  pri-
 vate  foreign  investment—economically
 also  it  is  not  paying.  I  may  refer  to
 the  Reserve  Bank  bulletin  of  Nov.
 1964.  The  Reserve  Bank  has  surveyed
 foreign  investments  in  the  chemica!
 and  pharmaceutical  industries.  In  the
 chemical  industry,  in  the  seven  years
 between  1956-57,  ang  1962-63,  foreign
 investment  was  of  the  order  of
 Rs.  .50  crores.  During  these  seven
 years,  they  took  out  of  the  country
 Rs.  3.46  crores  from  out  of  this  very
 industry  in  the  form  of  dividends,  ro-
 yalty  and  technical  charges.  The
 capital  invested  is  still  intact.  That
 is,  on  Rs.  l  erores,  they  take  out
 of  the  country  Rs.  3  crores  by  way
 of  dividends,  royalty  and  technical
 charges.  This  is  the  role  of  foreign
 investment  in  the  country.

 In  the  pharmaceutical  industry,  in
 the  same  period,  foreign  investmen™
 was  Rs.  4  crores  and  they  took  out
 of  the  country  by  way  of  dividends
 and  profits  as  much  as  Rs.  4.64  crores.
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 Therefore,  I  say  that  it  is  economi-
 cally  a  most  unsound  policy  to  in-
 vite  foreign  capital  on  these  terms  to
 our  country,  Here  is  a  professor,  not
 from  a  socialist  country,  but  a  pro-
 fessor  who  is  a  Fellow  of  Hull  Uni-
 versity  come  to  India—Prof.  Kidrore
 —under  research  programme.  He  says
 that  foreign  capital  not  only  does  not
 solve  the  foreign  exchange  crisis;  alt
 even  ratards  development  of  local
 knowhow  and  technique  because  we
 excessively  lean  on  foreign  things.  Yet
 this  is  the  only  thing  dished  out  as
 a  solution  for  the  foreign  exchange
 crisis.

 I  say  the  Government's  policy,  par-
 ticularly  the  policy  of  the  Finance  Mi-
 nister,  with  which  the  Prime  Minister
 seems  to  be  dragging,  is  bound  to
 create  in  this  country  new  Nandlals
 waiting  for  a  new  Clive  to  come  again
 and  betray  our  revolution.  It  is  politi-
 cally  a  most  unsound  policy,  a  danger-
 ous  policy.  We  are  mortgaging  the
 very  fabric  of  our  economic  indepen-
 dence  to  these  foreign  investments.

 The  events  of  the  past  year  have
 cast  grvae  doubts  as  to  the  commit-
 ments  of  Government  and  their  desire
 to  fulfil  them.  To  all  honest  Congress
 member  ang  to  all  honest  patriots,  I
 say  the  Government  is  slowly  shift-
 ing  to  the  right  and  giving  up  even
 its  so-called  declared  objective  of

 socialism,  even  the  truncated  objectiv
 of  Bhubaneswar.  After  Bhubaneswai
 came  the  shameful  spectacle  of  Dur-
 gapur.

 Today  what  is  the  Congress?  |  want
 to  rename  the  Congress  of  today.
 Henceforth  the  Congress  of  today  shali
 be  called  the  ‘Party  of  98  lakhs’,  be-
 cause  according  to  the  Finance  Minis-
 ter’s  statement,  during  these  four
 years  the  big  tycoons  of  India  have
 given  Rs.  98  lakhs  to  the  Congress.

 Shri  Kapur  Singh:  It  is  a  small
 sum.

 Shri  Daji:  It  is  a  small  sum!

 Henceforth,  the  Congress  shal]  be
 called  the  Party  of  98  lakhs.  This
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 Party  of  98  lakhs  cannot  bring  about
 socialism  in  this  country.  The  spect-
 acie  of  Durgapur  is  a  shameful  spect-
 acle,  in  violation  of  the  agreement
 with  all  the  politica]  parties  by  the
 late  Shri  Jawaharlal]  Nehru  that  gov-
 ernment  machinery  shall  not  be  used
 for  furthering  party  political  pur-
 poses.

 Shri  R.  Ramanathan  Chettiar  (Ka-
 cur):  What  about  the  Communis:
 Party  getting  money  from  Russia  and
 China?

 Shri  Daji:  I  am  talking  of  India.
 What  about  the  Monopolies  Commis-
 sion?  The  industrialists  are  not  co-
 operating  with  it.  What  about  the
 Bonus  Commis3ion  Report?  It  is  being
 shelved  by  Government  under  pres-
 sure  of  financial  sharks.

 Shri  Nath  Pai:  The  point  raised  by
 the  hon.  Member,  Shri  itamanathan
 Chettiar,  is  very  important.  He  is
 a  senior  member  of  the  ruling  party.
 Now  he  has  said  that  the  Communist
 Party  receives  money  from  Russia  and
 China.  Why  does  not  this  pusillani-
 mous  Government  have  the  guts  to
 state  before  the  country  how  the
 Communist  Party  receives  money?  It
 is  your  fault.  You  are  sfraid.  You
 want  to  know  before  i!cm  ard  also
 allege  against  them.  Th's  is  a  cas?
 of  your  double  standards,  the  double
 standards  of  your  party.

 Shri  Hari  Vishnu  Kamath  (Ho-
 shangabad):  Why  was  the  report  of
 the  inquiry  into  the  Bank  ot  China
 affair  suppressed?  Let  us  nuve  tue
 truth.

 Mr.  Deputy-Speaker:  We  are  not
 considering  that  now.

 Shri  Daji:  What  about  the  promise
 of  food  credit....

 Shri  H.  N.  Mukerjee  (Calcutta
 Central):  On  a  point  of  order.  I
 would  like  your  ruling  on  one
 point,

 sh  बागड़ी  (हिसार)  :  इस  बैंक  में
 कांग्रेसियों  का  भी  हिसाब  है  !
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 Shrimati  Renu  Chakravartty:  Would
 the  hon.  Member  like  to  look  at  the
 list  of  Congress  people  who  are  in-
 volved?

 Shri  H.  N.  Mukerjee:  On  a  point
 of  order.  I  would  like  to  have  your
 ruling.  Is  it  in  order  for  any  Mem-
 ber  of  the  Hovse  to  refer  io  Commu-
 nist  Members  or  Members  of  the
 Communist  Party  as  having  received
 moneys  from  a  foreign  Power,  parti-
 cularly  a  foreign  Power  with  which
 our  relations  do  not  happen  at  the
 present  time  to  be  very  friendly?  I
 say  this  is  completely  cut  of  order,
 particularly  because  Government  has
 not  got  the  gumption  to  say  a  defi-
 nite  word  about  it.  Even  today  Y
 wanted  to  find  out  the  answers  to  the
 question  by  Shri  Kamath  and  it  was
 said  the  Government  was  not  in  a  po-
 sition  to  divulge  any  information.  I
 would  like  to  know  myself  if  any
 Communists  in  India  have  got  money
 from  China  or  any  other  source  like
 that.  They  have  not  got  the  guts  to
 tell  the  country  about  it,  and  yet  by
 innuendoes  and  all  kinds  of  slander-
 ous  misstatements  thev  went  to
 throw  mud  over  certain  political  par-
 ties  because  they  cannot  argue  against
 them  in  political  terms.  This  sort  of.
 political  illiteracy  cannot  be  tolerated.

 Shrimati  Renu  Chakravartty:  May
 I  point  out  to  the  hon.  Member  that
 there  is  a  list  of  names  including  Su-
 rajmal  Nagarmal  who  has  drawn  an
 overdraft  on  the  Bank  of  China?
 Would  he  like  the  names  to  be  read
 out?  (Interruptions).

 -Mr.  Deputy-Speaker:  Order,  order.
 We  are  not  discus‘ing  either  China
 or  Russia  here  or  the  Communist
 Party.  It  was  raised  unnecessarily  in
 the  middle.  Please  go  on.  There  75
 no  point  of  order.  This  is  not  the  oc-
 casion  to  raise  it.

 Shri  Daji:  This  diversion  is  a  vain
 attempt  to  wash  away  the  sins  cf
 Durgapur.

 We  passed  a  law  last  year  to  con-
 vert  our  loans  into  equity  capital  in
 these  companies  which  have  not  re-
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 turned  our  loans.  We  have  not  done
 that  in  Tatas  or  Indian  Irons,  we  are
 not  going  to  do  it.  We  are  even  think-
 ing  of  giving  price  increase  to  them.
 What  has  happened  to  the  promise  of
 State  trading?  It  has  fizzled  out.  What
 has  happened  to  the  fifth  steel  plant?
 That  also  is  being  sold  away  to  a
 foreign  consortium.

 What  has  happened  about  the  law
 and  order  situation?  We  are  very
 sorry  for  what  happened  to  Shri  Pra-
 tap  Singh  Kairon,  but  let  me  make
 it  very  plain  that  it  is  Kaironism
 which  has  killed  Kairon,  and  if  Kai-
 ronism  stili  continues  it  may  kill  the
 very  political  and  democratic  life  of
 the  country.  Let  us  not  shed  tears.
 When  an  Opposition  MLA  was  attack-
 ed,  laid  upon  and  murdered,  there
 ‘was  no  such  furore.  At  that  stage  it
 “was  stated  to  be  only  a  State  subject,
 the  Centre  would  not  look  into  it.  As-
 siduously  terrorism  is  being  spread
 and  tolerated  in  different  parts  of
 the  country.  and  logic  of  it  has  come
 home  to  roost.

 Let  us  take  the  case  of  corruption.
 One  Congress  Chief  Minister  had  been
 detained,  another  Chief  Minister  has
 been  made  to  resign,  a  third  Chief  Mi-
 nister  is  under  an  enquiry  of  CBI--all
 for  corruption.  Corruption  has  become
 almost  the  rule  of  the  political  life  of
 the  ruling  party  of  the  country.

 How  has
 Cabinet  exonerated  the  Ministers?
 The  sub-committee  says  there  is
 nothing,  but  it  is  not  proper.  But
 your  frieng  Shri  Atulya  Ghosh  greets
 him  and  says,  “You  have  been  a  vic-
 tim  of  a  slander  campaign  and  cha-
 racter  assassination.  I  greet  you  and
 [  congratulate  you  because  you  have
 kept  the  name  of  the  Congress  high
 in  the  eyes  of  the  whole  of  India.”
 What  a  congrtatulation!

 The  Prime  Minister  is  sitting  here,
 and  I  accept  his  superior  judgment,
 but  I  would  like  to  ask  him  one  thing.
 How  does  the  Cabinet  sub-committee
 explain  the  fact  that  Orissa  Agencies

 “benefited  to  the  tune  of  Rs.  20  lakhs
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 illegally  and  the  State  of  Orissa  lost
 illegally  Rs.  20  lakhs  because  of  cir-
 cuars  issued  by  Shri  Patnaik?  Is_  it
 only  a  question  of  propriety?  Is  it  or
 is  not  a  fact  that  a  blast  furnace  was
 purchased  by  the  State  of  Orissa  with-
 out  proper  technical  evaluation?  Is  it
 or  is  it  not  a  fact  that  before  the  blast
 furnace  was  purchased,  it  was  not
 even  ascertained  whether  the  Rour-
 kela  plant  can  feed  the  plant?  Is  it
 or  is  it  not  a  fact  that  the  technical
 officer  appointed  to  Kalinga  Auto
 Private  Limited,  in  which  the  Minis-
 ter  himself  had  shares,  got  the  fabul-
 ous  fee  of  Rs.  4  lakhs  from  the  State
 treasury  of  Orissa?  If  al]  this  is  only
 impropriety,  what  more  does  an  ordi-
 nary  clerk  do  who  takes  a  one  rupee
 bribe?  But  he  is  arraigned  before  a
 court.

 I  want  to  state  certain  home  truths.
 At  the  bhog  ceremony  of  Shri  Pratap
 Singh  Kairon,  Shri  Swaran  Singh,
 who  was  present,  even  started  weep-
 ing  at  the  generosity  of  the  sons  of
 Shri  Kairon.  What  is  this  political
 ethos?  If  jt  is  a  fact  that  there  is  an
 enquiry  against,  Bakshi  Gulam  Mo-
 hammad,  if  it  is  a  fact  that  Rs.  20
 lakhs  of  Orissa  treasury  money  was
 passed  on  to  the  Minister’s  wife,...-

 Shri  Hari  Vishnu  Kamath:  Looted.

 Shri  Daji:  if  it  a  fact  that  aKi-
 ron’s  sons  are  in  possession  of  some
 property,  we  are  not  satisfied  merely
 by  saying  that  the  person  concerned
 should  resign.  We  want  every  pie  of
 tbe  State  treasury  illegally,  irregular-
 ly.  illgottenly  taken  away  from  the
 people’s  toils  and  tears  shouldbe  re-
 turned  back,  should  be  forfeited.
 Otherwise,  what  is  the  point?  It  is  a
 very  paying  proposition  for  a  Minis-
 ter  to  take  money  for  five  years,  then
 to  be  held  guilty,  then  to  resign,  then
 to  receive  congratulations  from  Shri
 Atulya  Ghosh,  then  go  to  his  village
 and  retire,  and  then  bury  his  past.  It
 is  certainly  a  very  pleasant  pastime.
 Therefore,  al]  these  are  dangerous
 things.
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 What  is  most  dangerous  is  this.
 Whether  we  take  the  question  of  food
 distribution  or  price  rise,  whether  it
 is  planning  or  language,  the  most
 important  phenomenon  today  is  the
 deepening  political  crisis  in  the  coun-
 try  which  the  Centre  is  unable  to  deal
 with.  The  Durgapur  Congress  passes
 a  resolution  for  a  bigger  plan.  The
 President  of  the  Congress  is  for  a
 smal}  plan.  Shri  Asoka  Mehta  wants
 a  bigger  plan.  Shri  Krishnamachari
 says  smaller  plan.  Shri  Shastri  some-
 times  when  he  is  in  the  company  of
 Shri  Krishnamachari  says  this,  and
 when  in  the  company  of  Ghri  Asoka
 Mehta  says  that.  The  most  painful
 phenomenon  is  this,  that  this  well-
 meaning  gentleman,  the  Prime  Minis-
 ter  of  India,  is  being  pushed  about.  I
 say  it  is  time  Shri  Shastri  starts  push-.
 ing  himself,  lest  he  be  pushed  out  by
 those  who  push  him  about.  Let  him
 not  suffer  being  pushed  about  by
 various  reactionaries.  Let  him  not  be
 drawn  away  this  way  or  that  way.
 Where  is  the  security?  There  is
 absolute,  total  political  anarchy  and
 crisis  prevailing.  The  Centre  has
 weakened.  Group  rivalries  are  in-
 creasing.  Even  in  the  States  where
 stable  Ministries  are  there,  there  is
 complete  paralysis  of  the  political
 leadership  of  the  country,  and  the
 lecal  satraps  are  gaining  in  power
 more  and  more.  It  seems  the  Centre  is
 abrogating  its  authority,  and  history  is
 repeating  itself  with  a  vengeance.  I
 as  a  humble  student  of  history  take
 this  opportunity  to  warn  the  country
 and  all  my  Congress  friends  that  when
 the  Centre  has  weakened  in  our  coun-
 try  in  the  past,  fissiparous  tendencies
 have  divided  and  dismembered  the
 nation,  ang  we  are  coming  to  this,
 almost  coming  to  this.  Therefore,  it
 is  high  time  we  took  note  of  it.  The
 political  scene  today  holds  out  the
 spectre  of  starvation  and  more,  of
 India  falling  apart.  The  past  decade
 has  been  described  by  ga  foreign
 author  as  a  dangerous  decade.  I  say
 dangerous  decades  have  not  been  left
 behind.  It  is  just  beginning.  Yet
 there  is  time,  and  proper  steps  can
 still  save  the  situation.  The  steps

 PHALGUNA  5,  886  (SAKA)  Address  (Motion)  7224

 require  boldness,  imagination  and
 courage.  Unless  boldness,  imagination
 and  courage  are  the  watchwords  of
 the  Government,  the  weakening  of
 the  Centre  will  spell  the  death  of  all
 that  we  have  dreamed  of.

 Therefore,  this  is  the  political  situa-
 tion,  but  the  President’s  Address  with
 its  rosy,  complacent  picture,  with  its
 mild  undertones  of  difficulties,  under-
 plays  the  whole  picture,  and  if  the
 picture  is  not  clear  before  the  Gov-
 ernment  as  is  shown  by  the  Address,
 how  can  we  expect  this  Government,
 whose  diagnosis  is  wrong,  to  prescribe
 any  proper  remedy?  Therefore,  let
 us  correct  the  perspective  and  work
 with  the  determination  that  we  have
 got  to  march  forward  and  that  we  can
 march  forward,  keeping  before  our-
 selves  the  ideals  of  socialism.  The
 language  riots  were  only  the  culmi-
 nation.  The  last  straw  was  the  food
 crisis,  the  price  rise,  the  total  collapse
 of  all  values  of  life,  the  all-growing
 atmosphere  of  corruption.  Unless
 that  is  Overcome,  you  cannot  solve
 this  problem  in  isolation.  Let  us
 steer  our  course  boldly  and  firmly  to
 the  ideal  of  socialism  which  we  have
 placed  before  the  nation,  so  that  we
 will  be  able  to  galvanise  our  country
 into  a  united,  throbbing  nation,  wil-
 ling  to  work  for  defending  our  free-
 dom  ang  socialism.

 i3  hrs.

 Shri  Harish  Chandra  Mathur
 (Jalore):  I  have  listened  to  my
 esteemed  friend  Shri  Daji  firing  his
 inexhaustible  volley  of  words,  the
 same  from  my  hon,  friend  Shri
 Mukerjee,  the  outright  condemnation
 of  Shri  Ranga  ang  Shri  Kamath's
 onslaughts.  Some  of  us  also  go  harsh
 upon  our  own  Government...  (An
 hon.  Member:  Including  yourself)

 including  myself.  That  is
 ‘why  I  say,  as  we  go  harsh  upon  our
 own  Government,  I  feel  that  we  have
 possibly  exhausted  the  patience  of  the
 people  and  possibly  the  revolution  is
 round  the  corner.  All  this  obsession
 has  been  totally  rejected  by  the
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 people  of  this  country;  all  this  criti-
 cism  is  brushed  aside.  ‘My  friend  very
 rightly  wanted  that  there  should  be
 an  assessment  of  what  happened  dur-
 ing  the  last  eight  months.  During
 the  last  eight  months,  people  have
 given  an  unfailing  verdict  of  their
 confidence  in  this  Government  from
 this  corner  of  the  country  to  that
 corner  of  the  country.  I  have  before
 me  what  has  happened  since  June
 1964,  there  have  been  five  Lok  Sabha
 elections  of  which  four  have  gone  to
 the  Congress  and  7  assembly  elec-
 tions  out  of  which  4  have  gone  to
 the  Congress  (Some  hon.  Mem-
 bers:  No.)  I  have  got  the  figures  with
 me.  It  is  to  be  remembereg  that  dur-
 ing  the  last  six  months  we  have  passed
 through  the  most  anxious  and  most
 difficult  times,  when  the  prices  had
 been  rising  high  and  when  the  avail-
 ability  of  foog  was  so  scarce.  During
 these  six  months  we  may  have  lost
 our  perspective  but  the  people  of  this
 country  have  not  lost  their  perspec-
 tive.  It  is  during  these  days  of  the
 greatest  difficulty  and  anxiety  that
 the  people  haq  risen  and  this  verdict
 has  been  given  in  West  Bengal,  in
 U.P.,  in  Rajasthan,  Maharashtra  and
 Mysore  and  Andhra  (Inter-
 ruptions.)  If  these  people  have  no
 faith  in  the  people’s  verdict,  it  is  most
 unfortunate.  Our  left  communist
 friends—some’  call  them  Peking  com-
 munists  and  I  do  not  want  to  attri-
 bute  any  motives  to  them—have
 clearly  seen  it  and  they  were  the
 first  to  recognise  the  truth  and  it  was
 the  intelligence  of  China  which  was
 the  most  usderstandable  on  this  point,
 that  so  far  as  India  is  concerned  the
 communists  have  no  chance  through
 ballot  and  therefore  the  decision  from
 ballot  to  bullet

 Shri  Daji:  No.
 “Shri  Barish  Chandra  Mathur:  They

 had  this  intelligence;  therefare,  the
 division  and  all  the  troubté.  Lately,
 we  also  hear  from  the  Swatantra
 Party  that  they  are  going  to  come  and
 take  over  Rajasthan.  We  do  not  want
 to:  ignore  them.  Rajasthan  is  a  colour-
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 ful  place  (An  hon,  Member:
 Please,  spare  it).  It  is  alsoa  place  of
 princes.  I  have  respect  for  the  prin- ces.  I  hope  the  charming  Maharani
 Sahiba  of  Jaipur  will  bear  me  out
 that  only  during  the  last  month
 Rajasthan  has  given  them  a  big  rebuff
 and  particularly,  the  area  covered  by
 the  Maharani  Sahiba  has  gone  over-
 whelmingly  to  the  Congress.  We  had
 a  veritable  general  election

 Shrimati  Gayatri  Devi  (Jaipur):
 Mr.  Deputy  Speaker,

 Mr.  Deputy-Speaker:
 your  chance  to  speak.

 You  will  have

 Shrimati  Gayatri  Devi:  I  want  to
 ask  whether  the  hon.  Member  will
 agree  with  me  that  all  the  govern-
 ment  machinery  was  used  in  the
 panchayat  election  despite  the  fact
 that  it  was  stated  in  this  House  that
 the  Governmental  machinery  would
 not  be  used  and  that  the  Congress
 would  not  fight  it  on  a  party  basis.
 Woulg  he  deny  that  bribes  were  given
 to  Sarpanches,  in  some  cases  more
 than  Rs.  700  or  Rs.  1,000,  that  the
 consolidation  of  lang  laws  was  chang-
 ed  but  when  a  certain  district  sarpan-
 ches  would  not  vote  for  the  Congress
 Party  an  order  was  given  immediately
 that  the  district  woulg  not  be  affected
 by  this  law?

 Shri  Harish  Chandra  Mathur:  You
 will  always  have  all  sorts  of  excuses;
 from  those  who  are  vanquished  we
 will  always  bear  all  this  sort  of  things.
 Would  the  Maharani  Sahiba  herself
 tell  whether  she  did  not  seng  Her  jeep
 to  al]  the  panchayat  samitis  and  whe-
 ther  she  did  not  feel  compelled  to  call
 them  back  because  people  were  not
 prepared  to  support  them  In-
 terruptions.)

 Shrimati  Gayatri  Devi:  I  did  not
 send  any  jreps.and  I-did  not  canvas
 for  the  panchayat  elections.  Had  I
 done,  the  result  would  have  been  dif-
 ferent.  ee



 १227  President’s

 Mr.  Deputy-Speaker:  Order,  order.
 Please  sit  down.

 An  hon.  Member:  When  a  chal-
 lenge  has  been  thrown  to  her,  she
 should  be  alloweq  to  explain  her
 position.

 Shri  Ranga:  He  is  pleading  for  the
 Government  which  used  the  jeep  be-
 longing  to  the  ‘people;  the  Govern-
 ment  misused  their  powers.

 Shri  Harish  Chandra  Mathur:  My
 friend  Prof.  Ranga  and  I  have  been
 in  this  Parliament  for  2  years;  I
 respect  him  and  we  understand  each
 other  very  well.  But  the  real  facts  of
 life  cannot  be  changed;  it  is  better  that
 they  have  a  sobering  and  chastening
 effect,  on  my  freinds  who  are  trying
 to  defeng  the  indefensible.  85  per
 cent  of  the  places  have  been  won  by
 the  Congress  Party  (Interrup-
 tions)

 Mr.  Deputy-Speaker:  Please  sit
 down,

 Shrimati  Gayatri  Devi:  No,  Sir..
 (nterruptions.)

 Mr,  Deputy-Speaker:  Order,  order.
 When  I  am  on  my  legs  nobody  should
 stand.

 Shri  Ranga:  On  a  matter  of  person-
 nal  explanation,  the  member  has  no
 other  choice  but  to  yield;  you  must  ask
 him  to  yield,  instead  of  simply  saying
 “order,  order’.

 Mr.  Deputy-Speaker:  Unless  I  call
 upon  any  Member,  they  cannot  talk
 here.  Prof.  Ranga  is  an  experienced
 Member  of  Parliament;  personal  ex-
 planations  can  only  be  given  after  the
 Member  finishes  his  speech...  (In-
 terruptions.)

 Shri  Hari  Vishnu  Kamath:  Sir,  on
 8  point  of  order.  I  am  _  afraid  the
 Position  that  you  have  taken  is  not
 correct.  I  invite  your  attention  to
 Tule  357;  it  says  that  with  your  per-
 mission  it  can  be  done  any  time,  that
 “a  member  may,  with  the  permission
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 of  the  Speaker,  make  g  personal  ex-
 planation  although  there  is  no  ques-
 tion  before  the  House.”

 So,  it  can  be  done  at  any  time  pro-
 vided  you  give  the  permission.  I  am
 sure  you  will  give  permission  to  the
 hon.  lady.

 Mr,  Deputy-Speaker:  I  will  read
 another  ruling  for  the  information  of
 the  hon.  Member.  It  says  that  “any
 Member  wishing  to  make  a  personal
 explanation  in  the  middle  of  a  speech
 of  another  Member  may  do  so  if  the
 latter  gives  way;  otherwise,  he  should
 wait  until  the  Member  finishes  his
 speech.”

 Shri  Hari  Vishnu  Kamath:  May  I  ask
 whether  a  ruling  can  over-ride  a  rule?

 Mr.  Deputy-Speaker:  The  ruling  is
 that  she  must  obtain  my  permission.

 Shri  Hari  Vishnu  Kamath:  I  am  sure
 you  will  give  her  permission.

 Mr.  Deputy-Speaker:  Before  that,
 she  shoulg  not  get  up  and  speak.  I
 have  been  asking  her  to  sit  down.  But
 she  gets  up  and  then  goes  on.  (Inter-
 ruption).

 Shri  Hari  Vishnu  Kamath:  I]  had
 expected  you  would  give  her  permis-
 sion.  (Interruption).

 Mr.  Deputy-Speaker:  Let  her  ob-
 tain  my  permission,

 Shri  Hari  Vishnu  Kamath:  I  think
 you  would  give  her  permission,  and
 I  hope  you  will  not  refuse  permission.

 श्री  बागड़ी  :  कायदे  के  अन्दर  आपको
 इजाजत  देनी  चाहिए  ।

 उपाध्यक्ष  महोदय  :  दो  मेम्बर  साहिबान
 एक  समय  न  खोहों  |

 Shri  Hari  Vishnu  Kamath:  We  ex-
 pected,  knowing  you  as  we  do,  that
 you  would  be  so  good  as  to  give  her
 permission.

 Mr.  Deputy-Speaker:  It  is  left  to
 my  discretion.
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 Shri  Ranga:  It  is  a  sense  of  chivalry
 and  courtesy.  (Interruption).

 Some  hon,  Members  rose—
 Mr.  Deputy-Speaker:  Order,  order.

 Please  sit  down.
 Shri  Harish  Chandra  Mathur:  Mr.

 Deputy-Speaker,  I  want  to  be  more
 than  courteous  to  Maharani  Sahib,  I
 just  sat  down  to  listen  to  what  she  had
 to  say.  I  again  repeat  that  I  have
 said  nothing  personal  against  her.  I
 would  have  no  hesitation  whatsoever
 to  withdraw  any  personal  observa-
 tion  made,  but  I  do  not  know’  what
 Personal  observation  I  have  made.
 What  is  it  that  I  have  said  which  is
 personal  about  her?  (Interruption).

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Ranga:  You  said  that  the  Maha-

 rani  Sahib  sent  her  jeeps  to  the  sur-
 Ppanches  and  they  were  compelled  to
 withdraw  them.  Is  there  nothing
 wrong  in  that?  Surely,  everything  is
 wrong  in  the  Government  of  Rajasthan
 sending  their  jeeps.

 Shri  Harish  Chandra  Mathur:  If
 there  is  nothing  wrong  about  Maharani
 Sahib  sending  jeeps,  then  where  is
 the  trouble?  If  there  ig  nothing
 wrong  about  sending  the  jeeps,  if  they
 have,  where  is  the  trouble?

 Shri  Nath  Pai:  She  is  not  a  Minis-
 ter.

 Shri  Harish  Chandra  Mathur:  I
 never  said  anything  to  which  any
 objection  could  be  taken.  (Interrup-
 tion).  I  am  sorry  they  have  not
 understood  the  problem.  The  question
 is  that  the  defeat  was  writ  so  large
 that  instead  of  contesting,  they  had
 to  withdraw  the  jeeps  at  the  very
 outset.  That  is  what  I  have  _  said.
 What  am  I  to  do?  I  do  not  object
 to  their  sending  the  jeeps.  They
 can  send  00  jeeps  if  they  have  got
 them.  Who  objects  to  them?  What
 I  said  was  that  the  people  were  not
 prepared  to  participate  or  support
 them  and  were  not  proposed  to  sit  in
 those  jeeps,  and  it  is,  therefore,  that
 the  jeeps  had  to  be  withdrawn.  What
 is  wrong  about  it,  I  do  not  know.
 What  is  the  personal  explanation
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 asked  for  and  what  is  the  objection?
 I  need  not  go  into  the  particular  poli-
 tics  of  Rajasthan  here,  but  that  is  a
 fact,  Let  them  refute  it.

 Let  me  pass  on  to  more  important
 points.  I  have  spoken  about  our
 friends’  opposition,  and  of  our  peo-
 ple’s  clear  ang  unflinching  confidence
 in  this  Government  during  the  last
 eight  months  and  that  is  there.  One
 thing  which  urges  me  and  which  I
 want  to  know  is  whether  the  hon.
 President  has  given  a  correct  assess-
 ment,  almost  a  realistic  assessment.  I
 agree  with  my  hon.  friend  Ghri  H,  N.
 Mukerjee  that  it  has  not  much  of
 colour  in  it.  If  colour  had  been  put
 into  it,  it  would  have  been  for  the
 Government.  We  want  to  state  facts
 as  they  are  and  the  facts  which  have
 been  endorsed  by  the  people  on  all
 fronts.

 What  has  troubled  me  is  this.  I  do
 not  know  what  is  the  constitutional
 position  of  the  President  receiving
 complaints  against  the  Chief  Ministers
 and  against  Ministers  and  the  State
 Governments,  and  what  is  the  proce-
 dure  and  provision.  I  expect  the
 Prime  Minister  to  tell  us  whether  he
 simply  passes  those  on  to  him.  What  is
 the  constitutional  position  of  the  Cen-
 tral  Cabinet:  whether  the  Chief  Min-
 isters  and  Ministers  in  the  States  are
 not  responsible  to  the  legislature  in
 their  respective  States.  To  what
 ‘extent  and  in  what  manner  they  are
 responsible  to  the  President  and  to
 the  Central  Cabinet  and  what  is  the
 authority  or  provision,  and  what  is
 the  procedure  under  which  complaints
 are  enquired  here?  ?

 I  would  also  like  to  tell  the  hon.
 Prime  Minister  that  it  is  not  a  very
 healthy  thing  to  ask  a  Cabinet  Sub-
 Committee  to  go  into  these  matters
 and  probe  into  them.  There  is  an
 inherent  danger  of  the  top-knotchers

 -in  the  Cabinet  getting  into  groups  and
 getting  into  factions.  There  is  also
 the  danger  of  the  people  not  having
 that  confidence  ang  that  faith  which
 they  should  have.  There  is  also  a
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 danger  of  <leveloping  something  which
 is  not  supported  by  the  Constitution.
 I  do  not  tnderstang  why  we  should
 got  devise  certain  ways  and  methods
 by  which  an  absolutely  independent
 body  examines  all  these  complaints
 and  then  action  is  taken.  I  have  for
 the  last  so  many  years  tried  to  sup-
 port  the  idea  of  an  independent  body
 responsible  to  Parliament  which  would
 go  into  these  matters.  We  will  have
 to  condition  it  according  to  our  own
 circumstances  and  conditions.  It  can.
 not  be  a  body  of  what  the  Ombuds-
 man  elsewhere  is.  The  jurisdiction
 of  such  a  body  may  be  restricted  to
 those  higher-ups  in  politics  only  and
 for  certain  other  people.  But  it  is
 time  that  we  deviseq  such  a  body
 which  should  go  into  this  matter,  an
 independent,  non-political  body.  It  is
 a  bolq  decision  which  will  have  to  be
 taken.  I  know  it  is  fraught  with
 difficulties,  but  I  think  it  is  high  time
 that  the  Prime  Minister  constituted
 at  least  a  high-power  sub-committee
 to  go  into  the  matter  ang  suggested
 to  this  Parliament  what  could  be  the
 shape,  the  content  and  the  procedure
 for  such  an  independent  body.
 3°6  hrs.
 [Dr.  Sarosmnr  MAHISHI  in  the  Chair]
 I  feel  a  little  embarrased  to  see  every
 little  thing  being  mentioned  in  the
 Address;  the  visits  of  foreign  digni-
 taries  has  been  mentioned,  and  the
 visits  by  our  people  from  here  have
 been  mentioned  also.  But  the  visit  of
 the  Prime  Minister  to  the  United
 Kingdom  has  not  been  mentioneg  in
 the  Address.  I  thought  that  this  visit
 was  very  significant.  It  was  taken
 while  the  Parliament  was  in  session.
 Why  are  we  downgrading  that  visit’
 We  woulg  rather  like  to  be  enlight-
 ened  on  this  subject.

 I  feel  that  what  the  Prime  Minister
 had  done  in  the  United  Kingdom
 during  that  visit  appears  to  be  now
 almost  an  obsession  of  the  Prime
 Minister  of  the  United  Kingdom  who
 has  all  the  time  been  talking  about
 nuclear  explosions  in  China  and  the
 dangers  accruing  out  of  them.  We
 have  ceased  to  think  very  much
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 about  it,  but  all  the  time,  in  all  the
 speeches  and  statements  in  the  House
 of  Commons  there,  it  is  the  United
 Kingdom's  Prime  Minister  who  is  all
 the  time  talking  about  it.  I  think  it
 is  high  time  for  the  Prime  Minister
 to  take  us  into  confidence  ang  tell  us
 about  this.

 I  would  also  like  to  mention  an-
 other  very  significant  omission  in  the
 President’s  Address.  The  President
 has  said  so  many  things  but  there
 are  many  things  whish  have  remained
 unsaid  and  unexplained  ang  un-
 emphasised.  The  point  ]  wanted  to
 mention  is  about  the  co-operatives,
 about  the  community  development
 and  about  the  panchayati  raj.  All
 these  have  always  found  a  pride  of
 place  in  the  President’s  Address  dur-
 ing  all  these  2  years,  and  never  has
 there  been  an  occasion,  during  this
 period,  of  omission  to  mention  these
 things  ever  since  they  came  _  into
 being.  May  I  know  whether  there
 has  been  any  change  of  policy  on  this
 subject?  I  would  like  to  know,  and
 would  like  to  invite  the  attention  of
 the  House  to  what  the  late  Prime
 Minister  said  about  this.  Please  mark
 the  emphasis  which  he  has  placed.
 He  said:

 “Tt  think  nothing  has  happened
 in  any  country  in  the  world  dur-
 ing  the  last  few  years  so  big  in
 content  ang  so  revolutionary  in
 design  as  the  community  projects
 in  India.  They  are  changing  the
 face  of  rural  India.  They  have,
 created  a  sensation  outside  India.
 Do  not  forget  they  are  entirely
 an  Indian  growth.”

 On  another  occasion,  he  said:

 “Every  village  should  have  a
 school,  a  panchayat,  8  co-opera-
 tive.  If  we  have  that  in  every
 village,  we  shall  be  laying  a  strong
 foundation  for  our  democracy,
 both  political  and  economic.”

 I  can  quote  him  from  year  to  year.-.
 He  has  always  laig  great  emphasis  on
 this,  but  the  President’s  Address  finds
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 no  place  for  these  little  democracies.
 They  have  come  into  existence,  You
 cannot  ignore  them.  If  we  have  some
 second  thoughts,  it  is  time  we  make
 a  proper  assessment  of  what  should
 ang  what  should  not  be  done.  But
 certainly  they  cannot  be  limbs  of  the
 Agriculture  Ministry,  which  is  too
 small  for  that.  Agriculture  can  be  very
 a  important  programme  of  community
 development  or  panchayati  raj  sys-
 tem.  Panchayati  raj  is  there  in  most
 of  the  States.  I  do  not  say  I  am
 giving  unstinted  support  to  it,  because
 I  myself  have  all  the  time  been  say-
 ing  that  there  is  need  for  second
 thoughts  for  proper  adjustment.  But
 ignoring  that  would  not  be  8  solution
 of  the  problem.  So,  this  House  and
 these  little  democracies  demand  an
 explanation  from  the  Prime  Minister
 regarding  his  reaction  about  it  and
 its  omission  from  the  Address.

 Coming  to  administration,  it  is  a
 very  important  subject  which  cannot
 be  dealt  with  in  a  short  time.  I  will
 only  underline  two  important  factors
 which  need  to  be  taken  into  considera-
 tion.  Nandaji  has  all  the  time  been
 talking  about  administrative  reforms.
 It  is  a  vast  subject  and  |  shall  deal
 with  it  during  the  discussion  on  Home
 Ministry’s  demands.  It  must  be  clear-
 ly  understood  that  the  tone  and  tem-
 per  of  administration  will  always  be
 set  by  the  Cabinet,  by  its  own  integ-
 rity,  homogeneity  and  efficiency.  That
 is  the  first  ang  foremost  requisite  of
 good  administration  in  any  country.

 It  is  unfortunate  that  our  standards
 of  district  administration  have  gone
 too  low.  Unfortunately,  we  have
 immature  people  with  little  experi-
 ence  posted  in  the  highest  post  in  the
 district,  as  District  Magistrates  with
 hardly  5  to  6  years’  experience  and
 with  no  experience  of  men  and  mat-
 ters.  They  are  also  on  frequent
 transfers.  Only  people  who  are  un-
 wanted  in  the  headquarters  are  post-
 ed  in  the  districts.  Secondly,  there
 is  no  guidance  from  the  secretariat.
 You  cannot  have  good  adminis-
 tration  in  the  district  if  there
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 is  no  proper  guidance  from  the
 secretariat.  But  what  comes  from
 the  secretariat  is  not  guidance,  but
 bossism  and  interference,  because  of
 the  Secretary  himself  and  because  of
 political  interference  also.  These  are
 the  maladies  which  have  infected  our
 district  administration.

 It  is  really  heartening  that  our
 economic  growth  during  1963-64  has
 been  44  per  cent.  as  against  2}  per
 cent.  in  the  earlier  two  years.  But
 that  has  not  satisfied  us  very  much,
 because  this  is  not  rate  of  growth
 which  we  can  take  into  account.  We
 have  good  years  and  bad  years.  We
 have  to  take  the  balance.  Our  eco-
 nomic  growth  must  be  at  the  level  of
 at  least  7  per  cent.  I  think  there  is  a
 lot  of  misunderstanding  about  our
 public  sector  enterprises.  They  had  a
 lot  of  initial  trouble,  but  most  of
 them  are  now  coming  up  and  we  can
 expect  very  g00d  results  from  them,
 Of  course,  efficiency  and  business  atti-
 tudes  have  got  to  be  injected.

 I  very  much  wish  that  our  public
 sector  enterprises  also  go  in  for  con-
 sumer  goods.  Why  should  there  be
 any  resistance  from  the  private  sec-
 tor  to  this?  Private  sector  wants  full
 competition  and  by  the  public
 sector  enterprises  going  in  for
 consumer  goods,  we  will  provide  very
 good  competition  between  the  two
 sectors.

 I  also  do  not  subscribe  to  the  great
 theory  of  developing  economy  and
 inflation.  I  understand  that  inflation
 is  inherent  in  a  developing  economy
 when  we  are  building  up  our  defence.
 But  the  most  important  thing  is:  that
 it  is  lack  of  balanced  planning  and
 absolutely  inefficient  implementation
 which  give  rise  to  inflation.  Black
 money  is  the  result  of  inefficient  ad-
 ministration,  because  we  have  been
 permitting  men  to  hoard  money  and:
 evade  taxes.  I  can  understand  a  rise
 of  2  per  cent  from  year  to  year,  but
 during  the  last  year  it  has  risen  by
 about  30  per  cent.  Egypt,  for  example,
 is  a  country  which  has  a  developing
 economy,  building  up  its  defence  and
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 doing  everything.  But  there  during
 the  last  7  years,  the  index  has  stood
 stable  at  00  or  0l,  in  spite  of  the
 development.  The  cotton  crop  yield
 per  acre  there  has  gone  up  by  300
 per  cent.,  whereas  here  the  increase
 is  hardly  25  per  cent.  Let  us  not  per-
 mit  Government  to  run  away  with  the
 excuse  that  inflation  is  inherent  in  a
 developing  economy.  There  are  many
 deficiencies  in  implementation  and
 planning,  which  will  have  to  be
 taken  care  of,

 In  conclusion,  I  wish  to  say  that  our
 economic  side  has  got  to  be  looked
 after  and  the  climate  of  scare  and
 scarcity  has  to  be  done  away  with.
 We  must  plan  for  plenty.  I  do  pot
 agree  with  Mr.  Hiren  Mukerjee  going
 at  Shri  Satya  Narayan  Sinha  for  talk-
 ing  against  controls.  Who  wants  con-
 trols?  Controls  are  wanted  by  cor-
 rupt  officers,  corrupt  businessmen  and
 corrupt  politicians.  He  can  say  some-
 thing  about  Shri  Satya  Narayan
 Sinha,  but  what  does  he  say  about
 Mr.  Kidwai  who  did  away  with  con-
 trols?  What  about  Mahatma  Gandhi
 who  had  a  correct  intuition  and  cor-
 rect  judgement?  It  is  time  that  we  do
 away  with  the  controls  as  best  as.  we
 can  and  we  must  plan  for  plenty.

 The  country  has  already  given  an
 unflinching  vote  of  confidence  and  we
 must  go  ahead.  There  is  no  sense  of
 defeatism  which  need  pe  entertained
 by.  Government.  We  must  go  ahead
 and  serve  our  people  in  the  best  man-
 ner.  ’

 Mr.  Chairman:  Shri  Manabendra
 Shah.

 Shri  Sonavane  (Pandherpur):  May
 1  say....

 Mr.  Chairman:  Order.  order.  No
 question  is  allowed  now.  I  have  call-
 ed  Mr.  Manabendra  Shah.

 Shri  Manabendra  Shah  (Tehri
 Garhwal):  Mr.  Chairman,  we  draw
 Plans  but  we  do  not  learn  from  the
 previous  plans.  This  is  not  only  my
 opinion,  but  this  is  the  opinion  of
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 other  people  like  Dr.  P,  Ss.  Loka-
 nathan,  Direator-General  of  the  Na-
 tional  Council  of  Applied  Economic
 Research.  While  addressing  the
 members  of  the  Bihar  Chamber  of
 Commerce,  he  stated  that  it  was
 regrettable  that  the  same  strategy,
 the  same  technique,  had  been  follow-
 @d  in  each  of  the  successive  plans.
 The  most  important  factor  he  said
 was  not  the  quantum  of  investment
 but  a  correct  appraisal  of  the  factors
 that  led  to  failure  in  achieving  certain
 targets  in  the  first  three  Plans.  We
 must  be  ready  to  subject  ourselves
 to  a  thorough  criticism  of  the  causes
 of  the  failures  in  achievement  and  be
 prepared  to  rectify  the  same  rather
 than  expend  our  energies  and  the
 energies  of  the  civil  servants  who  im-
 plement  the  schemes  in  finding  justi-
 fications  for  the  failures.  This  is  what
 he  has  said  and  this  is  what  I  also
 hold.  Therefore,  if  we  want  the
 Fourth  Plan  to  be  successful,  we  will
 have  to  see  what  have  been  the
 lacunae  in  the  previous  Plans.  Then
 only  can  the  Fourth  Plan  be  properly
 prepared  with  a  proper  perspective.

 One  of  the  greatest  problems  we
 have  inherited  from  the  previous
 three  Plans  is  the  rise  in  prices  and
 the  defect  in  our  price  policy.  It  is
 recognised  on  all  hands  that  a  conti-
 nuing  and  persistent,  process  of  change
 in  the  value  of  money  unit  destroys
 the  continuity  of  economic  life  and
 economic  process,  the  basis  of  con-
 tract  of  foresight,  of  the  incentive  to
 work  to  save  and  to  invest.  In
 short,  it  threatens  a  depreciation  of
 currency.  Such  conditions  will  impo-
 verish  the  investors  and  all  the
 earners  of  fixed  incomes;  render
 honesty  impossible  and  thus  ulti-
 mately  undermine  the  very  economic
 foundation  and  lead  to  the  very
 collapse  of  the  base  of  economy.
 This,  I  fear,  is  happening  in  our  coun-
 try.

 We  know  that  committee  after  com-
 mittee  has  been  formed  and  they  have
 tried,  but  in  vain,  to  find  a  solution.
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 After  every  solution  we  find  that  the
 workers  continue  to  demand  higher
 Wages,  government  servants  continue
 to  be  granted  increments  in  their
 dearness  allowance.  A  good  deal  of
 the  dearness  allowance  already  grant- ed  to  them  before  the  Second  Pay
 Commission  was  absorbed  in  their
 pay.  Even  before  the  ink  on  the
 report  of  the  Das  Commission  has
 dried,  there  is  a  reconsideration  of
 their  dearness  allowance.  ll  this
 indicates  that  the  approach  to  the
 Price  situation  has  been  defective.

 The  wholesalers  blame  the  retailers
 and  the  retailers  the  wholesalers. The  President’s  Address  has  hinted
 about,  a  wage  board.  Some  tribunals
 have  also  been  awarding  a  rise  in  the
 pay  of  workers.  On  top  of  all  this
 there  is  the  Bonus  Commission.  In
 order  to  implement  the  recommenda- tions  of  all  these  podies  the  manage- ments  or  the  employers  ask  for  a  rise in  the  selling  prices  of  their  goods. Under  pressure  of  the  labour  ang  also
 because  of  statutory  requirements  for
 implementation  of  such  recommenda- tions,  the  concerned  administrative ministries  grant  increase  in  selling
 prices.  I  know  of  some  _  industries
 like  coal  where  continuous  increase in  prices  has  been  granted  one  after
 the  other  in  certain  regions  or  even on  an  all-India  basis,

 Whose  interests  are  jeopardised? It  is  the  interest  of  the  consumers that  is  being  jeopardised.  Yet}  every time  a  problem  arises  it  is  not  the
 consumers  who  are  being  consulted; it  is  the  industry  and  the  labour. The  industry  manages  to  ensure  that its  margin  of  profit  is  stable  irrespec- tive  of  what  may  be  decideq  upon.
 Amongst  the  consumers  people  who can  voice  their  grievances  like  the
 government  servants  and  the  labour,
 they  get  certain  safeguards  either  by wav  of  increase  in  dearness  allowance,
 increase  in  Pay  or  increase  in  wages. The  merchants  also  get  an  increase
 in  the  selling  price  of  their  goods.
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 But  the  rest  of  the  consumers
 tatally  being  ignored.

 are

 Therefore,  in  my  considered  opinion, the  solution  lies  in  following  the
 procedure  in  which  there  is  tripartite
 consultation  between  the  consumers, the  labour  and  the  industries.  Then
 only  can  we  come  to  a  proper  solution
 with  regard  to  prices.  We  got  a  hint
 or  an  indication  from  the  storm  in  the
 coffee  cup  which  brought  about  a  cer-
 tain  reduction  in  the  price  of  coffee
 in  a  particular  restaurant.  This  is  an
 indication  of  the  potentialities  of
 consulting  the  consumers,  a  vast  pot-
 ential  which  we  must  exploit  as  much
 as  possible.  Therefore,  I  have  to
 suggest  to  the  Government  that  they
 should  immediately  bring  about  a  for-
 mula  or  a  system  by  which  they  can
 bring  together  the  various  types  of
 consumers  to  advise  them  in  fixing
 the  prices.

 Another  problem  that  has  been
 brought  about  is  the  burden  of  taxa-
 tion  and  the  growth  of  industries.  In
 the  international  conference  of  indus-
 trialists  it  was  stateq  that  the  burden
 of  taxation  in  this  country  was  so
 heavy  that  it  surpassed  even  some  of
 the  socialist  countries  of  the  world.
 The  total  aggregate  of  corporate, income  and  dividend  tax  on  compan- ies  often  exceeded  70  to  80  per  cent.
 of  the  profits.  According  to  one  of  the
 top  industrialists  in  some  cases  it
 was  as  high  as  98  per  cent.  In  1962-
 63  alone  the  corporate  tax  increased
 by  40  per  cent,  gift  tax  by  400  per
 cent  and  the  estate  duty  by  9  per cent  and  the  estate  duty  by  70  per
 cent.  Views  were  also  expressed  by
 some  of  the  foreign  delegates  that  an
 unrealistic  tax  policy  in  India  was
 affecting  very  adversely  on  the  capital
 market  in  India.

 The  taxation  structure  in  India  was
 radically  changed  after  the  recom-’
 mendations  of  Prof.  Kaldor.  It  was
 stated  that  new  type  of  taxes  were
 being  introduced  to  plug  evasion  in
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 taxes  as  also  to  rationalise  the  tax
 structure.  I  have  no  objection  about
 rationalisation  of  the  tax  structure.  It
 should  be  done.  But  what  has  been
 ignored  is  the  rest  of  his  recommen-
 dations.  I  believe,  Mr.  Kaldor  had
 also  recommended  that  the  total  bur-
 den  of  taxation  should  not  go  beyond
 a  particular  limit.  It  was,  I  believe,
 50  or  60  per  cent  of  the  total  income
 from  all  sources.  We  have  adopt-
 ed  the  first  phase  of  his  recom-
 mendations,  but  we  have  totally  ig-
 nored  the  second  phase.  We  want
 industries  to  develop  ang  prosper.
 We  want  foreign  collaboration  to
 come  but  we  are  not  prepared  to  do
 anything  about  the  tax  structure.

 I  say  that  the  main  aim  of  intro-
 ducing  reforms  on  the  basis  of  Prof.
 Kaldor  was  to  plug  evasion.  This
 aim  has  obviously  failed.  Look  at
 the  extent  of  black  money  which  is
 now  being  unearthed.  This  is  a  fair
 indication  that  the  plugging  of  eva-
 sion  that  was  hoped  after  introducing
 such  taxation  has  failed.  I  do  noi
 think  that  the  Government  would
 like  that  these  raids  etc.,  should  be  a
 permanent  thing  as  a  solution  or  as
 a  way  to  plug  evasion.  In  fact,  it
 would  be  far  better  for  the  Govern-
 ment  to  see  the  causes  and  try  to  rec-
 tify  them.

 According  to  an  article  appearing
 in  the  Indian  Journal  of  Public  Ad-
 ministration  in  1958-1960,  from  the
 United  States  of  America  over  70  per
 cent  of  investment  went  to  Canada,
 Western  Europe,  Australia  and  Japan,
 from  the  United  Kingdom  nearly  two-
 thirg  went  to  Canada,  Australia,
 South  Africa  and  USA,  and  West
 Germany  invested  85  per  cent  in
 Western  Europe  and  Latin  America.
 This  is  also  an  indication  to  show  why
 foreign  long-term  capital  is  not  coming
 to  our  side  but  going  to  other  coun-
 tries.  This  is  an  aspect  which  I
 would  like  to  draw  the  attention  of
 the  Government  to  ang  I  would  sug-
 gest  that  they  should  look  into  the
 matter  as  to  why  more  and  more
 money  is  going  towards  other  coun-
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 tries  rather  than  coming  to  India.  I
 would,  therefore,  suggest  that  the
 Government  should  immediately  set
 up  an  integrated  ang  representative
 high  power  committee  to  study  all
 these  problems  and  give  their  find-
 ings  in  a  short  time  to  enable  Gov-
 ernment  to  take  the  corrective  steps
 in  the  matter.

 Another  rotten  fruit  that  we  have
 harvested  from  the  previous  three
 Plans  is  the  problem  of  food  crop
 versus  cash  crop.  I  would  not  like
 to  go  into  the  details  about  what  we
 are  doing  about  intensive  and  exten-
 sive  farming.  I  want  to  draw  atten-
 tion  to  only  one  aspect  of  it,  and  that
 is  the  competition  between  cash  crop
 and  foog  crop.  We  find,  for  example,
 in  Uttar  Pradesh  that  more  and  more
 acres  of  land  are  coming  under  sugar-
 cane  rather  than  under  rice,  wheat
 or  maize.  Probably,  the  same  is  the
 case  in  Bengal,  where  jute  is  replac-
 ing  rice.  So  also  cotton  in  cotton-
 growing  areas.  This  is  a  clear  indi-
 cation  that  people  are  going  in  more
 and  more  for  cash  crops  insteag  of
 food  crops.  I  presume  it  is  done  for
 two  reasons.  Firstly,  it  has  got  a
 good  home  ang  foreign  market.  But  I
 am  very  doubtful]  whether  we  have
 bright  prospects  of  keeping  sugar,
 jute  and  cotton  as  permanently  ex-
 portable  items.  I  think  they  have
 only  low  potentialities  for  export  in
 the  future.  So,  it  would  be  better
 if  we  restrict  the  conversion  of  areas
 from  food  crops  to  caSh  crops.  Per-
 haps  by  doing  that  we  may  save  more
 of  foreign  exchange  required  for  the
 import  of  foodgrains  from  abroad
 rather  than  what  we  may  earn  by  the
 export  of  cash  crops.  This  is  a
 matter  which  has  to  be  studied  by
 government  in  all  its  aspects,

 Mr.  Chairman:  The  hon.  Member
 should  conclude  his  speech.

 Shri  Manabendra  Shah:  As  the
 time  at  my  disposal  is  short,  I  will
 briefly  touch  the  question  of  imple-
 mentation.  There  is  defect  in  imple-
 mentation  from  the  executive  angle.
 We  find  at  the  district  level  there  is
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 no  co-ordination  between  different
 departments  dealing  with  Plan.  Each
 department  is  boss  in  its  sphere  and
 ४  answerable  only  to  its  Minister.
 If  there  is  no  co-ordination  at  the
 district  level  in  the  implementation
 of  plans  relating  to  plans,  things  will
 not  move  in  the  right  direction.  This
 is  an  important  aspect  which  should
 also  be  kept  in  mind  while  framing
 the  Fourth  Plan.

 को  जगदेव  सिह  तिद्धान्ती  (झज्जर)  :
 सभापति  महोदय,  महामहिम  राष्ट्रपति  का
 अभिभाषण  केन्द्रीय.  सरकार  का  आदर्श
 समझा  जाता  है।  आदर्श  का  अभिप्राय  मेरा
 शीशे  से  है  ।हर  चीज़  को  केन्द्रीय  सरकार  की
 उसके  अन्दर  देखा  जा  सकता  है  7  लेकिन  मैं
 यह  कह  सकता  हूं  कि  राष्ट्र  आगे  बढ़ने  के
 बजाय  पीछे  हटा  है  ।

 पहली  बात  चीनी  आक्रमण  की  है  ।
 चीनी  अ  क्रम  से  पहले  भारतीय  सेना  की
 अच्छी  धाक  थी  ।  उस  आक्रमण  ने  हमारे
 राष्ट्रकी  साख को  कम  किया  है  ।  जब
 भी  हमारे  प्रधानमंत्री  जी  तथा  अरन्य  नेतागण
 यही  कहते  रहते  हैं  कि हम  अणु  बम  नहीं
 बनायेंगे  ।  वे  चाहते  हैं  कि अणुबम  बनाना
 भारतीय  संस्कृति  एवं  परम्परा  के  विरुद्ध  है
 यह  भी  वे  कहते  रहते  हैं  कि  इसको  बनाना
 नेहरू  जी  तथा  महात्म  गांधी  के  विचारों  के
 विरुद्ध  होगा  ।  परन्तु  मेरा  उम्र  निवेदन  यह  है
 कि  उनकी  यह  युकित्त ही उलटी  है,  बिल्कुल
 वस्तुस्थिति  स ेविपरीत  है  t  यह  कहा  जाता
 है  कि  हमें  यहां  राम  राज्य  की  स्थापना  करनी
 है  1  मैं  आपको  बतलाना  चाहता  हूं  कि
 बाल्मीकी  महर्षि  ने  बाल  कांड  के
 27  श्र  28वें  सर्ग  में  लिखा  है  कि

 जिस  समय  महर्षि  विश्वामित्र  राम  शर
 लक्ष्मण  को  ले  फर  गए  तो  उन्होंने  भ्रनुमानतः
 डेड  सौ  शस्त्र  कौर  शस्त्रों  का  अध्यापन  कराया।
 श्न्स्त्र  और  शस्त्र  जो  बिजली  से  चलने  वाले
 थे,  उनको  उन्होंने  राम  और  लक्ष्मण  को
 सिखलाया  और  इतना  ही  नहीं  सिखलाया
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 बल्कि  उनको  यह  भी  सिखलाया  कि  अगर  शत्रु
 किसी  प्रकार  का  उन  के  ऊपर  प्रयोग  करे  तो
 उन  बिजली के  अस्त्रों  का किस  तरह  से  संहार
 किया  जा  सकता  है  t  इस  सब  चीज  की  ऋषि
 ने  उनको  शिक्षा  दी  थी  ।  हमारा  भारतीय
 इतिहास  इस  बात  को  बतलाता  है  फि
 प्राचीन  काल  से  हमारे  क्षत्रिय  लोगों  के
 अन्दर  बराबर  यह  परम्परा  चली  शाई  है
 कि  वे  शस्त्र  धारण  करते  थे  ।  यजूबेंद  में
 कहा  गया  है

 त॑  लोक  पुज्ञेयं  यश'  यत्र  देवा:
 सहागरिनिना  ।

 जिस  राष्ट्र  के  नेता  अग्नि  क ेसाथ  खेला  करते
 हैं  वही  राष्ट्र  सुरक्षित  रहता  है  ।  अपनी
 कायरता  को  छिपाने  के  लिए  हम  अहिंसा  के
 तथा  दूसरे  नारे  लगाते  हैं  ।  यह  ठीक  नहीं  है  t
 इस  वास्ते  पहली  बात  तो  मैं  यह  कहना  चाहता
 हूं  कि  शस्त्रों  शस्त्रों  स ेलेंस  हमें  रहना  चाहिये
 कौर  सुरक्षा  की  पूरी  तैयारी  होनी  चाहिये
 ताकि  हमारी  सेना  कोई  भी  शत्रु  क्यों  हो  ,
 उसका  मुंह  तोड़  कर  उत्तर  देखके  |

 दूसरी  बात  मैं  राष्ट्र  भाषा  के  सम्बन्ध  में
 कहना  चाहता  हूं  ।  सत्रह  साल  पहले  जिस  बात
 को  मान  लिया  गया  है  था,  जिस  बात  का
 निश्चय  हो  गया  था,  बहुमत  से  कहिये,
 सर्वसम्मत  कहिये  या  जैसे  भी  कहिये,  भारतीय
 संविधान  में  जिस  को  स्थान  मिल  गया  था,
 राज  उस  संविधान  को  इधर  उघर  हिलाया
 लाया  जा  रहा  है  जो  ठीक  नहीं  है  ।
 यह  ठीक  है  कि  संविधान  भी  मनुष्य  का  बनाया
 हुआ  है  कौर  वह  संविधान  कोई  नित्य
 नहीं  है  1  परन्तु  यह  तो  सोचना  चाहिये  कि
 यदि  दो  प्रतिशत  या  चार  प्रतिशत  लोगों  की
 मांग  के  ऊपर  98  ज़ोर  96  प्रतिशत  लोगों
 के  हितों  का  हनन  किया  जाएगा  तो  राष्ट्र  का
 काम  किस  तरह  से  चलेगा  ?  यह  बहुत  बड़ी
 चीज  है  और  एक  भाषा  का  होना  ग्रत्यन्त
 आवश्यक  है  ।  हिन्दी  का  जिस  समय  से



 3243  President's

 प्रचार  किया  जा  रहा  है,  इसको  बराबर  दागे
 खाने  की कोशिश  की  जा  रही  है  ,उस  समय
 ये  राज  तक  किसी  को  कोई  प्राप़्ति  नहीं
 थी।  मैं  बतलाना  चाहता  हूं  कि  राज  ही  नहीं
 80  धौर  00  साल  पहले  से  यह  निश्चय  किया
 गया  था  कि  हमारे  राष्ट्र  की  एक  भाषा  होनी
 चाहिये  ।  उसी  के  अनुसार  हम  प्रागे
 बले  लेकिन  खेद  है  कि आज  थोड़ा  सा  भी  इस
 प्रकार  का  जो  वावेला  मचा  है  उसकी  वजह
 से  हमारे  प्रधान  मंत्री  का  आसन  डोल  गया
 है  और  वे  इस  प्रकार  के  वक्‍तव्य  देने  लग  गये
 ये  कि  मानो  चीन  की  शोर  से  या पाकिस्तान  की
 शोर  से  हमारे  ऊपर  कोई  संकट  -आ  गया
 है  ।  ऐसी  कोई  चीज़  नहीं  है  ।  यदि  बहुत
 नाम  की  कोई  चीज़  है  तब  तो  यह  मानना  पड़ेगा
 कि  जो  बहुमत  का  निर्णय  है,  बहुमत  की  भाषा
 है,  बहुमत  का  आचार  व्यवहार  है,  उसके

 अनुसार  ही  काम  होगा,  उसके  निर्णय  को  तो
 मानना  ही  पड़ेगा  ।  सार्वजनिक  कामों  में,  सब
 के  मिले  जुले  कामों  में  हमें  परतंत्र  रहना
 आअाहिये,  और  जहां  प्रत्येक  व्यक्ति  क ेनिजी  काम
 का  सम्बन्ध  है,  कोई  ऐसी  भाषा  को  सीखना
 है  या  नहीं  सीखता  है,  इसके  ऊपर  कोई  भी
 आपत्ति  नहीं  की  जा सकती  है  ।  कोई  हिन्दी

 सीखे  या  न  सीखे  यह  उसकी  इच्छा  है  ।  लेकिन
 बहू  नहीं  हो  सकता  कि  राष्ट्र  की  जो  भाषा
 है,  उस  पर  आपत्ति  की  जाए  ।  बरच्छा  हो  कि
 इंस  तरह  की  प्रवृतियों  को  अभी  से  ही  कठोरता
 से  दबा  दिया  जाए  t  हिन्दी  को  जिस  रूप  में

 राष्ट्र  की  भाषा  स्वीकार  किया  गया  है,  वह
 जैसी  ही  रहेगी  ।

 श्श्  की  समस्या  भी  हमारे  सामने  है
 और  यह  समस्या  भी  विकट  रूप  धारण  कर
 रही  है  ।  कभी  कहा  जाता  है  कि  चीनी
 का  दाम  पूरा  नहीं  मिलता,  मिल  मालिक

 छ  कहते  हैं,  गन्ना  उत्पादक  कुछ  कहते  हैं  |
 यह  जो  स्थिति  है  इसका  भी  अन्त  होना  चाहिये
 झमन  की  समस्या  को  हल  करना  भी  बड़ा  महत्व-
 पूर्ण  प्रश्न  है  ।  यदि  प्रश्न  के  पैदा  करने  वाले
 किसान  को  ठीक  मुल्य  दिया  जाए,  भ्रच्छी
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 तरह  से  उसकी  उपज  का  जो  खर्चा  है,  उसको
 देखते  हुए  उसका  मुल्य.  उसको  दिया  जाए,
 बीज  बोने  से  ल ेकर  परिश्रम  आदि  जो  कुछ
 उसको  करना  पड़ता  है,  उसको  ध्यान  में
 रखा  जाए  कौर  गेहूं  शादी  बोने  वालों  को
 उसका  ठीक  मूल्य  मिलता  रहेतो  गन्ने  की  भ्र पे क्षा
 लोग  अन्न  अधिक  पैदा  करेंगे  और  अन्न  का,
 उत्पादन  बढ़  जाएगा,  |  तब  अन्न  और  गस
 दोनों  की  समस्या  ठीक हो  सकती  है  ।

 अन्न  के  साथ  साथ  हमारे  देश  में  पशु
 घन  भी  अ्रधिक  होना  चाहिये  ।  जिस  देश  में

 पशुधन  भ्र धिक  होगा  उसको  खाद  भी  कौर
 औऔजों  के  साथ  साथ  मिलेगी  ।  सिदरी  वगैरह
 जो  कारखाने  चलाये  जा  रहे  हैं  उनसे
 जो  खाद  मिलती  है  वह  नकली  होती  है,  भ्र सली
 खाद  तो  गोबर  की  है  ।  गाय,  भैंस,  बकरी
 भेड़  आदि  जो  पशु  हैं,  उनकी  ही  होती  है  ।
 इनका  जो  गोबर  होता  है  वह  श्र  की  स्वा-
 भाविक  तौर  पर  उत्पत्ति  के  अन्दर  सहायता
 देता  है  कौर  सीकरी  वगैरह  की  खाद  अगर
 जोडी  सी  भी  भ्र धिक  डाल  दी  जाए,  उसको
 यदि  पानी  न  मिले  तो  अ्रधिक  उत्पत्ति  की
 बात  तो  दूर  खेती  ही  जल  जाती  है,  खेती  ही
 नष्ट  हो  जाती  है,  पैदावार  ही  बिल्कुल  नहीं
 होती  है।  और  अगर  इसी  प्रकार  से  कई  बार
 किया  जायेगा  तो  खेती  उपज  देना  भी  बन्द
 कर  देगी  ।  इस  कारण  से  हमें  यह  भी  ध्यान
 रखना  होगा  कि  अन्न  के  लिये  हमारे  यहां  पशु
 घन  भी  अधिक  होना  चाहिये  7  पशु  घन
 के  लिये  सब  से  भ्रावश्यक  यह  है  कि  घी  अधिक
 मिले,  द्र  अधिक  मिले,  और  इस  का  उपाय

 महू  है  कि  हमारे  देश  में  गाय  भैंस  आदि  जो

 पशु  हैं  वे  प्रतीक  संख्या  में  हों  ।  इस  के  लिये
 गाय  की  रक्षा  कानून  से  की  जानी  चाहिये  ।
 गोहत्या  को  कानून  से  बन्द  किया  जाना
 चाहिये  ।  महात्मा  गांधी  के  नाम  क  दुहाई
 नो  सरकार  देती  है  लेकिन  माहत्मा  गांधी  ने

 पह  भी  तो  कहा  था  कि  मैं  गऊ  की  हत्या
 करा  कर  स्वराज्य  लेने  को  तैयार  नहीं  t
 श्रत्ज  इस  की  उपेक्षा  की  जा  रही  है  ।  यह
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 सब  हमारे  राष्ट्र  के  लिये  आवश्यक  चीजें
 हैं  v

 इस  के  साथ ही  जल  की  समस्या  है।
 अब  की  बार  भी  हमारे  यहां  बाढ़  आई  ।
 हर  साल  ही  बाढ़  जाती  रहती  है  1  बाढ़  के
 कारण  से  लाखों  मन  अन्न  की  हानि  हो  जाया
 करती  है  |  जब  मैं  बिजली  मंत्री  महोदय
 से  कहता  हूं  कि  इस  का  प्रबन्ध  कीजिये  तो
 बे  कहते  हैं  कि  मैं  क्या  करूं,  वित्त  मंत्रालय
 हमारी  सहायता  नहीं  करता  |  वित्त  मंत्रालय
 सहायता  न  करे  तो  बाढ़  की  समस्या  हल  नहीं
 होती  ।  बाढ़  सभी  जगह  आती  है  ।  दिल्ली
 बाले  भी  चिल्लाते  हैं,  हरियाणा  वाले  भी,
 पंजाब  वाले  भी,  बिहार  वाले  भी,  दक्षिण
 बाले  भी,  सभी  चिलाते  हैं  क्योंकि  सभी  जगह
 बाढ़  भाती  है  कौर  उस  का  बहुत  बड़ा  असर
 हमारे  अन्न  की  समस्या  पर  पड़ता  है।  लेकिन
 बाढ़  से  रक्षा  के  लिये  अब  तक  कोई  संतोष-
 जनक  कार्य  नहीं  किया  जा  रहा  है  ।

 इस  के  शभ्रतिरिक्त  देहात  के  इन्दर
 जो  कार्य  बढ़ने  चाहिये  थे  वे  नहीं  बढ़  रहे  हैं  ।
 देहातों  को  पंचायत  का  खिलौना  दे  दिया
 गया  है  जिस  के  कारण  वहां  के  लोग  आपस
 में  लड़ते  हैं  कौर  मरते  हैं,  कटते  हैं।  लेकिन
 उन  लोगों  के  लिये  स्माल  स्केल  इंडस्ट्रीज
 की  सुविधायें  होनी  चाहियें  थीं,  नहीं
 हैं।  उन के  लिये  बिजली  नहीं  है।  बिजली
 जाती  है  सिनेमा  में  लेकिन  ट्यूबवेल  देहातों
 में  लगाने  के  लिये  बिजली  नहीं  है  ।  इस  तरह
 मे  कैसे  अन्न  की  समस्या  हल  हो  सकती  है
 शौर  किस  तरह  से  देहात  के  लोग  झागे
 बढ़  सकते  हैं  ?  देहात  के  लोगों  को  आगे
 बढ़ाने  के  लिये  उन  की  शिक्षा  का  भी  पूरा
 प्रबन्ध  होना  चाहिये  ।  इस  की  अभी  तक
 बहुत  कमी  है  ।

 इसी  तरह  से  हमारी  सेना  चल  रही  है  1
 मैं  सिर  झुका  कर  आदर  से  अपने  सैनिकों
 की  वीरता  के  लिये  उनका  नमन  करता  हूं,
 इस  में  कोई  सन्देह  नहीं  है,  परन्तु  कुछ  लोग
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 इस  प्रकार  के  हैं  जो  हमारी  सेना  को  भी
 ऐसी  कर  देना  चाहते  हैं  जो  वीरता  से  लड़े
 भी  नहीं  ।  अगर  सेना  को  लड़ने  का  मौका
 मिले  तो  उस  को  पीछे  हटने  का  उपदेश  देते
 हैं  -  आजाये  विनोबा  भावे  जैसे  महानुभाव  कहते
 हैं  कि  हमें  सेना  कौर  पुलिस  की  आवश्यकता
 ही  नहीं  a  कितने  तमाशे  की  बात  है  ।  मैं
 कहता  हूं  कि  शास्त्रीय  भ्राधघार  पर  कि  यदि  सयासी
 शौर  ब्राह्मण  हिसा  क  ने  लग  जायेंगे  तो  वे
 नष्ट  हो  जायेगे  शौर  क्षत्रिय  लोग  अगर  प्रतीक
 हो  जायेगे,  हिसा.  नहीं  करेंगे  तो  राष्ट्र  नष्ट  हो
 जायेंगी  ।  इसलिए  क्षत्रिय  को  हिंसक  होना
 चाहिये  ।  मैं  यह  नहीं  कहता  कि  वे  मांस  खायें,
 मांस  खाना  बुरी  चीज  है,  लेकिन  बहादुरी
 दूसरी  चीज  है  ।  क्षत्रिय  को  हिंसा  करने  में
 कभी  नहीं  झिझकना  चाहिये  ।  उन  को  उस
 सिद्धांत  पर  चलना  चाहिये  जैसे  कि  भगवान
 कृष्ण  ने  अर्जुन  को  समझाया  था  कि  यह
 तुम्हारे  मामा  खड़े  हैं,  तुम्हारे  चाचा  खड़े
 =  3

 “कुतस्त्वा  कश्मलमिद॑  विषम  समुपस्थितम  ।
 सनाय  जुष्तमस्वग्यंमकीतिकरमर्जून  1

 तुम्हारे  अन्दर  कौन  सी  कायरता  धा  गई  ।
 यह  कायरता  बहुत  भंयकर  है  ।  हमारी  सेना
 के  अन्दर  भी  इस  तरह  का  प्रचार  होना
 चाहिये  ।  उनके  अन्दर  जा  कर  यह  नहीं
 कहना  चाहिये  कि  हम  श्रणु  बम  नहीं  बनायेंगे,
 हम  यह  चीज  नहीं  करेंगे,  हम  वह  चीज  नहीं
 करेंगे  ।  बल्कि  हमें  उनके  पास  जा  कर  इस
 तरह  से  कहना  चाहिये  कि  “जवानों  बढ़ो”  ।

 इसी  के  साथ  भ्रष्टाचार  का  मामला  है
 भ्रष्टाचार  के  बारे  में  भी  यह  बाते  है  कि
 वह  बहुत  बढ़ा  हुआ  है  ।  जहां  तक  संतोष
 करने  की  बात  है  अगर  हम  सन्तोष  कर  लें
 कि  भ्रष्टाचार  नहीं  है  तब  बात  दूसरी  नहीं  है
 तो  भ्रष्टाचार  अत्यंत  व्यापक  रूप  में  बढ़ा
 हुआ  हूँ  1  श्राप  नागरिक  जनता/  को  भी
 जा  कर  देख  लीजिये  और  ग्रमीण
 जनता  को  भी  जाकर  देख  लीजिये
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 सब  जगह  उसी  प्रकार  से  वह  चल  रहा  है  t
 किसी  जगह  भी  चले  जायें  यह  बड़ी  गम्भीर
 समस्या  है  ।  हर  जगह  काम  कराने  के  लिये
 लोग  बाग  कमाते  ही  रहते  हैं  ।  सभी  जगह
 भ्रष्टाचार  के  मामले  जाते  रहते  हैं  -  एक  भाई
 ने  मुझे  बतलाया  कि  यहां  पर  एक  अदालत
 के  इन्दर  एक  केस  पड़ा  हुआ  है  ।  एक  वर्ष
 हो  गया  लेकिन  जब  भी  निर्णय  नहीं  दिया
 जा  रहा  है  ।  केस  पेंडिंग  पड़ा  हुआ  है  और
 स्त्री-पुरुष  दोनों  का  गृहस्थ  जीवन  नष्ट  हो
 रहा  है  लेकिन  निर्णय  ज्यों  का  त्यों  टल  रहा
 है  ।  इस  तरह  से  चीजों  को  इधर  उधर  कर
 दिया  जाता  है  और  तमाम  काम  बन्द  हो  जाता
 है  ।  इसलिये  भ्रष्टाचार  जो  है  उस  का  ऊपर
 से  नाश  होना  चाहिये  ।  ऊपर  से  उसका  नाश
 होगा  तो  नीचे  से  वह  अपने  बाप  नष्ट  हो
 जायेगा  ।  जिस  प्रकार  से  मैंने  बहुत  स्पष्ट  रूप
 से  यह  निवेदन  किया  है  कि  हमारे  राष्ट्र
 की  रक्षा  के  लिये  हम  को  फोजी  तैयारी  में
 पूरी  शक्ति  लगानी  चाहिये  उसी  तरह  से
 जैसे  भी  हो  भ्रष्टाचार  को  ऊपर  से  बन्द
 करना  चाहिये  t  नीचे  से  वह  भ्र पने  श्राप  चला
 जायेगा  |  पशु तों  की  वृद्धि  होनी  चाहिये
 जिससे  घी  दूध  आदि  की  समस्या  हमारी
 इल  हो  जाये  ।  बाढ़  की  समस्या  को  हल  करे
 कौर  राष्ट्र  भाषा  जो  हिन्दी  है  उसे  पुष्ट  होना
 चाहिये  ।  दूसरी  जो  भाषायें  हमारी  राज्य
 भाषायें  हैं  उन्हें  भी  प्रोत्साहन  मिले  ।  मैं  तो
 कहता  हूं  कि  जो  हमारी  सहकारी  भाषा
 अंग्रेजी  रखी  जा  रही  है  उसको  हटा  कर
 कोई  दूसरी  भाषा  जसे  गला  है,  तमिल  है,
 मराठी  है,  उस  को  सहकारी  भाषा  बनाया
 जाये  ।  अपने  घर  की  भाषा  को  इस  स्तर  पर
 रखा  जाये,  जो  सात  समुद्र  पार  की  भाषा
 हमारी  गुलामी  की  निशानी  है  उससे  हम
 यों  सम्बंध  रखे  हुए  हैं  ?

 मैं  समझता  हूं  कि  भ्रमर  हम  इस  प्रकार  से
 हृदय  से  विचार  करके  काम  करेंगे  तो  हमारा
 आर  हमारे  राष्ट्र  का  फायदा  होगा।  भगवान
 करे  ऐसा  हो  1

 2207  (Ai)  LS—6.

 PHALGUNA  5,  886  (SAKA)  Address  (Motion)  3248

 को  गु०  सि०  मुसाफिर  (भ्र मृत सर)  :
 सभापति  महोदया,  यह  जो  शुक्रिया  का
 प्रस्ताव  है

 श्री  हुकम  श्चस्द  कछवाय  :  मेरा  व्यवस्था
 का  सवाल  है  इतनी  महत्वपूण  बहस  चल  रही
 है  राष्ट्रपति  के  अभिभाषण  पर  और  सदन
 मैं  कोरम  नहीं  है  ।  में  समझता  हूं  कि  एक
 घंटे  के  लिये  यहां  की  कारवाई  स्थगित  कर
 दी  जाये  t

 "Mr.  Chairman:  The  bell  is  being
 rung....Now  there  is  quorum.

 श्री  रूसी  मुसाफिर  :  जैसा  में  दर्ज
 कर  रहा  था  में  शुक्रिया  के  इस  प्रस्ताव  का
 समर्थन  करने  के  लिये  खड़ा  हुआ  हूं  ।  राष्ट्रपति
 ने  हमारे  सामने  जो  अपना  अभिभाषण
 रखा  है  उसमें  जो  कुछ  कहा  गया  है  वह  बहुत
 ठीक  है  फिर  भी  उस  पर  कुछ  कहने  की
 आवश्यकता  इसलिये  पड़ी  है  कि  बहुत  सी
 बातें  पिछले  दिनों  मैं  हुई  हैं  जिन  का  इलाज
 करने  के  लिये  हमारी  सरकार  को  कुछ  बातें
 करनी  चाहियें  थी  ।  में  तो  समझता  हूं  कि  इस
 अभिभाषण  में  एक  एसी  जान  भर  देनी  चाहिये
 थी  जिससे  हमारे  देश  मैं  यह  ख्याल  पैदा  हो
 कि  हमारे  देश  में  जो  बातें  हो  रही  हैं  उनका
 कुछ  न  कुछ  इलाज  होने  वाला  है  t

 यह  झलाहदा  बात  है  कि  मद्रास  मैं  भाषा
 सवाल  पर  जो  वाकयात  हुए  उन  वाकयात

 ने  लोगों  की  तवज्जह  अपनी  तरफ  खींच
 तली  है और  जो  जरूरी  सवाल  था  यह  थोड़ा
 पीछे  पड़  गया  है,  जैसा  कि  हमारे  प्रजिडेंट
 के  भाषण  से  स्पष्ट  होता  है  ।  ज्यादा  बात  तो
 पिछले  कुछ  महीनों  से  यही  चल  रही  है  कि  हमारे
 लोग  भूख  से  मरते  जा  रहे  हैं,  महंगाई  का
 ज्यादा  चर्चा  चल  रहा  हैं  हमारे  देश  में,
 कौर  इसी  बात  पर  ध्यान  दिया  जाना  चाहिए
 था  पंजाब  मैं  एक  कहावत  है  कि  :
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 [श्री  गुर  सि०  मुसाफिर]
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 पेट  में  नइ यां  रोटियां,  तो  सभी  गल्लों
 रोटियां

 यानी  पेट  मैं  रोटी  न  हो  तो  हमारा  कोई  काम
 नहीं  चल  सकता  ।  इस  वक्‍त  जो  इसके  अलावा
 प्रौर  प्रचार  और  प्रोपेगंडा  हुआ  है,  उसको
 दूर  करना  चाहिये  था  ।  मेंने  थोड़े  दिन  हुए
 एक  इश्तिहार  पढ़ा  ।  उस  इश्तिहार  का
 उनवान  भी  उन्होंने  एक  कविता  की  शक्ल
 मैं  दिया  था  ।  वह  यह  था  :

 राम  राज  में  राबड़ी,  कृष्ण  राज  में  घी  ।
 काम  राज के  राज  में  तत्ता  पानी  पी  ॥

 इसका  भाव  यह  है  कि  राम  के  राज  में  तो
 रबड़ी  खाने  को  मिलती  थी,  और  कृष्ण  के
 राज  में  घी  मिलता  था,  लेकिन  शब  कामराज
 के  राज  मैं  सिर्फ  सत्ता  पानी  मिलता  है  t
 तो  यह  पढ़े  कर  मुझ  थोड़ा  सा  गुस्सा  को  आया
 क्योंकि  यह  मेरी  पार्टी  पर  एक  चोट  थी,
 थोड़ी  सी  हंसी  भो  आयी,  इसलिये  कि  लिखने
 वाले  ने  अपनी  कविता  को  सजाने  के  लिए
 कामराज  को  दरम्यान  में  ला.  दिया  ताकि
 उसको  कंविता  का  तरीका  ठीक  ढंग  से  बैठे  ।
 दरअसल  इस  लिखने  वाले  ने  न  राम  राज
 देखा  था  न  कृष्ण  राज  ।  न  इसने  राम  राज
 की  रबड़ी  खायी  थी,  न  कृष्ण  राज  का  इसने
 घी  खाया  था  ।  इसने  तो  अंग्रेजी  राज  की
 चूरी  खायी  होगी  जो  कि  एक  पिंजड़े  में  बन्द
 परिन्दे  को  मिल  जाती  है  tv  लेकिन  वह  परिन्दा
 चाहता  है  कि  मुझे  इस  पिंजड़े  से  आजादी
 मिल  जाए  ।  फिर  चाह  चूरी  से  भी  कम  चीज
 खाने  को  मिले  ।  इस  तरफ  ध्यान  नहीं  दिया
 गया  कि  अब  हमारे  सामने  अंग्रेज  की  चूरी
 तो  है  नहीं  ।  अब  तो  अपना  बाहुबल  है,  अपने
 पांवों  का  जोर  है,  अपने  बाजू  का  जोर  है,
 जिससे  हम  कुछ  कमाएंगे  तो  खाएंगे  ।  इसमें
 सरकार  हमारी  मदद  करे  ।  हमारे  दिल  मैं
 यह  ख्याल  पैदा  होना  चाहिए  कि  चाहे  वह  पिंजड़ा
 सोने  का  भी  रहा  हो  ।  फिर  भी  वह  एक  पिछड़ा
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 था  |  उसका  ख्याल  हम  को  छोड़  देना  चाहिए।

 में  समझता  हूं  कि  हमारे  प्रोपेगेंडा  करने
 वाले  लोग  जिस  ढंग  से  प्रोपेगेंडा  करते  हैं,
 उसके  जबाब  का  इलाज  हमारी  सरकार
 ने  सोचा  नहीं  a  न  इस  एड्रेस  मैं  उसका  जिक्र
 है  ।  जब  इससे  मुझे  तसल्ली  नहीं  होती,  तो
 जो  ये  विरोधी  दल  वाले  गुरू  घंटाल  सिर्फ
 इसलिए  बेड़े  हैं  कि  इस  पर  कोई  न  कोई
 नुक्ताचीनी  करें,  या  इसके  कुछ  न  कुछ  दोष
 निकालें,  इनको  इससे  तसल्ली  कैसे  हो  सकती
 है  tT

 यह  ठीक  है  कि  राष्ट्रपति  जी  ने  देश  के
 झ्  सं  ट  को  खुद  माना  है।  उन्होंने  अपने
 आध थि भाषण  के  आठवें  पैराग्राफ  में  लिखा
 है:

 “जैसा  कि  आप  को  मालूम  है,  पिछले
 तीन  वर्षों  में  खाद्य-सामग्री  के  उत्पादन  में
 कोई  खास  बढ़ोतरी  नहीं  हुई  ।  कुछ  राज्यों
 ने  खाद्य-सामग्री  की  कमी  हुई  जिसके  कारण
 गहरी  चिन्ता  की  स्थिति  उत्पन्न  हुई  ।  इस
 स्थिति  का  मुकाबला  करने  के  लिए  बाहर
 से  ज्यादा  खाद्य-सामग्री  मंगायी  गयी,  और
 ऐसे  उपाय  बरते  गए  जिनसे  सुलभ  सामग्री
 का,  जहां  तक  हो,  समुचित  वितरण  किया
 जा  सके  mW

 मेरा  इसे  पढ़ने  का  मतलव  यह  है  कि
 ज्यादा  जोर  इस  बात  पर  दिया  गया  कि  बाहर
 से  खाद्य-सामग्री  मंगायी  जाए  |  उपाय  यह
 होना  चाहिए  कि  हमारे  देश  में  ज्यादा  खाद्य-
 सामग्री  उत्पन्न  हो  ।

 मैं  जिस  सूबे  से  आता  हूं,  वह  सवा  पंजाब
 का  इतना  अनाज  पैदा  कर  सकता  है  कि
 मगर  उसको  सहूलियतें  दी  जाएं  तो  वह  सारे
 हिन्दुस्तान  के  लिए  गल्ला  पैदा  कर  सकता
 है  ।  जिस  हलके  से  मैं  चुन  कर  आया  हूं  वह
 खुद  बड़ा  अनाज  पैदा  करने  वाला  हलका  है  t
 वह  बारडर  का  हलका  है,  मगर  हमारा
 किसान  अपनी  एक  इंच  भी  जमीन  चिट्ठी
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 छोड़ता  हे  वह  कन्धे  पर  बन्दूक  रख  कर  हल
 चलाता  है  और  कपास,  नरमा  शौर  अनाज
 जहां  पैदा  करता  है  ।  मगर  वह  सारा  तबाह
 हो  चुका  है  |  वहां  हर  साल  फ्लड  ते  हैं  t
 उन  पर  बहुत  कुछ  खर्च,  कर  दिया  जाता  है
 मगर  कोई  मुस्तकिल  इलाज  नहीं  सोचा
 जाता,  ताकि  हमेशा  के  लिए  इलाज  हो  जाए
 और  वहां  का  किसान  हर  साल  की  इस  तबाही
 से  बच  जाए  t  उस  सारे  इलाके  में  वाटर
 लानिंग  है  ।  जो  अच्छा  अनाज  पैदा  करने
 वाला  इलाका  है,  वहां  सेम  पैदा  हो  गयी  है
 और  वहां  कोई  अच्छा  अनाज  पैदा  नहीं  हो
 सकता  ।  सरकार  को,  जो  इलाके  ज्यादा
 अनाज  पैदा  करने  वाले  हैं  उनकी  तरफ  ज्यादा
 श्यान  दे  कर  अपना  उत्पादन  बढ़ाना  चाहिए
 तभी  इस  कमी  का  इलाज  हो  सकेगा  ।  बाहर
 से  गल्ला  मंगाना  इसका  कोई  मुस्तकिल
 इलाज  नहीं  है  ।

 अब  मैं  भाषा  के  सवाल  पर  पाता  हूं  ।
 यह  सवाल  नुमायां  तौर  पर  सामने  आया
 है  ।  मैं  इसका  जिक्र  न  करता  क्‍योंकि  काफी
 लोग  इसका  जिक्र  कर  चुके  हैं,  मगर  मुझे  भाषा
 के  सवाल  से  खास  दिलचस्पी  रही  है  ।  एक
 साहित्यकार  होने  की  वजह  से  जबान  के
 सवाल  पर  मुझे  कुछ  न  कुछ  कहना  जरूरी
 24

 मैं  समझता  हूं  कि  इस  वक्‍त  भाषा  के
 अम्बंध  में  जो  दंगे  या  झगड़े  हुए  हैं,  उनका
 कोई  कुछ  कारण  बताए,  लेकिन  मेरा  ख्याल
 है  कि  इस  का  सबसे  बड़ा  कारण  अंग्रेजी
 जबान  काहे  |  पहले  अंग्रेज  हम  को  एक् सप् लाइट
 करता  था,  सेपरेट  कलेक्टोरेट  के  कायदों  से
 और  दूसरे  तरीकों  से  ।  वह  तरह  तरह  से
 हमारे  दरम्यान  इख्तिलाफात  को  कायम
 रखता  था  |  श्री  वह  खुद  तो  हमारे  देश  से
 चला  गया  लेकिन  यह  अंग्रेजी  भाषा  उसकी
 गुलामी  की  निशानी  की  शक्ल  में  हमारे
 देश  में  रह  गयी  है  शरीर  वह  हमारे  सवालों
 को,  हल  नहीं  होने  देती  ।  मैं  यहां  यह  कह
 देना  चाहता  हूं  कि  मैं  किसी  जवान  के  खिलाफ़
 नहीं  हूं  ।  मैं  अंग्रेजी  के खिलाफ  नहीं  ।  मैं  तो
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 अंग्रेजियत के  खिलाफ  हूं  ।  जबानें  जो  हैं  वे
 कोई  नफरत  के  काबिल  नहीं  होती  ।  हर  एक
 की  झपकी  अपनी  जवान  है  और  उसके  लिए
 वह  काबिले  ताजीम  है  ।  मगर  हर  एक  जवान
 का  डरपना  अपना  स्थान  होता  है  ।  मैं  उस
 वक्‍त  बड़ी  शर्म  महसूस  करता  हूं  जिस  वक्‍त
 हमारे  अपनी  जबान  वाले  विद्वान  लोग  किसी
 सभा  में  4  कर  अंग्रेजी  में  ही  बात  करते
 हैं  ।  अगर  कोई  बाहर  से  लाउड  स्पीकर
 से  उनकी  बातें  सुने  तो  वह  यह  अन्दाजा
 नहीं  लगा  सकेगा  कि  यह  हिन्दुस्तानियों
 की  सभा  हो  रही  है।  आखिर  हम  कब  तक
 इस  वातावरण  में  रहेंगे  और  कब  हम  इसको
 दूर  कर  पाएंगे  ?

 मद्रास  में  भी  जो  कुछ  झगड़ा  हुआ  उसकी
 वजह  यही  अंग्रेजी  जानने  वाले  की  जा नीयत
 है  |  मैं  पहले  ही  कह  चुका  हूं  कि  मैं  अंग्रेजी
 जहान  के  खिलाफ  नहीं  हूं  ।  लेकिन  हिन्दुस्तान
 के  भ्रन्दर  अंग्रेजी  जवान  को  ऐसी  शक्ल  देना
 पक  वह  एक  हिन्दुस्तानी  जबान  समझी  जाए,
 यह  तो  हमेशा  के  लिए  अपने  माथे  पर  कलंक
 को  रखना  होगा  Y  इस  कलंक  को  हमें  किसी  दिन
 हटाना  ही  होगा  ।  इसकी  खास  वजह  है  ।
 किसी  भाई  ने  कहा  कि  मद्रास  के  ये  दंगे  तभी

 दूर  होंगे  जब  कि  अंग्रेजी  को तसलीम  कर  लिया
 जाए  और  यह  तसलीम  कर  लिया  जाए
 कि  हमारा  यह  जो  हिन्दुस्तान  है  यह  दो  भाषायी
 हिन्दुस्तान  है,  एक  भाषा  अंग्रेजी  हो  और  दूसरी
 हिन्दी  हो  ।  अगर  किसी  को  हिन्दी  का  नाम

 बुरा  लगता  हो  तो  में  उसका  नाम  न  लेकर
 उसे  सिफ  राजभाषा  ही  कहूंगा  |  नगर  यह
 राजभाषा  है  तो  यह  कितनी  हैरानी  की  बात
 है  कि  राज  का  जो  प्रतिनिधि  हो  वह  राजभाषा
 न  जानता  हो  ।  इसलिए  मेरी  यह  राय  है  कि
 हमारे  मंत्री  जो  केन्द्र  मैं  मंत्री  बनाए  जाते  हैं,
 उनको  राजभाषा  जरूर  पानी  चाहिए  क्योंकि
 वे  राज्य  के  प्रतिनिधि  हैं  fn  में  यहां  यह  साफ
 कर  दू  कि  में  यह  प्रतिबन्ध  इसलिए  नहीं  लगाना
 चाहता  हूं  कि  साउथ  के  लोग  मंत्री  न  बन  सकें  ny
 नहीं,  मेरा  तो  कहना  है  कि  अगर  सारे  कैबिनेट
 के  मेम्बर  सिफ  साउथ  वाले  हों,  मुझे  उसमें
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 प्रो  qo  fao  मुसाफिर]
 कोई  ऐतराज  नहीं  है  ।  मेरा  कहना  यह  है  कि
 मिनिस्टर  लोग  बनें  मगर  उन  पर  थोड़ी
 सी  पाबन्दी  हो  कि  मिनिस्टर  बनने  के  बाद
 बह  राजभाषा  ज़रूर  सीखें  और  सरकार  द्वारा
 थोड़ा  सा  रुपया  खर्च  करके  उनके  लिए
 कोई  स्कूल  भी  खोल  दिया  जाय  तो  उसमें
 भी  कोई  हज  नहीं  होगा  ।  जो  राज्य  का
 प्रतिनिधि  है  उसे  राजभाषा  समझनी  चाहिए,
 उसे  राजभाषा  आनी  चाहिए  तभी  कुछ
 तसल्ली  होगी  इस  बात  की  कि  हिन्दी  जो  है
 बह  सिफ  दासी  नहीं  है  बल्कि  वह  संविधान
 के  मुताबिक़  रानी  है।  सरकार  हिन्दी  के  साथ
 साथ  अंग्रेजी  को  सह  भाषा  के  रूप  में  बिठाना
 चाहती  है  लेकिन  दरअसल  *  भी  हो  यह  रहा
 है  कि  हिन्दी  जिसे  संविधान  ने  रानी  बनाया
 है  उसको  अभी  तक  रानी  की  जगह  न  दे
 कर  दासी  की  तरह  ही  उसके  साथ.  बर्ताव
 कर रां  हैं  ।
 Shri  P.  R.  Patel  (Patan):  May  I

 know  how  Hindi  has  become  a  Rani?
 Whose  Rani?

 श्री  To  सि०  मुसाफिर:  भ्रमर  हिन्दी
 को  वाक़ई  रानी  हमें  बनाना  है  तो  पंजाब
 में  जैसे  कहते  हैं  अंग्रेजी  को  उसकी  सौखन
 बहीं  बनाना  चाहिए  ।

 जैसा  कि  प्राइम  मिनिस्टर  साहब  ने
 झपने  भाषण  में  फरमाया  है  वहां  इस  भाषा
 के  सवाल  को  ले  कर  एक  ग़लतफ़हमी  फैल
 गई  है  ।  वहां  लोगों  को गलततौर  पर  यह  कह
 दिया  गया  है  कि  तमिल  जो  है  वह  झबः  हटा
 दी  जायगी  और  अब  कोई  मद्रासी  लड़का:
 अपनी  मां  को  अम्मा  नहीं  कह  सकेगा  बल्कि
 उसे  माता  जी  कहना  पड़ेगा  ।  इस  तरह  का
 प्रचार  वहां  पर  किया  गया  जिसकी  कि  वजह
 से  वहां  वह  झगड़े  शौर  फसादात  हुए  a  नौबत
 यहां  तक  पहुंची  कि  राष्ट्रपति  के  घर  में  जो
 लाइब्रेर  बन  हुई  थी  कौर  जिस  में  कि
 हिन्द॑  की  कोई  किताब  भी  शायद  न  होगी,  उस
 लाइब्रेरी  को  दंगाइयों  ने  जला  दिया  v  इसी
 तरह  से  पांडिचेरी  के  पेरिस  आश्रम  पर  लोगों
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 ने  जाकर  हमला  किया  ।  जो  ग़लतफ़हमी
 वहां  पर  फैलाई  गई  थी  उसकी  वजह  से  वहाँ
 दक्षिण  थे  कई  नाख़ुशगवार  वाक़यात  हुए  ।
 लेकिन  राज  जिस के  इन्दर  अंग्रेजियत  है  वह
 दंगों  को  खत्म  करने  का  इलाज  यह  बतलातें
 हैं  कि  हिन्दी  और  अंग्रेज़ी  यह  दो  भाषाएं
 देश  की  बन  जांय  |  वैसे  वहां  झगड़ा  तो  होता
 है  तामिल  की  वजह  से  लेकिन  उन  को  इस
 ढंग  से  यह  कहने  का  बहाना  मिल  जाता  है
 कि  जब  तक  अंग्रेज़ी  यहां  की  मुख्य  भाषा  भ्रथवा
 रानी  नहीं  बनाई  जायगी  उस  वक्‍त  तक
 शांति  नहीं  हो  सकती  है  ।  मेरा  कहना  यह  हैं
 कि  इस  वक्‍त  जो  सरकार  की  पालिसी  है  कि
 जो  देश  की  रीजनल  ज़बानें  हैं  उनकी  उन्नति
 करे  और  हिन्दी  को  देश  की  राज  भाषा  के  पद
 पर  सीन  हो  कर  उन्नति  कों  और  अंग्रेजी
 उसकी  एक  सहायक  भाषा  के  तौर  पर  रहे,
 अंग्रेजी  एक  अ्सोसियेट  लैंग्वेज  के  तौर  पर  रहे
 सरकार  की  वह  पालिसी  ठीक  और  बिल्कुल
 मुनासिब  हैं  )  अब  यह  तो  एक  अक्लमन्द
 का  काम  है  लेकिन  वाज़  ददफ़े  भ्रक़लमन्दी  से
 थोड़ा  परे  भी  जाना  पड़  जाता  है,  थोड़ा  सा
 ऐसे  मौके  पर  वेगझ्क़ल  भी  हो  जाना  चाहिए
 क्योंकि  तभी  मुकाबला  हो  सकता  है  कि
 अक़लमन्द  वेबरली  से  अच्छी  है।  इस  बारें
 मैं  एक  पुराने  शायर  डा०  इकबाल  ने  बड़ा
 ही  खूबसूरत  शैर  कहा  है  :--

 “बेहतर  है  दिल  के  पास  रहे  पासवाने  भ्र कल,
 लेकिन  कभी  करो  इसे  तनहा  भी  छोड़  दे  a

 समर्पित  महोदय  :  माननीय  सदस्य  श्री  तो
 ख़त्म  कर  ही  दें.  ny  we

 श्री  mo  सि०  मुसाफिर  :  ठीक  है  बिल्कुल
 मैं  भ्र भी  ख़त्म  किये  दे  रहा  हूं  ।  में  अपने  प्रकट-
 मन्द  भाइयों  से  दरख्वास्त  करूंगा  कि  थोड़ी
 देर  के  लिए  इस  मसलहत  को  छोड़  दें,-तो'
 अच्छा  हो  t  कब  अंग्रेजी  तो  सरकार  ने  एक:
 सहल  भाषा  के  तोर  पर  रखना  है  क्‍योंकि
 जो  हमारे  इंटरनेशनल  काम  हैं  उन  में  अंग्रेजी:
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 को  हमें  अभी  चलाना  ही  है  भ्रलबत्ता  देश  के
 अन्दर  के  कामों  को  करने  के  लिए  हमारी  जो
 नेशनल  भाषाएं  हैं  उनको  ही  प्रोत्साहन  देना

 चाहिए  शोर  उनको  तरफ  हमारी  तवज्जह
 होनी  चाहिए  ।  इन  शब्दों  के  साथ  राष्ट्रपति
 जी  का  जो  अभिभाषण  है  भें  उसका  स्वागत
 ब  सायंतन  करता  हूं  ।

 Shri  P.  R.  Patel:  In  this  House,
 the  language  problem  is  discussed  con-
 tinuously.  Is  it  a  bigger  problem
 than  that  of  the  defence  of  the  coun-
 try?  Is  it  such  a  problem  that  if  we
 do  not  discuss  it,  the  country  will
 suffer?

 Some  hon.  Members:  No.

 Shri  P.  R.  Patel:  My  submission  is
 that  the  heat  created  by  this  lan-
 guage  problem  should  ease  now.  There
 is  no  language  problem.  The  jan-
 guage  problem  is  created  by  those
 frustrated  in  politics.  Our  great
 leader,  great  statesman  of  India,  for
 whom  I  have  every  respect,  Rajaji,  has
 rather  misdirected  his  energy,  intel-
 ligence  ang  strengthen  to  the  harm
 of  the  country.

 Shri  Narendra  Singh  Mahida:  On  a
 point  of  order.  The  Speaker  had  re-
 quested  that  there  should  be  no  re-
 ference  to  persons  who  are  not  -pre-
 sent  here.

 Shri  P.  BR.  Patel:  The  language  pro-
 blem  has  been  aggravated  by  irres-
 ponsible  statements  and  speeches  by
 Tresponsible  persons  and  some  persons
 in  power  too.  It  is  8  very  sorry

 tate  of  affairs.  When  I  reag  some
 statements  of  some  Ministers  and
 some  Chief  Ministers,  I  was  pained.
 That  should  not  be  the  case.

 There  is  another  thing.  The  whole
 Problem  was  aggravated  in  Madras
 due  to  the  failure  of  the  Govern-
 ments  previous  to  the  present  one  to
 teach  Hindi  to  students  from  the  early
 classes.  They  diq  not  care  to  do  so.
 In  all  States,  Hindi  is  taught  from
 the  third  class,  the  only  exception
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 being  Madras  and  one  more  State.
 Why  should  there  have  been  such
 an  exception.

 An  hon.  Member:  Which  is  the
 other  State?

 Shri  P.  BR.  Patel:  Madras  has  givem
 a  great  leader  in  Shri  Kamraj.  But
 when  he  was  Chief  Minister  there,
 Hindi  was  not  taught,  even  though
 we  accepteq  Hindi  as  the  official  lan-
 guage  5  years  ago,  even  though
 we  passed  the  Official  Languages  Act.
 These  are  things  we  should  have  to
 think  over  very  seriously.

 An  hon.  Member:  Rajaji  introduced
 Hindi  in  1937.

 Shri  P.  BR.  Patel:  The  important
 question  before  the  country  is  that  of
 defence.  On  our  borders  China  has
 collected  some  4  07  6  divisions.
 Pakistan  js  raising  its  head  against  us.
 We  ought  to  be  careful  so  far  as  our
 defence  is  concerned.

 4.9  hrs.

 [Mr.  Deputy-SpzaKER  in  the  Chair]

 At  this  time,  raising  of  the  language
 question  does  not  make  a  good  appeal.
 J  submit  that  the  whole  nation  should
 now  think  of  one  problem,  the  de-
 fence  problem.  The  problem  is  that
 of  driving  out  the  Chinese  from  the
 territory  they  have  occupieq  in  our
 country.  That  is  the  great  problem.
 Do  we  ever  think  that  we  have  been
 much  humiliated  in  NEFA,  and  that
 that  humiliation  has  cost  us  much  of
 the  respect  we  commended  through-
 out  the  world.  Let  us  avenge  that
 humiliation.  How  shall  we  do  it?
 Shall  we  do  it  by  quarrelling  over
 this  language  problem?  No.  Let  us
 muster  our  strength  ang  trust  God.
 Our  people  are  brave.  Our  army  is
 composed  of  brave  persons.  With
 courage  and  without  caring  for  the
 consequences,  let  us  face  the  situation
 and  retrieve  the  honour  that  we  have
 lost.
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 Lately,  China  exploded  ar  atom:_
 bomb.  The  point  is  discussed  here
 and  there  whether  we  should  manu-

 The
 The  question

 facture  an  atom  bomb  or  not.
 question  is  not  that.
 is  to  the  last  of  44  crores  let  us  face  °
 China.  I  think  China  has  not  the
 strength  to  explode  an  atom  bomb  on
 us.  Let  us  go  through  history.  There
 was  a  war  between  China  and  Japan.
 Japan  was  militarily  much  better,
 had  better  arms,  was  better  equipped,
 and  China  had  nothing,  and  China
 faced  Japan.  No  doubt  it  hag  to
 suffer,  but  in  the  end,  Japan  was
 driven  out  from  the  Chinese  terri-
 tory.  So,  what  is  required  is  courage,
 and  that  courage  should  be  inspired
 by  our  leaders.  They  must  speak  in
 one  voice,  and  they  shoulg  fee]  that
 their  leadership  has  to  inspire  courage,

 An  important  question  today  is  of
 agriculture.  Agriculture,  no  doubt,  is
 the  back  bone  of  the  country,  but  we
 are  not  following  the  right  path.
 We  have  spent  crores  and  crores  for
 the  improvement  of  agriculture.  We
 have  undertaken  canals  and  all  these
 things.  We  produce  fertiliser  and
 import  fertiliser  in  order  to  have
 more  production,  and  yet  we  have  not
 succeeded.  The  reason  is  that  we
 have  never  careqd  to  seek  the  co-
 operation  of  the  agriculturists,  the
 farmers  of  the  country.  In  the  case
 of  an  industrial  dispute,  we  want  the
 co-operation  of  labour  unions,  indus-
 tria]  unions  and  such  others,  but  for
 more  production.  of  foodgrains  or
 agricultural  produce,  we  care  little
 for  the  co-operation  of  farmers’  orga-
 nisations.  This  is  the  root  cause  of
 our  failure.  If  the  Government
 thinks  over  it  and  does  something,  it
 would  be  better.

 Very  recently,-  the  Agricultural
 Prices  Commission  was  appointed.  It
 is  a  goog  thing,  but  it  is  half-hearted.
 The  Commission  has  been  appointed
 to  fix  remunerative  minimum  prices
 of  agricultural  produce.  Who  will
 be  affected  by  this?  Agriculturists,
 mone  else.  And  in  this  Commission.

 a

 Agriculture.

 “a  promise  is  given  by
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 no.  representative  of  the  farmers  is
 put.  Our  Prime  Minister,  Shri
 Shastri,  gave  an  assurance  to  the
 nation  that  this  Commission  would  in-
 clude  representatives  of  the  agri-
 culturists,  but  that  promise  has  not:
 been  implemented  by  his  Minister  of

 What  a  fun  jt  is!  Is  it
 a  Government?  In  a  Government,  if

 the  Prime
 Minister,  it  is  the  duty  of  the  Agri-
 culture  Minister  to  implement  it,  but
 he  has  not  done  it  yet.  That  shows
 that  even  though  he  is  Minister  of
 Agriculture,  he  has  little  faith  in  the
 Agriculturists.  When  you  have  no
 faith  in  the  farmers,  you  cannot.
 achieve  anything.  If  the  Prime  Min-
 ister  loses  faith  in  the  people  of  the
 country,  he  loses  everything.  If  the
 Minister  of  Agriculture  loses  fa/th  in.
 the  farmers,  he  loses  agriculture  and
 everything.  I  think  if  he  loses  his
 post,  that  would  be  better  for  the
 country.

 Some  friends  have  referred  to  accu-
 mulated  money.  I  think  there  should
 be  unaccounted  accumulated  money. But  have  we  ever  given  thought  to.
 how  this  unaccounted  money  is  accu-
 mulated?  Is  it  not  because  of  licen-
 ces  issued  by  the  Central  Govern-
 ment?  Is  it  not  be  cause  of  permits
 given  by  the’  Government?  Is  it  not
 because  of  the  zonal  system?  We
 generate  unaccounted  black  moneys,
 and’  then  pounce  upon  the  black
 money.  Why  should  we  generate  it?
 So  the  only  way  to  stop  this  un-
 accounted  money  is  to  regulate  licen-
 ces.  If  you  want  to  import  any-
 thing,  let  it  be  only  on  #  Government
 to  Government  basis,  with  no  other
 People  in  the  way.  What  is  the  posi-
 tion  today?  Stainless  steel  today  is
 imported  at  Rs.  24  or  so  per  lb.  for
 the  sheets,  and  when  manufactured, we  get  them  at  Rs.  20  a  Ib,

 An  hon.  Member:  Rs.  30  to  Rs.  35:

 Shri  P,  R.  Patel:  This  is  the  way
 we  help  this  unaccounted  money  to-
 be  accumulated:  I  do  not  find  fault
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 with  the  Finance  Minister,  but
 the  fault  lies  with  the  administration.
 He  must  improve  the  administration.
 It  is  the  Finance  Ministry  that  issues
 all  these  licenses  etc.

 I  have  every  sympathy  for  my
 friends  in  the  Opposition,  but  when
 they  criticise  the  Government  from
 every  point  of  view,  I  am  remined  of
 Miss  Mayo.  She  came  to  India  and
 found  only  black  spots.  She  saw
 only  the  gutters  of  the  country.  The
 Opposition  Members  no  doubt  have
 a  right  to  criticise,  they  ‘must  criticise,
 we  also  criticise,  but  let  them  say  that
 there  are  also  fair  spots,  and  they
 must  refer  to  them.

 Shri  Brij  Raj
 There  are  none.

 Singh  (Bareilly):

 Shri  P.  R.  Patel:  If  there  are  none,
 Miss  Mayo  also  saw  nothing  good  in
 this  country.  So,  I  see  only  Miss
 Mayos.

 The  Opposition  always  tries  to  find
 out  only  weaknesses.  Whether  they
 are  weaknesses  or  not  js  a  different
 question.

 Shri  Narendra  Singh  Mahida:  I  re-
 quest  him  to  withdraw  his  words.  He
 cannot  compare  us  with  Miss  Mayo.
 She  was  an  outsider.  We  belong  to
 this  country,  How  can  we  be  compared
 to  a  foreigner?

 "Mr,  Deputy-Speaker:
 point  of  order.

 There  is  no

 Shri  P.  R.  Patel:  I  can  assure  my
 hon.  friend  that  I  do  not  find  any
 Miss  Mayo  in  the  Opposition.

 There  are  good  points  and  bad
 points  with  any  Government.  Ours
 is  a  big  Government  of  a  vast  country.
 Naturally  there  will  be  good  things
 and  bad  things,  and  we  should  im-
 prove  bad  things,  but  that  does  not
 mean  that  everything  is  bad.

 Dr.  M.  5,  Aney  (Nagpur):  But  you

 love  net
 referred  to  any  good  point

 at
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 Shri  P.  B.  Patel:  I  am  rather  asto-
 nished  to  find  one  thing.  This  year
 we  produced  39  to  40  million  tons
 of  rice.  Last  year  we  produced  36°5
 million  tons,  and  the  year  before  we
 produced  B19  million  tons.  When
 We  produced  3°9  million  tons,  we
 were  happy,  and  the  country  had  to
 import  only  half  a  million  tons,  but
 last  year  when  the  production  was
 more,  we  had  to  import  more.  This
 time  the  production  is  39  to  40  mil-
 lon  tons.  And  yet  there  is  scarcity  of
 rice.

 An  hon.  Member:  Because  the
 population  has  increased.

 Shri  P.  R.  Patel:  Our  young  per-
 9073  have  not  got  so  much  to  increase
 the  population  in  three  years!

 What  I  am  submitting  is  that  nothing
 is  wrong  with  our  production.  Well,
 the  production  is  Jess,  but  not  so
 much.  But  this  is  all  due  to  malad-
 ministration,  maldistribution  and  the
 zonal  system.

 Shri  Brij  Raj  Singh:  That  is  the
 point  of  achievement!

 Shri  P.  R.  Patel:  And  the  sooner
 we  remove  the  zonal  system  the  petter
 it  will  be  for  the  country.

 Mr.  Deputy-Speaker:  Maharani
 Gayatri  Devi.

 श्री  हुकम  चन्द  कछवाय  (देवास)  :  एक

 प्वाइंट  श्राफ  आर्डर  है  ।  पिछले  सैशन  में

 भ्रध्यक्ष  महोदय  ने  यह  कहा  था  कि  शनिवार

 और  रविवार  को  छोड़  कर  बाकी  दिनों  में
 मंत्री  मंडल  का  कोई  मंत्री  बाहर  न  जाये,
 सब  यहां  रहने  चाहियें  ।  जबकि  यहां  पर

 महामहिम  राष्ट्रपति  के  अभिभाषण  पर  हम
 चर्चा  कर  रहे  हैं,  एक  भी  मंत्री  यहां  उपस्थित

 नहीं  है  (इंटरप्शंज)  उनको  यहां  उपस्थित
 रहना  चाहिये  |

 उपाध्यक्ष  महोदय  :  यह  कोई  प्वाइंट

 साफ  भार  नहीं  है  1  Shri  Humayun
 Kabir  is  here.
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 »  ot  बृजराज  सिह  :  मुझे  एक  निवेदन
 करना  है।  सारी  पार्टियों  का एक  एक  लीडर
 धौर  उसके  बाद  एक  एक  डिप्टी  लीडर  या
 किसी  दूसरे  सदस्य  को  श्राप  चांस  देते  हैं
 कभी  तक  मेरी  पार्टी  के  केवल  श्री  त्रिवेदी  जी
 बोले  हैं  ।  इस  पार्टी  के  दूसरे  स्पीकर  को
 बुलाया  जाना  चाहिये  था  ।  स्वतंत्र  पार्टी
 के  श्री  पी०  के०  देव  बोल  गये  और  आपने
 सब  इस  पार्टी  के  तीसरे  स्पीकर  को  बुला  लिया
 है।  अभी  तक  मेरी  नें  नहीं आई  है  y

 Mr,  Deputy-Speaker:  That  is  the
 biggest  Opposition  Party.  He  will
 get  hig  chance  ~

 श्री  हुकम  चन्द  कछवाय  :|दूसरी  पार्टियों
 के  तीन  व्यक्ति  बोल  चुके;  हैं  7  हमारी  पार्टी
 का  एक  ही  बोला  है,।  यह् पक्षपात  क्यों  किया
 जाता  है  ?  आपको  पहले बुलाना,  चाहिये  t
 अब  भाप  कब  बलवायेंगे  ?

 Shrimati  Gayatri  Devi:  Mr.  Deputy
 Speaker,  before  I  begin  my  speech  on
 the  President's  Address,  I  shouid  like
 to  apologize  to  you  for  disobeying
 your  orders  when  you  asked  me  to
 sit  down  earlier  on  when  Mr.  Mathur
 made  certain  charges  about  my  hav-
 ing  campaigned  in  the  panchayat
 elections.  As  he  is  not  here  at  the
 moment  I  would  not  like  to  say  any-
 thing  except  that  I  repudiate  the
 charge  that  I  campaigned  during  the
 panchayat  elections.

 There  was  one  remark  of  Mr.
 Mathur  later.  He  said  that  he  res-
 pected  the  princes.  That  is  because
 he  knows  they  are  the  backbone  of
 the  Congress  Party,  not  only  in
 Rajasthan  but  in  other  States  too.

 Mr.  Deputy-Speaker,  I  would  like
 to  thank  the  President  for  his  Addres.
 At  the  same  time  I  feel  that  his
 Address  was  a  reflection  of  the  un-
 satisfactory  state  of  the  Government
 today,  It  layg  emphasis  on  our  few
 achievements  and  glosses  over  our
 dismal  failures.  The  President  says
 that,  looking  back  on  the  last  twelve
 months,  we  have  made  considerable
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 Progress,  I  should  like  to  point  out
 that  during  the  last  fifteen  years,
 during  the  last  three  five-year  plans,
 no  progress  has  been  made  whatsoever
 so  far  as  uplifting  the  living  condi-
 tions  of  the  poor  masses  of  our  coun-
 try  is  concerned.  Still,  today,  the
 Government  have  not  been  able  to
 provide  cheap  food,  housing  or  cloth-
 ing.  We  have  not  achieveg  anything
 in  thig  line  during  fifteen  years  of
 planning.  I  think  it  ig  ap  absolute
 disgrace  that  the  Government  whose
 primary  duty  it  is  to  feed  the  people,
 to  house  the  people  ang  to  clothe  the
 people  have  failed  on  this.  Ang  in-
 stead  of  being  inspired  by  hope  and
 confidence,  the  people  are  today  so
 disappointed  and  so  apathetic  that
 they  are  very  pessimistic  about  the
 future,

 The  country  today  needs  a  clean
 and  efficient  administration,  People
 need  to  feel  secure  and  confident  in
 the  leadership,  and  this  can  only  be
 achieved  if  all  the  Ministries  co-ordi-
 nate  their  efforts  to  tackle  the  pro-
 blems  that  are  facing  us  today.  The
 Ministries  must  concentrate  on  the
 vital  issue  that  are  facing  the  coun-
 try,  primarily  the  defence  of  our
 country,  the  stability  of  our  economy,
 and  the  provision  of  cheap  _  food,
 housing,  free  education,  health  faci-
 lities  and  often  essential  commodi-
 ties  to  the  people.  To  hide  their
 failures  in  these  respects  the  ruling
 party  has  a  genius  for  diverting  pub-
 lic  attention.  Last  year  the  people
 were  agitated  over  the  rising  cost  of
 living.  This  year  the  country  is
 tearing  itself  over  the  language  issue
 and  the  people  are  forgetting  the
 conditions  under  which  they  are
 living.  I  would  appeal  to  the  Prese
 not  to  give  so  much  space,  to  all  these
 issues  or  to  the  sanctimonious  utter-
 ances  made  by  Congress  Ministers,  but
 to  devote  more  space  to  hammering  at
 the  Government  for  their  complete
 failure  in  the  economic  policy  of  this
 country,  for  their  complete  failure  in
 the  foreign  policy  of  this  country,  for
 their  complete  failure  in  the  defence
 of  this  country,  and  for  their  com-
 plete  failure  in  not  being  able  to  raise

 if  a
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 the  standard  of  living  of  our  people.
 Tnis  is  what  the  Press  should  keep
 on  hammering  at.  And  this  is  what
 the  people  should  be  made  aware  of
 instead  of  having  their  attention
 diverted  to  other  matters.  I  would
 appeal  to  the  Press  to  do  this.

 The  country  today,  when  it  should
 be  strong  and  united,  is  divided  over
 an  artificially  created  issue.  lt  is  not
 Rajaji’s  fault  that  this  crisis  should
 have  arisen:  it  is  the  fault  of  the
 Tuling  party.  It  was  their  duty  to
 have  taken  the  consensus  of  opinion  in
 this  country  before  introducing  Hindi
 as  the  official  language  of  India  on
 the  26th  of  January.  I  admit  that  if
 we  had  a  common  language  it  might
 bind  the  people  together.  Here  we
 must  take  lessons  from  other  coun-
 tries.  After  all,  there  are  other  nations
 in  the  world  who  have  more  than  one
 or  two  official  languages,  for  instance,
 Canada  and  Switzerland.  Could  we
 not  take  some  lessons  from  them?  I
 admit  they  had  their  troubles  too;  and
 our  problems  are  probably  more  com-
 plex,  because  we  have  a  variety  of
 languages  in  this  sub-continent  of

 ours.

 Shrimati  Lakshmikanthamma
 (Khammam):  They  are  not  foreign
 languages.

 Shrimati  Gayatri  Devi:  They  are
 ‘not  foreign  languages  to  us  either.

 An  hon.  Member:  What  about  Eng-
 lish?

 Shrimati  Gayatri  Devi:  English
 may  be  a  foreign  language.  But  so
 could  the  French  feel  that  English  is
 a  foreign  language.  (Interruptions).

 Mr.  Deputy-Speaker:
 ress  the  Chair.

 Please  add-

 An  hon.  Member:  What  is  Swatan-
 tra  Party’s  policy  in  this?

 Shrimati  Gayatri  Devi:  We  do  not
 have  any  policy  about  this;  we  are
 more  concerned  with  the  vital  issues.
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 One  wonders  whether  the  confer-
 ence  of  Chief  Ministers  will  be  able
 tg  come  to  any  satistactory  solution.
 After  all,  they  are  the  representatives
 of  the  same  party  which  forced  this
 issue  on  the  country  and  who  assured
 the  Cabinet  that  it  will  be  safe  to
 introduce  Hindi  on  January  26.  From
 the  events  that  have  evolved  since
 then  it  is  obvious  that  their  decision
 has  proved  faulty.  And  it  will  be  in-
 teresting  to  see  whether  the  Chief
 Ministers  will  act  as  the  true  repre-
 sentatives  of  their  States  and  the
 people  or  just  as  the  mere  echoes  of
 the  ruling  party.  it  is  natural  that
 the  ruling  party  itself  should  be  divi-
 ded  on  this  issue,  and  it  is  a  gerat
 tragedy  that  this  domestic  crisis
 should  have  been  brought  about  at
 such  a  time  and  that  the  party  in
 power,  taking  the  consensus  of  opnion
 in  the  different  parts  of  the  country,
 was  not  able  to  avoid  it.  I  myself  feel
 that  no  effort  should  be  spared  to
 come  to  some  understanding  on  this
 vital  problem.  Otherwise  it  might  be
 the  beginning  of  the  disintegration  of
 India.

 My  suggestion  would,  therefore,  be
 that  the  pro-Hindi  political  parties  in
 this  country  should  send  their  leaders
 to  the  States  where  there  have  been
 violent  anti-Hindi  demonstrations.  The
 people  of  the  non-Hindi  speaking
 parts  of  the  country,  quite  naturally,
 feel  that  they  will  be  at  a  disadvan-
 tage  if  they  have  to  speak  and  con-
 duct  national  business  in  a  language
 in  which  they  are  not  at  home.  I  do
 not  approve  of  the  methods  used  by
 those  who  feel  aggrieved......

 Shri  Sonavane:  As  if  all  the  masses
 speak  English!

 Shri  Ranga:  Are  all  the  masses  in
 the  south  going  to  learn  your  Hindi?

 Shri  Sonavane:  Yes.

 Shri  Ranga:  Do  be  sensible.

 Shrimati  Gayatri  Devi:  I  do  not
 approve  of  the  methods  used  by  those
 who  feel  aggrieved,  but  at  the  same
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 time  I  feel  that  there  is  no  point  in
 aggravating  the  situation  by  having
 counter-demonstrations,  demanding
 complete  abolition  of  English  and  im-
 position  of  Hindi  on  non-Hindi  speak-
 ing  people.  We  must  be  practical,  and
 we  must  remember  that  whatever
 language  we  may  speak,  whatever  re-
 ligion  we  may  practise,  We  are  all  first
 and  foremost  Indians,  and  in  our  unity
 depends  the  survival  of  our  indepen-
 dence.  We  have  an  outside  enemy  to
 fight,  and  if  we  squabble  over  internal
 issues  we  shall  not  only  be  the  laugh-
 ing  stock  of  the  world,  but  we  may
 be  forced  to  learn  yet  another  langu-
 age—and  I  may  assure  you  it  will  be
 a  very  difficult  one.

 So  once  more  I  should  like  to  sug-
 gest  that  a  meeting  should  be  called
 of  all  the  leaders  of  the  different
 groups  who  are  agitating  over  the
 Janguage.  This  cannot  be  settled  by
 our  Ministers  because  they  are  not
 truely  representatives  of  the  people  of
 India.  Had  they  been,  this  issue  would
 never  have  arisen.  (An  Hon.  Member:
 What  is  the  Resolution  of  the  Swa-
 tantra  Party?)  We  have  non;  I  have
 said  it  before;  it  is  quite  natural  that
 everybody  should  have  difference  of
 opinion  on  this  issue.

 Once  again,  I  should  like  to  em-
 phasise  that  we  must  concentrate  on
 solving  our  essential  difficulties.  For
 instance,  the  sortage  of  foodgrains  in
 this  country  has  caused  a  lot  of  hard-
 ship  to  the  peole.  It  is  pathetic  to
 watch  the  public,  especially  women
 and  children,  queue  up  in  front  of
 fair  price  shops  and  wait  for  hours
 and  hours  only  to  find  at  the  end
 that  the  windows  are  closed  on  their
 face  because  the  Government  shops
 have  run  out  of  stock.  Not  only  that;
 it  seems  a  pity  that  while  blaming  the
 traders  for  profiteering  the  Govern-
 ment  too  has  been  guilty  of  the  same.
 CUnterruptions)

 Shri  Ranga:  Aren’t  you  ashamed  of
 that?
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 Shrimati  Gayatri  Devi:  Surely  it
 is  the  essential  duty  of  the  Govern-
 ment  to  provide  food  to  the  people.
 Of  what  avail  is  the  back  breaking
 tax  paid  to  the  Government  to  run
 this  country,  if  they  cannot  even  do
 that?  After  three  successive  Plans.
 and  spending  vast  sums  of  money,  it
 is  absolutely  disgraceful  that  we  have
 had  to  face  scarcity  this  year.

 Our  planners  and  the  Cabinet  had
 spent  vast  sums  of  public  funds  on
 heavy  industry  without  paying  suffi-
 cient  attention  to  agricultural  pro-
 duction:  it  is  a  reflection  on  the  com-
 petence  and  knowledge,  anqd_  sur-.
 prisingly  enough  it  is  those  who  are
 responsible  for  this  who  are  still  at
 the  helm  of  _  affairs.  In  no  other
 democratic  country  people  would  have
 tolerated  such  a  thing  (Inter-
 ruptions.)

 Shri  Ranga:  What  is  it  they  are
 laughing  about?  Are  they  not.
 ashamed  of  this?

 श्री  हुकम  चन्द  कछवाय  :  ह्म  श्र  रंगा.
 की  बात  पर  हंस  रहे  हैं  1

 Shri  Ranga:  I  am  not  speaking  in
 Hindi;  it  is  true.

 Shrimati  Gayatri  Devi:  How  can
 we  believe  the  Government  will  keep
 u  close  watch  on  the  situation  and
 review  the  food  distribution  policy!
 What  have  they  been  doing  these  last
 5  years?  The  time  has  now  come  to
 be  practical  and  explore  every
 possible  way  of  relieving  the  food
 situation.  The  land  reform  measures
 proposeqg  by  the  present  ruling  party
 in  their  drive  towards  socialism  must
 be  reviewed.  If  larger  holdings  prove’
 to  be  more  productive,  then  the  cell-
 ing  must  go.  The  scheme  to  give  land
 to  the  landless  can  still  be  imple-
 imented  if  fallow  land  can  be  made
 productive.  The  food  zones  between
 States  should  be  abolished,  As  regards
 menteg  if  fallow  land  can  be  made
 commercial  attaches  abroad  must  be
 asked  to  explore  every  available  source
 and  our  docks  must  be  modernised,  to
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 handle  swiftly  and  efficiently  the
 incoming  goods.  For  instance,  there
 was  a  tremendoug  surplus  of  wheat  in
 Argentine  and  our  _  representatives
 could  have  come  to  some  agreement
 with  the  Government  of  that  country
 to  supply  the  wheat  that  they  did  not
 need  at  a  lesser  price,  so  that  with
 the  freight  charges  paid,  it  could  have
 landed  in  India  at  the  same  cost  as
 from  America.  Modern  silos  should  be
 built  at  various  rail  heads,  so  as  to
 ensure  distribution  in  times  of
 shortages.  A  lot  of  good  grain  is  lost
 due  to  bad  and  insufficiently  planned
 granneries.  Apart  from  all  this,  it  must
 be  considered  whether  or  not  the
 controls  imposed  by  the  Government
 have  not  had  a  lot  to  do  with  the
 scarcity  of  food.  The  hon.  Union
 Minister  for  Communications  and
 Parliamentary  Affairs  said  on  the  llth
 of  February  that  he  thought  there
 was  no  scarcity  and  that  what  we
 were  witnessing  in  the  country  today
 was  all  artificial.  He  based  his  argu-
 ments  on  the  fact  that  any  quantity
 of  food  can  be  bought  in  the  black
 market  ang  therefore  it  obviously
 meant  that  there  was  no  shortage  of
 commodities.  He  quite  rightly  observ-
 ed  that  many  traders.  preferred
 controls  to  competition  as  it  will
 enable  them  to.  profit  in  black-
 marketing.  Some  Government  officials
 similarly  wanted  control  for  the  same
 reason.  I  should  like  to  say  that  the
 Government  should  be  guilty  of  the
 same  charges  because  the  Govern-
 ment  exists  on  controls,  I  agree  with
 Mr.  P.  R.  Patel  who  spoke  before  me
 that  it  is  this  control  which  is
 responsible  for  hoarding.  Government
 cannot  remove  that  because  it  is  on
 that  that  Government  exists;  if  the
 control  went  they  would  have  no  hold
 on  either  the  industrialists  or  on
 traders,  Their  hold  on  the  people
 would  also  go:  they  are  using  it  as  a
 methog  to  blackmail  the  people.  I
 know  that  the  Government  will  not
 remove  controls,  not  because  they
 think  it  ig  necessary  but  because  it  is
 their  only  hold  on  the  people.

 The  same  idea  could  be  applied  to
 the  unaccounted  and  undisclosed
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 money  that  is  in  India  today.  Had
 there  been  less  controls  and  less  tax
 on  profits  ang  more  incentive,  this
 money  would  have  come  out  and  been
 put  into  use  to  produced  more  and.
 there  woulq  have  been  more  employ-
 ment.  That  money  is  not  coming  out
 because  the  industrialists  do  not  trust
 the  fiscal  policies  of  the  Government.

 The  President’s  Address  says  that
 higher  production  is  the  best  answer
 to  the  threat  of  inflation  but  every
 control  on  the  part  of  the  Finance
 Ministry  acts  as  a  curk  to  higher
 production.  The  recent  increase  in
 bank  rate  and  the  import  duty  on
 certain  important  commodities  will
 make  the  cost  of  production  in  this
 country  higher  and  more  difficult.
 Why  should  the  Government  ask  for
 higher  production  in  one  breath  and
 put  a  deterrent  in  another,  is  a  ques-
 tion  one  cannot  answer.  The  top  indus-
 trialists  in  this  country  had  been  asked
 to  give  their  advice  to  the  Planning
 Commission.  The  advice  they  give  for
 decontrol  and  expansion  of  the  private
 sector  igs  not  liked  by  the  Congress
 Party  because  quite  naturally  it  would
 make  their  influence  on  the  people
 less.  Therefore,  though  their  advice  is
 sought,  it  is  never  implemented.  If
 the  country  is  to  be  saved  from
 bankruptcy  some  drastic  steps  must
 be  taken  even  if  it  meant  a  change  in
 the  policy  of  the  ruling  party.  The
 interests  of  the  party  must  take
 second  place  to  the  interests  of  the
 nation.  It  must  be  conceded  that  the
 Cabinet  is  a  divided  house  ang  the
 ruling  party  is  stifling  the  economic
 growth  of  this  developing  nation,
 starving  the  people  of  this  country
 and  leading  us  towards  bankruptcy.
 There  is  no  dearth  of  capable  men  in
 this  country  and  as  I  have  said
 before,  their  advice  is  often  sought
 but  never  implemented.  It  must  be
 humiliating  for  them  to  have  to
 contribute  large  sums  of  money  to
 the  ruling  party  with  whose  econo-
 mic  policies  they  do  not  agree.  I
 should  like  to  appeal  to  the  indus-
 trialists  to  desist  from  helping  the
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 ruling  party  to  stay  in  power,  but  if
 they  listen  to  my  advice  they  would
 not  get  the  necessary  import  licences
 and  facilities  to  run  their  industires
 ‘and  that  would  mean  more  misery,
 more  unemployment  and  less  produc-
 tion,  One  does  not  know  how  to
 solve  this  problem.  But  to  save  this
 country  I  feel  that  our  industrialists
 moust  take  a  really  firm  stand  with  the
 Government.

 Can  we  really  believe  that  the  Gov-
 emment  means  to  clean  up  the
 administrative  machinery?  Day  by
 day,  Government  machinery  is  being
 more  and  more  indentifieq  with  the
 ruling  party.  As  the  ruling  party  is
 losing  the  confidence  of  the  people,  it
 is  tightening  its  grip  and  misusing  its
 power.  In  Rajasthan,  for  instance,
 there  was  a  tremendous  scandal  over
 the  distribution  of  gur  which  was
 given  to  the  Kraya  Vikraya  Sangh.
 This  sangh  made  a  profit  of  one
 crore  and  some  lakhs  of  rupees.  The
 secretary  of  the  sangh  was  arrested.
 A  gur  trader  was  arresteq  in  this
 connection.  But  the  president  of  the
 sangh  was  rewarded  with  a  very
 important  portfolio  in  the  Rajasthan
 Cabinet.

 Some  hon.  Members:  Shame,
 shame.

 Shrimati  Gayatri  Devi:  This  has
 been  pointed  out  in  the  Rajya  Sabha
 ang  several  members  of  the  Assembly
 came  up  to  the  Home  Minister  and
 told.  him  about  this,  but  no  notice
 has  been  taken,  Is  this  the  way  in
 which  the  Government  intends  to
 clean  up  the  administrative
 machinery?  Their  foundation  is  based
 on  corruption.

 Once  more,  I  would  like  to  empha-
 sise  that  in  the  present  crisis,  the
 Government  should  come  out  of  its
 coma  and  all  the  departments  should
 co-operate  and  work  together  to  solve
 the  problems  the  country  is  facing
 today.
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 Shrimati  Lakshmikanthamma:  Mr.
 Deputy-Speaker,  Sir,  I  support  the
 motion  of  thanks  moved  by  Shri  Heda
 and  seconded  by  Maharajkumar
 Vijaya  Ananda.  A  reference  has  been
 made  to  our  beloved  leader,  the  late
 Shri  Jawaharlal  Nehru,  as  a  friend,
 philosopher  and  guide.  He  wag  some-
 thing  more  than  that.  He  was  our
 very  life.  He  was  the  life  of  our
 people,  ang  he  permeated  into  their
 being.  Today,  in  anything  that  we
 think  of,  we  cannot  do  so  without
 reference  to  his  memories,  more
 especially  when  we  talk  so  nfuch
 about  language,  when  we  are  remind-
 ed  of  his  assurances.  He  had  the
 support  of  the  people  for  each  and
 every  worg  he  uttered.  The  people
 ery  and  cry  whenever  they  think  of
 his  words.

 Our  friends,  the  Communists,  have
 made  their  observations,  and  when  I
 wanted  to  interrupt,  you  did  not
 allow  me  then.  I  want  to  say  a  few
 words  about  them.  I  compliment  our
 Central  Intelligence  Department  as
 well  as  the  Government  on  the  effi-
 cient  way  in  which  they  have  tackled
 the  problem.  Is  it  not  a  fact  that  the
 communist  friends  were  found  saying
 that  when  China  invaded  us  last  time
 they  could  not  help  them  but  this
 time  they  should  not  let  them  down?
 Is  it  not  a  fact  that  some  of  the
 members  put  a  dissenting  note?  Is  it
 not  a  fact  that  there  were  differences?
 I  heard  that  even  about  the  money
 they  received,  the  right  anq  the  left
 communists  had  some  fight  and  they
 questioned  the  left  communists  where
 they  got  the  money  from  ang  they
 were  not  prepared  to  give  an  account
 to  the  right  communists.

 Since  my  time  is  very  short,  I  shall
 not  go  into  those  details.  The  Presi-
 dent  has  referred  to  the  steady
 increase  in  the  national  income.  He
 has  not  said  anything  about  the  distri-
 bution  of  the  income.  We  are  wedded
 to  the  socialist  pattern  of  society.  It
 is  not  as  though  a  few  schemes  relat-
 ing  to  employment  here  or  a  health
 or  education  scheme  there
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 would  help  us.  ‘These  welfare
 programmes,  as  they  are  called,  are
 followed  even  by  capitalist  countries.
 Being  weddeg  to  socialism,  should
 we  not  lay  stress  on  the  distribution
 side  of  the  national  income?  The
 regional  imbalances  should  also  be
 removed.  Coming  from  g  very  back-
 warqg  State,  though  Andhra  Pradesh
 is  supposed  to  be  the  granary  of  the
 country,  still,  nobody  has  cared  to
 develop  Andhra  Pradesh.  Regional
 imbalances  are  so  much  in  evidence  in
 Andhra  Pradesh.  By  the  end  of  the
 fourth  Plan,  it  will  have  to  spend  to
 the  extent  of  Rs.  500  crores  in  that
 region.  In  spite  of  the,  fact  that  so
 much  of  food  is  produced  and  sent  to
 Mysore,  your  own  State,  Sir,  as  well
 as  to  Madras  ang  Kerala,  _  still,  the
 consumption  of  power  is  the  lowest  in
 the  State,  lower  than  even  in  Assam.
 Assam  was  the  lowest  but  now  even
 Assam  has  gone  up.  Andhra  Pradesh’s
 consumption  of  power  is  the  lowest,
 in  spite  of  the  fact  that  the  Minister
 of  Irrigation  and  Power  is  from
 Andhra.  When  Shrj  Subramaniam  was
 the  Minister  of  Steel  and  Heavy
 Industry,  we  were  expecting  some-
 thing  from  him  and  there  were  pros-
 pects  of  getting  a  steel  plant,  but
 when  Shri  Sanjiva  Reddy  took  up  this
 Portfolio,  it  has  cooleg  down!  We  are
 not  asking  him  to  give  us  a  steel
 plant,  because  we  do  not  want  him
 to  do  any  favour  to  Andhra  Pradesh,
 but  as  a  matter  of  right  we  can  get
 this  either  from  the  point  of  view  of
 getting  these  imbalances  reduced  or
 otherwise.  Unless  you  can  invest  a
 few  hundred  crores  in  that  region,  you
 cannot  think  of  developing  all  that
 region.  Apart  from  that,  Andhra  Pra-
 desh  can  bridge  the  gulf  between  the
 north  and  the  south  either  from  the
 language  point  of  view  or  from  any
 other  point  of  view.  If  this  aspect  of
 developing  Andhra  Pradesh  is  neglect-
 ed,  it  ig  not  in  the  interests  of  the
 country  itself.

 There  is  not  much  time  for  me  to
 80  into  all  the  details)  Many  other
 Members  themselves  have  brought  out

 this  point,  and  this  is  the  burning
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 problem  today.  I  would  only  like  to
 make  a  reference  to  para  2l  of  the
 President’s  Address.  It  has  given  a
 great  lead  to  the  people  of  non-Hindi
 speaking  regions.  Shri  Manoharan  of
 the  DMK  was  saying  that  it  was  due
 to  the  steeleq  determination  of  the
 Steel  Minister.  But  I  would  like  to
 tell  Shri  Manoharan  that  Shri  Sanjiva.
 Reddy  was  the  Chief  Minister  of
 Andhra  Pradesh  and  even  seven  years
 back  he  made  Hindi  a  compulsory
 subject  requiring  a  minimum  yjumber
 of  pass  marks  to  pass  the  examina-
 tions.  We  have  not  asked  for  a
 constitutional  amendment  as  the  leader
 of  the  Swatantra  Party  wants—I  do
 not  want  to  mention  any  names.  The
 Swatantra  Party  itself  js  divided.
 They  could  not  even  pass  a  resolu-
 tion.  *  (Interruptions).  Their  leader
 is  very  intelligent;  for,  because
 he  did  not  want  to  divide-his  party,
 he  said  it  is  a  minor  operation  which.
 he  will  himself  conduct!

 Our  DMK  friends  also  wanteg  it,
 but  we  have  not  asked  for  it.  I  am
 not  talking  from  the  point  of  view  of
 sanctity  of  the  Constitution.  We  have
 amended  it  8  times,  that  is  true,  but
 in  this  particular  respect,  if  you  amend
 the  Constitution,  you  will  go  down
 in  the  eyes  of  the  world.  That  means:
 that  you  have  accepted  that  there  ig
 no  unity  in  this  country  over  the
 official  language.  The  so-called  agita-
 tion  in  the  South  is  also  an  agitation
 about  the  premature  implementation
 rather  than  the  imposition.  I  would.
 put  it  like  that.

 ‘I  was  pained  this  morning  and  [I
 was  vacillating  about  the  statutory
 amendment  and  so  on  but  now,  the
 reply  has  come  from  the  Home  Min-
 ister  this  morning;  it  is  a  written
 reply  to  the  question  about  Hindi.
 What  is  it  there?  We  discussed  several
 times  the  implications  of  the  word
 “may”:  that  ‘may’  means  ‘shall’  or
 ‘may’  means  ‘may’  or  ‘may  not’  and  so
 on.  What  has  happened?  Here  is  the
 reply  which  says  that  “there  should
 be  a  convention  a  We  know  what
 is  happening  during  the  lunch  hour
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 here.  These  conventions  are  not
 followed  in  Parliament.  How  do  you
 expect  it  to  be  followeg  in  the
 administration?  The  convention  is  that
 English  shall  continue  to  be  used  and
 if  the  original  communication  was  in
 Hindi,  an  authoriseg  translation  would
 accompany  it.  This  is  the  convetion,
 that  it  will  accompany.  You  know
 most  of  the  officers  have  their  own
 sweet  reasons,  officers  of  both  Hindi-
 speaking  and  non-Hindi  speaking
 areas.  A  long  as  they  are  supported
 by  politicians,  they  have  their  own
 sweet  reasons  for  doing  all  thig  mis-
 chief.  I  was  asking  Shri  Nanda  this
 morning  as  to  what  steps  they  pro-
 pose  to  take  to  punish  those  people.
 He  said  “we  err”  and  “so  also  they
 -err.”  If  an  error  causes  the  lives  of

 Sq  many  people  in  the  country,  how
 ‘ean  it  be  tolerated?

 The  late  Shri  Jawaharlal  Nehru
 gave  an  assurance.  But  there  is  a

 -difference  between  an  assurance  and
 a  statutory  provision.  An  assurance  1B
 only  a  recognition  of  a  right,  and  if
 ‘that  right  is  to  be  implemented,  it
 has  to  come  in  the  form  of  an  Act,
 ang  so,  I  would  request  the  Govern-
 ment  to  see  to  it.  (Interruption).  A
 mere  assurance  cannot  be  implemented
 by  the  officers,  A  statutory  guarantee
 should  be  given  for  the  implementa-
 tion.  This  is  our  stand;  our  stand  has
 been  very  clear.

 I  would  like  to  tell  my  hon.  Hindi
 friends  that  it  was  an  accident  that
 Hindi  became  the  official  language  of
 this  country.  It  is  spoken  by  a  few
 of  them  in  some  States,  and  this  acci-
 dent  remained  unnoticed  til]  the
 psychological  irritation  ceased  to  be
 in  the  minds  of  people  of  non-Hindi

 ‘areas.  The  promotion  of  Hindi  is  the
 responsibility  not  only  of  the  Hindi-
 speaking  regions  ,but  of  every  Indian.
 It  is  high  time  that  the  problem  of
 naticnal  language  ceases  to  be  exclu-
 sive  concern  of  a  few  politicians.  We
 have  seen  what  has  happened.  in  the
 ‘south.  A  cartoonist  is  good  and  we
 all  appreciate  him.  But  it  is  height  of
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 folly  to  look  upon  the  cartoonist  es
 law  giver  also.

 i5  brs.

 Our  nations  as  regards  the  official,
 national  and  regional  languages  are
 to  my  mind  only  remants  of  an  ago-
 nising  past,  which  we  have  not  been
 able  to  overcome  even  after  indepen-
 dence,  Otherwise,  why  should  some
 people  plead  the  cause  of  Hindi  and
 others  oppose  it?  After  all,  national
 language  is  not  a  title  to  be  conferred
 language  is  not  a  title  to  be  conferred.
 It  is  a  reality  to  be  achieved,  During
 our  struggle  for  independence,  we
 never  questioned  Hindi,  charkha,  sat-
 yagraha  and  non-violence.  These
 were  sacrosanct.  We  never  even
 dreamt  of  questioning  them.  But
 after  winning  freedom,  each  one  of
 them  was  thoroughly  questioned.
 Everything  had  to  be  therefore  re-
 defined,  re-examined  and  re-defended
 in  terms  of  figures,  and  statistics.  The
 battle  of  the  charkha  was  fought  by
 Shriman  Narayan  and  his  colleagues.
 The  battle  of  non-violence  was  fought
 by  Jawaharlal  Nehru  on  the  one  hand
 and  Vinoba  Bhave  on  the  other,  But
 the  battle  for  Hindi  suffered  due  to
 the  default  and  complacency  on  the
 part  of  Government.

 Hindi  is  not  going  to  flourish  under
 the  aegis  of  a  few  enthusiasts  who  may
 not  be  able  to  quote  even  a  few  ver-
 ses  of  Kabir  or  Tulsidas.  It  is  these
 people  who  pose  themselves  as  pandits
 and  who  bring  an  impertinent  swagger
 and  an  exasperating  superiority  com-
 plex  into  the  bargain.  Some  cham-
 pions  of  Hindi  have  in  the  past  made
 matters  worse  by  their  want  of  good
 sense  and  excess  of  arrogance.  Some
 of  them  strut  about  indulging  in  sup-
 erlative  claims  as  to  the  superiority
 of  Hindi  literature  without  even  caring
 to  know  what  is  in  the  literature  and
 simmering  opposition  towards  Hindi.
 Most  of  our  friends  who  are  learned
 do  not  know  how  many  languages  are
 spoken  in  the  south.  For  them,  there
 is  only  one  language  and  that  is  Mad-
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 rasi  language,  Put  a  few  pebbles  and
 shake  it  vigorously—the  resultant
 sound  jis  like  Madrasi  language.  The
 present  Khadi  Bholi  form  of  Hindi  is
 still  in  the  infant  stage.  It  cannot
 compare  favourably  with  several  other
 regional  languages  which  have
 developed  in  the  south.  While  intro-
 ‘ducing  Hindi  in  the  schools  in  other
 States,  they  should  have  first  be-
 friended  the  intelligensia  and  the
 literateurs  of  the  local  language,  so
 that  they  will  also  feel  that  Hindi  is
 their  own  language.

 In  Hindi  itself,  there  are  several  dia-
 lects  like  Rajasthani,  Braj  Bhasha,
 Avadhi,  Maithili,  etc,

 Shri  Kapur  Singh:  They  are  lan-
 guages,  not  dialects.

 Shrimati  Lakshmikanthamma:  You
 may  be  knowing  better,  but  this  is
 what  I  understand.

 Mr.  Deputy-Speaker:  That  would
 make  the  position  much  worse.

 Shrimatj  Lakshmikanthamma:  Hindi
 is  like  a  young  daughter-in-law  about
 to  enter  her  husband’s  household  and
 it  can  flourish  only  through  humility,
 self-restraint  adjustability  and  sym-
 pathetic  understanding.  The  Hindi
 people  are  not  the  sole  Hindi-givers.
 Hindi  has  to  stand  the  test;  it  will  be
 subjected  to  severe  test  of  fluency,
 compressibility,  subtlety,  diction  and
 a  host  of  other  attributes  of  a  modern
 language.  If  you  ask  my  verdict,  it  is
 that  we  will  start  where  they  have
 left  it.  In  this  grand  and  absorbing
 venture,  they  wil!  have  the  chance  of
 becoming  the  Ahle  Zaban  or  Hindi
 giver  just  as  much  as  a  Menon  of  Kot-
 tayam  or  a  Dogra  of  Srinagar.

 श्री  झंकार  लाल  बैरवा  (कोटा)  :
 उपाध्यक्ष  महोदय,  जब  संसद  में  राष्ट्रपति
 के  अभिभाषण  पर  बहस  हो  रही  हो  एक  भो
 कैबिनेट  मिनिस्टर  का  मौजूद  न  रहना  निहायत
 तामुनासिव  है  ।  प्रभी  श्री  हुमा यू नू  कबीर

 मौजूद  थे  लेकिन  अत  वे  भी  चले  गये।  इस  समय
 कोई  भी  मंत्री  सदन  में  उपस्थित  नहीं  है  ।
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 Mr.  Raghu-

 is  Minister  of
 Mr,  Deputy-Speaker:

 Tamaiah  is  there,  who
 State.  That  is  ‘enough,

 Shrimatj  Lakshmikanthamma:  Mean
 while  I  would  request  my  Hindi
 friends  to  learn  one  or  two  languages
 from  the  south.  They  will  really  re-
 discover  Hindi  and  they  wil]  know
 how  greatmen  think  alike.  (Interryp-
 tions).

 I  have  got  a  solution  to  this  prob-
 lem.  It  is  left  to  them  to  agree  to  it
 or  not.  I  cannot  go  into  the  details  of
 what  the  Government  has  to  do.  Mr.
 Nehru’,  assurances  have  not  been
 spelt  out,  though  they  were  given  as
 long  back  as  1959.  How  are  you  go-
 ing  to  spell  it  out?  Mr.  Nehru  said
 that  English  will  continue  indefinitely.
 This  does  not  mean  permanent  reten-
 tion  of  English,  What  it  does  mean  is
 that  the  duration  for  which  English
 is  to  continue  cannot  be  accurately
 foreseen  or  laid  down  today,  because
 it  has  to  depend  on  the  speed,  the
 effectiveness,  with  which  certain  vital
 steps  are  taken  to  enable  Hindi  to  take
 the  place  of  English.  If  these  steps
 are  spelt  out  and  their  timing  fixed,  it
 would  certainly  be  possible  to  antici-
 pate  approximately  the  duration  of  the
 interregnum.  The  non-Hindi  States
 should  be  clear  on  this  in  their  minds.

 We  can  visualise  administration  on
 three  rungs:  State  level,  Central  level
 and  matters  connected  with  State  and
 Centre  or  between  different  States.  In
 the  next  few  years,  we  must  expect
 the  regional  languages  to  be  the  me-
 dium  of  administration  in  the  States
 and  local  bodies.  We  must  request
 al]  non-Hindi  States  to  come  fotward
 and  make  their  reg‘onal  language  as
 the  medium  of  administration,  At
 the  Centre,  English  as  wel]  as  Hindi
 should  be  the  medium,  in  spite  of  the
 fact  that  the  Vinoba  Bhava  formula
 hag  been  accepted,  There  is  no  ques~
 tion  of  imposition.  Nobody  should
 fee]  that  either  Hindi  or  English  is
 imposed.  It  is  an  understanding  bet-
 ween  different  States  for  convenience.
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 Meanwhile  our  edutational,  adminis-
 trative  and  lingui-tic  policies  should  be
 so  planned  with  this  picture  in  view.

 The  fear  in  the  mind  of  the  student
 community  is  that  if  they  answer  in
 English  and  the  peopie  from  the  north
 answer  their  questions  in  Hindi,
 because  Hindi  is  the‘r  mother-tongue
 they  will  answer  better.  So,  the
 etudents  in  the  south  have  expressed
 the  fear  that  they  will  be  at  a  disad-
 vantage.  What  is  wanted  is  that  until
 such  time  the  advantage  of  writing
 answers  in  Hindi  is  common  to  all
 candidates,  the  disadvantage  to  other
 candidates  should  be  minim‘sed,  This
 is  what  our  Prime  Minister  has  per-
 haps  meant  by  moderation  system.

 Therefore  our  planning  of  educatio-
 nal,  administrative  and  linguistic
 policies  should  have  a  perspective  of
 at  least  25  years.  Having  accepted
 that  both  English  and  Hindi  will
 continue,  we  should  not  say  that
 one  should  write  in  English  or  Hindi.
 Both  should  write  in  both  languages.
 For  the  first  five  years  if  vou  make  it
 20  per  cent  marks  for  Hindi  and  80
 per  cent  marks  for  English  and  in  the
 next  five  years  make  it  30  or  40  per
 cent  for  Hindi  and  60  per  cent  for
 English,  within  a  period  of  5  years
 you  will  be  able  to  make  it  50  per  cent
 for  each  when  each  one  will  know
 Hindi  and  English.  Within  that  period
 these  people  who  are  in  service  and
 who  will  not  be  forced  to  learn  Hindi
 will  retire  and  the  persons  who  will
 then  be  in  service  wil!  have  adequate
 knowledge  of  both  Hindi  and  English.

 Sir,  with  these  words,  I  thank  you
 for  the  opportunity  given  to  me_  to
 participate  in  this  debate.

 Mr.  Deputy-Speaker:  Shri  Brij-
 raj  Singh.

 Shri  Bade  (Khargone):  Sir,  at
 least  some  Cabinet  Ministers  should
 be  there.
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 Mr,  Deputy-Speaker:  It  is  not
 necessary.  The  Government  igs  repre=
 sented  here.  There  is  one  Minister
 present.

 ष्  बजाज  सहि  उपाध्यक्ष  महोदय,
 राष्ट्रपति  जी  के  श्रननिभाषण  पर  याद
 देने  के  स्राव  पर  बोलते  ए  मुझे  केवल

 थोड़े  से  सुझाव  निशान  करने  हैं  और  थोड़ी
 सी  बातों  को  छूना  है।

 राष्ट्रपति  जी  जैसे  प्रकांड  पंडित  से
 देश  यह  तत्व!  करता  था  कि  26  जनवरी,
 १965  के  बाद,  जब  कि  हिन्दी  को  हमारे

 संविधान  के  अनुसार  मान्यता  प्राप्त  हुई,
 बह  अपने  अभिभाषण  को  हिन्दी  में  प्रारम्भ
 करेंगे।  श्रापोजीशन  साइड  के  हम  लोगों
 ने  श्री  सत्य  नारायण  सिंह  के  माध्यम  से  यह्‌
 प्राथंना  की  कि  वर  अपने  भ्र भि भाषण  को

 हिन्दी  के  कुछ  वाक्यों  से  प्रारम्भ  कर  के
 बाकी  के  अ्रभिभाषण  को  श्रंप्रेजी  में  चलायें,

 परन्तु  हमारी  वह  प्रार्थना  मन्जूर  नहीं  की
 गई।  फिर  से  यह  निवेदन  किया  गया  कि

 बह  अंग्रेज़ी  में  ही  केवल  इतना  कह  दें  कि

 चूंकि  हमें  हिन्दी  नहीं  भाती,  इस  लिए  हम
 मजबूर  हैं,  वर्ना  राज  का  दिन  इस  योग्य
 था  कि  राज  हिन्दी  की  शुरुआत  की  जाती  A

 मेरा  निवेदन  है  कि  महाराष्ट्र  के  गजनेर
 मि०  चेरियन  को  तो  शायद  हिन्दी  का  इतना
 भी  ज्ञान  नहीं  है,  परन्तु  उन्होंने.  कम  से  कम
 इस  बात  को  माना  और  उन्होंने  अपने  भाषण
 का  प्रारम्भ  हिन्दी  में  किया।  उन्होंने  यह  भी

 कहा  कि  अगले  वर्ष  तक  मैं  इस  बात  का  प्रयास
 करूंगा  कि  मैं  भ्रपना  भाषण  हिन्दी  में  दूं  ॥

 इस  बात  को  कहने  से  मेरा  तात्पर्य  केबल
 इतना  है  कि  हिन्दी  के  प्रति  भ्र नादर  की  भावना
 यदि  राष्ट्रपति  महोदय  भी  रख  सकते  हैं
 तो  फिर  हिन्दी  को  हमारे  देश  में  क्या  स्थान
 प्राप्त  होने  जा  रहा  है।

 Dr,  M.  8.  Aney:  Sir,  I  rise  toa
 point  of  order.  The  President  cannot
 be  criticised  in  this  way  in  this.House.



 1279  President’s

 Shri  Brij  Raj  Singh:  I  am  sorry  for
 the  criticism,  but  I  have  to  do  it.

 Shri  Bade:

 on  that  day.
 Mr.  Deputy-Speaker:  You  can  cri-

 ticise  his  speech,  not  the  person.

 श्री  गजराज  सिह:  हिन्दी  के  बारे  में
 दक्षिण  में  जो  उपद्रव  हुए,  उसके  लिए  वे
 लोग  तो  जिम्मेदार  ठहराए  गए,  जिन्होंने
 उपद्रव  में  भाग  लिया  था,  परन्तु  मेरे  मन्तव्य
 से  तो  उन  लोगों  को  इस  के  लिए  जिम्मेदार

 ठहराना  चाहिए,  जिन्होंने  इस  विषय  में

 ज़हर  उगला।  मैं  निवेदन  करूंगा  कि  कांग्रेस
 के  अध्यक्ष  श्री  कामराज  नाडार,
 ने  जिन  कठोर  शब्दों  में  हिन्दी  के  विरोध
 को  प्रकट  किया,  वें  असहनीय  थे,  परन्तु  उन
 के  विरुद्ध  कोई  कार्यवाही  नहीं  की  गई।
 राजाजी  ने  अपने  स्वराज्य  में  जैसा  आग  भड़-
 काने  वाला  लेखा  लिखा,  परन्तु  उन  के  विरुद्ध
 भी  कोई  कार्यवाही  नहीं  की  गई।  थोड़े  से

 स्टूडेंट्स  को  ज़रूर  सताया.  गया  और  उस  का
 जो  बुरा  प्रसर  होना  चाहिए  था,  वह  हुआ।
 कैबिनेट  के  मिनिस्टर्स  ने  भी  इस्तीफे  दे  कर
 और  तरह  तरह  के  विचार  प्रकट  कर  के  आग
 अड़काई,  लेकिन  उन  को  भी  कोई  सजा  नहीं
 दी  गई,  उन  के  विरुद्ध  भी  कोई  कार्यवाही  नहीं
 की  गई।

 मैं  आप  के  समक्ष  एक  ऐसी  बात  रखने
 चाला  हूं,  जिस  पर  इस  सदन  को  जरा  अच्छी
 कार  से  विचार  करना  चाहिए।  ई०  बी०
 राम स्वामी  नायकर,  लीडर  आफ  डी०
 के०

 एक  माननीय  सदस्य  :  डी०  एम०  के०.  |

 भरी  बजाज  सिह  :  लीडर  श्राफ  डी०  के०,
 की  तरफ  से  एक  कागज़  बांटा  गया,  जिस  में  से
 मैं  अधिक  नहीं,  थोड़ी  सी  बातों  को  पढ़  कर

 सुनाता  हूं।  उस  के  बाद  आप  विचार  करें
 कि  जो  बात  मैं  कह  रहा  हूं,  वह  उचित  है  या

 नहीं  ।
 2207  (Ai)  LSD—7

 PHALGUNA  5,  886  (SAKA)

 We  are  explaining  our
 position  as  to  why  we  remained  absent

 Address  (Motion)  7280

 “Burn  in  the  streets,  in  every
 street,  Dinamani  Dinathanthi  and
 Navamani  papers

 मैं  नहीं  जानता--शायद  ये  हिन्दी  पेपर
 होंगे  ।

 The  Minister  of  Law  and  Social  Se-
 curity  (Shri  A.  K.  Sen):  Dinamani
 is  a  Tamil  paper.

 Shri  Rrij  Raj  Singh:  Then  it  says:

 “Each  one  of  you  keep  a  knife
 with  you.  Each  one  of  you  keep
 a  bottle  of  petrol  and  a  match
 box.  Note  down  after  careful
 consideration.  Keep  a  note  of  the
 houses  which  can  be  set  fire  to  with
 petrol.  I  will  fix  up  a  date  and
 indicate  it  in  the  newspaper  or  in
 some  other  way.  While  indicating
 that  date  I  will  not  give  much
 interval.  Everyone  should  care-
 fully  and  anxiously  look  for  the
 date.  There  will  be  only  one  or
 two  days  interval,  That  is  all,
 Work  should  start  immediately  on
 receipt  of  request.”

 वहां  पर  नेतायों  ने जिस  प्रकार  की  इश्तआल
 अंग्रेज  का्यंवाहियां  की  हैं,  यह  उस  का  एक

 नमूना  है।  ये  वह  नेता  हैं,  जिन  के  बारे  में

 यह  तय  करना  कठिन  है  कि  वे  डी०  के०  के
 ज्यादा  नज़दीक  हैं  या  कांग्रेस  के  अधिक
 नजदीक  हैं।  मैं  कांग्रेस  बैं  चीज  से  यह  निवेदन
 करूंगा  कि  वह  इस  पर  एक  स्टेटमेंट  निकालें
 और  उन  से  इस  बात  का  जवाब  लें।

 Shri  Kandappan  (Tiruchengode):
 He  is  for  Hindi  now,  for  your  informa-
 tion.  He  is  in  favour  of  Hindi  at  pre-
 sent,  He  is  speaking  in  favour  of
 Hindi  now  (Interruption).

 श्री  बुजराज  सिह:  राष्ट्रपति  जी  ने
 अपने  अभिभाषण  के  श्रनुच्छेद  3  में  कहा:

 “तीसरी  योजना  के  पहले  दो  वर्षो
 में  राष्ट्र  की  आमदनी  केवल  25  प्रतिवर्ष
 की  दर  से  बड़ी  थी।  i963-64  में
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 [श्री  बुरा  सिंह]
 औद्योगिक  उत्पादन  में  92  प्रतिशत  की
 बहती  होने  से  आमदनी  की  बढ़ोतरी  के
 झांकने  बढ़  कर  43  प्रतिशत  हो  गए  हैं।”

 यह  बात  सुन  कर  माननीय  सदस्यगण  बड़ी
 खुशी  खुशी  इस  सदन  में  शाए  उन  के  दिल
 बढ़े  हुए  थे।  लेकिन  इस  सदन  में  आने  के
 बाद  हमारी  झ्राशाओं  पर  तुषारपात  हो  गया  |
 श्री  कृष्णमाचारी  ने  बताया--श्रोत  उस  से

 यह  बिल्कुल  स्पष्ट  हो  जाता  है  कि  हमारा
 देश  आर्थिक  दिव।/लियेपन  से  ग्रसित  हो  चुका
 है--कि  विदेशी  मुद्रा  भंडार  की  ऐसी  क्षति
 पहले  कभी  नहीं  हुई  थी,  जेसी  इस  वर्ष  में  हुई
 है,  केवल  79  करोड़  शेष  रह  गई  है।  उन्होंने
 यह  भी  बताया  कि  पेट्रोल  पर  दस  फीसदी
 लेवी  बढ़ा  दी  गई  और  बैंक  रेट  बढ़ा  दिये  गए  ।
 उस  के  दूसरे  दिन  हमें  पता  चला  कि  रेल  के
 भाड़े  भी  बढ़  गए।  राष्ट्रपति  जी  कहते  हैं
 कि  हमारी  आय  में  वृद्धि  हुई  है  श्र  हमारे
 मिनिस्टर  कहते  हैं  कि  हमारा  देश  .दिवालिया
 हो  गया  है।  इन  दोनों  में  सामंजस्य  बिठाना
 मेरे  वश  की  बात  नहीं  है।

 अभिभाषण  के  अनुच्छेद  4  में  पब्लिक
 सेक्टर  के  जिन  प्रतिष्ठानों  की  बड़ी  तारीफ
 की  गई  है,  उन  में  से  एक  रांची  का  भारी
 इंजीनियरी  कारखाना  भी  है  पिछले  वर्ष

 वहां  पर  जो  उपद्रव  हुए,  उन  के  बारे  में  मैं
 ने  एक  शार्ट-नोटिस  क्वैश्चन  दिया  था  ।  उत्तर
 टेढ़ा-मेढ़ा  आया  ।  हो  सकता  है  कि  सरकार
 को  उस  वक्‍त  काफी  ज्ञान  इन  बातों  का  न
 रहा  हो  ।  आज  तो  मैं  जानता  हूं  कि  सरकार
 को  यह  पूरी  तरह  से  मालूम  है  कि  विध्वंसात्मक

 प्रवृत्तियों  के  पीछे  कुछ  षडयंत्र  था,  कोई  मामूली
 षडयंत्र  नहीं  एक  श्रन्तर्राष्ट्रीय  षडयंत्र  था  ।
 इस  चीज़  को  तो  कम  से  कम  राष्ट्रपति  जी
 के  ग्र भि भाषण  में  आना  चाहिये  था,  इसका
 तज़किरा  तौ  होना  चाहिये  था,  इसकी  ज़ोर
 तो  हमारा  ध्यान  दिलाया  जाना  चाहिए  था।

 FEBRUARY  24,  965  Address  (Motion)  7282

 मैं  पक्के  और  पूरी  हिम्मत  के  साथ  निवेदन
 करता  हूं  कि  मिनिस्टर्स  में  स ेकोई  भी  खड़ा  हो
 कर  यह  कहे  कि  सरकार  को  जब  भी  उस  बात
 का  ज्ञान  नहीं  है  ।  ज्ञान  हैं,  परन्तु  यह  बात

 जानबूझ  कर  छिपा  गई  है  ।  इसके  लिए
 मुझे  खेद  है  ।

 एक  अजीब  सा  वातावरण  हमारे
 कांग्रेसी  बंधुओं  ने  बना  रखा  है  -  जब  कभी
 भी  कोई  मुख्य  समस्या  आती  है  तो  उसको
 टालने  की  कोशिश  की  जाती  है,  उससे  पीछा

 छुड़ाने  की  कोशिश  की  जाती  है  7  केवल  एक
 हथियार,  एक  हदी  वस्त्र  सरकार  के  हाथ  में
 रहता  है  और  वह  यह  रहता  है  कि  किसी
 कमेटी  की  नियुक्त  कर  दी  जाए,  किसी  कमिशन
 की  नियुक्ति  कर  दी  जाए,  कोई  आयोग  बिठा
 दिया  जाए  |  इसके  अलावा  यह  अस्त्र  रहता
 है  कि  मुख्य  मंत्रियों  की  बैठक  बुला  ली  जाए,
 जरूरी  बैठक  बुला  ली  जाए  |  बड़े  ताज्जुब
 की  बात  हैं  कौर  हम  इसको  देख  चुके  हैं  कि
 हर  चीज़  पर  जब  जब  मुख्य  मंत्रियों  की  बैठकें

 बुलाई  गई  हैं  कोई  नतीजा  नहीं  निकला  है  t
 जब  जब  भी  कोई  आयोग  बिठाया  गया  है  कोई
 नतीजा  नहीं  निकला  है  ।  अन्न  की  समस्या

 हुई  तो  चीफ  मिनिस्टर्स  की  कान्फ्रेंस  हुई,
 जोंस  की  समस्या  हुई  तो  उनकी  कान्फ्रेंस  हुई  :
 आज  भाषा  समस्या  जब  ई  तो  उस  पर
 भी  चीफ  मिनिस्टर्स  कान्फेंस  हो  रही  हैं  1
 चीफ  मिनिस्टर्स  कान्फ्रेंस  को  सभी  समस्या प्र ों
 के  हल  का  मूल  मंत्र  मान  लिया  गया  हैं  1
 यह  समझ  लिया  गया  हे  कि चीफ  मिनिस्टर्स
 कान्फ्रेंस  हुई  नहीं  कि  हर  चीज़  का  हल  निकल
 पाया  |  इस  तरह  की  भावना  इनके  दिमागों
 में  चर  कर  गई  हैं।  पिछथे  जून  से  ले  कर  राज
 तक  पांच  बार  इस  प्रकार  की  मुख्य  मंत्रियों
 की  कार्न्फेंसिस  बुलाई  जा  चुकी  हैं  ।  परन्तु
 इन  कान्फ्रेंस  का  नतीजा  कुछ  नहीं  निकला  हैं  t

 राष्ट्रपति  जी  के  अभिभाषण  में  हम
 तराशा  करते  थे  कि  जो  हमारी  मूलभूत  समस्‍यायें
 हैं  उन  पर  प्रकाश  डाला  जाएगा  ।  चीन  का
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 22,  23  और  244  अनुच्छेदों  में  जिक्र  किया
 गया  है  और  जो  खतरा  है  उसको  माना
 गया  है  7  यह  भी  कहा  गया  हैं  कि  उसका

 मुकाबला  करने  के  लिए  हम  तैयारी  कर  रहें”
 हैं।  परन्तु  न  तो  राष्ट्रपति  जी  को  याद  दिलाया
 गया  है  और  न  ही  स्वयं  याद  किया  गया  हैं  कि
 एक  बार  संसद्‌  के  सामने  हमने  क्या  प्रण  किया
 था,  क्‍या  हमने  पावन,  पवित्र  प्रतिज्ञा  की  थी  ।
 हमने  प्रतिज्ञा  की  थी  कि  चीन  के  हाथ  में  जो
 हमारी  धरती  चली  गई  है,  उसको  मुक्त  कराये
 बगैर  हम  चैन  नहीं  लेंगे  ।  उसका  क्‍या  हुआ  ?
 यह  एक  बार  भी  नहीं  बताया  गया  हूँ  ।  क्‍या
 बताया  गया  है  ?  बताया  गया  हे  कि  हम  एटम
 बम  नहीं  बनायेंगे  ।  एटमिक  रिएक्टर  के  ऊपर
 करोड़ों  रुपया  जहां  खर्च  हो  चुका  हैं,  उससे
 जो  शक्ति  प्राप्त  की  जानी  चाहिये  थी  उसके
 बारे  में  एक  बयान  दिया  हूँ  कि  वह  नहीं  बनायेंगे  1
 नहीं  बनायेंगे  तो  कोई  बड़ा  तीर  मारेंगे  ?  जिस
 वक्‍त  चीन  से  लड़ाई  थी  उस  वक्‍त  आपके
 जवानों  ने  यह  मांग  की  थी  कि  हमें  अच्छे
 हथियार  दो  ।  उस  वक्‍त  शायद  हमारे  सुरक्षा
 मंत्री  शौर  दूसरे  मंत्रियों  ने  भी  कहा  था  कि
 पुराने  फिट  फिट  चलने  वाले  हथियार  नहीं
 चाहियें,  आटोमैटिक  वैपंज़  चाहिये  ।  आटो-
 मेरिक  वैपंज़  क्‍यों  चाहियें,  फिट  फिट  चलने
 वाल  क्‍यों  नहीं  चाहियें  ?  अगर  पुराने  बारूद
 भरने  वाले  मसकेट  दे  दो  तो  मैं  समझता  हूं
 कि  हमारे  सिपाही  लोग  कम  मरें  और  आटो-
 मेरिक  हथियार  दोगे  तो  लोग  अधिक  मरेंगे,
 ज्यादा  हिसा  होगी  ।  हमारी  सरकार  ने  कहा
 था  कि  हमारे  हथियार  अच्छे  नहीं  थे इसलिए
 हमारी  हार  हुई।  हमारे  जवान  तो  उसने  कहा
 था  कि  अच्छे  थे  पर  अस्त्र  अच्छे  नहीं थे  ।
 शब  चीन  ने  दो  बार  बम  का  विस्फोट  कर

 “दिया  और  हमारे  सुरक्षा  मंत्री  ने  बताया  है
 कि  तेरह  डिवीजन  उसकी  फौज  हमारे  बोर
 पर  आरा  कर  लग  गई  हैं  ।  जब  हम  दुबारा
 हारेंगे,  दुबारा  जब  चपत  लगेगी  तो  शायद
 यही  कहा  जाएगा  कि  हमारे  स्तर  जो  थे
 वे  इनफीरियर  थे,  कमजोर  थे,  उनके  पास
 एटम  था,  हमारे  पास  एटम  बम  नहीं  था  ।
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 इस  तरह  की  बातें  आप  कितनी  बार  कहेंगे  ?
 आपको  चाहिये  कि  आप  उसके  अस्त्रों  से
 टक्कर  लने  वाले  वस्त्र  बनायें,  उनके  एटम  बम
 से  टक्कर  लेने  वाल  एटम  बम  बनायें  1  यदि
 आप  इनको  बनाने  के  लिए  तैयार  नहीं  हैं  तो
 एक  बार  एसा  कह  दीजिये  कि  हम  अपनी
 मिलिट्री  से  कोई  काम  लेना  ही  नहीं  चाहते
 ताकि  कम  से  कम  व  बेचारे  खेतों  में  जा  कर
 काम  कर  सकें,  ताकि  वे  अपने  आपको  किसी
 उद्योग  में  लगा  सक  और  देश  की  पैदावार
 ही  बढ़ा  सके  |  इस  प्रकार  से  उनको  मरवा
 देने  से  कोई  लाभ  नहीं  है।  उनके  हाथ  में
 घटिया  किस्म  के  हथियार  दे  कर  उनको
 मरवाने  के  लिए  क्‍यों  शाप  वहां  ले  जाते  हैं  t
 यह  बड़े  खेद  का  कारण  है  शौर  इसका  कोई
 उल्लेख  नहीं  किया  गया  हैं  ।

 अब  मैं  अन्न  की  समस्या  की  तरफ
 आपका  ध्यान  दिलाता  हूं  ।  सरकार  ने  बार
 बार  इस  समस्या  को  एक  जाल  में  बांधने
 का  प्रयास  किया  है  i  उसने  एक  तो  यह  कहा
 है  कि  काश्तकार  गल्ला  अपने  पास  दबाये

 हुए  हैं  और  उसको  निकाल  कर  बाहर  नहीं
 लाते  हैं  ।  हमारे  सुब्रह्मण्यम  साहब  ने  एक
 प्रश्न  के  उत्तर  में  कहा  था  कि  मैं  बड़ी  हिम्मत
 से  कहता  हूं  कि  काश्तकार  गल्ला  दबा  कर
 बेठा  हुआ  है।  मैंने  उस  समय  उन  से  निवेदन
 किया  था  कि  आप  इसको  निकालें,  निकालते
 क्यों  नहीं  हैं  -  काश्तकारों  से  तो  आपको  डर

 नहीं  लगता,  फिर  निकालते  क्‍यों  नहीं  ?
 इसके  जवाब  में  उन्होंने  कहा  था  कि  एक  बहुत
 बड़े  परसनेल  की  झ्रावश्यकता  होगी  और  इतना
 बड़ा  परसनेल  सरकार  बना  नहीं  सकती  है  ।
 एक  तो  यह  आवरण  उन्होंने  डाला  था  v

 दूसरा  आवरण  यह  डाला  कि  जो  विरोधी
 पक्ष  के  लोग  हैं  वे इस  समस्या  को  बहुत  लम्बा
 चौड़ा  बता  कर  कहते  हैं।  क्या  कहते  हैं  ?  कहते
 हैं  कि  मर  जाने  वाले  को  मर  जाने  वाला  कहते
 हैं,  भूखे  को  भूखा  कहते  हैं।  बहुत  बढ़ाचढ़ा
 कर  कहते  हैं  -  इन  दोनों  कारणों  से  वे  इस
 निष्कर्ष  पर  पहुंचे  कि  अन्न  का  अभाव  है  ।
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 [श्री  बृजराज  सिंह]
 परन्तु  जो  सही  कारण  है  उसकी  ओर  जब  से
 मैं  चुन  कर  आया  हूं  उस  दिन  से  इस  सदन  का
 ध्यान  आकर्षित  करता  रहा  हूं  ।  उस  दिन
 से  मैं  कहता  रहा  हूं  कि  सरकार  की
 निगाहें  उस  कारण  की  ओर  नहीं  गई  हैं  और
 अगर  गई  भी  हैं  तो  किसी  तरह  से  बच  कर
 निकल  गई  हैं,  उस  समस्या  के  ऊपर  पूरे  तौर
 पर  नहीं  गई  हैं  v

 आपने  एक  आयोग  बिठाया  है  निम्नतम
 मूल्य  निर्धारित  करने  के  लिए  और  जो  निम्न

 मूल्य  निर्धारित  हुआ  है  जिसका  प्रचार  अभी
 किया  गया  है  जिस  को  कंट्रोल  प्राइस  माना
 गया  है,  बिक्री  के  लिए  जो  दर  मानी  गई  है,
 बह  दर  काश्तकार  को  नहीं  मिलेगी  ।  काश्तकार
 को  वह  दर  मिलेगी,  ऐसी  बात  नहीं  मानी
 गई  है  ।  मिनिमम  'रिम्युनेरेटिव  क्राइसिस
 जिन्हें  आप  कहते  हैं  उन  पर  यदि  काश्तकार
 बेचने  का  प्रयास  करता  है  तो  उसे  कोई
 एजेंसी  नहीं  मिलती  है  जिस  को  वह  बेच
 सके  ।  उसको  वही  लाला  लोग  मिलते  हैं,
 वही  दलाल  लोग  मिलते  हैं  जिनके  ज़रिये
 से  उसको  अपना  माल  बेचना  पड़ता  है  और
 जहां  से  उसे  कम  मिलता  है  ।

 यहां  पर  यह  या  इससे  संबंधित  कोई
 दूसरी  समस्या  रखी  जाती  है  तो  हमारी
 सरकार  ने  एक  दूसरा  आवरण  बना  रखा
 है  ।  मैं  अपने  उत्तर  प्रदेश  की  बात  कहूं  1
 उसके  बारे  में  जब  कभी  कोई  बात  कही  जाती
 है  तो  कोई  भी  मिनिस्टर  खड़ा  हो  कर  कह
 देता  है  कि  यह  तो  स्टेट  सबजेक्ट  है,  इस  में
 हम  लोग  कुछ  नहीं  कर  सकते।  इसका  साफ
 शीर  सीघा  मतलब  यह  हुआ  कि  उत्तर  प्रदेश
 में  भ्भ्खों  मर  जायें  लोग  तो  वह  स्टेट  सब्जेक्ट
 उत्तर  प्रदेश  का  हो  गया,  आंध्र  प्रदेश  में  भूखों
 मर  जायें  तो  वह  स्टेट  सबजेक्ट  आंध्र  प्रदेश
 का  हो  गया,  तब  केन्द्र  तो  कुछ  हुआ  ही  नहीं  |
 यहां  आ  कर  मैं  पूछता  हूं  कि  हम  केन्द्र  से
 न  कहें  तो  किस  से  कहें  ?  किस  से  कहें  हम
 आखिर  ?
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 अब  मैं  आपका  ध्यान  अनुच्छेद  28  की
 ओर  दिलाना  चाहता  हूं  ।  इसमें  हमारे  राष्ट्रपति
 ने  क्या  कहा  है  यह  सुनने  लायक  है  ।  इसमें
 परम  पावन  पोप  का  ज़िक्र  किया  है  और
 उनके  आगमन  पर  हमने  क्या  क्‍या  आंखें
 बिछाई  ,  क्‍या  क्या  फूलमालायें  पहनाई  उसका
 उल्लेख  है  परन्तु  महाराजा  नेपाल  जो  कि

 हमारे  अपने  हैं,  एक  बात  भी  ऐसी  नहीं  जानते
 जिससे  उन्हें  अपना  न  कहा  जा  सके--बल्कि
 मैं  तो  यहां  तक  कहता  हूं  कि  सीधे  सीधे  हम
 रिश्तेदार  भी  हैं,  खून  का  भी  नाता  है,  वे  भी

 हिन्दू  हैं--उन्होंने  जब  यहां  बाने  की  बात
 कहीं  और  राष्ट्रीय  स्वयं  सेवक  संघ  ने  जोकि
 एक  सांस्कृतिक  संगठन  है  और  जो  पिछले
 चालीस  वर्ष  से  चरित्न  निर्माण  का  कार्य  कर
 रहा  है,  उसके  निमंत्रण  को  स्वीकार  करके
 यहां  आने  की  इच्छा  प्रकट  की  तो  इस  सरकार
 ने  दबाब  डाल  कर  उन्हें  सयाने  से  रोक  दिया  ।
 पोप  पाल  को  हम  पावन,  पुनीत  और  न  जाने
 किन  किन  नामों  से  पुकारते  हैं,  परन्तु  अपने
 मित्र  से  हम  कैसा  व्यवहार  करते  हैं  -  फिर
 यही  नहीं,  श्रीमती  लक्ष्मी  मेनन  ने  स्पष्ट
 कर  दिया  है  और  कहा  है  कि  नेपाल  के
 साथ  हमारे  रिश्ते  अच्छे  नहीं  हो  सकते  क्योंकि
 हम  उनके  साथ  बड़े  गव  के  साथ  व्यवहार
 करते  हैं  n  यह  मेरे  शब्द  नहीं  हैं,  श्रीमती
 लक्ष्मी  मेनन  से  पूछिये,  उनके  शब्द  हैं  जब  तक
 हमारा  वे  का  व्यवहार  होता  रहेगा  हम  पने
 पड़ोसी  देशों  से  कभी  भी  मित्रता  नहीं  कर  पायेंगे

 अन्त  में  एक  लिस्ट  दे  कर  मैं बेठ  जाऊंगा  ।
 इस  सारे  भ्र भि भाषण  में  जो  गवर्नमेंट  की  कमियां
 हैं,  जो  सरकार  की  कमजोरियां  हैं,  उन  का
 कोई  जिक्र  नहीं  किया  गया  है  ।  मैं  अ्रपनी
 लम्बी  लिस्ट  में  से  दो  चार  बतला  कर  बैठ
 जाऊंगा  |  काश्मीर  की  समस्या  समस्या  ही
 बनी  हुई  है  ।  नागालैंड  की  समस्या  आज  भी
 समस्या  बनी  हुई  है  ।  दो  हजार  व्यक्ति  गये
 पाकिस्तान  और  ट्रेनिंग  ले  कर  लौट  आये
 हिन्दुस्तान,  लेकिन  सरकार  कुछ  नहीं  कर
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 सकी  ।  वह  समस्या  समस्या  ही  बनी  हुई  है  ।
 मैं  एक  शौर  चीज  की  याद  दिलाता  हूं  1  असम

 हिल  स्टेट्स  भी  श्राप  के  ऊपर  एक  समस्या
 बन  कर  ने  वाली  है  जिनको  आश्वासन
 दिया  था  हमारे  भूतपूर्व  प्रधान  मंत्री  न ेकि  तुम
 को  स्कॉटिश  पैटन  देंगे  ।  अंग्रेजी  की  भी  एक
 समस्या  है,  राज  भी  समस्या  है  और  भागे
 भी  समस्या  रहेगी  ।
 45:3I  hrs.
 [SHrt  THIRUMALA  Rao  in  the  Chair]

 बेसबाती  की  समस्या  थी,  समस्या  है  शौर
 अभी  रहेगी  ।  नान झा लाइन मेंट  को  समझ  में

 नहीं  जाता  मैं  क्या  कहूं  और  कया  न  कहूं  ।  यह
 एक  भूत  की  शक्ल  में  हमारे  पीछे  खड़ा
 हुआ  है,  कब  उस  को  निकाला  जायेगा  मुझे
 पता  नहीं  ।  हिन्दी  को  उचित  स्थान  दिलाने
 के  लिये  हम  बिलबिलाते  रहे,  यह  समस्या
 आज  भी  एक  समस्या  है,  ईश्वर  जाने  कब
 तक  यह  समस्या  रहेगी  |

 श्री  झंकार  लाल  बैरवा  :  यह  एक  बड़ी
 समस्या  है  ny

 att  बुरा  सिह  :  सहअस्तित्व  के  बहाने
 से  हमारे  प्रोपीकिग  मित्र  समस्या  बने,  रहे,
 समस्या  हैं  शौर  पता  नहीं  कब  तक  समस्या
 रहेंगे  ।  हमारे  नन्दा  जी  ने  एक  54  पुट्ठों  का
 वक्तव्य  निकाल  दिया  कि  प्रो पीकिंग  लोग
 इतने  दिनों  से  न  जाने  क्या  क्या  करते  चले

 आ  रहे  थे  ।  मैं  नन्दा  जी  से  पूछना  चाहता  हूं
 कि  कुल  54  पुट्ठों  का  स्टेटमेंट  श्राप  ने  एक
 दिन  निकाल  दिया  तो  क्या  उन  को  एक  दिन
 में  सब  कुछ  दिखाई  दे  गया।  क्या  उस  दिन
 वे  सोते  से  जग  गये  थे  और  स्वपन
 में  उनको  दिखाई  दे  गया  जो  कुछ
 उन्होंने  54  पुट्ठों  में  लिख  डाला  |
 जब  वे  उन  चीजों  को  कार्यान्वित  कर

 रहे  थे  उस  वक्‍त  श्राप  कहां  सो  रहे  थे  -  आप  इस
 समस्या  को  सुलझाइये  |  इस  समस्या  के  साथ
 "ै  बाकी  समस्‍यायें  भी  सुलझ  जायेंगी  क्योंकि

 मैं  दावे  स ेकहता  हूं  कि  यह  जो  उपद्रव  कभी

 हुए  हैं  उनके  पीछे  बहुत  बडा  हाथ  इन  मित्रों
 कायदा।
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 Shri  Himatsingka  (Godda):  Mr.
 Chairman,  Sir,  I  support  the  Motion  of
 Thanks  to  the  President.  I  am  surpris-
 ed  that  some  of  the  Members  have
 suggested  that  during  the  last  17
 years  there  has  been  no  progress  and
 no  improvement.  Every  paragraph  of
 the  President’s  Address  gives  an  indi-
 cation  of  some  of  the  progress  that  has
 been  made  and  anyone  who  has  any
 knowledge  of  the  conditions  in  the
 country  will  bear  out  that  statement.

 Sir,  there  has  been  all  round  im-
 provement  in  many  respects  and  they
 have  been  set  out  in  the  President’s
 Address,  Yet  there  is  no  doubt  that
 much  remains  to  be  done.  One  has
 also  to  realise  that  in  spite  of  the  very
 great  improvements  in  the  production
 of  various  consumer  articles  and  even
 in  food,  there  is  still  this  scarcity.  We
 must  not  forget  that  before  Indepen-
 dence  there  were  a  large  number  of
 persons  who  had  not  had  two  meals  or
 even  one  square  meal  and  perhaps  not
 much  to  eat  during  a  week.  Now  not
 one  single  person  can  be  pointed  out
 who  has  not  got  food  to  eat  or  who  is
 suffering  for  want  of  food.  At  the
 same  time,  in  the  course  of  these  few
 years,  the  population  has  also  increas-
 ed.

 About  cloth,  Maharani  Jaipur  said
 that  cloth  is  not  available.  I  feel
 that  one  of  the  things  that  cannot
 be  sold  immediately  is  cloth.  It  is
 available  in  sufficient  quantity  and
 there  is  not  shortage  of  any  kind  so
 far  as  cloth  is  concerned.

 So  far  as  foodgrains  are  concerned,
 much  remains  to  be  done.  The  policy
 for  further  improvement,  and  all
 round  improvement,  has  been  adopted
 and  I  feel  the  Government  must  take
 all  possible  steps  to  see  that  the  policy
 that  has  been  framed  is  carried  out.
 For  that  purpose,  all  kinds  of  help
 that  the  farmer  needs  must  be
 provided,  namely,  sufficient  quan-
 tity  of  fertilisers,  good  seeds,
 better  implements  and  all  that.  Also
 quick-maturing  medium  and  other
 minor  irrigation  schemes  should  be
 taken  up,  There  are  a  number  of
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 schemes  which,  if  taken  up  on  a  prio-
 Yity  basis,  can  give  immediate  results.
 I  know  of  my  own  constituency  where
 there  are  a  number  of  schemes  which,
 if  taken  up,  can  be  completed  within
 twelve  months  and  they  will  give  im-
 mediate  results.  In  fact,  I  have  sent
 some  of  the  schemes  to  the  Minister-
 incharge  anq  I  hope  he  will  look  into
 them  and  they  will  take  them  up
 because,  I  feel,  if  those  schemes  are
 taken  up,  they  will  enable  the  Govern-
 ment  to  curtail  the  imports  which  are
 eating  into  the  vitals  of  the  finance  of
 the  country.  Therefore,  quick-matur-
 tng  irrigation  schemes  should  be  taken
 up  and  they  will  give  immediate  re-
 sults.

 This  year,  as  all  of  us  know,  the
 tcharif  crop  has  been  very  good  and
 also  rabi  crop  prospects  are  very  good.
 Still  the  prices  have  not  gone  down  as
 one  would  have  expected  immediately
 after  the  harvesting  of  the  new  crop.
 What  is  the  reason?  The  mere  pro-
 duction  of  sufficient  quantity  of  food-
 grains  will  not  bring  down  the  prices
 unless  the  marketable  surplus,  market-
 table  output,  is  also  released  by  the
 farmers,  You  cannot  expect  them  to
 part  with  them  unless  they  get  the
 things  that  they  need  and  some  of  the
 things  that  they  need  are  in  short
 supply  even  now.  For  instance,  if
 they  want  to  build  houses,  they  want
 cement,  corrugated  sheets  or  some
 other  kind  of  things  and  also  other  im-
 plements.  Therefore,  the  Govern-
 ment  must  taken  immediate  steps  to
 make  available  the  things  that  the
 farmer  needs  so  that  he  can  part  with
 the  grains  which  is  very  much  needed
 in  the  country.  Previously  there  was
 some  temptation,  on  account  of  the
 previous  habits  in  the  country,  of
 gold.  They  used  to  part  with  their
 crop  for  gold.  That  is  no  longer  avai-
 lable,  Therefore,  what  they  need  for
 their  daily  use  must  be  made  available
 to  them  so  that  they  can  release  the
 quantity  of  food  that  is  needed  for  the
 consumers.

 Another  thing  is  about  the  fixation
 of  a  reasonable  price.  That  has  peen
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 fixed.  But  at  the  same  time  there  is  a
 limit  to  that  because  you  have  to  have
 a  synthesis  between  the  interest  of  the
 consumer  as  also  of  the  producer.
 Therefore,  the  remedy  lies  in  more
 and  more  production.  I  have  no  doubt
 that  is  our  country  there  is  so  much
 potentia]  that  not  only  our  country
 will  be  self-sufficient,  not  only  we
 shal]  be  abe  to  stop  all  imports  but  we
 will  also  have  sufficient  quantity,  per-
 haps,  to  export  and,  in  any  event,  to
 have  a  buffer  stock  which  can  be  of
 uSe  to  us  in  times  of  need.  A  good
 deal  of  attention  must  be  paid  to  the
 side  of  the  agricultural  needs  and  all
 possible  steps  should  be  taken  so  that
 we  can  increase  our  production  in  the
 country.

 Regarding  the  investment  climate,  as
 you  know,  the  Economic  Survey  gives
 a  picture  of  the  condition  in  the
 country,  At  the  present  moment,  as
 already  admitted  by  the  Finance  Min-
 ister  himself,  there  is  no  investment
 climate,  and  most  of  the  companies
 that  wanted  to  raise  capital  did  not
 succeed;  some  of  the  companies  have
 got  capital,  but  that  equity  capital  was
 supplied  not  by  the  general  public  but
 by  the  Government  financial  institu-
 tions  like  the  ICICI,  the  IFC,  the  LIC
 and  so  on.  That  cannot  be  a  substi-
 tute  for  public  subscription.  There-
 fore,  what  is  needed  is  that  steps
 should  be  taken  to  create  an  invest-
 ment  climate.

 The  concessions  that  were  announc-
 ed  in  December,  of  giving  5  per  cent
 relief,  tapering  off  to  2  per  cent,  on
 purchase  of  shares  of  new  companies
 upto  Rs.  35000  are  good  so  far  as  they
 go,  but  they  have  not  been  sufficient.

 Shri  P.  BR.  Patel:
 in  them?

 Who  will  invest

 Shri  Himatsingka:  And  they  have
 not  proved  an  attraction  at  all.  When
 the  interest  rate  is  9  per  cent,  who
 will  invest  in  shares  which  will  give
 an  yield  of  only  3%  per  cent  or  not
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 even  that?  We  have  to  examine  why
 the  people  are  loath  to  put  in  money
 in  equity  shares.  Why  are  the  floata-
 tions  going  flop?

 This  country  is  the  most  heavily
 taxed  country.  The  tax  laws  also  are
 very  complicated.  We  change  our  tax
 laws  almost  every  year,  not  only  once,
 but  perhaps  twice  or  thrice  in  a  year.
 Therefore,  no  one  know,  what  fhe
 position  will  be  of  any  investment
 that  he  is  going  to  make,  and  that  is
 the  reason  why  neither  foreign  capi-
 tal  is  coming  nor  any  capital  in  the
 country  is  coming  forward.  The  direct
 tax  on  individuals  is  also  very  high,
 and  it  goes  up  88:12,  per  cent  on  un-
 earned  incomes,  if  they  are  in  excess
 of  Rs.  75,000;  and  similarly,  on  earned
 incomes  also,  above  Rs.  100,000  the
 tax  is  almost  as  high  as_  that
 viz.  82.5%.  Therefore,  steps  must
 be  taken  tu  create  an  investment  cli-
 mate.  The  income-tax  and  _  other
 charges  on  companies  also  are  very
 high.  In  fact,  many  even  do  not  know
 the  names  of  the  different  charges.  The
 sompany  tax,  corporation  tax,  super-
 tax,  surcharge,  surtax,  dividend  tax
 and  tax  on  bonus,  all  these  taken
 together  are  corroding  the  economy
 ang  the  market.  Therefore,  steps
 have  got  to  be  taken  if  we  really  want
 to  bring  about  an  investment  climate
 in  the  country.

 At  the  present  moment,  practically,
 on  account  of  the  heavy  taxes,  nothing
 is  left  in  the  hands  of  the  individuals,
 and  equally  bad  is  the  position  of
 companies.  In  some  cases,  the  com-
 panies  are  taxed  to  the  extent  of
 about  60  to  76  per  cent.  Over  and
 above  that,  the  shareholders  also  have
 got  to  pay  income-tax  on  the
 dividends.

 An  interesting  book  has  been  sent,
 I  believe,  to  a  large  number  of  Mem-
 bers  by  Shri  Palkhiwala  who  is  an
 expert  on  income-tax,  which  goes  to

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  It  is  a  complicated  thing.

 Shri  Himatsingka:  ....and  which
 clearly  explaing  the  reason  why  this
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 position  obtains  in  the  country.
 Amongst  the  generalisations  in  the
 Economic  Survey,  there  is  a  clear  re-
 alisation  of  the  crisis  in  production
 and  the  crisis  of  confidence  in  the
 country,  and,  therefore,  it  is  necessary
 that  something  has  got  to  be  done  to
 improve  the  position.

 Inflationary  pressure  has  already
 steadily  eroded  public  morale,  and,
 therefore,  this  is  the  moment  for  the
 proper  appraisal  of  what  the  nation
 needs.  Unless  proper  action  is  taken
 at  the  present  moment,  I  am  _  afraid
 that  the  country’s  position  will  become
 very  bad  and  it  will  become  irretrie-
 vable.

 This  is  a  golden  opportunity  for  the
 Finance  Minister  to  transform  the
 present  mood  of  apathy  and  helpless-
 ness  into  one  of  ocnfidence.  Specially
 because  of  the  very  good  all  round
 collection  of  taxes  and  duties.  I  hope
 he  will  realise  that  the  last  two  or
 three  budgets  have  eroded  the  econo-
 my  of  the  country,  sapped  the  will  to
 work  to  save  and  to  invest.  Therefore,
 we  must  do  something  positive  and  de-
 finite  in  the  matter  of  heavy  taxation,
 both  of  individuals  and  companies.  I
 have  no  doubt  that  then  the  market
 will  revive  and  the  production  that  is
 needed  in  the  country  will  be  available
 and  a  Jot  of  our  difficulties  will  also
 disappear.

 ‘We  must  take  lessons  from  a  num-
 ber  of  countries  which  have  achieved
 good  results  by  reduction  of  taxes.  The
 lesson  of  West  Germany,  Japan  and
 certain  other  countries  is  before  us.
 The  USA  and  other  countries  reduced
 their  income  tax  rates  and  collected
 more  revenue,  by  making  incomes
 grow  and  making  the  gross  national
 income  grow.  After  all,  you  cannot
 get  taxes  unless  there  is  production,
 unless  people  make  profit.  Therefore,
 enthusiasm  can  be  instilled  in  the
 market,  all  round  production  will  in-
 crease  and  inflationary  pressures  will
 also  disappear.  At  present,  the
 monetary  policy  adopted  by  Govern-
 ment  has  made  money  dear  and  scarce.
 As  you  know,  the  Reserve  Bank  rate
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 of  interest  has  been  raised  from  5  to 6  per  cent.  Commercial  banks  have
 similarly  raised  their  interest  rate
 and  hardly  anybody  can  get  loans  or
 advances  from  banks  at  less  than  93  or even  40  per  cent,  because  0  per  cent
 is  the  maximum  that  they  can  charge
 —they  cannot  go  higher.  If  they  had
 the  liberty  to  do  so,  they  would  per- haps  have  charged  more.  Ag  a  result, the  cost  of  production  will  increase.  I
 am  not  referring  to  the  l0  per  cent  im-
 port  duty  that  has  been  levied  only three  or  four  days  ago.  The  railway
 freight  has  been  increaseq  also.  All
 these  will  have  an  effect  on  the  econo-
 my.

 Therefore,  it  is  time  that  this  policy is  reversed  and  we  did  not  allow  this
 to  stand  in  the  way.  If  you  have  a
 dear  money  policy,  that  will  stand  in
 the  way  of  development  itself.
 Unless  you  change  your  fiscal
 policy  and  liberalise  it,  you  will
 perhaps,  make  it  stand  in  fhe
 way  of  development  itself.  Certain-
 ly  anti-inflationary  measures  must  not
 be  allowed  to  stand  in  the  way  of
 development  itself;  it  must  be  subor-
 dinated  to  that  end.  Simply  control  of
 expenditure  by  the  public  will  not  be
 sufficient.  You  must  reduce  the  ex-
 penditure  of  Government  also.  Unless
 you  take  immediate  steps  to  reduce  the
 expenditure  of  Government,  you  will
 not  be  able  to  succeed  in  your  attempt
 to  check  inflation.

 The  pathetic  foreign  exchange  posi-
 tion  has  been  placed  before  the  coun-
 try.  I  feel  that  if  our  public  sector
 undertakings  begin  to  produce  a  num-
 ber  of  articles  that  we  have  still  to
 import  like  heavy  electrical  machi-
 nery,  earth-moving  machinery  and
 other  heavy  machinery,  that  will  en-
 able  the  country  to  save  a  large
 amount  of  foreign  exchange.  It
 is  up  to  the  Government  to  take
 steps  to  do  so.  Public  undertakings
 are  showing  better  results  than  before,
 and  it  is  necessary  that  they  divert
 their  attention  to  producing  such  of
 the  articles,  machinery  etc.,  which  the
 country  has  to  import.
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 In  the  Economic  Survey  it  has  been
 mentioned  that  the  ratio  of  taxation
 to  national  income  was  9  6  Per  cent
 at  the  end  of  the  Secong  Plan  and
 now  it  has  gone  up  to  3  or  4  per cent.  I  think  that  is  not  correct,  This
 43  to  44  per  cent  is  the  ratio  if  the
 taxation  of  the  Centre  alone  is  taken
 into  account,  But  what  about  the
 taxes  that  are  being  levied  by  the
 different  States.

 Shri  Sham  Lal  Saraf:  And
 bodies.

 local

 Shri  Himatsingka:  After  all,  the
 national  product  takes  account  of  the
 whole  country.  If  you  add  to  this  3
 to  4  per  cent  the  taxes  levied  by  the
 States,  it  will  amount  to  23  or  24  per
 cent.

 Shri  P.  छू  Patel:  34  per  cent.

 Shri  Himatsingka:  I  do  not  know,
 therefore  I  will  not  risk  it  lest  it
 amount  to  a  wrong  statement,  but  I
 am  definite  it  will  come  to  23  or  24
 per  cent.

 Therefore,  I  feel  that  the  taxation
 measures  should  be  fairly  stable  and
 not  changed  every  now  and  then
 They  should  also  do  something  so  that
 the  investment  climate  may  improve.
 Recently  you  must  have  noticed  the
 various  speeches  of  the  foreign  indus-
 trialists  who  came  here.  All  of  them
 have  spoken  in  the  same  vein,  and  I
 hope  that,  in  view  of  the  fact  that  the
 Government  has  gone  to  the  extent  of
 agreeing  to  issue  letters  of  intent  to
 foreigners  if  they  want  it  without
 waiting  for  a  counterpart  in  this
 country,  they  will  also  accept  their
 advice  which,  I  am  sure,  will  bring
 about  life  in  the  economy  of  the
 country  and  solve  a  number  of  ‘diffi-
 culties,

 श्री  झ०  सि०  सहगल  (जांजगीर)  :
 सभापति  महोदय,  पारस्परिक  अविश्वास,
 कटुता  एवं  स्पर्धा  के  इस  समय  में  राष्ट्रपति
 जी  के  विचारशील  अभिभाषण  का  जो  मेरे
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 हृदय  पटल  पर  प्रभाव  पड़ा  मैं  उसके  प्रति
 अपनी  कृतज्ञता  प्रकट  किये  बिना  नहीं  रह
 सकता  ।  आज  के  ऐसे  वातावरण  में  जबकि
 हमारे  सामने  अनेक  विकेट  समस्याएं  उपस्थित
 हैं--कहीं  खाद्य  स्थिति  की  गम्भीर  चिन्ता  कहीं
 भाषा  को  लेकर  आपसी  झगड़ा,  उधर  सीमाओं
 वर  चीन  का  खतरा  बना  हुआ  है--इधर
 जोन  के  एटमी  विस्फोट  ने  दुनिया  को  हिला
 दिया  है  |  यह  सब  होते  हुए  भी  श्री  राष्ट्रपति
 जो  के  अभिभाषण  में  एक  साशा  की  झलक
 दिखाई  देती  है  ।  वहां  गम्भीर  चिन्तन  है,
 सूझबूझ  है,  समस्या झ्र ों  का  सही  विश्लेषण  शौर
 उनके  सुलझाने  के  उपाय  भी  उन्होंने  बतलाये
 हैं  ।

 श्री  राष्ट्रपति  जी  ने  अपने  अ्रभिभाषण  के
 प्रारम्भ  में  हमारे  प्यारे  नेता  श्री  जवाहरलाल
 नेहरू  को  श्रद्धांजलि  अमित  की  है।  वे  केवल
 हमारे  ही  नेता,  प्रिय  बंधु  एवं  शुभचिन्तक  न
 थे  बल्कि  वे  तो  सारे  संसार  के,  सानव  मात्र
 के  मित्र  थे  ।  उनके  भ्र कस् मात  निधन  से  सारी
 दुनिया  को  धक्का  लगा  ।  मेरे  इष्टदेव  मेहरे
 बाबा  ने  इस  दुःखद  सूचना  को  पा  कर  कहा
 था---जवाहरलाल  एक  कमेंयोगी  थे  ae
 उन्होंने  जिस  प्रात्मत्याग  से  दुनिया  में  कार्य
 की  ज्योति  जलाई  उसके  लिए  जाने  वाली
 पीढ़ियां  भी  उनकी  आभारी  रहेंगी  ।  हमें  उनके
 जीवन  से  एक  प्रेरणा  लेनी  है  ।  एक  सबक़॒
 सीखना  है  ।  श्री  राष्ट्रपति  जी  ने  अपने  प्रति-
 भाषण  में  मुद्रास्फीति  एवं  ऐसे  धन  को  जो
 खाते  में  नहीं  दिखाया  जाता  है,  जिक्र  किया  है
 परन्तु  पहले  तो  ऐसा  नहीं  होता  था  |  कब  यह
 छिपाने  की  बात  क्‍यों  होती  है  ।  लोक  राष्ट्रपिता
 महात्मा  गांधी  द्वारा  बताए  मार्ग  पर  से  हम
 हटते  जा  रहे  हैं  ।  ईमानदारी  को  हम  ने  त्याग
 दिया  है  a  स्वार्थ  की  चाह  ने  हमें  देशप्रेम,
 जातिप्रेम  शौर  यहां  तक  कि  मानवता  से  भी
 दूर  कर  दिया  है  हमारी  इच्छायें  बढ़ती  जा
 रही  हैं  7  सुख  समृद्धि  ही  नहीं  विलासता  की
 इच्छा  प्रबल  होती  जा  रही  है  परन्तु  इसे  तो
 छोड़ना  ही  पड़ेगा  ।  मेहरे  बाबा  ने  कहा  है:-

 “स्वार्थी  मनुष्य  का  जीवन  व्यर्थ  है  ।”
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 श्री  राष्ट्रपति  जी  ने  यह  भी  कहा  है  कि
 सरकार  इस  बात  को  बहुत  महत्व  देती  है  कि
 कारखानों  में  शांति  बनी  रहे  ।  उन्होंने  काम
 करने  वालों  के  कल्याण  के  बारे  में  संकेत  किया
 है  ।  हमें  यह  विचार  करना  है  कि  सरकार
 की  इस  नीति  को  हम  कैसे  दूर  बना  सकते  हैं  ।

 15:57  hrs.

 [Dr.  ‘SAROJINI  ‘Masisar  in  the  Chair}

 क़ायदे  कानून  भी  अपना  स्थान  रखते  हैं  पर  y
 at  कानूनों  और  पंच फैसलों  पर  भरोसा
 करने  से  काम  नहीं  चलेगा  ।  जनसाधारण
 में  देश  के  प्रति  सच्ची  निष्ठा  हो,  ईमानदारी
 पर  भरोसा  हो  और  आपसी  विश्वास  हो  ।
 हमारे  देश  में  एक  संत  परम्परा  रही  है  ।
 संत  कबीर,  गुरू  नानक,  मुहम्मद,  ईसा,  रामकृष्ण
 परमहंस,  महर्षि  अरविन्द,  प्रिय  बापू  और
 अवतार  मेहरे  बाबा  ने  ईमानदारी  और  भाईचारे
 पर  जोर  दिया  है  1  हमें  यही  सीखना  है  और
 यही  मार्ग  अपनाना  है  ।  हमारे  ग्रा काश वाणी
 के  केन्द्र  उपरोक्त  मार्गदर्शन  के  प्रसारण  में
 बहुत  सहायता  दे  सकते  हैं  और  देते  भी  हैं  ।

 श्री  राष्ट्रपति  जी  ने  कहा  कि  सरकार
 सामाजिक  सेवाओं  का  विस्तार  तथा  सुधार
 करने  की  आवश्यकता  के  प्रति  सजग  है  t
 एक  शिक्षा  कमीशन  भी  बनाया  गया  है  ।
 उन  के  विचार  सराहनीय  हैं  परन्तु  सरकार
 की  यह  भी  जिम्मेदारी  है  कि  वह  शिक्षा  के
 क्षेत्रों  में  प्राध्यात्मिक  प्रगति  का  भी  ध्यान  रखे  ।
 नैतिक  स्तर  को  गिरने  से  बचायें  ।  केवल  उच्च
 शिक्षा  और  भौतिक  उन्नति  की  ओर  घ्यान
 देने  से और  रूहानी  तथ्यों  की  अवहेलना  करने
 से  समाज  का  कल्याण  नहीं  हो  सकता  है
 क्योंकि  जो  समाज  सत्य  एवं  ईमानदारी  के
 मार्ग  से  गिर  जाता  है  वह  संसार  में  पना  सिर
 ऊंचा  नहीं  रख  सकता  ।  देश  की  उन्नति,  देश
 को  सम्पन्न,  देश  को  मजबूत  बनाना  है  तो
 व्यक्तिगत  स्वार्थ  को  त्यागना  होगा  ।  सच्चाई
 कौर  ईमानदारी  को  अपनाना  होगा  भर
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 [श्री  भ्र०  सि०  सहगल]
 जितने  शीघ्र  हम  उस  मार्ग  पर  अग्रसर  होंगे
 उतनी  जल्दी  ही  भ्रष्टाचार,  घूसखोरी  कौर

 दूसरे  व्यसनों  का  नाश  होगा  |  तभी  होगा  समाज
 का  कल्याण  और  शांति  का  साम्राज्य  ।

 राष्ट्रपति  जी  ने  अपने  अभिभाषण  में
 पंचायती  राज्य  (कम्यूनिटी  डेवलपमेंट)  तथा
 सहकारिता  के  बारे  में  अपने  विचार  नहीं
 दिये  हैं  -  सभापति  महोदया,  मैं  आप  की
 माफंत  अपने  प्रधान  मंत्री  जी  से  यह  कहूंगा
 कि  वे  इस  पर  अपनी  राय  डिबेट  का  जवाब
 देते  हुए  देने  की  कृपा  करें।  जहां  तक  पंचायती
 राज्य  और  सहकारिता  का  सवाल  है  वह
 देश  की  रीढ़  है  और  उसे  मजबूत  बनाना
 हर  एक  इंसान  का  जोकि  भारतीय  में  रहता
 है  उस  का  वह  परम  कत्तव्य  हो  जाता  है  i
 यदि  यह  चीज़  टूटी  तो  प्रजातंत्र  के  सिद्धांत
 पर  जो  नींव  आज  बनी  हुई  है  वह  ढह  जाने
 वाली  है  और  वह  गिरे  बगैर  रुक  नहीं  सकती
 है  ।  हमारा  जो  एडमिनिस्ट्रेशन  है  और  उस
 के  ज़रिये  से  जो  हमारा  केबिनेट  चल  रहा  है,
 मैं  निवेदन  करूगा  कि  जब  तक  वह  एक  होकर
 काम  नहीं  करेगा,  गाड़ी  आगे  नहीं  चल  सकती

 है  |  भ्रमर  ऐसा  नहीं  किया  जायेगा,  तो  हम  को
 कई  खतरों  का  सामना  करना  पड़ेगा  ny

 i6  hrs,

 इन  शब्दों  के  साथ  मैं  राष्ट्रपति  जी  के
 अभिभाषण  पर  अपना  बक्तब्य  समाप्त
 करता  हूं  ।

 शौ  सेनानी  (जम्मू  तथा  काइमीर)  :

 मोहतरमा,  मैं  आप  का  शुक्रिया  अदा  करता

 हूं  कि  आप  ने  मुझे  टाइम  दिया  ।

 पिछले  दिनों  से,  जब से  हम  इस  सेशन
 में  आए  हैं,  यहां  पर  राष्ट्र-भाषा  कौर
 राज  भाषा  का  बहुत  जिक्र  हो  रहा  है।  इस
 सिलसिले  में  कुछ  दोस्त  मुझे  भी  मिले  और
 उनसे  तबादला-ख़यालात  हुआ  1  मेरा
 उन  से  यह  कहना  था  कि  पहले  राष्ट्र  को
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 सम्भालिये,  भाषा  बाद  में  बन  जायेगी,
 बना  ली  जायेगी।

 राष्ट्रपति  ने  भपने  ख़ुत्बे  में  इस  बात  का
 ज़िक्र  किया  है  कि  पाकिस्तान  और  चीन
 के  साथ  हमारे  ताल्लुकात  ठीक  नहीं  हैं  t
 पाकिस्तान  से  ताल्लुकात  ठीक  करने  के
 सिलसिले  में  जो  एक  बड़ी  अहम  बात  है,
 उस  को  उधर  से  पाकिस्तान  और  धर  से
 काश्मीर  के  फ्रस्ट्रेटिट  पालिटिकल  उभार
 रह  हैं।

 6.03  hrs.

 [Mr.  Deputy-SpEAKER  in  the  Chair]

 a  कहते  हैं  कि  पाकिस्तान  से  अगर  दोस्ती
 हो  सकती  है,  जरगर  पाकिस्तान  के  साथ  हमारी
 तमाम  तकलीफें  रफ़ा  हो  सकती  हैं,  तो  बे
 सिफ  काश्मीर  की  कीमत  पर  हो  सकती  हैं  1
 आज  और  कल  कुछ  मेम्बर  साहिबान  ने
 कहा  कि  काश्मीर  का  मसला  कभी  तक
 लटक  रहा  है।  मैंने  पिछले  सेशन  में  भी
 कहा  था  और  जब  भी  मैं  हुकूमत  को  गज
 करूंगा  कि  कब  वक्‍त  आ  गया  है  कि  काश्मीर
 के  मसले  को  मसला  न  कह  कर  उस  के

 मुताल्लिक  यह  फ़ैसला  कर  लिया  जाये
 कि  पाया  काश्मीर  हिन्दुस्तान  का  इन्टेग्रल
 पार्ट  है  या  नहीं  और  अगर  है,  तो  काश्मीर
 को  उसी  तरह  समझा  जाये,  जिस  तरह
 कि  मध्य  प्रदेश,  बम्बई  कौर  हैदराबाद  हैं,
 कौर  इस  तरह  की  बातों  का  मोका  न  दिया
 जाये  कि  पाकिस्तान  और  हिन्दुस्तान  की

 सुलह  काश्मीर  के  फ़लां  इलाके  की  कीमत  पर
 की  जा  सकती  है।

 इस  सिलसिले  में  चाहें  ढी०  एम०  के०
 के  दोस्तों  की  तरफ़  से  या  किसी  और  की
 तरफ़  से  कोई  ऐसा  ज़िक्र  किया  जाता  है,
 जिस  में  मुल्क  से  अलग  होने  की  कोई  बात

 हो,  तो  तमाम  एसेम्बली  और  इस  मुअज़्ज़िज़
 ऐवान  में  एक  शोर  सा  उठ  जाता  है
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 fe  अलाहिदगी  की  बात  की  जा  रही  है  ।
 लेकिन  मुझे  निहायत  अफ़सोस  के  साथ
 यह  कहना  पड़ता  है  कि  हमारी  लीडरशिप
 की,  जिस  का  मैं  फॉलोअर  हूं  और  जिस  को
 मैं  मानता  हूं,  यह  आदत  हो  गई  है  कि
 काश्मीर  के  मुतालिक  हम  अलाहिदगी  की
 बातें  सुनते  रहें  और  फिर  भी  कोई  फ़ैसला
 न  करें।  मेरे  सामने  शेख  अब्दुल्ला  और
 प्लेव्रिसाइट  फ्रन्ट  का  अख़बार  है,  जिस  में
 लिखा  है  :  काश्मीर  कैन नाट  बि  हैल्ड
 इनडेफिनेटली  बाई  फ़ोर्स  v  ग्रालिबन  उन
 की  ऐसी  के  जरिये  यह  अख़बार  हर  एक
 एम०  पी०  के  घर  में  पहुंचाया  जाता  है  और
 तमाम  हिन्दुस्तान  में  इस  को  फैलाया  जाता
 है  t

 इस  युक्त  मैं  इस  बात  में  नहीं  जाता  कि
 शेख  साहब  को  रिलीज़  करने  के  लिए  यह
 आपरचून  टाइम  था  या  नहीं  या  वह  ऐसे  देश-
 भक्त  थे  कि  उन  को  जेल  में  रखने  से  देश
 की  तमाम  देशभक्ति  खत्म  हो  जाती,  लेकिन
 जब  उन  को  रिहा  किया  गया,  तो  हम  ने
 उनको  पोलिटिकल  फ़ेस  करने  का  फ़ैसला
 किया।  उन  की  यह  हालत  हो  गई  थी  कि
 वह  अपने  ही  लड़के,  एक  नौजवान  मौलवी
 फ़ाटक,  से  उलझ  कर  रह  गये  और  जो  शेख
 अब्दुल्ला  पाकिस्तान  भ्र ौर  हिन्दुस्तान  की
 सुलह  कराने  जा  रहे  थे,  वह  मौलवी  फ़ाटक
 में  ही  उलझ  कर  रह  गये  ।  उन  को  काम
 करने  के  लिए  कोई  भी  जगह  नज़र  नहीं
 आती  थी  सिवा  एक  मुहल्ले  या  वार्ड  के,
 जहां  वह  और  मौलवी  फ़ारूक़  एक  दूसरे
 को  जबाब  देते  थे  ।  जम्मू-काश्मीर  के
 लोगों  ने  उन  को  पोलिटिकल  फ़ेस  करके
 उन  के  स्टेट्यर को  नीचे ला  दिया।

 लेकिन  उस  के  बाद  क्‍या  हुआ  कि  शेख
 अब्दुल्ला  को  डिफ़ेंस  हासिल  में,  फ़लां
 गुफ्तग ूमें  भर  फ़लां  कांफ्रेंस  में  इन वाइट  किया
 जाने  लगा  ।  भाप  देखिये  कि  अब  शेख
 साहब  सपोर्ट  कहां  से  ले  रह  हैं---काश्मीर  के
 लोगों  से  या  कहीं  और  से  ।  इस  पेपर  में
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 लिखा  है,  “किंग  आफ़  ईरान  सेक्स  शेरे-
 काश्मीर”,  a“  शेरे-काश्मीर  मीट्स  शास्त्रीजी,
 “शेरे-काश्मीर  सैंड्स  कान्डोलेंस  मैसेज  टु
 लेडी  चर्चिल  v  इन  बातों  से  शेख  साहब
 को  सपोर्ट  मिल  रही  है  ओर  ऐसा  ज़ाहिर
 किया  जाता  है  कि  वह  इतनी  बड़ी  फ़िगर
 हैं,  इतने  बड़े  माने  हुए  नेता  हैं  कि  वह
 काश्मीर  का  फ़ैसला  जिस  तरह  से  चाहें,
 उस  तरह  से  कर  सकते  हैं,  क्योंकि  उन  को
 शास्त्रीजी  बुलाते  हैं,  उन  को  किंग  साफ़
 ईरान  थैंक्स  देते  हैं,  वह  लेडी  चंचल  को
 कान्डोलेंस  मैसेज  भेजते  हैं  और  वहां  से
 जवाब  जाता  है।

 मैं  बुक  से  तो  नहीं  कह  सकता  कि
 जब  शेख  साहब  हज  के  लिए  गये,  तो  हमारी
 फ़ोरेन-एफ़ेय्जं  मिनिस्ट्री  के  अफ़सर  एयरो-
 ड्रोम  पर  मौजूद  थे  या  नहीं,  लेकिन  कुछ
 रेस्पांसीवल  सरकारी  आफ़िसर  वहां  पर
 मौजूद  थे  और  उनके  अलावा  साउदी  अरेबिया
 के  एम्बेसेडर  और  दूसरे  लोग  भी
 मौजूद  थे।  इन  बातों  को  हम  पब्लिसिटी
 देते  हैं  और  इस  तरह  हम  काश्मीर  में
 एक  गैर यक़ीनी  हालत  पैदा  किये  रखना
 चाहते  हैं  ।

 भाषा  के  सिलसिले  में  मद्रास  में  जो  कुछ
 हुआ,  उस  के  लिए  मुझे  निहायत  अ्रफ़सोस  है  t
 उसकी  क्‍या  वजह  थी  और  क्‍या  नहीं  थी,
 उस  में  जाए  बगैर  मैं  यह  अर्ज  करना  चाहता
 हूँ  कि  कोई  भी  हिन्दुस्तानी  उन  वाकयात  को
 यह  कह  कर  नज़र-अन्दाज  नहीं  कर  सकता
 कि  कुछ  जेनेटिक्स  ने  यह  कर  दिया ।
 आखिर  हमारे  भाई  मरे  हैं,  इन्सान  मरे
 हैं--काहे  वे  ग़लती  से  मरे  हैं  या  जज़बात  में
 झा  कर  भरे  हैं।  उन  के  मरने  के  लिए
 हम  ने  वजूहात  पैदा  कीं।  हम  ने  हिन्दी
 को  राष्ट्र-भाषा  बना  दिया,  लेकिन  उस  के
 लिए  हम  ने  इन  i7  aa  क्‍या  किया ?
 हम ने  ग्रान्ट्स  दीं  कान्वेन्ट-टाइप  के  स्कूलों  को
 शौर  हम  ने  शास्त्री  भोर  हिन्दी  के  दूसरे
 तालीम-याला  लोगों  को  कहा  कि  उन  को



 ‘1301  President's

 [श्री  समनान  ]
 चपरासी  भी  नहीं  बना  सकते  हैं,  हालांकि
 हम  दसवीं  पास  को  कलक  बना  देते  हैं,
 क्योंकि  उसने  अंग्रेज़ी  पढ़ी  है  ।

 मैं  अर  करना  चाहता  हूं  कि  एयर-
 कल्डीशन्ड  रूम  में  बेठ  कर  कोई  फ़ैसला  करने
 से  न  मुल्क  की  तकदीरें  बना  करती  हैं  और
 न  बिगड़ा  करती  हैं।  जो  चीज  लोगों  की
 तरफ़  से  आये,  जो  लोगों  तक  जाये,  जो
 वह  महसूस  करें,  वही  चीज़  देश  में  चल  सकती
 है।  चार  आदमी  कहीं  बैठ  कर  कोई  फैसला
 कर  दे,  प्रेस  और  रेडियो  से  पब्लिसिटी  कर
 के  कुछ  पब्लिसिटी-माइंडिड  आदमी  कोई
 फ़ैसला  कर  दें,  इस  से  कोई  फ़ायदा  नहीं
 होगा  i

 जो  लोग  मद्रास,  मैसूर  या  आन्ध्र  में
 मरे  हैं,  हम  ने  इन  7  साल  तक  उनके
 जनाज़े  का  इन्तज़ाम  किया,  उन  की  छातियों
 को  गोलियों  का  निशाना  बनाने  की  तैयारी
 की।  हम  ने  इस  अरसे  में  हिन्दी  को
 जुबान  बनाने  की  कोशिश  नहीं  की,  बल्कि
 हम  इस  ताक  में  रहे  कि  कब  वे  अपने  सीने
 सामने  रखें  और  हम  उन  को  गोली  मारें।
 यह  बहुत  अफ़सोसनाक  बात  है  ।  यह
 हमारी  आंखें  खोल  देने  के लिए  एक  बहुत  बड़ा
 सबक  है।  हमें  तमाम  हालात  पर  ग्रोवर
 कर  के  यह  सोचने  की  बहुत  बड़ी  ज़रूरत
 है  कि  हमारी  ख़ामियां  और  कमज़ोरियां
 कहां  हैं।  मैं  देश  के  नाम  पर,  देश  की
 इन्टेग्रिटी  के  नाम  पर,  कौम  की  आने  वाली
 नस्लों  के  नाम  पर  अपील  करता  हूं  कि  हम
 सोचें  कि  क्या  हम  बापू  के  दिखाए  हुए  रास्ते
 को  छोड़  कर  दूसरी  तरफ़  तो  नहीं  चल  पड़े
 हैं।  बापू  ने  हम  को  यह  बताया  था  कि
 हम  अदम-तशद्दुद  से,  बगैर  लड़ाई  झगड़ा  किये
 आगे  बढ़  सकते  हैं।  क्‍या  हम  ने  यह  फ़ैसला
 तो  नहीं  कर  लिया  है  कि  जब  तक  तशदुद
 नहीं  होगा,  तब  तक  हम  कुछ  नहीं  सुनेंगे  ?
 गोली  खाओ,  तो  हम  नागालैंड  में  जायेंगे--
 गोली  खातो,  तो  हम  मद्रास  में  पहुंचेंगे  t

 FEBRUARY  24,  965  Address  (Motion)  I302

 क्या  काश्मीर  में  भी  यही  सबक  देना
 है  ?

 वहां  पर  मैजारिटी  ने  फ़ैसला  किया  कि
 वहां  पर  कांग्रेस  झागनाइजेशन  हो  ।  वहां
 पर  जनसंघ  प्ागेनाइजेशन  है,  कम्यूनिस्ट
 आर्गनाइजेशन  है,  लैफ्टिस्ट  हैं  और  राह-
 टिकट  हैं,  लेकिन  आज  तक  शेख  अब्दुल्ला
 या  उन  की  पार्टी  ने  उन  की  मुख़ालिफ़त  नहीं
 की ।  जहां  तक  कांग्रेस  का  ताल्लुक  है,
 वह  किसी  वक्‍त  समझते  थे  कि  यहां  पर
 मैं  ही  नैशनलिस्ट  हूं  और  सिफ  मैं ही  कांग्रेस
 का  नुमायंदा  हूं,  इसलिये  आज  वह  वहां
 पर  कांग्रेस  की  मुख़ालिफ़त  करते  हैं  और
 उस  में  शामिल  होने  वाले  लोगों  के  सोशल
 बायकाट  के  लिए  कहते  हैं।  जब  बाबंर
 और  दूसरे  लोग  उन  की  बात  नहीं  मानते
 हैं,  तो  उनके  वकंदध  वहां  पर  जा  कर  सख्ती
 करते  हैं  शर  कहते  हैं  कि  तुम  नैशनलिस्ट
 को  दूध  नहीं  दोगे,  उनकी  शेव  नहीं  करोगे
 कौर  हम  सब  तमाशाई  बने  हुए  हैं।
 तक  मोवाल्लातू,  जिहादे  फी  सबी  जूल  अल्लाह
 का,  सबीले  अल्लाह  पहला  कदम  है  ।
 जिसका  मतलब  है  कि  वहां  बाकायदा
 मजहबी  लड़ाई  शुरू  हो  गई  है  ।  क्या  वहां
 सेंट्रल  इंटेलिजेंस  नहीं  है,  क्या  वहां  स्टेट
 इंटेलिजेंस  नहीं  है  ।

 एक  माननीय  सदस्य  :  इस  का  मतलब
 कया  है।

 श्री  समनानी  :  नान  को ग्रा परेशन,  सोशल
 बायकाट,  मजहबी  जंग  लड़ने  के  लिए  पहला
 कदम  है।  |  सेंट्रल  इंटेलिजेंस  पठानकोट  से  लेकर
 लेह  तक  फैली  हुई  है  ।  क्‍या  गवर्नमेंट  आफ
 इंडिया  के  पास  इत्तला  नहीं  आ  रही
 है,  क्या  वहां  के  पेपर  जो  कुछ  लिख
 रहे  हैं  उस  की  इत्तला  गवर्नमेंट  आफ
 इंडिया  के  पास  नहीं  आ  रही  है  1  क्‍या
 इस  की  इत्तला  उस  को  उसी  वित्त  होगी
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 जब  उन  का  फासीज्म  उस  हद  तक  बढ़  जायेगा
 कि  नैशनलिस्ट  हलके  रिटेलिएट  करने  लगेंगे,
 आपस  में  कुश्ती  खून  होगा,  छुरे  चलेंगे  ज़ोर
 गोलियां  चलेंगी  ।  उस  के  बाद  वह  वहां  पहुंचेंगे,
 क्योंकि  हम  अदम  तक द  के  पुजारी  हैं,  बापू
 के  नक्शे  कदम  पर  चलने  वाले  हैं  -  आज  हम

 यंगर  जेनरेशन  को  यह  सबक  दे  रहें  हैं  कि जब

 वह  तरह द  करेंगे  तब  हम  आयेंगे।  मैं  आपकी
 बसातत  से  अपील  करता  हूं  कि  इस  रवैये  को
 बदला  जाये  |  इस  रवैये  को  बदल  कर  फौरी
 तौर  पर  जो  मसला  है  उसे  हल  किया  जाये  1
 आज  आप  शेख  अब्दुल्ला  की  खुशी  के  लिये
 36  लाख  लोगों  के  जजबात  की  कद्र  नहीं
 करना  चाहते,  आप  में  कोई  कमजोरी  शा  चुकी
 हैं।  आप  शेख  अब्दुल्ला  को  खुश  कीजिये,  उन
 को  भेजिये  कि  जा  कर  जनरल  अय्यूब  के  पास
 कहें  कि  हम  काश्मीर  ले  कर  आ  रहे  हैं  और
 जनरल  अय्यूब  कहें  कि  हां,  और  आप  एक
 दम  दे  दीजिये।  आप  खुलासा  कीजिये।
 हमारी  जिन्दगी  मुसीबत  में  है  ।  आप  बत-
 लाइये  कि  यह  मसला  हिन्दुस्तान  का  है  या

 युनाइटेड  नेशन्स  का  है  ny  राज  हमारे  बच्चों
 ने  क्‍या  जुमे  किया  है  कि  श्राप  उन  को  तजबजुत्र
 में  मारना  चाहते  हैं।  हम  ने  सत्तरह  अट्ठारह
 साल  गुजारे ,  हम  आज  हों  यानहों  लेकिन
 हमारे  बच्चों  को  एक  दफा  मालूम  तो  होना
 चाहिये  कि  हमारा  काश्मीर  हिन्दुस्तान  का  है
 अगर  काश्मीर  हिन्दुस्तान  का  है  तो  जो
 अखबार  यह  लिखते  हैं  कि  :

 “Kashmir  cannot  be  held  by  force”.

 उन के  बारे  में  सोचा  जाये  ।  क्‍या  श्राप  काश्मीर
 को  बाई  फोर्स  रक्खे  हुए  हैं।  यह  मैं  दिल्‍ली  से
 पूछना  चाहता  हूं  ।  मैं  ड्राप  से  बिल्कुल  साफ
 अल्फाज  में  कहना  चाहता  हूं  कि  प्यार  आप  ने
 बाई  फलों  रक्खा  हुमा  है,  तो आप  को  इसका
 कोई  हक  नहीं  है  ।  लेकिन  अगर  लोग  बाप
 के  साथ  हैं,  और  हैं,  हम  ने  कुर्बानियां  की  हैं,
 हम  जेलों  में  गये  हैं,  आज  हम  इस  फासिज्म
 की  हर  गोली  का  मुकाबला  करने  के  लिये
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 तैयार  हैं,  इस  सोशल  बाइकाट  का  मुकाबला
 करने  के  लिये  तैयार  हैं  ,  तो  आप  को  हमारी
 बात  माननी  होगी  ।  हम  आज  क्या  चाहते  हैं
 हम  चाहते  हैं  कि  हिन्दुस्तान  के  अपने  भाइयों
 की  सपोर्ट,  और  वह  सपोर्ट  उन  को  देनी  होगी,
 हम  उसे  लेकर  रहेंगे  ।  आखिर  हम  ने  आप
 का  साथ  दिया  है  :  हम  फासिज्म  की  वजह
 से,  आप  की  फौज  की  वजह  से,  आप  के  साथ
 नहीं  रहे  हैं।  हम  आ्रइडियालोजी  की  वजह  से,
 आप  के  साथ  रहे  हैं,  हम  एक
 रास्ते  की  वजह  से  आप  के  साथ  रहे  हैं
 जो  बापू  ने  बतलाया  था  |  वह  यह  नहीं  था
 कि  अगर  कमी  ग्राम-तरह द,  तरह द  में  बदले
 तो  हम  रास्ता  बदल  दें  ।  हम  आजकल  भ्र सहाब
 का  जो  कि  बापू  के  फिलासफर  को  बदलने  जा
 रहे  हैं  डट कर  मुकाबला  करेंगे  हर  जगह  |
 हम  आप  से  यह  चाहेंगे  कि  आप  एक  फैसला  करें
 कौर  हम  को  तजवजुब  में  न  डालें  |  इस  को

 तजवजुब  में  रखने  से  दूसरा  नागालैंड  बनेगा,
 दूसरा  मद्रास  बनेगा  ।  खुदरा,  आप  इस  का
 फैसला  करें  ।  जैसा  मैं  ने  कहा  कि  इन
 सत्तरह  सालों  में  आप  ने  हिन्दी  को  राजभाषा
 बनाने  का  फैसला  किया  ।  कौन  काफिर
 इस  से  इन्कार  करता  है  ।  हर  कम  की
 लिक  लैंग्वेज  होनी  चाहिये  ।  मेरी  जबान  उर्दू
 है  लेकिन  मैं  हिन्दी को  भी  उतना ही  चाहता  हूं
 जितना  दु  को।  मैं  ने  नहीं  चाहा  था  कि
 आप  रेजोल्यूशन  पास  कर  के  चुप  बैठ  जाइये  ।
 जैसा  मैं  ने  कहा  आप  ने  हिन्दी  को  तरक्की
 नहीं  दी।  इसलिये  ही  इतने  नौजवानों  की
 छातियां  गोलियां  का  निशाना  बनीं,  इसलिये  कि

 हिन्दी  की  तरक्की  न  होकर  छापने  व॑  अ्रसबाब
 पैदा  किये  I  चाहे  वह  अपनी  बेवकूफ़ियों  से  मरे,
 अपने  जनून  से  मरे,  अपनी  गलतफहमियों  से  मरे,
 लेकिन  आप  ने  हिन्दी  के  लिये  कया  किया  ।
 इसी  तरह  से  अगर  काश्मीर  के  इलाके  ने  लावा
 उगला,  जो  उगल  रहा  है,  उगल  रहा  नहीं
 है,  उगल  चुका  है,  उस  के  सिलसिले  में  अगर
 ड्राप  कुछ  नहीं  कर  सकते  तो  छोड़  दीजिये  t
 इस  भाषा  के  सवाल  पर  कन्या  कुमारी  से

 लेकर  काश्मीर  तक  हिल  गया  ।  क्‍या  भाष
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 [श्री  सेनानी ]
 समझते  हैं  कि  काश्मीर  के  मुताल्लिक  इनकी-
 सीजन  रख  कर  ड्राप  मुल्क  के  अन्दर  शांति
 कायम  कर  सकेंगे  ।  यह  कभी  नहीं  हो  सकता।
 क्योंकि  इस  से  आपका  सेकुलरिज्म  और  नेशन-
 लिज्म  का  दावा  जो  है  वह  पैक  आफ  कार्ड्स
 की  तरह  नीचे  गिर  जायेगा।  आप  उन  लोगों  को

 तजबजुब  में  डाले  हुए  हैं  जिन्होंने  आपका
 साथ  दिया  इब्तदा  से  और  आज  आप  कह  रहें
 हैं  कि  सादिक  गवर्नमेंट  वहां  मज़बूत  हो,
 जरूर  हो,  इस  से  किसी  को  इन्कार  नहीं  है  ।
 लेकिन  कैसे  ।  एक  तरफ  शेख  साहब  कहते  हैं
 कि  किसी  कीमत  पर  हम  किसी  को  इजाजत
 नहीं  दे  सकते  हैं  कि  वह  कहे  कि  काश्मीर  का

 हिन्दुस्तान  के  साथ  ताल्लुक  है  |  हिन्दु-
 स्तान  और  पाकिस्तान  जब  तक  आपस  में  नहीं
 मिलेंगे  तव  तक  काश्मीर  के  मुताल्लिक  कोई
 फैसला  नहीं  हो सकता  ।  मैं  उन  से  कहता  हूं
 कि  श्राप  दिल्ली  में  बात  कीजिये,  कहिये  कि

 ऐसा  नहीं  हो  सकता  ।  वह  कहते  हैं  कि  7

 बाहर  जाऊंगा  और  काश्मीर  का  पैगाम  पहुं-
 जाऊंगा  t  क्‍या  मजाक  है  हमारी  ज़िन्दगियों
 के  साथ  ।  मैं  कहना  चाहता  हूं  कि आप  किसी

 एक  पालिसी  का  फैसला  तो  कीजिये  कि  आखिर
 आप  चाहते  क्‍या  हैं।  मिनिस्ट्री  आफ  एक् स्ट नेल
 अफेयर्स  यहां  है  उस  ने  कैसे  इसकी  इजाजत
 दी  ।  भ्रमवश  तो  जहां  वह  जायेंगे  वहां  के  लोग
 भाषण  करने  और  सुनने  के  आदी  नहीं  हैं  ,
 कोई  आदमी  उन  के  भाषण  को  सुनने  के  लिये
 इतना  बेताब  नहीं  होगा  कि  दौड़  कर  जाये
 और  कह  कि  हमें  अपना  भाषण  सुनाइये  ,  लेकिन
 फिर  भी  जब  आप  ने  इजाजत दी  प्राइम  मिनी-
 स्टर  से  मिलने  के  बाद  तो  उन्होंने  यहां  काश्मीरी

 मुसलिम्स  की  एक  गैदरिंग  की  जिस  में  दिल्ली  के
 लोग  ज्यादा  थे  और  मुसलिम्स  कम  थे  नान-

 मुसलिम्स  ज्यादा  थे  इंस्टीट्यूशन  क्लब  में  ।  मैं
 कहना  चाहूंगा  कि  जो  हक  बात  है,  सच  बात  है,
 उस के  बारे  में  लोग  हम  से  पूछेंगे  ।  मैं  उन  सब
 बातों  में  नहीं  जाना  चाहता  हूं,  बड़े  दुख  की
 की  बातें  हैं।  लेकिन  मैं  कह  सकता  हूं  कि
 जब  वह  बम्बई  जाते  हैं  तो  हमारे  कुछ  नेताओं
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 ने  उन  का  रिसेप्शन  अरेंज  किया,  बाकायदा
 उन  की  मीटिंगें  अरेंज  कीं,  प्रेस  का  इन्तजाम
 किया,  यह  किया,  वह  किया,  उस  के  मुकाबले
 में  एक् स्ट नेल  अफेयर्स  मिनिस्ट्री  ने क्या  किया  ।

 हुकूमत  ने  क्या  कोई  कदम  ऐसा  लिया  है  कि
 अपनी  एम्बेसी  को  या  दूसरे  को,  तीसरे  को,
 कोई  बात  कही  हो  कि  हम  यहां  स्टैन्ड  करते  हैं
 और  काश्मीर  हमारा  है,  या  आधा  प्रत्युत
 का  है,  आधा  हमारा  है  और  आधा

 यूनाइटेड  नेशन्स  का  है,  या  जो  हमारे  पास
 है  वह  भी  हमारा  नहीं  है  और  जो
 नहीं  है  वह  भी  हमारा  है  नहीं  ।  मिनिस्ट्री
 ने  कया  किया  है  इस  के  लिये  ।  इस  के  लिये
 कोई  चीज  होनी  चाहिये  थी  |  हम  ने  उन  को
 इजाजत  दी  ।  मैं  इजाजत  देने  के  खिलाफ
 नहीं  हु अगर  वह  हज  के  नाम  पर  गये  हैं  लेकिन
 अगर  वह  पोलिटिकल  प्रोपेगेंडा  वहां  करें  तो
 क्या  होगा  ।  अगर  पठानकोट  से  परे  प्रोपे-
 गुन्डा  होगा  तो  उसे  हम  सम्भाल  लेंगे  लेकिन
 पठानकोट  से  आगे  तो  मैं  हुकूमत  से  कहूंगा  कि
 वह  सेंट्रल  गवर्नमेंट  का  मामला  है  i  सेंटर
 ने  इस  मामले  में  क्या  किया  ।  यकीनी  तौर  पर

 कुछ  नहीं  किया  गया  है  ।  जब  वह
 प्वायजन  फैला  कर  आयेंगे  तो  हम  कहेंगे  कि
 बेशक  गलती  हुई  ।  उन  के  पीछे  कोई  और
 डेलिगेशन,  जाना  चाहिये  था,  शायद  नजीर
 हसन  सेनानी  चला  जाता  तो  अच्छा  होता  ।
 लेकिन  हमारी  एक  आदत  हो  गई  है  कि  हम
 हर  चीज  बाद  में  सोचते  हैं  1

 श्री  कार  सिह:  श्राप  चले  जाइये  ।

 करी  सम नानो  :  इस  के  लिये  कुछ  मंजूरे
 नजर  होना  चाहिये  t  मैं  अर्जे  कर  रहा  था  कि
 ऐसी  हालत  में  न  तो  वहां  सादिक  गवर्नमेंट

 मजबूत  होगी  न  वहां  नैशनलिस्ट  फोर्सेज  मजबूत
 होंगी  ,  सिवा  इस  के  कि  जब  तक  धक्कम  धक्का
 नहीं  होगा  ,  जब  तक  पूरे  नहीं  चलेंगे  ,
 जब  तक  गोलियां  नहीं  चलेंगी  तब  तक  हम  उस
 का  नोटिस  नहीं  लेंगे  |  श्री  वक्‍त  आ  गया  है
 कि  मैं  श्राप  को  साफ  अल्फाज  में  मरतबे  करूं
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 कि  काश्मीर  कांग्रेस  ने  परसों  रेजोल्यूशन  पास
 किया  है,  कि  हमारे  फ्रंट  पर  जो  फासिस्ट

 हरकतें  हैं  उन  पर  रोक  लगाई  जाये,  गवर्नमेंट
 रोक  लगाये  7  चाहे  स्टेट  गवर्नमेंट  लगाये  या

 सैंपल  गवर्नमेंट  लगाये  |  में  पूछना  चाहता  हूं
 कि  जब  तक  10,  20,  40,  50,  100,

 200  औरतें,  मर्द  और  बच्चे  मर  न  जायें  क्या
 गवर्नमेंट  को  कुछ  करना  ही  नहीं  चाहिये  |

 उस  के  बाद  सब  से  बड़ी  बात  यह  हूँ  कि
 शेख  अब्दुल्ला  साहब  कांस्टिटुएन्ट  असेम्बली
 केविन  करते  हैं  1  उन्होंने  सन्‌  952  में  कहा,
 हमारे  पंडित  जी  ने  भी फरमाया  कि  पाकिस्तान
 हमारी  इक़तिसादी  नाकेबन्दी  कर  के  हम  को

 भूखों  मारना  चाहता  है  और  ऐसी  हालत  में
 क्या  हम  घुटने  टेक  दें।  हम  समझायें  कि
 मजहब  ही  एक  ऐसा  रास्ता  है  जो  हम  को
 रोटी  दे  सकता  है  ।  लेकिन  मैं  कह  देना  चाहता
 हूं  कि  पिछले  सितम्बर  ही  नहीं,  सन्‌  963
 के  सितम्बर,  से  इस  वक्‍त  तक  जितनी  इक-
 सादी  नाकेबन्दी  पाकिस्तान  ने  हमारी
 नहों  की  उस  से  ज्यादा  नाकेबन्दी  जम्मू  और
 काश्मीर  की  हो  चुकी  है  t  टूरिस्ट  सीजन  न
 पिछले  साल  लगा  न  इस  दफे  लगने  की  उम्मीद
 हैं  शेरे  काश्मीर  लोगों  को  भड़काते  रहे  1  कोई
 अपना  घर  छोड़  कर  शेरे  काश्मीर  का  नारा

 सुनने  के  लिये  क्‍यों  वहां  जायेगा  ।  क्‍यों  न
 वह  किसी  और  जगह  की  देखने  जायेगा,
 क्यों  नहीं  शिमला  जायेगा  बा  डलहौजी
 जायेगा  ।  टूरिस्ट  सीजन  वहां  के  लिये  खास
 चीज  है  जिस  की  वजह से  वहां  के  हैंडिक्रेफ्टस
 बिकते  हैं,  जिस  से  उन  को  पैसा  मिलता  है  ।
 मैं  किस  मुंह  से  मद्रास  जा  कर  कहूं  कि  वह  लोग
 काश्मीर  आयें  ।  पिछले  टूरिस्ट  मिनिस्टर
 की  मीटिंग  हुई  कौर  मैं  ने  श्री  राज  बहादुर
 औैर  दूसरे  दोस्तों  से  मोदबाना  तौर  पर
 दरख़्वास्त  की  थी  कि  वह  अपने  गुड  आफिसेज
 को  इस्तेमाल  करें  स्टेट्स  में  भर  चीफ  मिनिस्टर्स
 से  कहें  कि  वे  लोगों  तक  बात  यह  पहुंचायें  कि
 लोग  बेकार  परेशान  हैं,  यहां  कोई  ऐसी  हालत
 नहीं  है  ।  यह  चीज  सब  लोगों  तक  वह  पहुंचायें
 कि  बह  वहां  पहुंचें  और  दूसरे  सभी  लोगों  को
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 वहां  जाने  दिया  जाये  ।  उन्होंने  वादा  भी
 किया  लेकिन  क्‍या  नतीजा  हुआ  ।  उस  के  बाद
 के  मेरे  पास  फिगर  हैं  ।  तमाम  कोशिशों  के

 बावजूद  वहां  कुल  (2152  आदमी  गये  ny
 जब  इतनी  सख्त  एख्तसादी  नाकेबन्दी  कर
 दी  जाती  है  और  वहां  जोरों  से  बेकारी
 पैदा  हो  रही  है  उस  के  बाद  कहना  कि  वहां
 नैशनलिस्ट  एलिमेंट  मजबूत  हों  या  दूसरे
 बसे  एलिमेंट्स  मजबूत  हों,  इस  से  क्‍या  हो
 सकता  है  ।  इस  वास्ते  मैं  मोग्रहूबाना  तौर  पर
 अर्ज  करता  हूं,  मैं  देश  के  नाम  पर  अर्ज  करता

 हूं  कि  अरब  त्योरियों  से  ज्यादा  अमल  की
 तरफ  ध्यान  दीजिए  ।  त्योरियां  तो  बहुत
 बन  गयीं  ।  बहुत  सी  कमेटियां  बनी,  सुपर
 कमेटियां  बनीं,  बहुत  सी  कमी शर नें  बनीं,  सुपर
 कमीशनों  बनीं  ।  लेकिन  ब  आप  उनकी
 सिफारिशों  को  अमल  में  लाएं  |  अगर  हम
 मलक  के  किसी  हिस्से  को  उसकी  ज़रूरियात
 नहीं  दे  सकते  हैं  तो  हमें  सिर  ऊंचा  रखने
 का  हक  हासिल  नहीं  है  ।  हम  कहते  हैं  कि
 काएमीर  इंडिया  का  इंटीग्रल  पार्ट  है,  लेकिन

 बहां  लोग  भूखे  मर  रहे  हैं,  वहां  प्ले बी साइट
 फ्रंट  बन  रहा  है  ।  हम  को  अमल  से  भी  दिखाना

 चाहिए  कि  काश्मीर  इंडिया  का  इंटीग्रल  पार्टी

 है  ।  क्‍या  आप  वहां  के  लोगों  में  यह  खयाल
 पैदा  करना  चाहते  हैं  कि  उन्होंने  हिंदुस्तान
 के  साथ  रहने  का  फैसला  करके  गलती  की  थी  t
 आज  हमारी  इक़तिसादी  नाकाबन्दी  हो  रही  है,
 टूरिस्ट  ट्रेफिक  खत्म  सा  हो  गया  है,  तिजारत
 खत्म  हो  रही  है।  क्‍या  इससे  आप  लोगों  के
 दिल  में  यह  खयालात  पैदा  करना  चाहते  हैं  कि
 जिस  वक्‍त  पाकिस्तान  ने  उन  पर  गोलियां
 चलायी  शौर  अल्लाहो  अकबर  का  नारा
 लगाया,  उस  वक्‍त  उन्होंने  हिन्दुस्तान  के  साथ
 रहने  का  फैसला  करक  गातीं  की  ।

 प्रेसीडेंट  के  एड्रेस  में  सिफे  काश्मीर  के
 बारे  में  यह  लिखा  गया  है  कि  पाकिस्तान
 से  समझौता  नहीं  हो  सका  ।  मैं  अज  करना
 चाहता  हूं  कि  काश्मीर  की  कीमत  पर  यह
 समझौता  कभी  न  हो  सकेगा  ।  श्राप  इस
 फिकरे  को  राखी  कब  तक  लिखते  रहेंगे
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 [sti  सेनानी ]
 क्योंकि  काश्मीर  की  कीमत  पर  यह  समझौता
 नहीं  हो  सकता  ।  अगर  आप  और  मसलों
 के  बारे  में  पाकिस्तान  के  साथ  समझौता  कर
 लें  तो  में  उस  के  हक  में  हूं  लेकिन  मेरे  और  मेरे
 बच्चों  की  कीमत  पर  उससे  कभी  सुलह  नहीं
 हो  सकती  और  आपको  यह  फिकरा  बार  बार
 लिखना  होगा  ।  आपको  हमारे  मसलों  'की
 तरफ  खास  तौर  से  ध्यान  देना  चाहिए  ।
 यही  कहना  काफी  नहीं  है  कि  हमारे  पाकिस्तान
 से  ताल्लुक़ात  अच्छे  नहीं  हैं  ।
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 डा०  राम  मनोहर  लोहिया  (फरूखाबाद )  :
 उपाध्यक्ष  महोदय,  देश  में  चौ  तरफ  भ्रम  और
 गलत  काम  छाए  हुए  हैं  ।  राष्ट्रपति  जी  ने
 अपने  भाषण  में  एक  नमूना  रख/  है।  5
 बरसों  में  बिजली  चार  हजार  गांवों  से  बढ़  कर
 चालीस  हजार  गांवों  में  पहुंची  है  ।  इससे  चाहे
 मन  थोड़।  खुश  हो  जाए,  लेकिन  पहला  सवाल
 उठता  है  कि  अगर  इस  रफ्तार  से  तीन  घृणा
 ज्यादा  भी  रफ्तार  हो  जाए  तो  पूरे  देश  में
 बिजली  पहुंचने  को  कम  से  कम  पचास  साल
 लगेंगे  ।  इसके  अलावा  इन  चालीस  हजार
 गांवों  में  कितने  घरों  में  बिजली  पहुंची  है
 इसका  पता  कभी  नहीं  दिया  जाता।  [  मैं
 पक्के  अन्दाजे  से  कहता  हूं  कि  इन  गांवों  के
 80  लाख  घरों  में  मुश्किल  से  6  लाख  घरों

 में  बिजली  पहुंची  होगी  कौर  बाकी  जनता  के:
 घर  अभी  अंधेरे  में  पड़े  हुए  हैं।

 इसके  अलावा  सवाल  उठता  है  कि  ये.
 गांव  किन  जिलों  और  प्रदेशों  के  हैं।  ज्यादातर
 उनके  जो  यहां  शोषण  की  शिकायत  चिल्लाया
 करते  हैं।  एक  बड़े  शहर  की  बात  मैं  आपको
 बताऊं  कि  वहां  के  दो  लाख  तीस  हजार
 घरों  में  खाली  i9  हजार  घरों  में  जल  प्रवाह
 के  खाने  बने  हैं  ॥  तो  जब  तक  कि  इन  प्रश्नों
 और  खास  तौर  से  हरिजन,  आदिवासी
 ओर  हिन्दू  और  मुसलमानों  की  पिछड़ी:
 जातियों  के  लोगों  और  गरीब  लोगों  की  अवस्था:
 पर  ध्यान  नहीं  देंगे,  तो  जैसा  राष्ट्रपति  जी  ने

 कहा  है  कि  उनके  बारे  में  केवल  अनुदान  की
 चर्चा  कर  देना  कि  इतना  पैसा  इस  सुधार  के

 लिए  दिया  गया,  शिक्षा  या  घरों  के  लिए  दिया
 गया,  यह  ऐसा  ही  होगा  जैसा  कि  जानवर
 के  शरीर  को  छोड़  कर  केवल  उसकी  पूंछ  की
 तरफ  ध्यान  देना  ।  जरूरत  इस  बात  की

 है  कि  योजना  पर  कुल  जितना  खर्चा  होता
 है  उसका  मूल्य माप  किया  जाए  कि  उस  खर्चे
 से  इन  लोगों  की  बेहतरी  पर  क्‍या  असर

 पड़ा  करता  है।  कभी  तक  योजना  के  कुल  खर्चे
 के  जितने  भी  मूल्य माप  हुये  हैं  उन  में  कभी  भी
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 यह  दृष्टि  और  यह  कसौटी  नहीं  रखी  गयी,
 जिसका  नतीजा  यह  है  कि  समाज  के  निचले
 स्तरों  की  आमदनी  और  खर्चे  बढ़  नहीं  पाते
 और  उनके  कारण  देश  की  पूरी  दौलत  भी  नहीं
 बढ़  पाती  |  जब  तक  समाज  के  निचले  स्तर
 ऊंचे  न  उठेंगे,  तब  तक  देश  की  पक्की  दौलत
 नहीं  बढ़  सकेगी  !

 यह  मैं  खाली  न्याय  के  लिए  नहीं  कह
 रहा  हूं  ।  यह  मैं  पैदावार  बढ़ाने  की  दृष्टि  से
 कह  रहा  हू  v

 इसी  तरह  से  जब  हम  पैदावार  की
 तरफ  ध्यान  देते  हैं,  तो  राष्ट्रपति  जी  ने
 मसा  कहा,  नई  फसल  पिछली  फसल  को
 मात  कर  रही  है  लेकिन  हर  नए  बरस  में
 अकाल  की  परछाई  और  लम्बी  होती  जाती
 है  ।  तो  इस  पर  ध्यान  देना  है  कि  आखिर

 भूख  की  यह  प्रचंडता  क्‍यों  अपने  देश  में  है  ।
 फिर  वही  दृष्टि  दोष  ।  मैं  यहां  यह  कह
 देना  चाहता  हूं  कि  योजनाओं  के  परिणाम
 स्वरूप,  जहां  सात  साल  पहले  30  लाख
 लोगों  की  अनाज  की  खपत  चार  छटांक
 यानी  233  ग्राम  थी  वह  घट  कर  अब  साढ़े
 तीन  छटांक  यानी  204  ग्राम  रह  जायगी  ।
 श्लोक  यह  मैं  ऐसे  ही  नहीं  कह  रहा  हूं  ।  इस
 का  कारण  है  ।  अनाज  की  पैदावार  उतनी
 ही  बढ़  पाती  है  जितनी  देश  की  आबादी  ।
 इसलिए  औसत  तो  साढ़े  सात  छटांक  रह
 जाता  है,  लेकिन  योजना  के  परिणाम  स्वरूप

 कुछ  गरीब  तबके  के  लोग  उठ  कमाते  हैं  पौर
 उन  तबकों  में  जा  रहे  हैं  जहां  अन...  की
 खपत  बढ़ती  है  जैसे  कारखानों  के  मजदूर
 हैं,  रिक्शा  चलाने  वाले  हैं  या  सेना  के  लोग
 हैं  ।  नतीजा  यह  है  कि  तीस  करोड़  की  अनाज
 की  खपत  घटती  ही  चली  जाती  है  ।

 और  इसी  तरह  से  श्राप  भ्र नाज  के  दामों
 को  भी  देखें  तो  जो  विदेशी  आटा  44  पैसे

 प्रति  किलो  बिकता  था  वह  शब  55  प्रसे  किलो
 बिक  रहा  है  ।  इन्हीं  दो  महीनों  में  दाम  बढ़े

 PHALGUNA  5,  886  (SAKA)  Address  (Motion)  ‘132:

 हैं  तो  आखिर  क्‍या  बात  है  ।  एक  तरफ
 कहते  चलते  हैं  कि  अनाज  बढ़  रहा  है,  दाम
 घट  रहे  हैं,  मुद्रास्फीति  पर  नियंत्रण  हो  रहा
 है,  लेकिन  वस्तुस्थिति  ठीक  इससे  उल्टी
 होती  चली  जाती  है  -  आखिर  क्या  बात
 है,  क्‍यों  दाम  बढ़  गए  ?  इसका  एक  कारण
 तो  यह  है  कि  दामों  के  बढ़ने  में  कर  का  एक
 बड़ा  जबरदस्त  हिस्सा  है  और  दूसरा  कारण
 यह  है  कि  सरकार  बहुत  सी  चीजों  की  सब
 से  बड़ी  खरीदार  और  सब  से  बड़ी  विक्रेता
 बन  गयी  है  i  ओर  मैं  कहना  चाहता  हूं  कि
 जहां  राष्ट्रपति  व्यापारियों  व  समाजविरोधी
 तत्वों  की  तरफ  से  जनता  को  और  सरकार
 को  आगाह  करते  हैं,  वहीं  उनें  को  यह  भी
 कहना  चाहिए  कि  सरकार  आज  हिन्दुस्तान
 का  सब  से  बड़ा  व्यापारी  बन  गयी  है  और
 इसीलिए  ये  दाम  वगैरह  बढ़ते  चले  जाते
 हैं

 तो  जब  हम  इन  चीजों  की  तरफ  ध्यान
 देते  हैं  तो  उपाय  क्या  पाते  हैं:  वही  शब्द
 भ्रम  ।  पहले  पंचायती  खेती  का  शब्द,  भ्रम
 था,  सब  शब्द  भ्रम  आया  राज्य  व्यापार
 निगम  का,  और  रक्षित  भंडार  का  ।  कभी
 कभी  मुक्त  व्यापार  का  भी  जिक्र  झा  जाता

 है  t  पहले  भाखरा  बांध  जैसे  बड़े  बड़े  बाघों
 के  शब्द,  भ्रम  चलते  थे,  अब  छोटी  सिंचाई  के

 शब्द;  भ्रम  चलते  हैं  ।  लेकिन  इन  शब्द  ग़मों
 से  भ्र वस् था  सुधर  नहीं  पाती  ।

 पिछले  डेढ़  वर्षो  में  मैंने  अगर  कोई  एक
 चीज़  सीखी  है  तो  सिर्फ  यह  कि  मैं  मंत्रियों
 की  बातों  को  सुन  कर  यह  समझा  हुं  कि
 सरकार  कारखानों  के  ऊपर  तो  पैसा  खर्च
 करना  चाहती  है  क्योंकि  एक  सीमित  दायरे
 में,  छोटे  से  चार  छः  एकड़  में  चार  करोड़,.
 दस  करोड़,  चालीस  करोड़  या  चार  सौ

 करोड़  रुपया  खर्च  हो  जाता  है  तो  मुनाफा
 शौर  दूसरी  चीजों  का  भी  ज्यादा  मौका
 मिल  जाता  है,  लेकिन  खेती  तो  फैली  हुई  है  ।

 वहां  झगर  घस  लेने  जा भोगे  तो  एक  एकड़
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 दि  एम  मनोहर  लोहिया

 पीछे  कितनी  घूस  मिलेगी,  दो  रुपये  चार
 रूपए  |  इसलिए  खेती  पर  खर्च  तभी  हो
 'सकेगा  जब  यह  संकल्प  कर  लिया  जाय  कि

 हर  एक  एकड़  को  पानी  सिचाई  के  लिए  उसी

 तरह  से  मुफ्त  मिलेगा  जिस  तरह  से  शहरों
 में  रहने  वालों  को  पीने  का  पानी  मुफ्त
 'मिला  करता  है  v  यह  योजना  सात  बरस
 की  बनाओ  ।  हर  साल  चार  पांच  करोड़
 एकड़  को  मुफ्त  पानी  दिया  जाय,  तो  सात
 साल  में  यह  काम  हो  सकता  है  ।

 जिस  तरह  से  शब्द  भ्रम  है  उसी  तरह
 'से  हमारे  देश  में  नाम  जाल  है,  और  इस
 के  लिए  हमारा  देश  बहुत  विख्यात: रहा
 है  ।  पहले  यह  हरे  राम  था,  आज  यह  हरे
 समाजवाद  है  ।  इस  हरे  समाजवाद  का
 मतलब

 एक  मान तोय  सदस्य  :  हरे  कांग्रेस
 बाद  |

 डा०  राम  मनोहर  लोहिया  :  कभी

 कहा  जाता  है  कि  निजी  उद्योग  बनाम  सेवा-
 जनक  उद्योग  ।  उसकी  तकरार  चलती

 रहती  है,  लेकिन  अगर  गौर  से  देखा  जाय
 तो  रूरकेला  और  जमशेदपुर  में  कोई  खास
 फर्क  नहीं  दिखायी  पड़ता,  दोनों  जगह  एक
 ही  तरह  से  काम  चलता  है  |

 फिर  इस  हरे  समाजवाद  को  अगर
 गौर  से  देखा  जाय  तो  पता  चलेगा  कि  काबीना
 के  मंत्रियों  में  हट  एक  आदमी  का  जीवन
 स्तर  सुधरा  है  उस  की  सम्पत्ति  की  स्थिति

 सुधरी  है  पिछले  5  वर्ष  के  हरे  समाजवाद  में  ny

 आखिर  इन  सब  चीजों  के  ऊपर  सोच  विचार
 करना  चाहिए  ।  समाजवाद  का  पहले
 मतलब  समझ  फिर  उसके  अनुरूप  आप  काम
 करें।  आख़िर  समाजवाद  का  मतलब  बराबरी

 होता  है  न  ?  उसका  और  मतलब  समझी

 सम्पूर्ण  बराबरी,  संभव  बराबरी  ।  संभव  बरा-
 बरी  को  लाने  के  लिये  श्रेंधिकतम  श्र  न्यूनतम

 FEBRUARY  24,  965  Address  (Motion)  I33e

 आमदनी  और  खर्च  की  बात  करो  ।
 फिर  जहां  न्यूनतम  आदमदनी  को  बढ़ाने  में
 अगर  दिन  भी  लगते  हों  तो  कम,से  कभ
 अधिकतम  आमदनी  और  खर्चे  को  नीचा  करने
 की  तो  बात  सोचो  तु  जब  तक  समाजवाद
 के  इस  र्थ  को  पकड़ा  नहींड्रैजायेगा,  एक
 सीमा  नहीं  बांधी  जायेगी  खर्चे  के  ऊपर,
 बड़े  लोगों  के  खर्चे  के  ऊपर  तब  तक  कोई
 समाजवाद  नहीं,  कोई  सिंचाई  का  पानी
 मुफ्त  नहीं,  कोई  भोजन  की  पवित्रता  नहीं
 बढ़ेगी  और  कोई  दाम  ठीक  नहीं  हो  पायेंगे  ।
 इसलिये  मैं  सभी  लोगों  से  एक  निवेदन  करना

 चाहूंगा,  मज़दूर  नुमाइंदों  से  भी  ओर  दूसरों
 से  भी  कि  अपनी  मज़दूरी  और  अपनी  आमदनी
 को  बढ़ाने  की  मांग  करते  हो,  मेरे  कहने  से
 उस  मांग  को  छोड़  तो  नहीं  दोगे  लेकिन
 किसी  तरह  से  साधारण  जनता  से  मिल  कर
 यह  मांग  करो  कि  बड़े  लोगों  की  आमदनी
 और  खर्चे  पर  सीमा  लगाओ  तब  पैसा  मिल
 जायेगा  खेती  और  कारखाने  के  सुधार  के  लिए  ।

 सरकारी  पार्टी  सब्जीमंडी  से  शुरू  हुई
 थी  और  जब  बढ़ते  बढ़ते  विजय  चौक  के
 आस-पास  पहुंच  गयी  है  और  खाली  सरकारी
 पार्टी  नहीं  और  भी  कई  विरोधी  पार्टियां,
 ताल तल्ला  से  शुरू  हुई  और  बालीगंज  तक

 पहुंच  गई  थीं  -  यह!  हिन्दुस्तान  की  राजनीति
 को  ही  कुछ  ऐसी  गड़बड़  लगी  है  कि  एक  तरफ
 तो  समाजवाद  है  और  दूसरी  तरफ  मैं  श्री
 कृष्णमाचारी  के  बारे  में  एक  बात  बतान।

 चाहता  हूं  ।  वैसे  उनके  कामों  को  मैंने  भ्र भी
 तक  नापसन्द  किया  है  लेकिन  एक  तारीफ़
 कर  दूं  मुझे  ऐसा  लगा  शायद  मेरी  इत्तिला
 ख़राब  हो  या  ग़लत  हो,  उन्होंने  इधर  15,
 20  या  25  दिनों  में  देश  की  एकता  के  लिए
 और  देश-  की  दिमाग़ी  बेहतरी  के  लिए  कुछ
 ज़रा  मजबूत  रुख  लिया  था  ।  यह  तारीफ
 करके  मैं  फिर  कहना  चाहता  हूं  कि  श्री  कृष्ण-
 माचारी  ने  कभी  कुछ  दिनों  पहले  जो  बयान
 निकाला  था  खुले  रुपये  का,  छिपी  का  तो
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 निकाला  नहीं  और  न  ही  वह  निकालेंगे  ।
 एक  करोड़  और  कितने  लाख  रुपये  का,
 उस  में  इस  समाजवादी  पार्टी  को  तो  मिला
 है  करीब  98  लाख  रुपया,  यह  98  लाख
 रुपया  कांग्रेस  समाजवादी  पार्टी  को  मिला
 है  खुले  तोर  पर,  छिपे  की  मैं  बात  नहीं  कर
 रहा  ह  1  फिर  एक  दूसरी,पार्टी  ह ैउस  को  क्या

 कहूं ?  उस  को  मिला  पन्द्रह  लाख  थोड़ा  थोड़ा
 करते  करते  ।  लेकिन  एक  बहुत  मजे  की

 एक  साधनों  सदस्य  :  दूसरी  कोन  सी
 पार्टी  है?

 डा०  राम  मनोहर  लोहिया  :  यह  सब
 जान  कर  आप  क्‍या  करोगे  ?  मेरी  पार्टी
 को  300  मिले  थे  इतना  मैं  बतला  देना  चाहता
 हूं  ।  अभी  उन्होंने  बम्बई  में  एक  बैठक  की
 थी  पैसे  वालों  की  जिसमें  केरल  के  चुनाव  के
 लिये  20  लाख  स्प या  इकट्ठा  किया  गया
 था  आखिर  यह  पूंजीपति  लोग  क्‍यों  पैसा
 देते  हैं?  तब  यह  देखना  पड़ता  है  कि  कहीं
 कुछ  मामला  गड़बड़  है  t  मैं  उन  लोगों  में  से
 हूं  जो  कांग्रेस  पार्टी  क ेऊपर  केवल  बेइमानी
 का  आरोप  लगा  दिया  करते  हैं  ।  यह  सोचने
 का  गलत  ढंग  है  ।  मेरा  एक  आरोप  श्रौर है
 और  वह  एक  माने  में  पूरे  हिन्दुस्तान  पर  है
 लेकिन  चूंकि  यह  राजा  पार्टी  है,  चूंकि  प्रधान
 मंत्री  देश  का  सब  से  बड़ा  आदमी  हुआ  करता
 है  इसलिए  वह  सब  से  बड़ा  दोषी  है  1  मेरा
 आरोप  है  कि  आज  प्रधान  मंत्री  की  गरदन  पर
 एक  सिर  नहीं  बल्कि  दो  सिर  हैं  ।  मैं  इतना
 कह  कर  नहीं  चुप  रह  जाऊंगा  कि  प्रधान  मंत्री
 में  भर  श्री  अलगेशन  में  या  श्री  सुब्रह्मण्यम
 में फर्क  है।  वह  टकराव  तो  है  ही  लेकिन
 जब  मैं  कई  बार  देखता  हूं  सामने  तो  प्रधान  मंत्री
 की  गरदन  के  ऊपर  यकायक  मुझे  दो  सिर
 दिखाई  देने  लग  जाते  हैं  ।  कभी  कहते  हैं  कि
 अंग्रेजी  चलाओ,  कभी  कहते  हैं  हिन्दी  चलाया,
 कभी  कहते  हैं  चीन  को  हम  अपनी  एक  इंच
 जमीन  भी  नहीं  रखने  देंगे,  कभी  कहते  हैं
 कोलम्बो  प्रस्ताव  को  मानेंगे  झर  उसके  ऊपर
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 सम्मानपूर्ण  समझौता  करेंगे,  कभी  कहते  हैं
 इसे  समाजवाद  और  फिर  कहते  हैं  आधुनिक-
 बाद  चलना  चाहिए  शौर  जिस  तरीके  से
 रूस  और  अमरीका  के  लोगों  का  जीवन  स्तर
 ऊंचा  हो  गया  है  वैसे  ही  यहां  का  भी  जीवन
 स्तर  ऊंचा  होना  चाहिए  ।  al
 Se  awerewte  EE  a

 उपाध्यक्ष  सहोदर  :  माननीय  सदस्य
 का  समय  समाप्त  हो  रहा  है  |

 डा०  राम  मनोहर  लोहिया  :  उपाध्यक्ष
 महोदय,  अभी  तो  मैं  आधा  भी  नहीं  पहुंच  पाया  हूं
 बहरहाल  मैं  जल्दी  जल्दी  अपनी  बात  पूरी
 करने  की  कीशिश  करूंगा  ।  यह  दो  सिर
 वाली  बात  खास  तौर  से  मैं  अपने  देश  को
 बताना  चाहता  हूं  क्योंकि  हम  सब  लोगों  का
 कम  ज्यादा  हो  गया  है  ।  मैं  शास्त्री  जी  को
 महान  दोषी  कहता  हूं,  सब  से  बड़ा,  लेकिन
 किसी  हद  तक  हम  सभी  हैं  दो  सिर  वाले  ।
 यह  दुनिया  में  दोष  नहीं  है  ।  दुनिया  में  दो
 जीभ  का  दोष  है  ।  लोग  धोखा  देते  हैं  एक
 दूसरे  को  कम  लेकिन  बाहरी  देशों  को  धोखा
 देते  हैं  जैसे  कि  अंग्रेज  हैं,  अमरीका  है,  रूस
 है  ।  लेकिन  हिन्दुस्तान  के  सोच  का  ढंग

 कुछ  एसा हो  गया  है  कि  यहां  पर  एक  ही
 आदमी  के  दो  सिर  हो  जाया  करते  हैं,  एक
 सगुण  सिर  ,  निर्गुण  सिर,  एक  घोषणा  और
 वस्तुस्थिति  में  कोई  सम्बन्ध  नहीं  रह  जाता
 है  विपरीत  घोषणायें  होने  लग  जाती  हैं  ।
 घोषणा  में  और  कतेंव्य  में  कोई  सम्बन्ध
 नहीं  रह  जाता  है।  यह  कोई  नई
 चीज़  नहीं  है  ।  जैसा  कि  मान  लो  थोड़ी
 देर  के  लिए  कि  विधवा  विवाह  के  खिलाफ़
 बहुत  ज्यादा  हिन्दुस्तान  में  पहले  वह  जो
 पुराना  हिन्दुस्तान  था  लड़ाई  की  और  फिर
 लड़ाई  कर  के  इस  सिद्धान्त  को  उसने  मान
 लिया  लेकिन  वस्तुस्थिति  में  विधवा  विवाह  नहीं
 हो  रहे  हैं।  जाति  प्रथा  के  नाश  करने  की
 घोषणा  इस  संसद्‌  ने-  हिन्दुस्तान  ने  बड़े
 सकल्प  से,  पवित्नता  से  की  लेकिन  जातिप्रथा
 के  नाश  की  तरफ़  कोई  कदम  नहीं  उठाया
 जा  रहा  है  क्योंकि  देश  के  दो  दिमाग़  होते
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 [डा०  राम  मनोहर  लोहिया]
 हैं।  दो  घोषणाएं  होती  हैं।  दो  विपरीत
 पथ  हुआ  करते  हैं  तो इस  की  तरफ़  ध्यान  देना
 बहुत  ज्यादा  ज़रूरी  है  क्योंकि  इन  सब  का
 नतीजा  निकलता  है  कि  निर्णय  करने  की
 ताक़त  खत्म  हो  जाया  करती  है  और  फिर
 निर्णय हीनता  का  दलदल  बन  जाया  करता
 है  -  आज  हिन्दुस्तान  के  जितने  भी  मज़हब
 हैं  राजकीय  और  गैर-राजकीय  उसका  सब
 से  बड़ा  करार  यही  है  कि  लोगों  के  निर्णय
 करने  की  ताक़त  खत्म  हो  चकी  हैँ  और  कुछ
 एक  आसानी  हो  जाती  है  कि  भाई  कौन
 फैसला  करने  जाय  ?  फैसला  करने  में  तो
 जिम्मेदारी  उठानी  पड़ेगी  ।  क्‍या  जाने  ऊंट
 किस  करवट  बैठे  और  फिर  मामला  बिगड़
 जाये  ?  इस  लिए  इधर  की  भी  कह  दो
 और  उधर  की  भी  कह  दो  दोनों  चित्त  पुट
 ठीक  रहेंगे,  मामला  अच्छा  चल  जायगा
 लेकिन  उसका  नतीजा  बड़ा  खतरनाक  हुआ
 करता  है  ।  जिम्मेदारी  से  जब  पलायन
 होता  है  तो फिर  जन तंत्न  नहीं  बन  पाता  है  v
 जनतंत्र,  जम्हूरियत  का  क्‍या  मतलब  है  ?
 जिम्मेदारी,  उत्तरदायित्व  ।  साफ़  कहो  v
 नीति  को  अपराधों  ताकि  जनता  अपनी
 उंगली  रख  सके  कि  सरकार  ने  किस  नीति
 को  अपना  कर  के  कितनी  हद  तक  सफलता
 पाई  है  ?  अगर  सफलता  मिले  तो  उसी
 सरकार  को  फिर  कायम  रक्खो  और
 अगर  सफलता  न  मिले  तो  उस  सरकार  को
 खत्म  करके  दूसरी  नीति  के  अनुरूप  सरकार
 बनवाने  की  कोशिश  की  जाय  ।  यह  मतलब
 होता  है  जनतन्त्र  और  जम्हूरियत  का  लेकिन
 इस  तरीक़े  की  जम्हूरियत  हिन्दुस्तान  में  नहीं
 हैं  a  tat  और  उधर  दोनों  तरफ़

 के  मरते  में बरते  आते  हैं  और  इसका  नतीजा
 होता  है  कि  हमारे  यहां  कुछ  तजने  की  भावना
 नहीं  रहती,  सब  जोड़ते  रहने  की  भावना
 बदली  जाती  है  ।  एक  ही  दिमाग़  में  आप
 50  विभिन्न  स्तरों  के  विचारों  को  पायेंगे
 और  उसका  नतीजा  आज  यह  भाषा  की
 लड़ाई  हो  रहा  है  1  भाषा  के  सम्बन्ध  में
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 एक  तरफ़  तो  कांग्रेस  पार्टी  या  सरकारी
 पार्टी  के  दो  सिर  हो  गये  हैं  ।

 उपाध्यक्ष  महोदय  :
 समाप्त  कर  दें  ।
 चुका  है  ।

 माननीय  सदस्य
 उनका  समय  खत्म  हो

 डा०  रास  मनोहर  लोहिया  :  श्राप
 मुझे  कुछ  तो  बोलने  दीजिये।  मैं  बहुत  (जल्दी
 जल्दी  खत्म  किये  दे  रहा  हूं  ।  तो  मैं  कह
 रहा  था  कि  दो  सिर  कांग्रेस  के  हैं  .

 उपाध्यक्ष  महोदय  :  डा०  साहब  आप
 के  लिए  कोई  समय  नहीं  था  जब  कि  आप  ने
 20  मिनट  ले  लिये  हैं  in  कृपा  कर  के  अब

 खत्म  कर  दीजिये  ।

 डा०  रास  सनोहर  लोहिया  :  कब  उठा-
 अध्यक्ष  महोदय  यह  बीस  मिनट  लेने  की  बात
 तो  आप  न  कहें  लेकिन  अगर  आप  मुझको
 दस  मिनट  और  दें  दें  तो  मैं  अपनी  बात  को
 ठीक  से  खत्म  कर  सकूंगा  |

 उपाध्यक्ष  सहोदय  :  पांच  मिनट  ले
 लीजिये  ।

 डा०  राम  मनोहर  लोहिया  :  ठीक  है  ।
 कांग्रेस  के  या  सरकार  के  दो  सिर  हैं,  एक
 तो  यह  कि  अंग्रेज़ी  रक्खो  और  दूसरा  यह  कि.
 हिन्दी  चलाया  ।

 अब  उसी  के  साथ  साथ  मैं  यह  चाहता  हूं
 कि  विरोधी  लोगों  की  बात  को  भी  कह  दूं
 जिससे  कि  हिन्दुस्तान  की  राजनीति  का
 निर्णय हीनता  का  दलदल  पूरी  तरह  से
 सामने  शा  जाय  |  कम्युनिस्ट  पार्टी  के  दो
 सिर  नहीं  तीन  सिर  हैं।  वह  कहती  है  कि
 एक  सिर  से  कि  हिन्दी  चलाया,  दूसरे  सिर
 से  कहती  है  कि  अंग्रेजी  चलाया,  कौर  तीसरे
 सिर  से  वह  कहती  हैँ  कि  चौदहों  भाषाएं
 चलाओ  |

 इस  के  अलावा  मैं  अपने  दोस्त  प्रमुख
 लोगों  के  बारे  में  कहना  चाहता  हूं  कि  सिर  तो
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 उन  का  एक  है  इस  हद  तक
 हालांकि  मैं  उन  की  बात  को  पूरी  तरह  नहीं
 मानता  कुछ  मानता  हूं  कि  सही  है  जब  वह
 कहते  हैं  कि  चौदह  भाषाएं  चलाइए
 और  बाकी  मत  चलाइये  लकिन  उनका
 कत्तव्य  कैसा  होता  है  ?  उस  के  अनुरूप
 नहीं  ?  घोषणा  करते  हैं  कि  i4  भाषाएं
 चलाइये  लेकिन  लड़ते  हैं  अंग्रेज़ी  के  लिए  भ्र ौर
 खुद  तामिलनाडु  के  अन्दर  उन  4  भाषाओं
 में  से  एक  भाषा  तामील  के  लिए  नहीं  लड़ते
 हैं।  यह  है  आज  हिन्दुस्तान  की  राजनीति
 की  स्थिति  ।  और  इस  हालत  में  अगर  हम  ने
 खाली  अब  तक  जो  बहस  चली  है  उसी  में
 से  निर्णय  किया  तो  बड़ा  घोर  सत्यानाश
 हो  जायेगा  ।  अब  तक  की  क्‍या  स्थिति  है?
 कहा  गया  है  कि  वर्तमान  स्थिति  कायम  रखो
 यानी  यह  दो  सिर  वाली  स्थिति  कायम  रखो  |
 उधर  एक  दूसरा  संकल्प  आया  है  कि  इस
 स्थिति  को  बदलो  --अंग्रेजी  के  पक्ष  में  बदलो  ।
 मैं  चहाता  हू  कि  इन  दोनों  को  छोड़ो  शौर
 निर्णय  करो  या  तो  इधर  या  उधर  ।  अगर
 श्राप  को  भश्रंग्रेज़्ी  रखनी  है  तो  फिर  हिन्दी
 को  खत्म  करें  और  अगर  हिन्दी  रखनी  है
 तो  अंग्रेजो  को  खत्म  करें।  अगर  पूरे  देश  के
 लिए  ऐसी  स्थिति  नहीं  रख  सकते,  तो  सोचो
 कि  कहां  और  किस  तरह  यह  स्थिति  पैदा
 डो  सकती  है  ।

 इसका  कारण  यह  है  कि  करोड़ों  करों  ने

 “हिन्दी  मुर्दाबाद”  का  नारा  लगाया  है श्री
 मैं  सरक!र  से  :.हन  चाहता  हूं  कि तामिलनाड
 और  बंगाल  की  साधारण  जनता  पर  हिन्दी
 लाद  कर  या  उसकी  अनिच्छा  से  हिन्दी  में

 कार्यवाही  करने  के  लिए  उसको  मजबूर  करके
 या  उसको  हिन्दी  की  आवश्यक  पढ़ाई  पढ़ा
 कर  उसको  चिढ़ाओ  मत  |  श्री  यह  फैसला
 कर  लेना  चाहिए  कि  यह  बात  तो  असम्भव
 है,  कम  से  कम  फिलहाल  तो  असम्भव  है  ।
 कोई  नये  कायदे  से  नये  तरीके  से  हमको
 चलना  पड़ेगा  ।  और  मैं  समझता  हूं  कि  एक
 ही  तरीका  है  ।  वह  यह  है  कि  हिन्दुस्तान

 में  एक  रस्सा  ह  रखो,  जो  अभी  अ्रंग्रेजी
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 चलाना  चाहता  है,  चाहे  यहां  चाहे  वहां,
 चाहे  केन्द्र  में और  चाहे  अपने  इलाके  में,  श्र
 दूसरा  हिस्सा  वह,  जो  अंग्रेजी  को  मध्यम  के
 रूप  में  बिल्कुल  मिटा  देना  चाहता  है  इन
 दोनों  हिस्सों  में  शान्तिपूर्ण  होड़  होने  दो  ।
 जिस  हिस्से  ने  अंग्रेजी  सम्पूर्ण  रूप  से  मिटा
 दी  है,  अगर  वह  अगले  पांच  दस  बरसों  में
 तरक्की  कर  के  दिखा  देगा,  तो  फिर  लाज़िमी
 तौर  पर  जिस  हिस्से  में  अंग्रेजी  रहेगी,  उस  को
 कुछ  शर्म  आयेगी,  लालच  होगी  और  वह
 अंग्रेजी  को  छोड़  कर  अपनी  दूसरी  भाषा  को
 अपनायेगा  ।  शान्तिपूर्ण  होड़  के  अलावा
 अब  दूसरा  कोई  तरीका  नहीं  रह  गया  है  ।
 लेकिन  इस  तरीके  का  मतलब  हमको  ज़रा
 अच्छी  तरह  से  समझ  लेना  ज़रूरी  हो  जाता
 है,  क्‍योंकि  अंग्रेजी  को  हटाने  का कारण  केवल
 सम्मानहीनता  नहीं  है,  केवल  यह  नहीं  है
 कि  वह  एक  विदेशी  भाषा  है,  बल्कि  मैं  इसको
 विद्या  ओर  गरीबी  का  कारण  समझता
 हूं  ।  मैं  ||  समझता  हूं  कि  आज  जापान  में
 आशिक  उन्नति  नौ,  दस  सैकड़ा,  इजराइल  में
 बारह  सैकड़ा  और  रूस  में  सात  पाठ  सैकड़ा  है
 और  हिन्दुस्तान  में  केवल  दो  या  ढाई  सैकड़ा,
 तो  उसका  एक  महान  कारण  यह  है  कि
 हिन्दुस्तान  में  अंग्रेजी  के  इस्तेमाल  के  सबब
 से  न  हुनर  है,  न  विद्या  है,  न  नई  खोज  है  और
 गरीबी  बढ़ता  चली  जा  रही  है  ।  इस  लिए
 यह  ज़रूरी  है  कि  अब  हम  फ़ैसला  करें  शान्ति-
 पूर्ण  होड़  का  और  बंगाल  और  तामिलनाड
 वगैरह  के  सिंडीकेट  को  मौका  न  दें  कि  उत्तर
 प्रदेश  अथवा  बिहार  के  शिखंडियों  की  बाढ़
 में  वे  अपने  बाण  चलाया  करें  ।

 इस  मंत्री-मंडल  ने  पिछले  दस  पन्द्रह
 बरसों  में,  जब  से  राष्ट्रपति  ने  हर  साल  यह
 भाषण  दिया  है,  राष्ट्रपति  को  हिन्दी  न  सिखा
 कर  एक  बड़ी  भारी  भूल  की  है,  जब  कि  उसने
 संविधान  की  कसम  खाई  है  t  मैं  समझता  हूं
 कि  उस  भूल  के  लिए  इस  मंत्री-मंडल  को
 अधिकतम  दोषी  ठहराना  चाहिए,  क्‍योंकि



 7337  President's

 [sto  राम  मनोहर  लोहित]
 उन्होंने  सारे  देश  को  शपथ-भंग  सिखाया  है  ।
 डुंविधान  में  लिखा  हुआ  था  कि  अंग्रेजी  बटा,
 हिन्दी  बड़ा,  लेकिन  उसके  अन्‌ रूप  उन्होंने
 कोई  कार्यवाही  नहीं  की  और  राष्ट्रपति  को
 हिन्दी  नहीं  सिखाई  t  नतीजा  यह  हुआ  कि
 खारे  देश  ने  शपथ-भंग  सीख  लिया  1

 उपाध्यक्ष  महोदय  :  अब  मानसिक  सदस्य
 खत्म  करें।  मैंने  एक  शौर  मम  ननीय  सदस्य  को
 रोक  देना  है।  आपको  और  मौका  मिलेगा  ।

 Bio  राम  मनोहर  लोहिता  :  और
 मौका  कहां  मिलता  है  ?  भाप  जानते  हैं  कि
 मझे  आम  तौर  पर  बाहर  ही  रहना  पड़ता
 2

 Mr.  Deputy-Speaker:  We  have
 ether  Members,  Dr,  Lohia,  I  want
 another  Member  to  speak,  who  is
 going  out  today.  Let  him  have  the
 epportunity.

 डा०  राव  मनोहर  लोहिया  :  मैं  पांच
 मिनट  में  ख़त्म  कर  देता  हूं  1

 Mr,  Deputy-Speaker:  There  was
 mo  time  at  all  for  your  party.  You
 ave  taken  25  ‘minutes.

 डा०  राम  मनोहर  लोहिया  :  मैं  यह
 बात  खास  तोर  से  इस  लिए  कहता  हूं  कि  मैं
 एक  बटवारा  देख  चुका  हूं  कौर  राज  तक

 मुझे  तड़पन  2  कि  मैं  ने  उस  बटवारे  का

 मुकाबला  क्‍यों  नहीं  किया  ।  राज  मुझे  लोग
 चौथी  अपीलें  करते  हैं  श्र  कहते  हैं  कि  देश
 की  एकता  कायम  रखो  ।  मैं  सोचता  हूं  कि

 कहीं  हम  लोगों  की  जहालत  के  कारण  हमको
 फिर  से  एक  दूसरे  बटवारे  का  सामना  न
 करना  पड़  जाए  1  आपको  याद  होगा  कि
 उस  समय  कुछ  राज्यों  के  समूह--समूह  ए,
 समूह  बी  शौर  समूह  सी  का  सुझाव  दिया
 गया  था  ।  पाकिस्तान  के  मुकाबले  में  वह
 व्यवस्था  की  जा  सकती  थी  और  उससे
 पाकिस्तान  का  बटवारा  रुक  सकता  था  ।
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 उसी  तरह  से  राज  देश  का  बटवारा  रुक
 सकता  है,  अगर  हम  दो  समूह  बना  लें--
 एक  समूह  जहां  पर  अंग्रेजी  बिल्कुल  खत्म
 हो  जाये  और  दूसरा  वह  समूह,  जह  अंग्रेजी
 चलती  रहें  ।  लेकिन  मैं  अंग्रेजी  बिल्कुल  ख़त्म
 करने  की  बात  को  स्पष्ट  कर  देना  चाहता  हूं  t
 राज  जो  उत्तर  प्रदेश  कर  रहा  है,  वह  तो
 अंग्रेजी  चला  रहा  है  ।  वहां  तो  हिन्दी  का
 एक  मरियल  सा  विभाग  है,  जिसमें  पचास
 साठ  आदमी  काम  करते  हैं  और  बाकी  सब
 अंग्रेजी  चलती  है,  विश्वविद्यालयों,  इजी-
 हियरिंग  कालेज  कौर  भ्र दाल तों  में  सब  जगह
 अंग्रेज़ी  चलती  है  ।  वैसे  तो  कोई  तरक्की
 नहीं  हो  सकती  है  ।

 उपाध्यक्ष  महोदय  :  अब  माननीय  सदस्य
 खत्म  कर  दें  ।

 डा०  राम  मनोहर  लोहिया  :  मैंने
 बहुत  सी  बातें  कहनी  थीं,  लेकिन  शब  मैं
 भारत  सुरक्षा  कानून  के  बारे  में  कह  कर  ख़त्म
 कर  देता  हूं  ।

 Mr.  Deputy-Speaker:  We  have
 other  Members.  Please  conclude
 your  remarks.  You  will  have  many
 apportunities.

 जाण  राम  मनोहर  लोहिया  :  मैं  जनेश्वर
 मित्र  के  बारे  में  कहना  चाहता  हूं,  जो  सात
 महीने  से  जेल  में  बन्द  हैं  ।  वह  कम्यूनिस्ट
 नहीं  हैं  ।  यही  दो  सिर  का  नतीजा  हो.
 रहा  है।

 Shri  P.  Venkatasubbaiah  (Adoni):
 Mr.  Deputy-Speaker,  Sir,  I  thank  you
 very  much  for  having  given  me  this
 opportunity  to  speak  on  the  Presi-
 dents  Address,  the  address  which  he
 has  been  kind  enough  to  deliver  to:
 both  the  Houses  of  Parliament.  The
 burning  question  of  the  day  is  the
 language  issue.  Several  speeches
 have  been  made  on  the  floor  of  this
 House  regarding  this  topic  of  the
 day  and  the  imposition  of  Hindi
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 er  otherwise.  There  has  been  a
 helocaust  in  the  South,  especially  if
 Madras,  resulting  in  the  death  of

 20  many  people,  and  cases  of  self-im-
 molation,  burning  of  property  and
 tension  and  wide-spread  agitation  and
 resenment  among  the  people  of
 Pamilnad.  The  contagion  has  also
 @pread  to  some  extent  to  Andhra  Pra-
 desh  but  fortunately  it  was  confined
 q@nly  to  the  student  population.  Many
 instances  are  there,  where  this  agita-
 tion  has  been  engineered  and  inspired
 and  encouraged  by  the  people  coming
 from  Tamilnad.  It  is  an  open  secret
 that  some  of  the  people  in  Tamilnad
 have  been  sending  packets  of  bangles
 and  turmeric  powder  to  some  of  ihe
 students  in  Andhra  Pradesh  challeng-
 ing  their  manhood  and  _  instigating
 them  to  take  out  demonstrations.
 Whatever  be  the  reason,  and  whatever
 be  the  provocation,  there  has  been
 a  genuine  apprehension  and  g  feeling
 of  fear  that  Hindi  is  being  imposed
 on  them  and  that  they  will  not  be
 able  to  compete  with  the  people  of
 the  north,  whose  mother-tongue  is
 Hindi,  in  the  matter  of  jobs  or  in
 dea’ings  in  commerce,  etc.  So,  that
 feeling  has  to  be  satisfied  if  at  all  we
 want  that  this  country  should  be
 wniteq  and  integrated.  The  unity  of
 the  country  and  the  sovereignty  of  the
 eountry  is  paramount  than  anything
 else.  We  have  fought  with  a  mighty
 empire  and  we  have  sacrificed  for  the
 unity  and  independence  of  the  coun-
 try.

 I  have  got  the  greatest  regard  for
 Rajaji  and  Prof.  Ranga.  I  can  recall
 in  this  connection  that  Rajaji  has
 mever  been  kind  to  so  many  popular
 @emands.  I  can  remind  Prof.  Ranga
 that  violence  and  destruction  and
 self-immolation  of  9569  Sriramulu
 was  cauged  because  of  the  un-
 helpful  or  the  hostile  attitude
 taken  by  Rajaji  for  the  creation
 of  Andhra  State.  I  can  go  back  to
 the  instances  when  Lord  Erskine  was
 the  Governer  of  Madras,  Rajaji  wrote
 a  letter  tothe  Secretary of  State  for
 India  that  if  Andhra  State  was  coneed-
 ed  blood  would  flow  in  the  streets  af
 Madras.  I  can  also  recollect  an  in-
 stnce  when  Rajaji  moved  a  resolu-
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 tion,  the  Poona  resolution,  for  the
 partition  of  the  country.  I  would  say
 with  all  respect,  that  he  enjoyed  all
 the  positions  in  the  organisation  and.
 the  administration  and  he  has  become
 old.  I  would  only  appeal  to  him
 through  Prof.  Ranga  and  through

 this  forum  that  while  he  has  been  a
 great  asse:  to  our  nation  and  coun-
 sellor  to  the  Father  of  the  Nation,  he
 should  not  further  incite  this  country
 and  divide  this  country  on  the  basis
 of  this  vexed  question  of  language.
 After  al’,  language  is  a  cementing
 force,  and  I  would  appeal  to  my
 Hindi  brethren  to  have  accommoda-
 tion  and  tolerance  ang  to  view  this.
 matter  with  great  restraint  and  also
 try  to  understand  our  feelings,  whose
 mothertongue  is  not  Hindi.

 Shri  Ranga:  Rajaji  was  only  trying
 to  save  the  unity  of  the  nation.

 Shri  P.  Venkatasubbaiah:  I  am
 also  confident  that  collective  wisdom
 will  prevail  among  the  leaders
 headed  by  our  revered  Prime  Minis-
 ter  who  is  so  gentle  but  yet  firm  in
 his  decision,  and  that  leaders  of  all
 the  political  parties  from  all  parts  of
 the  country  will  sit  together  and
 evolve  3  formula  that  will  be  suitable
 and  acceptable  to  everyone.  T
 again  feel  that  our  culture  and  our
 dharma  are  so  formindable  that  we
 will  not  allow  the  country  to  be  vivi-
 sected  or  divided  or  violence  be  allow-
 be  to  be  created  on  account  of
 language.

 Regarding  the  atom  bomb,  I  congra- tulate  the  Prime  Minister  on  the  bold
 stand  he  has  taken  and  on  the  way  he
 has  conducted  the  negotiations  at  the
 Cairo  conference  and  at  the  Com-
 monwealth  Prime  Ministers’  confer-
 ence,  where  he  met  the  British  Prime:
 Minister,  Mr.  Wilson.  He  has  very well  represented  the  aspirations  and
 the  policies  of  our  Government,  for-
 mulated  and  adhered  to  by  the  late
 Prime  Minister  and  being  implement-
 ed  by  our  present  Prime  Minister.

 Another  feather  in  the  cap  of  Gov-
 ernment  is  the  solution  of  the  vexed
 question  ०९  Nagaland  which  has  been
 baffling  everybody  for  several  years.
 We  have  read  in  this  morning’s  pap-
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 {Shri  P.  Venkatasubbaiah]
 ers  that  the  underground  Naga  leaders
 have  come  to  a  reasonable  decision
 that  they  are  prepared  to  work  with-
 in  the  Indian  Union  and  negotiate with  this  Government  about  some  con-
 cessions  to  be  given  to  them  as  an
 autonomous  State.  This  is  no  mean
 achievement  of  our  Government.

 Regarding  agricultural]  production and  also  utilisation  of  irrigation  poten- tial  in  the  country,  much  progress  has
 not  been  made.  In  spite  of  our  two
 or  three  successive  plans  and  in  spite of  our  best  efforts  to  see  that  intensive
 cultivation  is  carried  out  so  as  to  raise
 production  and  reach  the  target  of
 400  million  tonnes,  our  achievement  is
 far  below  the  target  and  there  is  a
 shortfall  of  8  million  tonnes.  The
 reason  is  the  policies  which  have  been
 formulated  and  the  decisions  taken
 are  not  properly  implemented.  They
 take  a  decision  here  when  they  con-
 fer,  but  they  fail  to  implement  the
 decision  in  their  respective  States.
 That  anomaly  has  to  be  rectified  and
 there  must  be  a  new  orientation  of
 the  agricultural  department  to  see
 that  the  help  given  by  the  Centre  or
 by  the  Sfate  Government  is  channel-
 led  in  the  proper  way  and  reaches  the
 farmer  im  right  time.  Any  amount  of
 drawing  up  schemes  here  would  not
 help  agriculturists.  For  example,  the
 loans  intended  for  the  small  farmer
 ‘do  not  reach  him.  There  are  ever  so
 many  channels  for  giving  credit  that
 one  who  has  got  a  pull  with  the  ad-
 ministration  or  commands  a  dominant
 position  in  the  district  will  be  able  to
 get  it,  whereas  the  poor  farmer  has  to
 wait  for  his  fertiliser  and  credit.  So,
 all  this  institutional  credit  should  be
 channelled  through  one  source  and
 there  should  not  be  any  other  harass-
 ment  of  the  farmer.  Even  to  this
 day  the  farmer  is  in  the  hands  of  the
 village  officers  so  far  ag  our  State  is
 ‘concerned.  He  has  to  establish  the
 title  of  his  land  before  he  gets  loan
 ‘or  fertiliser  from  the  department.  In
 spite  of  our  scientific  settlements  and
 surveys  of  the  land  which  have  been
 made,  the  farmer  is  not  given  a  card
 whereby  he  can  claim  that  the  land
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 belongs  to  him.  The  entire  credit
 structure  is  based  on  the  proprietor-
 ship  of  the  land.  That  fallacy  must
 be  removed,  so  that  the  farmer  may
 get  easy  credit  in  time.

 There  is  one  other  point  about
 which  I  would  like  to  say  something so  far  as  agriculture  is  concerned.
 The  Minister  of  Agriculture  sometime
 back  said  that  he  wants  to  have  a
 separate  plan  for  agriculture.  What
 he  means  by  that  I  am  yet  to  know.
 Whether  he  means  that  he  wants  to
 formulate  a  separate  agricultural  plan outside  the  present  Plan  or  whether
 he  means  that  it  is  to  be  incorporated
 in  the  present  Plan  is  something  that
 I  am  yet  to  know.  The  idea  is  good  and
 I  would  request  the  hon.  Minister  to
 take  a  bold  step  and  see  that  a  sepa-
 Tate  agricultural  plan  is  formulated
 and  implemented  as  effectively  as
 possible.

 About  the  Agricultural  Price  Com-
 mission  and  its  composition  several
 hon.  Members  have  spoken  and  I  joim
 with  them,  especially  with  my  hon.
 friend,  Shri  P.  R.  Patel,  that  unless
 the  farmer  is  associated  with  the
 Agricultural  Price  Commission  or
 whatever  commission  intends  to  do
 for  the  welfare  of  the  agricul-
 turists,  it  will  be  a  farce  and  we
 will  not  be  able  to  do  justice  to  the
 farmer.  Therefore,  the  solemn  assu-
 rance  given  by  the  Prime  Minister
 time  and  again  that  the  progressive
 farmers  or  the  representatives  of
 farmers  will  be  included  in  these  com-
 missions  intended  for  the  welfare  of
 agriculturists  should  be  implemented.
 Unless  that  is  implemented  by  the
 Minister  of  Agriculture  here,  I  do  not
 think  this  Agricultura]  Price  Com-
 mission  would  make  any  headway  or
 it  would  gain  the  confidence  of  the
 farmers  even  if  it  takes  some  deci-
 sions.

 The  most  important  thing  is  the
 incentive  that  is  to  be  given  to  the
 farmers.  What  is  the  incentive  that
 is  to  be  given?  It  is  remunerative
 prices  for  his  products.  Unless  that
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 incentive  is  there,  whatever  plan  you
 may  have,  whatever  you  may  intend
 to  give  him,  it  will  not  touch  the  fringe
 of  the  problem.  So  the  Government
 must  come  to  a  firm  decision  instead
 of  dilly-dallying  and  shilly-shallying
 with  the  problem  and  _  categorically
 state  that  whatever  be  the  outlay  of
 this  Plan  or  that  Plan  our  intention  is
 to  give  the  farmers  a  remunerative
 price  for  his  products,  a  price  that
 would  enable  him  to  meet  his  expen-
 diture  and  also  have  some  surplus  to
 get  his  children  educated  and  pursue
 other  matters.

 Then  I  want  to  speak  about  the  agri-
 cultural  research  and  plant  protection
 methods.  The  Minister  has  already
 agreed  that  the  agricultural  research
 that  has  been  conducted  all  these  days
 in  this  country  is  not  useful  to  the
 farmer.  So  the  agricultural  research
 must  be  bifurcated  into  fundamental
 research  and  applied  research.  The
 fundamental  research  part  of  it  should
 be  taken  up  in  the  centre  and  applied
 research  should  be  entrusted  to
 the  States  where  the  benefit  of  the
 research  on  agriculture  must  be  avail-
 able  to  the  farmers  in  a  better  manner
 and  at  a  cheaper  rate.

 With  the  progressive  use  of  ferti-
 lisers  in  this  country,  plant  protec-
 tion  measures  have  become  of  para-
 mount  importance.  The  Government
 should  see  that  pesticides  are  supple
 free.  I  woulq  remind  this  House,  in
 this  connection,  of  a  resolution  by
 Chief  Minister  of  Maharashtra  at  the
 AICC  meeting  that  pesticides,  if  possi-
 ble,  should  be  supplied  free  to  the
 agriculturists  and  spraying  and  other
 plant  protection  measures  undertaken
 free  of  cost.  Unless  that  attitude  is
 taken,  matters  will  not  improve.  The
 change  in  attitude  must  come  right
 from  the  Minister  down  to  the  agri-
 cultural  officer.  Unless  that  comes
 about.  I  do  not  think  agriculture  in
 this  country  will  have  the  necessary
 impetus.

 I  would  like  to  impress  upon  the
 Government  that  there  has  been  a
 lopsided  development  and  regional
 imbalance  in  this  country.  Unless  that
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 regional  imbalance  is  corrected,
 we  will  net  have  the  full  develop-
 ment  of  the  country.  If  one  State
 gets  developed  the  other  State
 shoulg  not  suffer  at  its  cost.  Take
 the  instance  of  my  State.  In
 spite  of  the  minerai  resources  and
 many  other  natural  resources
 our  per  cupita  income,  consumption  of
 electricity  and  other  things  are  very
 low.  In  the  matter  of  even  educa-
 tion  Andhra  Pradesh  js  lagging  be-
 hind.  If  it  is  a  surplus  State  in  the
 matter  of  food  production,  it  is  not
 due  to  the  attempts;  made  by  the
 Government,  it  is  due  to  the  resource-
 fullness  of  the  farmers  which  has
 induced  them  to  put  everything  in  the
 land  and  produce  more.  Therefore,
 unless  that  regional  imbalance  is
 corrected,  there  would  not  be  all
 round  development.  In  this  connec-
 tion,  I  would  request  the  Government
 to  see  that  the  proposed  fifth  steel
 plant  is  located  in  Andhra  Pradesh
 where  there  is  abundant  mineral

 I  hope  the
 Government  will  see  reason  and  see
 that  the  regional  imbalance  is  cor-
 rected.

 vw  hrs.
 Lastly,  I  come  to  the  rail-cum-road

 bridge  over  the  river  Godavari.  At
 the  present  moment,  Government  are
 thinking  of  having  only  a  rail  bridge.
 The  people  of  that  area  very  reason-
 ably  feel  that  it  should  be  a  rail-cum-
 roag  bridge,  The  cost  of  that  bridge
 will  be  Rs.  2°5  crores  and  the  Andhra
 State  Government  is  prepared  to
 finance  Rs.  ]°5  crores  provided  the
 Central  Government  bears  the  rest.
 The  people  of  that  area  have  been
 demanding  this  bridge  for  a  long  time.
 Members  of  Parliament  from
 Andhra  Pradesh  went  on  depu
 tation  to  the  Prime  Minister  and
 the  Finance  Minister  in  this  con-
 nection.  We  feel  that  the  excuse
 of  finance  shou'd  not  come  in  the  way
 of  fulfilling  the  legitimate  and  reason-
 able  aspirations  of  the  people  of  that
 area.  If  the  Government  do  not  ac-
 cept  this  reasonable  demand,  I  warn
 them  that  there  will  be  heart-burning
 and  the  agitation  which  is  going  00
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 in  that  area  will  take  a  bad  turn.  So,
 they  shoulq  go  ahead  with  the  sanc-
 tion  of  this  scheme.

 Then,  the  progress  of  the  Sivasailam
 Hydro  Electric  Work  should  be  expe-
 dited  and  accelerated.  When  that
 project  is  completed  Andhra  will  pro-
 duce  enough  power  for  its  farmers  and
 industrialists  and  will  have  a  pro-
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 minent  place  in  the  power  map  of
 India.  With  these  words,  I  support
 the  motion  of  thanks.
 7.02  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,
 February  25,  965/Phalguna  6,  886
 (Saka).
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